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 LOK  SABHA

 Wednesday,  22nd  December,  954

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock,

 [Mr.  Deputy-SreaKer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 AUCTION  OF  EVACUEE  HOUSES

 *1476,  Sardar  Hukam  Singh:  Will
 the  Minister  of  Rehabilitation  be
 Pleased  to  lay  a  statement  on  the
 Table  of  the  House  showing:

 (a)  the  total  number  of  plots  and
 evacuee  houses  that  were  to  be  sold
 in  open  auction  by  Government  in
 the  various  States;

 (b)  the  number  of  plots  and  houses
 wnat  have  been  sold  so  far  by  Govern-
 ment;  and

 (c)  when  the  auctions  are  likely  to
 be  completed?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  to  (c).
 The  information  is  being  collected  and
 will  be  placed  on  the  Table  of  the
 House  in  due  course.

 Sardar  Hukam  Singh:  May  J  know
 whether  any  record  is  being  kept  of
 the  cases  where  the  displaced  persons
 in  poss°ssion  of  the  evacuee  houses  are
 not  able  to  buy  them  and  shall  have
 to  vacate  those  premises?

 Shri  J.  K.  Bhonsle:  We  will  keep
 auch  records.

 495  LSD.
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 RECOVERY  OF  ABDUCTED  PERSONS

 “1471,  Shri  8.  N.  Das:  Will  the
 Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  starred  question
 No.  27  on  the  23rd  August,  954  and
 state:

 (a)  whether  the  two  High  Powered
 Officers  of  India  and  Pakistan  have
 submitted  their  recommendations  to
 their  respective  Governments:

 (b)  if  so,  whether  the  recommend-
 ations  have  been  considered  and  de-
 cision  taken  thereon;  and

 (९)  the  steps  taken  for  the  imple-
 mentation  of  the  decisions  taken  on
 the  question  of  recovery  of  abducted
 persons?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):
 (a)  Yes,  Sir.

 (b>  and  (c).  Two  officers  of  the
 Fact  Finding  Commission  have  becn
 selected  by  both  the  countries.  Steps
 are  being  taken  to  set  up  Special
 Hom2s_  Besides  the  above,  facilities
 to  the  relatives  of  recovered  persons
 have  been  extended  and  speedy  imple-
 mentation  of  the  decisions  of  the
 Tribunal  has  been  ensured.

 Shri  8,  N.  Das:  May  I  know  whether
 in  implementing  these  recommenda-
 tions,  there  has  been  any  strengthen-
 ing  of  the  organisation  from  both
 sides?

 Sardar  Swaran  Singh:  If  by  this
 question  the  intention  of  the  hon.
 Member  is,  strengthening  by  adding
 numbers,  there  has  not  been  any  ap-
 preciable  addition  to  the  numbers  of
 the  staff.
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 Shri  S.  N.  Das:  May  I  know  whether
 there  has  been  an  increase  in  the
 intensity  of  the  work  of  implement-
 ing  all  the  recommendations?

 Sardar  Swaran  Singh:  So  far  as  we
 are  concerned,  we  have  always  been
 doing  intensive  work  for  recovery.  It
 is  not  as  if,  as  a  result  of  this,  we  have
 intensifleg  our  efforts;  we  have  always
 done  our  best  and  we  continue  to  do
 our  best.

 Sardar  Hukam  Singh:  May  I  know
 whether  the  Government  have  seen
 statement  in  the  Press  by  a  spokesman
 of  Pakistan  that  they  have  recovered
 all  the  abducted  persons  and  returned
 them?

 Sardar  Swaran  Singh:  I  had  _  occa-
 sion  to  see  something  that  was  report-
 ed  in  the  Press.  Beyond  that,  there  is
 nothing  that  has  been  officially  com-
 municated  to  us  on  that  matter.

 Sardar  Hukam  Singh:  May  I  know
 whether  the  Government  have  any
 information  whether  any  of  the  2,000
 abducted  girls  that  were  in  the  cus-
 tody  of  the  officers  in  the  Secretariat
 of  Pakistan  at  Karachi  and  whose
 particulars  had  all  been  given  have
 been  recovered?

 Sardar  Swaran  Singh:  I  require  no-
 tice.

 दूसरी  पंचवर्षीय  योजना

 * ev.  भरी  एस०  एल०  बिवेवी  :

 क्या  योजना  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि  :

 (क)  क्‍या  भारत  सरकार  द्वारा  दूसरी
 पंचवर्षीय  योजना  के  अधीन  भाग  द  तथा

 लग  राज्यों  में  व्यय  की  जाने  वाली  धन  राशि

 के  प्राक्कलन  सम्बन्धित  राज्य  सरकारों  के

 परामर्श  से  तैयार  किये  जाते  हैं;  और

 (ख)  यदि  नहीं,  तो  किस  आधार  पर

 तैयार  किये  जाते  हैं  ?

 योजना  उपमंत्री  (श्री  एस०  एन०  मिश्र)  :

 (क)  जी,  हां  ।
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 (ख)  यह  सवाल  ही  नहीं  उठता  |

 श्री  एम०  एल०  बीवी  :  में  यह  जानना  चाहता
 था  कि  'ख'  तथा  'ग!  राज्यों  क ेअधिकांश  पिछड़
 पहले  फंसे  थे  जो  कि  भूतपूर्व  शासकों  के  शासन
 के  अन्दर  थे,  क्या  सरकार  इनकी  तरक्की  के

 लिये  कोई  विशेष  प्रोगाम  बनायेगी,  याद  हां,  तां

 इसके  सम्बन्ध  में  किस  से  राय  ली  जायगी  ?

 श्री  एस०  एन०  मिश्र  :  जी  हां,  यह  बहुत  जरूरी

 हैं  कि  इन  हिस्सों  पर  काफी  ध्यान  दिया  जाय  ।

 श्री  एम०  एल०  हिंदी  :  में”  यह  जानना  चाहता

 हूं  कि  भाग  'ख'  आर  पगा  राज्यों  का  जो  विकास

 किया  जा  रहा  हैं  उसके  सम्बन्ध  में  राज्यों  की
 जो  सलाह  ली  जा  रही  हैं,  क्या  प्लानिंग  कमिशन
 में  उस  पर  विशेष  ध्यान  दन  की  बात  चल  रही
 हें  ?

 श्री  एस०  एन०  मिश्र  :  मेरी  समझ  में  नहीं
 आता  कि  विशेष  अनुसंधान  की  बात  क्‍या  हैं
 इसमें,  लीक  चों  हमारा  तरीका  हैं  इन  सबों
 से  परामर्श  करने  का  वह  बहुत  मुनासिब  तरीका

 &  आर  उससे  काफी  फायदा  होता  हैं  q

 Shri  L,  N,  Mishra:  From  the  pro-
 gress  Report,  it  appears  that  the
 shortfall  in  the  working  of  the  Plan
 has  been  higher  in  percentage  in  res-
 pect  of  Part  B  and  Part  C  States.  May
 I  know  whether  any  special  attention
 has  been  given  to  the  question  of  the
 availability  of  technical  personnel,  eic.,
 for  those  States?

 Shri  Ss.  N.  Mishra:  It  is  true  that  the
 tempo  of  development  in  those  areas
 has  been  somewhat  slower  and  one  of
 the  reasons,  as  assigned  by  the  hon.
 Member,  is  the  lack  of  technical  and
 administrative  personnel.  Proper  at-
 tention  is  being  given  to  it.  In  fact,
 the  Planning  Commission  had  already
 recommended  a  Central  Development
 cadre  which  would  benefit  those  areas.
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 श्री  एम०  एल०  (द्विवेदी:  हस  मौजूदा  पंचवर्षीय
 योजना  क  अन्तर्गत  मेने  यह  रखा  कि  भाग  'ख'
 तथा  पगा  राज्यों  का  क्षेत्रफल  भाग  'क'  राज्यों  के
 आधे  से  आधिक  हैं  ऑर  वहां  की  जनसंख्या  भी

 एक  तिहाई  से  आधिक  हैं,  फिर  भी  इस  अनुपात
 से  जहां  डेवलपमेंट  क॑  लिये  कोई  रकम  रक्खी
 गयी  हैं  या  नहीं,  ऑर  किस  तरह  से  वहां  पर
 कार  चला,  मेँ  जानना  चाहता  हूं  कि  इस  नई
 योजना  मेँ  इस  बात  का  क्या  ध्यान  र्क्स  जायगा
 फक  क्षेत्रफल  आँख  उसकी  जनसंख्या  के  हिसाव  से

 वहां  पर  उन्नति  करने  का  आधिक  विचार  किया

 कराया  ?

 श्री  एस०  एन०  मिश्र :  जी  हां,  संतुलित
 अनुपात  में  इन  सारी  बातें  का  ध्यान  रक्खा
 बाता  हैं  |  —I  mean  in  a  balanced

 proportion.

 it  राधेलाल  ब्यास :  क्‍या  में  जान  सकता  हूं
 फक  जो  योजनाएं  पार्ट  नबी  आर  'सी'  स्टंट्स  से

 योजना  आयोग  को  भेजी  जाती  हैं,  उनकी  जांच-

 पड़ताल  करने  के  लिये  आर  जन  स्थानों  पर  जो

 भाँजना एं  कायम  की  जानी  हैं,  उनक॑  मुकाबले
 में दूसर  स्थान  पर  ज्यादा  काम  कम  खर्चे  में

 किया  जा  सकता  हैं,  इस  की  जांच-पाताल  के

 लिये  क्‍या  व्यवस्था  हैं  ?

 श्री  एस०  एन०  मिश्र  :  यह  कोई  खास  इन
 राज्यों  से  इसका  ताल्लुक  रखना  हो,  एसी  बात

 नहीं  हें  ।दूसर॑  राज्यों  में  भी  इस  तरीके  सवाल

 उठते  हैं!  ऑर  हमारा  जो  तरीका  हैं  कि  जिस

 जगह  पर  ज्यादा  से  ज्यादा  फायदा  पहुंचें  उन्हीं

 जगहों  में  उन  योजनाओं  को  होना  चाहिये,  वही
 तरीका  यहां  भी  काम  में  लाया  जाता  हैं  ।

 PILGRIMAGE

 "1479,  Shri  Krishnacharya  Joshi:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  the  total  number  of  Indians
 who  went  to  foreign  countries  on
 pilgrimage  during  ‘1954;  and

 (9)  the  amount  incurred  by  Gov-
 ernment  thereon?
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 The  Deputy  Minister  of  Externa)
 Affairs  (Shri  Anil  K.  Chanda);  (a)
 Information  received  so  far  from  the
 State  Governments  shows  that  approxi-
 mately  13,566  Indians  went  to  foreigts
 countries  on  pilgrimage  during  1954.

 (b)  approximately  Rs.  12,754/-.

 Shri  Krishnacharya  Joshi:  May  I
 know  whether,  in  view  of  the  fact  that
 pilgrimage  is  a  religious  affair,  how
 far  it  is  consistent  with  the  secular
 policy  of  the  State  to  incur  expendi-
 ture  on  pilgrimages?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Defence  (Shri
 Jawaharlal  Nehru):  The  money  spent
 by  us  is  almost  entirely  on  medical
 facilities  to  see  that  infections,  etc.,
 do  not  spread.  If  there  is  Magh  Mela
 in  Allahabad,  we  do  not  spend  money
 over  religious  matters  but  on  organi-
 sing  it  properly,  so  that  unfortunate
 occurrences  might  not  take  place.

 Shri  Krishnacharya  Joshi:  What
 facilities  are  given  to  Sikhs  who  go  to
 Pakistan  and  Muslims  who  go  to  Haj?

 Shri  Jawaharla)  Nehru:  It  may  per-
 haps  interest  the  House  to  know  the
 names  of  places,  the  countries,  abroad
 to  which  pilgrims  from  India  go.  One
 lot  goes  to  Haj,  Saudi  Arabia,  Iraq,
 Iran,  Syria,  Jordon,  Lebanon;  an.
 other  lot  goes  to  Palestine,  Egypt,
 Turkey,  Israel,  Persian  Gulf;  another
 lot  to  Pakistan,  Burma  and  Ceylon
 and  Tibet;  then  another  to  Italy
 France.

 श्री  भक्त  दर्शन  :  क्‍या  माननीय  प्रधान  मंत्री
 जी  के  ध्यान  में  यह  बात  आई  हैं  'कि  इस  वर्ष
 कैलाश  आप  मानसरोवर  को  जो  भारतीय  यात्री
 गये  थे,  उनके  साथ  डकैती  व  कत्ल  आदि  की  कई
 घटनायों  द्  हैं,  ऑर  क्या  मेँ  जान  सकता  हूं:
 फक  चीन  आर  तिब्बत  की  सरकारों  ने  भारतीय
 यात्रियों  की  रक्षा  के  लिये  जो  प्रबन्ध  किया  हैं
 उससे  माननीय  प्रधान  मंत्री  संतुष्ट  हैं  ?

 श्री  जवाहरलाल  नेहरू  :  जी  हां  |  कुछ  एसी

 टैसला  डालती  बारह  की  एक  दो  दफा  आई
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 हैं  ऑर  उन  की  तरफ  हम  ने  चीनी  ह्ुकमत्त  की

 तवज्जह  दिलाई  हैं  ।  यह  बात  ठीक  हैं  कि  अभी

 तक  वहां  बाज  हिस्सों  में  ठीक  इन्तजाम  इंखभाल

 करने  का  नहीं  हैं  i

 INDIAN  FILMS

 ~4a80,  Shri  9.  0.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  Indian  films
 exported  to  Pakistan  during  the

 current  year;  and

 (b)  the  number  of  Pakistani  films
 imported  into  India  this  year?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  The  requir-
 ed  Information  is  not  available  as
 satistics  of  our  export  and  import  trade
 in  films  are  not  maintained  by  num-
 bers.

 Shri  D.  C.  Sharma:  May  I  know  in
 what  way  the  statistics  with  regard
 to  the  export  and  import  of  films  are
 maintained?

 Shri  Karmarkar:  By  value,  in  terms
 of  money.

 Shri  D.  C,  Sharma:  What  is  the
 value  in  terms  of  money  of  the  films
 that  were  exported  to  Pakistan?

 Shri  Karmarkar:  The  value  of
 cinema  films  exported  to  Pakistan
 during  the  first  ten  months  of  the  cur-
 rent  year  was  Rs.  93,000.

 Shri  0,  C.  Sharma:  What  is  the
 value  of  the  films  imported  into  India
 from  Pakistan?

 Shri  Karmarkar:  Very  little  as  com-
 pared  with  the  earlier  figure.

 Shri  Kasliwal:  May  I  know  whether
 Pakistan  has  raised  the  ban  on  Indian
 films  now?

 Shri  Karmarkat:  They  have  an  im.
 port  quota,  which  is  a  small  quota.
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 Shri  Bhagwat  Jha  Azad:  May  I

 know  how  the  ban  on  the  import  of

 Indian  films  in  Pakistan  compares
 with  the  extent  of  Pakistan  films  im-

 ported  into  India?

 Shri  Karmarkar:  As  I  said,  the  im-
 port  of  Pakistan  films  is  very  small.

 It  was  about  Rs.  19,000  worth,  as  I  see
 I  forgot  the  earlier  half  of  the  ques
 tion.

 Shri  Bhagwat  Jha  Azad:  How  does
 it  compare  with  our  export  of  films
 to  Pakistan?

 Shri  Karmarkar:  The  comparison  is
 that  of  93,000  to  19,000.

 RECOMMENDATIONS  OF  THE  ESTIMATES
 COMMITTEE

 *48l].  Shri  Nageshwar  Prasad
 Sinha:  Will  the  Minister  of  Infotma-
 tion  and  Broadcasting  be  pleased  to
 state:

 (a)  whether  Government  have
 considered  the  recommendations  made
 in  the  Eleventh  Report  of  the  Esti-
 mates  Committee;  and

 (b)  if  so,  the  steps  taken  or  opro-
 posed  to  be  taken  by  Government  in
 the  matter  of  :—

 (i)  holding  of  periodicai  con-
 ferences  between  the  officers
 of  the  Centre  and  the  States
 for  intensification  of  rural
 publication;

 (ii)  organising  films  division  on
 commercial  lines;  and

 (iii)  maintenance  of
 accounts?

 proper

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  The
 report  was  received  in  October,  1954,
 and  the  recommendations  ure  under
 consideration,

 (b)  (i)  A  Conference  of  Ministers
 of  Information  with  the  Directors  of
 Information  was  held  in  Delhi  in  Sep-
 tember,  1953,  Another  such  confer-
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 ence  of  Directors  is  fixed  for  the  6th
 and  7th  January,  1955,  Depending
 upon  the  decisions  at  this  conference,

 it  is  proposed  to  hold  more  frequent
 meetings  of  State  Directors  of  Infor-
 mation  for  co-ordination  purposes.

 (ii)  A  scheme  of  cost-accounting
 has  already  been  approved,  i.e.,  be-
 fore  the  recommendations  of  the  Com-
 mittee  were  received.  <A  list  of  ap-
 proved  private  producers  is  also  being
 drawn  up.

 (iii)  A  senior  officer  of  the  Audit  and
 Accounts  Department  has  already  been
 appointed  even  before  the  recom-
 mendation  of  the  Estimates  Commit-
 tee,  on  special  duty  to  make  his  recom-
 mendations  on  this  subject  and  his  re-
 commendations  as  and  when  received
 are  being  implemented.

 Shri  Nageshwar  Prasad  Sinha:  With
 regard  to  part  (9)  (i)  may  I  know
 what  important  decisions  have  been
 taken  in  the  conference  held  in  Sep-
 tember  last?

 Mr.  Deputy-Speaker:  Are  they  pub-
 lished  for  general  information?

 Dr.  Keskar:  We  did  issue  a  press
 communique  at  that  time  giving  the
 general  conclusions.  But  of  course  the
 proceedings  are  confidential.  l  can
 have  the  communique  sent  to  the  hon.
 Member  if  he  wants  it.

 Shri  Nageshwar  Prasad  Sinha:  I
 wanted  to  know  exactly  whether  the
 resolutions  that  are  passed  are  actual-
 ly  translated  into  action,  what  are  the
 reactions  of  the  rural  public,  whether
 such  reports  are  received  by  the  Gov-
 ernment  or  not,  and  if  so  what  are
 they?

 Dr.  Keskar:  Such  conferences  do  not
 pass  resolutions.  They  try  to  evolve
 practical  steps  for  certain  purposes
 and  they  try  to  implement  them.  It
 is  possible  that  success  might  be  par-
 tial,  so  we  can  say  it  is  more  or  less
 successful,  As  far  as  rural  listening  is
 concerned  one  of  the  main  decisions
 was  to  increase  the  number  of  com-
 munity  receiving  sets  in  the  villawes
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 and  to  take  all  steps  for  the  further-
 ance  of  this  objective.

 Dr,  Ram  Subhbag  Singh:  The  hon.
 Minister  said  that  an  officer  was  deput-
 ed  even  before  the  recommendations
 were  made  by  the’  Estimates  Com-
 mittee  to  go  into  the  matter  and  he
 has  studied  the  problem  and  submitted
 his  recommendations  before  Govern-
 ment.  May  I  know  the  nature  of  the
 recommendations  made  by  that  officer
 in  regard  to  rural  publication?

 Dr.  Keskar:  I  won't  be  able  to  give
 the  specific  recommendations.  The
 officer  is  a  Deputy  Accountant-General
 of  the  State  of  Bombay.  He  has  been
 looking  into  the  accounting  system  and
 everything  concerning  the  expenditure
 and  revenue  and  he  has  made  certain
 definite  recommendations  for  improving
 the  system  of  accounting  and  ex-
 penditure.  That  is  something  which
 is  very  difficult  to  lay  down  here  in
 detail.

 Shri  Jaipal  Singh:  What  are  the
 reasons  for  treating  the  proceedings  of
 such  important  conferences  as  confi-
 dential?

 Mr.  Deputy-Speaker:  The  regular
 discussion  may  be  confidential,  but  the
 resolutions  or  the  ultimate  decisions
 are  not  confidential—am  I  to  under-
 stand  like  that?

 Dr.  Keskar:  We  have  released  the
 decisions  taken  in  a  press  communi-
 que.

 Mr.  Deputy-Speaker:  And,  would
 care  be  taken  in  future  that  all  such
 decisions  and,  in  such  conferences  held
 in  so  far  as  the  proceedings  are  not
 confidential  strictly,  the  copies  thereof
 will  be  given  to  the  Library  here?  Be-
 cause  I  find  with  respect  to  matter
 which  is  available,  which  must  be
 available  to  the  public  either  under.
 gazette  notifications  or  communiques,
 for  want  of  information  in  the  Library
 here  such  questions  are  put.  They
 may  be  avoided

 Dr.  Heskar:  That  will  be  done,  Sir.
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 *eveg.  ओ  विभूति  मिशन :  क्‍या
 वाणिज्य  तथा  उद्योग  मंत्री  सभा  पटल  पर
 एक  ऐसा  विवरण  रखने  की  कृपा  करेंगे
 जिस  में  यह  दिखलाया  गया  हो  कि  :

 (क)  १६४५४  की  भ्रन्तिम  दो  तिमाहियों
 के  लिये  विभिन्न  राज्यों  को  कितना  सीमेंट
 दिया  गया;  कौर

 (ख)  प्रत्येक  राज्य  को  १९५३  में

 कुल  कितना  सीमेंट  दिया  गया  था  ?
 The  Minister  of  Commerce  (Shri

 Karmarkar):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 {See  Appendix  VI,  annexure  No.  25.]

 श्री  चिभूत्ति  सिर  :  इस  स्टेटमेन्ट  को  दुखने
 से  पता  चलता  हैं  फक  जस  राज्य  की  आबादी  कम

 हैं  वहां  ज्यादा  सीमेन्ट  दिया  गया  हैं  ऑर  जिस
 राज्य  की  आबादी  ज्यादा  हैं  वहां  कम  सीमेन्ट

 दिया  गया  हैं  ।  मेँ  जानना  चाहता  &  कि  सरकार
 ने  चो  सीमेन्ट  का  बंटवारा  किया  हैं  उस  मेँ  कॉन
 सा  सिद्धान्त  अपने  दिमाग  में  रखा  हैं  ?

 श्री  करमरकर  :  सिद्धान्त  तो  सहायता  का
 होता  हैं  ।  जहां  सीमेन्ट  बनता  हें  वहां  से  लाया
 जाता  हैं  ऑर  जहां  चाहिये  वहां  भेज  दिया  जाता
 हैं  1

 श्री  विभूति  मिश्र  :  मंत्री  जी  न ेसवाल  को
 समझा  नहीं  t  मेँ  जानना  चाहता  &  कि  सीमेन्ट

 के  बंटवारे  का  कॉन  सा  सिद्धान्त  हें?  पापुलेशन
 बेसिस पर  होता  हैं  या  किसी  दूसर  बोनस  पर

 होता  हैं  ।

 श्री  कर मरकर  :  कहां  जेसी  जरूरत  होती  हैं
 वह  हम  से  कहते  हैँ  कि  इतनी  जरूरत  हैं  ।
 लेकिन  चूकि  हम  को  सार॑  दश  में  बांटना  होता
 हैं  हृसाौलये  सारा  सीमेन्ट  हम  एक  ही  जगह  नहीं
 ्  सकते  हैं  a  जरूरत  के  हिसाब  से  हम  जेसा
 ठीक  समाप्त  #  देते  हैं  ।

 Mr.  Deputy-Speaker:  f&vidently  the
 hon.  Member  wants  t-,  know  Jf  there
 is  a  regular  monthly  or  annual  alloca-
 tlon  on  the  basis  of  population  or  ac
 cording  to  demand  and  supply,  that  is
 whatever  demands  are  made  are  con-
 solidated  together  in  a  quarterly  state-
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 ment  and  allocations  made.  The  ques-
 tion  is  there.  The  answer  does  not
 meet  the  question.

 Shri  -Karmarkar:  Now  I  understand
 the  question,  Sir.  The  principle  on
 which  the  distribution  of  cemert  is
 made  is  that  with  regard  to  important
 State  requirements  like,  for  instance,
 the  various  irrigation  schemes  and
 Defence  requirements  they  are  satis-
 fled  first.  These  requirements,  I  see,
 are  satisfied  almost  to  the  full.  Then
 comes  the  C.P.W.D.  where  the  require-
 ments  are  satisfied  seventy  to  eighty
 per  cent.

 Mr,  Deputy-Speaker:  With  respect  to
 any  particular  State?

 Shri  MKarmarkar:  The  normal
 C.P.W.D.  It  is  one  organisation  operat-
 ing  in  various  States  and  principally
 in  Delhi  and  roundabout.  There  we
 have  been  able  to  satisfy  seventy  to
 eighty  per  cent.  of  the  requirements.

 Mr.  Deputy-Speaker:  It  is  left  to
 them  to  distribute  to  the  variour
 States?

 Shri  Karmarkar:  I  should  lik~  to
 have  notice  about  that.  With  regard
 te  the  demands  from  the  various
 States—and  there  we  have  a  shortage
 —we  have  been  able  to  supply  fifty  to
 sixty  per  cent.  of  their  requirements.
 The  particular  point  which  my  hon.
 friend  tried  to  make  out  was:  if  a
 particular  State  is  surplus  in  produc-
 tion  is  it  that  that  is  given  less  and
 if  a  State  produces  less  it  is  given
 more?  We  take  all  the  production
 into  consideration,  and  owing  to  the
 fact  that  some  of  the  factories  are
 situated  in  Southern  India  they  are  at
 a  little  advantage  while  in  North  and
 North  Eastern  India  the  supply  has  not
 been  as  adequate  as  it  should  have
 been.

 Shri  A.  M.  Thomas:  What  is  our  an-
 nual  production  now,  and  how  much
 more  will  be  necessary  to  meet  our
 requirements,  and  what  steps  are  Gov-
 ernment  taking  in  that  regard?
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 Shri  Karmarkar:  My  friend  will  be
 glad  to  know  that  from  an  annual  pro-
 duction  of  3°5  million  tons  as  against
 a  total  demand  of  5.4  million  tons  in
 952  we  have  reached  a  stage  in  954
 where  our  annual  production  is  4:2
 million  tons  as  against  a  demand  of
 7°2  million  toms,  and  in  ‘1956-57  we
 hope  to  have  a  production  of  69  mil-
 lion  tons  when  we  shall  not  only  have
 sufficient  for  our  needs  but  also  some
 surplus.

 at  amo  एन०  सह  :  क्या  सरकार  बाढ़  वाले

 क्षेत्रों  को  भी  सीमेन्ट  बने  का  विचार  कर  रही  हैं  ?

 Shri  Karmarkar:  We  are  making
 small  token  exports  wherever  there  is
 a  surplus  which  cannot  be  distributed.

 aft  विभूति  मिश्र  :  रिपोर्ट  को  दखने  से  पता
 चलता  हैं  के  सरकार  सीमेन्ट  को  अपने  कार्य  के
 लिये  छांट  कर  के  जेसे  डिफेन्स,  रोज  आर
 पब्लिक  वर्क्स  उसके  बाद,  चो  उस  का  बंटवारा
 किया  गया  हैं  उस  को  पापुलेशन  के  आधार  पर

 नहीं  किया  गया  हें  बल्क  पहमान्ह  के  आधार  पर
 कया  गया  हें  जिस  &  कारण  जिस  स्टंट  को

 ज्यादा  मलना  चाहिये  था  उस  को  कम  मिला

 हैं  ऑर  जिस  को  कम  मिलना  चाहिये  थे  उस
 को  ज्यादा  मिला  हैं  ?

 Mr.  Deputy-Speaker:  The  hon.
 Minister  has  said  that  it  is  not  on  the
 basis  of  population,  but  on  the  basis
 of  demand  on  an  all-India  basis,  and
 whatever  is  left  on  a  State  basis  in
 accordance  with  the  demands  in  eacn
 State.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  Government  is  aware  that  this
 year,  and  also  last  year,  North  Bihar
 was  devastated  by  floods,  and  whether
 any  consideration  has  been  shown  to
 it  by  allotting  more  cement  to  Bihar,  or
 whether  the  Government  thinks  that
 the  cement  will  be  washed  away  in
 floods  and  so  only  a  less  amount  of
 cement  was  allotted?

 Shri  Karmarkar:  So  far  as  my
 memory  goes  we  did  make  a  greater
 allocation  of  cement  for  Bihar.  Re-
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 garding  norma]  non-flood  years,  the
 normal  course  continues.

 Mr.  Deputy-Speaker:  May  I  suggest
 this?  Hon.  Members  who  come  from
 various  parts,  whatever  it  is,  must  get
 into  touch  with  the  State  Governments
 and  if  any  Government  has  complained
 that  notwithstanding  the  floods,  enough
 cement  has  not  been  supplied,  they

 may  ask  questions.  Otherwise,
 hypothetical  and  ironical  statements
 whether  cement  would  be  washed
 away  and  experiments  would  be  made
 in  another  flood  and  not  now,  come  to
 be  made.  Therefore,  hon.  Members
 must  satisfy  themselves  that  the  State
 Government  has  asked  for  allocation
 and  allotment  was  not  made,  and
 thereafter,  they  can  ask  the  Minister
 here  for  an  explanation.

 Shri  Karmarkar:  That  would  be
 useful.

 Mr.  Deputy-Speaker:  Otherwise,
 what  is  the  meaning  of  these  roving
 and  fishing  questions  like  this?  It  does
 not  serve  any  purpose.

 Shri  Karmarkar:  They  are  not  of
 any  use.

 Pandit  D.  N.  Tiwary:  What  was  the
 demand  from  Bihar?  What  portion
 was  met?

 Mr.  Deputy-Speaker:  What  is  the
 information  of  the  hon.  Member?

 Pandit  D.  N.  Tiwary:  My  informa-
 tion  is  that  the  supply  has  been  less.

 Mr.  Deputy-Speaker:  For  general
 adoption,  I  want  to  make  it  clear  here.
 Each  State  has  got  a  Legislative  As-
 sembly  where  those  Members  can  say
 that  they  are  as  good  representatives
 of  the  people  as  any  Member  of  Parlia-
 ment.  There  are  many  things.  So  far
 as  the  requirements  of  the  States  are
 concerned,  they  can  take  up  the  matter.
 Wherever  any  hon.  Member  has  got
 information  that  the  State  has  not  been
 supplied  ang’  the  Government  at  the
 Centre  is  remiss  in  its  work,  he  must
 satisfy  himself  and  then  put  questions.
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 Asking  questions  merely  for  eliciting
 information  for  the  purpose  of  further
 cross-examination,  I  may  not  be  able
 to  allow.

 Pandit  D.  N.  Tiwary:  The  fact  is
 this,  Year  before  last,  there  was  some
 allotment  for  the  flood-affected  places.
 This  year,  I  do  not  see  any  allotment
 for  the  flood  affected  places.  The  de-
 mand  of  the  Bihar  Government  was
 more  than  what  has  been  supplied.

 Mr.  Deputy-Speaker:  There  should
 be  a  specific  question:  for  the  last
 floods,  whether  any  demand  was  made
 for  the  supply  of  cement  and  how
 much  has  been  supplied.

 Shri  Karmarkar:  About  a  particular
 flood,  I  should  like  to  have  notice.

 MACHINERY

 91483,  Shri  Gidwani:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (8)  how  many  factories  for  the
 manufacture  of  electric  equipments
 are  functioning  in  India  at  present;

 (9)  the  total  amount  invested  in
 these  factories;  and

 (c)  how  many  of  them  are  owned
 by  Indians?

 The  Minister  of  Commerce  (Shri
 KMarmarkar):  (a)  and  (c).  The  num-
 ber  of  factories  maintained  in  the  Cen-
 tral  list  is  about  l7  and  of  them  0l
 are  owned  by  Indians.

 (9)  About  Rs.  8°47  crores  is  invest-
 ed  in  the  factories  which  have  been
 registered  or  licenced  under  the  Indus-
 tries  (Development  and  Regulation)
 Act,  95l.  Information  about  others
 is  not  available.

 NATIONAL  BUILDING  ORGANISATION
 *1488,  Pandit  D.  N.  Tiwary:  Will

 the  Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  the  administrative  set
 up  of  the  National  Building  Organi-
 sation  has  been  completed;  and
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 (b)  the  specific  work  which  that
 organisation  is  doing  at  present?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 Necessary  posts  have  been  sanctioned
 and  attempts  are  being  made  to  recruit
 suitable  personnel;  at  present  the
 Director  and  Technical  Secretary  are
 in  position,  besides  a  small  complement
 of  mimisterial  staff.

 (b)  Apart  from  the  efforts  to  secure
 suitable  technical  staff,  (l)  initial  ex-
 ploratory  work,  (2)  establishment  of  a
 modern  Library  on  building  .cience
 and  technique  and  (3)  measures  for
 the  collection  and  proper  dissemina-
 tion  of  statistical  data  and  other  vital
 information  on  improved  building
 methods  and  techniques  and  building
 materials  etc.,  are  in  hand.  Contacts
 are  being  establisheq'  with  research
 Wnstitutions  and  sister  organisations

 in  India  and  abroad.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  any  survey  has  been  made  for
 knowing  exactly  the  number  of  ma-
 sons  working  all  over  the  country.

 Sardar  Swaran  Singh:  No.  This
 Organisation  has  not  undertaken  any
 such  survey.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  any  training  is  being  given  in
 building  works?

 Sardar  Swaran  Singh:  Recently
 training  classes  were  started  in  Delhi.
 I  may  add  that  some  State  Govern-
 ments,  particularly  the  U.P.  have
 undertaken  schemes  for  training
 masons,

 Stare  EMPORIA

 1489.  Shri  Sanganna:  Will  the  Mirts
 ter  of  Commerce  and  Industry  bu
 pleased  to  state:

 (a)  whether  a  proposal  to  open
 State  Emporia  for  providing  market-
 ing  facilities  for  handicrafts  is  under
 the  consideration  of  Government;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?



 7793  Oral  Answers

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  The  Central
 Government  have  suggested  to  State
 Governments  that  they  should  open
 regional  Emporia  where  handicrafts
 goods  produced  in  all  parts  of  the
 country  should  be  stocked  on  a  recipro-
 cal  basis.

 The  Central  Government  would
 consider  extending  financial  assistance
 for  approved  schemes  in  this  behalf.

 Shri  Sanganna:  May  I  know  whe-
 ther  the  State  Governments  have  sent
 their  schemes?

 Shri  Karmarkar:  Yes,  Sir.  I  see  that
 some  of  the  States  have  replied.

 Shri  Sanganna:  What  is  the  maxi-
 mum  cost  of  the  scheme?

 Shri  Karmarkar:  The  cost  will  de-
 pend  on  the  schemes  submitted.

 Mr.  Deputy-Speaker;  By  each  State
 Government?

 Shri  Karmarkar:  Yes,  Sir.  After  they
 submit  the  schemes,  we  shall  assess
 them,  screen  them  and  ultimately,  it
 may  be  started.

 Shri  Kasliwal;  May  I  know  whether
 the  Government  have  any  information
 as  to  how  many  States  have  their  own
 emporia  in  Delhi?

 Shri  Karmarkar:  I  have  no  official
 information.  I  know  that  Kashmir
 Government  have  one:  also  the  Rajas-
 than  Government.  The  Central  ttov-
 ernment  has  got  one,  I  understand
 the  U.P.  and  also  Punjab  have.

 Shri  Achuthan:  May  I  know  whether
 there  are  any  State  Governments  cven
 now  which  have  got  emporia  in  their
 capital  for  the  sale  of  their  handicrafts?

 Shri  Karmarkar:  Yes,  Sir.

 Shri  Achuthan:  Which  are  the  States?

 Shri  Karmarkar:  I  should  like  to
 have  notice.  I  know  as  a  matter  of
 fact,  all  the  bigger  States  have  got
 their  emporia.
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 Shri  Sarangadhar  Das:  Are  we  to
 understand  that  because  of  lack  of
 facilities  in  the  Central  Government
 emporium  here,  the  U.P.,  Kashmir  and
 some  other  Governments  have  opened
 emporia  in  Delhi?

 Shri  Karmarkar:  I  do  not  think  for
 want  of  facilities.  The  Central  (rov-
 ernment  emporium  has  got  its  own
 limitations.  The  State  Governments
 want  to  coax  up  the  sale  of  their  pro-
 ducts  much  more.  It  is  a  very  good
 thing  that  they  have  got  their  own

 emporia.

 Shri  Heda:  Is  there  any  proposal
 that  the  emporia  of  the  State  Govern-
 ments  in  their  own  States  and  in
 Delhi  should  be  turned  into  emporia
 for  all  the  handicrafts  all  over  India?

 Shri  Karmarkar:  The  idea  is  this.
 Some  of  the  States  are  exhibiting  their
 own  products  in  their  emporia,  We
 have  suggested  to  them  the  desirability
 of  giving  scope  for  the  exhibition  and:
 sale  of  the  products  of  other  States:
 also  so  that  the  sale  in  the  emporia
 will  go  up  and  it  may  also  indirectly
 help  the  other  States  and  the  cause-
 of  handicrafts  as  a  whole.

 CoMMONWEALTH  Prime  Ministers’  Con-
 FERENCE

 #1490,  Shri  G.  P.  Sinha:  Will  the
 Prime  Minister  be  pleased  to  state  +he-
 items  on  the  agenda  for  the  next  meet-
 ing  of  the  Commonwealth  Prime  Minis-
 ters’  Conference?

 The  Deputy  Minister  of  Extcrnai.
 Affairs  (Shri  Anil  K.  Chanda):  No
 agenda  for  the  meeting  of  the  Prime-
 Ministers’  Conference  has  been  receiv-.
 ed.  It  is  not  customary  to  issue  Fny
 formal  agenda.

 hri  G.  P.  Sinha:  May  I  know  whe-
 ther  the  difficulties  faced  by  the-
 Indians  in  South  Africa  and  other
 places  in  Africa  will  be  discussed
 there?

 The  Prime  Minister  and  Minister  of:
 External  Affairs  and  Defence  (Shrk
 Jawaharlal  Nehru):  No.  Sir.
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 Shri  G.  P.  Sinha:  May  I  know  whe-
 ther  the  Prime  Minister  will  meet  the
 Pakistan  Prime  Minister  and  discuss
 about  mutual  problems  there?

 Shri  Jawaharlal  Nehru:
 problems  in  South  Africa?

 Mutual

 Shri  G.  P.  Sinha:  In  England.

 Shri  Jawaharlal  Nebru:  I  shall  cer-
 tainly  meet  him;  there  is  likelihood  of
 that.  What  we  shall  discuss  is  a
 matter  which  I  cannot  say  now.  It
 depends  upon  the  circumstances,  what
 he  wants  to  discuss  and  what  I  want
 to  discuss.

 Shri  G.  P.  Sinha:  May  I  know  whe-
 ther  the  Prime  Minister  will  im-
 mediately  leave  for  Russia  after  attend-
 ing  the  Commonwealth  Prime  Minis-
 ters’  Conference?

 Shri  Jawaharlal  Nehru:  .No,  Sir.  I
 shall  be  returning  to  India.

 May  I  point  out  about  this  Prime
 Ministers’  conference,  that  the  question
 that  the  hon.  Member  put  about  my
 discussing  the  disabilities  of  Indians
 there  proceeds  from  a  misunderstand-
 ing  of  the  function  of  that  conference?
 We  do  not  discuss  these  things.  Ido
 not  want  to  discuss  them,  because  to
 discuss  them  there  makes  the  Prime
 Ministers’  conference  some  kind  of  a
 super-State.  We  do  not  consider  it
 that  way.  If  I  have  to  discuss  it,  I
 discuss  it  with  the  country  concerned,
 not  in  a  gathering  of  Prime  Ministers.
 We  discuss  general  problems  intera-
 tional,  national  etc.,  not  controversial
 vroblems  between  two  countries  there.
 In  the  same  way,  if  the  Prime  Minis-
 ter  of  Pakistan  is  there,  as  I  presume
 he  will  be  there,  we  do  not  discuss  any
 problem  between  India  and  Pakistan
 at  the  Prime  Ministers’  conference.
 Privately,  of  course,  one  can  discuss
 anything  one  likes,

 Shri  M.  S.  Gurupadaswamy:  Just
 now  the  Prime  Minister  said  they  are
 not  going  to  discuss  controversial
 problems.  Then,  may  I  know  what  is:
 the  purpose  of  going  to  the  conference
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 if  it  ig  only  for  discussing  non-contro-
 versial  problems  on  which  all  the
 countries  are  agreed?

 Shrj  Jawaharlal  Nehru:  I  said  con-
 troversial  problems  as  between  two
 countries,  Commonwealth  countries,
 are  not  discussed  there,  because  the
 Prime  Ministers’  Conference  is  not  a
 super-State  or  an:  7rganisation  decid-
 ing  those  problems.  They  are  dealt
 with  by  the  two  countries  concerned.
 The  problems  that  are  discussed  are
 the  international  situation  and  a  large
 number  of  problems  which  are  increas-
 ing  tensions,  what  could  be  done  to
 lessen  the  tensions  and  so  on  and  so
 forth,  just  as  if  we  go  to  meet  at
 Jakarta,  we  discuss  the  same  problems
 in  a  different  context  there.  When  any
 few  countries  meet,  the  most  important
 question  is  that  of  peace  in  the  world,
 and  what  comes  in  the  way  of  peace.
 These  are  the  major  problems  that  are
 discussed  and  no  resolutions  are  pass-
 @d  at  this  conference.  It  is  a  discus-
 sion;  opinion  is  obtained  in  this  way,
 various  viewpoints  are  expressed  and
 no  resolutions  are  passed.

 Shri  Joachir:  Alva:  The  Prime  Mir  ls
 ter  is  aware  that  the  ratification  of
 the  German  rearmament  and  Paris
 Proposals  both  by  France  and  England
 is  followed  up  by  a  declaration  by
 Russia.  Now,  whatever  good  may  have
 been  done  on  the  Indo-China  front,
 whether  we  shall  be......

 Mr,  Deputy-Speaker:  Is  the  hon.
 Member  making  a  speech?

 Shri  Joachim  Alva:  I  shall  come  to
 the  question,  Sir.  Will  the  Prims
 Minister  be  able  formally  to  place  or
 express  our  anxiety  that  the  horizons
 are  being  clouded  by  impending  war?

 Shri  Jawaharlal  Nehru:  The  ques-
 tion,  of  course,  has  absolutely  nothing
 to  do  with  this  matter.  It  is  as  far
 removed  from  it  as  the  moon  or  the
 stars.

 Mr.  Deputy-Speaker:  Next  question.

 Shri  Jawaharlal  Nehru:  May  I  just
 add  one  word?  If  I  may  just  say  this,
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 the  Prime  Minister  does  not  propose  to
 express  his  anxiety  at  any  time  about
 anything.

 (CORRUPTION  IN  RIVER  VALLEY  PROJECTS

 #1492,  Pandit  Munishwar  Datt
 Upadhyay:  Will  the  Minister  of  Irri-
 gation  and  Power  be  pleased  to  state:

 (a)  the  number  of  corruption  cases
 so  far  detected  in  the  different  river
 valley  projects  and  the  grades  of
 officials  involved;  and

 (b)  the  amount  involved  and  how
 the  offenders  have  been  dealt  with?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Information
 is  being  collected  and  will  be  laid  on
 the  table  of  the  House.

 INDO-PAKISTAN  DISPUTE

 "1493.  Shrimati  Tarkeshwarj  Sinha:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  there  is  any  likelihood
 of  high  level  talks  between  India
 and  Pakistan  in  the  near  future  for
 an  amicable  settlement  of  outstanding
 problems  between  the  two  countries;

 (b)  whether  any  official  approach
 has  been  made  to  Government  in  this
 regard:  and

 (c)  if  so,  the  reaction  of  Govern-
 ment  in  the  matter?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Ani]  K.  Chanda):  (a)  to
 {c).  The  Prime  Minister  of  Pakistan
 has  expressed  a  wish  to  meet  the  Prime
 Minister  of  India  to  discuss  outstand-
 ing  problems  between  the  two  coun-
 tries.  The  Prime  Minister  of  India
 has  welcomed  this  approach  and  said
 in  reply  that  he  is  always  willing  to
 have  such  talks,  but  that  in  the  near
 future,  owing  to  important  engage-
 ments  which  will  keep  him  out  of
 Delhi  for  most  of  time,  it  will  be
 difficult  to  arrange  a  meeting.  He  has
 suggested,  however,  that  meanwhile
 some  of  the  outstanding  problems
 might  be  considered  at  official  level.
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 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  in  view.  of  the  fact  that
 direct  talks  are  being  resumed  between
 India  and  Pakistan  in  the  near  future,
 the  Pakistan  Government  is  likely,  to
 revise  its  decision  to  take  the  Kashmir
 issue  to  the  United  Nations  Security
 Council?

 The  Prime  Minister  and  Minister  of
 Externa]  Affairs  and  Defence  (Shri
 Jawaharlal  Nehru):  How  can  we
 answer  as  to  what  the  Pakistan  Gov-
 ernment  is  likely  to  do  in  a  hypotheti-
 eal  contingency?

 Shrimati  Tarkeshwari  Sinha:  Be-
 cause  this  is  one  of  the  vital  issues  to
 be  discussed  between  India  and  Pakis-
 tan  during  the  direct  negotiations,  I
 would  like  to  know  the  approach  of
 the  Government  of  India  to  this  prob-
 lem.

 Shri  Jawaharlal  Nehru:  The  hon.
 Member’s  question  is  what  the  Pakis-
 tan  Government  is  likely  to  do.  I  can-
 not  say  under  any  circumstances  what
 they  are  likely  to  do.  It  is  for  them
 to  answer.

 Sbrimati  Tarkeshwari  Sinha:  Just
 now  tbe  Minister  said  that  certain
 items  will  be  discussed  at  the  official
 level.  May  I  know  the  subjects  that
 will  be  discussed  at  the  official  level
 and  the  subjects  that  will  be  left  out
 to  be  discussed  at  a  higher  level?

 Shri  Jawaharlal  Nehru:  Any  subject
 that  is  raised  by  either  party  can  be
 discussed,  but,  normally  speaking,  at
 the  official  level,  the  more  important
 and  difficult  questions  are  not  discuss-
 ed.

 Shrimati  Tarkeshwari  Sinha:  What
 has  been  the  reaction  of  Pakistan  to
 the  Indian  proposal  that  was  sent  by
 the  Prime  Minister  of  India  that  the
 two  countries  should  make  a  joint  no-
 war  declaration?

 Mr.  Deputy-Speaker:  That  was  long
 ago.

 Shri  Jawaharlal  Nehru:  That  was
 many  months  ago,  and  Pakistan  at  that
 time  was  not  agreeable—over  a  rear
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 ago.  There  has  been  no  fresh  approach
 on  that  question,  but  I  cannot  say
 whet  their  present  views  are  on  that
 subject.

 Sardar  Hukam  Singh:  The  Govern-
 ment  of  India  took  up  this  compensa-
 tion  scheme  on  the  assumption  that  it
 was  no  use  negotiating  with  Pakistan
 on  the  evacuee  property  question.
 Now,  there  are  again  reports  that
 Pakistan  wants  to  discuss  this  question
 and  that  the  Government  of  India  per-
 hap:  has  agreed  to  that.  Is  there  any
 substance  in  that  report?

 Shri  Jawaharlal]  Nehru:  I  could  not
 answer  the  hon.  Member  precisely
 about  the  information.  I  am  not  aware
 of  it,  of  any  such  approach,  but  it  is
 true  that  we  ourselves  have  suggested
 that  various  questions—not  this  parti-
 cular  ‘question,  but  various  questions—
 relating  to  refugees,  evacuees  and  the
 like  which  have  been  pending  for  a
 long  tine  might  be  discussed.  and  we
 have  suggested  that  some  representa-
 tive  of  our  Ministry  of  Rehabilitation
 might  go  to  Karachi  for  the  purpose.
 Possibly,  even  the  Minister  might  go.
 There  are  many  other  things  about
 movable  property,  banks  etc.  and
 others—the  hon.  Member  no  doubt
 knows—which  have  been  partly  decid-
 ed,  sometimes  almost  wholly  decided,
 but  not  implemented.  So,  all  those
 matters  remain.

 Dr.  Ram  Subhag  Singh:  In  view  of
 the  fate  of  democratic  institutions  in
 Pakistan,  may  I  know  whether  the
 Government  of  India  still  stand  com-
 mitted  to  discuss  the  problem  of
 plebiscite  in  Kashmir  with  the  Govern-
 ment  of  Pakistan?

 Shri  Jawaharlal  Nebru;  That  is  a
 question  which  I  cannot  answer  in  a
 Phrase  or  two.  I  will  require  an  hour
 to  deal  with  it.

 Mysors  RURAL  INDUSTRIALISATION
 SCMEME

 *i494.  Shri  N.  Rachiah:  Will  the
 Minister  of  Commerce  and  Industry
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 be  pleased  to  state:

 (a)  whether  the  Mysore  State
 Government  have  submitted  Sir  M.
 Visveswarayya’s  Rural  Industrializ-
 ation  Scheme  for  approval;

 (b)  whether  any  financial  help  has
 been  asked  for  by  the  Mysore  Gov-
 ernment  to  implement  this  Scheme;
 and

 (९)  if  so,  the  nature  of  assistance
 given  to  them  so  far?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  Yes,  Sir.  Sir
 M.  Visveswarayya’s  Rural  Industriali-
 zation  Scheme  was  received  from  the
 Government  of  Mysore  during  950
 and  the  Government  of  India  sanc-
 tioned  a  sum  of  Rs.  2,50,000  to  that
 Government  for  the  implementation  of
 the  Scheme  in  95l.  In  1952-53,  ७
 further  sum  of  Rs.  25,000  was  sanction-
 ed  for  five  Centres  under  the  same
 Scheme.

 Shri  N.  Rachiah:  May  I  know,  Sir,
 whether  the  Government  consider  this
 scheme  as  a  model  scheme?  If  so,
 whether  Government  will  recommend
 this  scheme  to  other  States  to  imple-
 ment  it  in  those  States?

 Shri  Karmarkar:  The  scheme  is  good
 in  its  own  way,  and  certainly  when
 we  generally  consider  the  problem,
 that  scheme  will  naturally  be  consi-
 dered.

 Shri  N.  Rachiah:  May  I  know  whe-
 ther  Government  will  circulate  copies
 of  this  scheme  to  the  Members  of
 Parliament?

 Shri  Karmarkar:  |  think  the  Mysore
 Government  will  doubtless  do  this.
 They  have  published  the  scheme  in
 their  area,  as  hon.  Members  must  be
 aware.

 Shri  Thimmaiah:  May  I  know  whe-
 ther  the  amount  given  every  year  is
 out  of  the  Consolidated  Fund  of  India
 or  out  of  the  amount  allotted  for  the
 Five  Year  Plan?

 Shri  Karmarkar:  J  think  it  comes
 out  of  the  budgeted  amount  for  our
 Ministry,  the  Ministry  of  Commerce
 and  Industry.
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 सरकारी  क्याटंरों दों  के  लिये  पानी  कर  की  दर

 #१४९६,  Bio  सत्यवादी  :  क्‍या  निर्माण

 आवास  तथा  संभरण  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  में

 सरकारी  मकानों  में  रहने  वाले  भिन्न  भिन्न

 श्रेणी  के सरकारी  कर्मचारियों  स ेएक  सी  दर

 पर  पानी  कर  नहीं  लिया  जाता;  शौर

 (ख)  यदि  हां,  तो  ये  दरें  किस  उधार

 पर  निश्चित  की  जाती  हैं  ?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 No,  Sir.  The  rate  does  not  vary  ac-
 cording  to  the  grade  of  the  government
 servant.

 (L)  Does  not  arise.

 Wo  सत्यवादी  :  क्या  यह  बात  ठीक  हें  'कि  गोल

 मार्केट,  चित्र  गुप्त  रोड़  ऑर  चांदी  रोड़  चमरीज

 आदि  में  क्लर्को”  के  पास  काफी  तादाद  में.  फंसे
 गवर्नमेंट  क्वार्टर  हैँ  जिनमें  मीटर  नहीं  लगे  हैं,
 अफसरों  के  पास  जो  गवर्नमेंट  के  बंगले  हैं  उनमें
 मीटर  लगे  हुए  हैं  ऑर  मीटर  न  होने  की  वजह  से
 क्लर्को  से  फ्लेंट  रोके  हिसाव  से  दस,  दस  ऑर

 ग्यारह,  ग्यारह  रुपये  किराया  लिया  जा  रहा  हैं
 जब  कि  उन  जगहों  पर  जहां  पर  मीटर  लगे  हैं
 उन  बड़ी  तनख्वाह  वालों  पर  पांच  या  छा  रुपया

 ही  किराया  पढ़ता  हैं  ?

 सरकार  स्वर्ण  (सह  :  यह  ठीक  हैं.  कि  कई
 क्वार्टरों  में  अलैहदा  अलैहदा  मीटर  नहीं  लगे

 हुए  हैं  -  कोशिश  की  जा  रही  हैं  के  जिन  जिन

 जगहों  पर  अलैहदा  अलौह णा  मीटर  नहीं  हैं  वहां
 घर  भी  लगा  दिये  जांय  ।  जहां  तक  र॑ट  का  ताल्लुक
 दें,  कोई  फ्लैट  रट  नहीं  लगाया  जाता  हैं  बल्क
 जो  कछ  खर्चा  होता  हैं  उसको  सब  क्वार्टरों  पर

 फैला  दिया  जाता  हैं  मगर  बदकिस्मती  से  होता
 यह  हैँ  फक  जिस  वक्‍त  इकट्ठा  मीटर  हो  तो  लांग
 पै किफायत  से  पानी  इस्तेमाल  नहीं  करते  हैं  बल्क

 जाया  करते  हैँ  ऑर  इसलिये  खर्चा  ज्यादा  पड़ता
 हें  1
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 NANDIKONDA  Projecr

 «4497.  Shri  Raghuramaiah:  Will  the
 Minister  of  Planning  be  pleased  to
 refer  to  the  reply  given  to  starred

 question  No.  39  on  the  l8th  Novem-
 ber,  954  and  State:

 (a)  whether  the  opinion  of  the
 Andhra  Government  on  the  Report
 of  tne  Technical  Committee  on  the
 Nandikonda  Project  has  since  been
 received;

 (b)  if  so,  whether  any  decision  has
 been  taken  by  the  Central  Govern-
 ment  regarding  the  inclusion  of  that

 Project  in  the  First  Five  Year  Plan,
 and

 (c)  if  so,  the  nature  of  the  decision
 taken?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  and  (c).  The  Governor,  Andhra
 State  has  been  authorised  to  make  the
 following  statement:

 “The  Government  of  India  are
 prepared  to  sanction  the  Nandi-
 konda  Project  subject  to  the  follow-
 ing  conditions:

 (i)  The  project  reports  submit-
 ted  by  the  Governments  of  Andhra
 and  Hyderabad  will  be  subject  ta
 such  modifications,  if  any,  as  the
 Government  of  India  may  make,
 in  the  light  of  the  recommend-
 ations  of  the  Technical  Committee
 and  the  observations  of  the  Gov-
 ernments  of  Andhra  and  Hyder-
 abad  thereon,

 (ii)  The  Andhra  Government
 accepts  and  agrees  to  implement,
 by  legislation  and  other  action,

 the  financial  basis  of  the  project
 as  submitted  by  the  two  Govern-
 ments  or  of  such  other  modified
 form  of  the  Project  as  may  be
 decided  upon  by  the  Government
 of  India  in  conformity  with  con-
 dition  (i).

 (iii)  The  financial  basis  referred
 to  in  (ii)  comprises—

 (a)  betterment  of  levy  and
 water  rates:
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 (b)  sale
 lands;  and

 proceeds  of  waste

 (c)  normal  realisation  of  land
 revenue.”

 Shri  Raghuramaiah:  May  I  know
 whether  the  conditions  referred  to  just
 now,  viz.  the  levy  of  the  betterment
 and  water  fee,  and  the  sale  of  waste
 land,  are  usually  attached  to  every
 project  that  is  being  sanctioned  for
 inclusion,  or  whether  there  is  any-
 thing  special  so  far  as  the  Nandikonda
 Project  is  concerned?

 Shri  Hathi:  So  far  as  the  five  new
 schemes  that  are  to  be  included  in  the
 Five  Year  Plan  are  concerned,  these
 conditions  have  been  laid  down  for
 Chambal  and  Kosi  Projects,  This  is
 the  third  one,  namely  the  Krishna-
 Pennar  Project.  The  other  two,  name-
 ly  the  Rihand  and  Koyna  Projects  are
 power  projects;  so  this  question  does
 not  arise  in  their  case.  But  in  the
 case  of  the  other  three,  these  condi-
 tions  have  been  laid  down.

 Shri  Raghuramaiah:  May  I  know
 whether  the  hon.  Minister  is  in  a
 position  to  state,  subject  to  these  con-
 ditions  being  fulfilled,  when  the  work
 on  the  Project  is  likely  to  be  com-
 menced,  whether  it  will  be  included
 in  the  First  Five  Year  Plan,  and  if  so,
 how  soon  it  is  likely  to  be  included?

 Shri  Hathi;  I  cannot  say  the  exact
 date  when  the  work  will  start.  But
 the  Government  of  India  have  decid-
 ed  that  it  will  be  included  in  the  Plan
 subject  to  those  conditions.  As  soon
 as  we  receive  comments  from  the
 Andhra  Government,  the  Planning
 Commission  will  immediately  hold  a
 conference  of  the  two  State  Govern-
 ments,  and  proceed  as  quickly  as  pos-
 sible,

 Shri  Heda:  What  had  been  the  re-
 actions  of  the  Andhra  and  Hyderabad
 Governments,  so  far  as  these  condi-
 tions  are  concerned?

 Shri  Hathi:  We  have  not  vet  receiv-
 ed  the  comments  of  the  Andhra  Gov-
 ernment.
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 Shri  Heda:  What  about  the  Hyder-
 abad  Government?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Defence  (Shri
 Jawaharlal  Nehru):  The  Andhra  Gov-
 ernment  is  at  present  being  conduct-
 ed,  under  the  President’s  orders,  by
 the  Governor.  So,  one  can  only  consult
 oneself,  if  I  may  say  so,  at  the  pre-
 sent  moment.  All  one  can  do  is  to
 consult  informally  others.  Anyhow,  I
 should  like  to  say  that  the  Central
 Government  attach  importance  to  the
 rapid  beginning  and  execution  of  these
 schemes.

 Shri  T,  B.  Vittal  Rao:  May  I  know
 whether  the  Hyderabad  Government
 have  accepted  these  conditions,  or

 whether  they  are  only  for  the  Andhra
 Government  to  accept?

 The  Minister  of  Planning  and  Irri-
 gation  and  Power  (Shri  Nanda):  There
 was  no  question  of  the  Hyderabad
 Government  accepting  or  not  accept-
 ing  these  conditions.

 Mr.  Deputy-Speaker:
 referred  to  them?

 Shri  Nanda:  That  does  not  affect
 them.

 wo  सुरेश  चन्द्र:  क्या  में  जान  सकता  हूं  कि

 यह  जो  प्रोजेक्ट  हें  यह  हौडिपेंडँटली  स्वीकार

 किया  गया  हैं,  दूसरा  जो  हैदराबाद  का  पूछना
 प्राजैक्ट  हैं  ऑर  जो  फक  इस  पंचवर्षीय  यांजना  माँ

 रखा  गया  हैं  ऑर  जो  कि  बहुत  जरूरी  हैं,  उस
 स्कीम  के  आधार  पर  उसको  तो  हदूद  नहीं  किया
 जायगा  ?

 Shri  Hathi:  The  Purna  scheme  is
 recommended  by  the  State  Govern-
 ment  to  be  included  in  the  second  Five
 Year  Plan.  The  Planning  Commis-
 sion’s  Technical  Committee  is  investi-
 gating  into  that.

 Was  it  not

 District  PLANNING  AND  DEVELOPMENT
 COMMITTEES

 #1499,  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Members  of  Parliament  and  State
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 Assemblies  have  expressed  their  in-
 ability  to  work  on  the  District  Plan-
 ning  and  Development  Committees,
 constituted  in  various  States  on  the
 ground  that  composition  of  such  Com-
 mittees  with  an  official  as  Chairman
 does  not  provide  proper  atmosphere
 for  the  work;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  have  those  Committees  recon-
 stituted  with  a  non-official  as  Chair-
 man?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N,  Mishra):  (a)  and  (b).
 Every  State  Government  has  reported
 that  it  has  received  no  such  complaint
 from  Members  of  Parliament  or  of
 State  Legislature.

 Shri  L.  N.  Mighra:  May  I  know  whe-
 ther  Government  have  any  special
 difficulty  in  making  a  non-official  as
 the  chairman  of  such  a  Committee?

 Shri  S.  N.  Mishra:  The  difficulty  is
 that  there  has  been  no  difficulty  in
 working  under  the  present  arrange-
 ment.

 Shri  S.  N.  Das:  May  I  know  whether
 Government  are  aware  that  practically
 the  District  Officer  is  the  chairman  of
 all  such  Committees  with  regard  io
 development  work,  and  whether  Gov-
 ernment  think  it  proper  that  one
 office  should  be  burdened  with  so
 many  responsibilities,  which  he  can-
 not  discharge  fully,  and  consequently
 the  members  of  those  Committees  do
 not  function,  anc  the  sittings  of  those
 Committees  are  not  held  regularly?

 Shri  S.  N.  Mishra:  This  question  is
 not  very  clear  in  its  contours.  If  the
 intention  of  the  hon,  Member  is  to
 emphasise  that  the  District  Officer
 should  not  be  charged  with  so  many
 responsibilities,  then,  of  course,  the
 answer  would  be  different.  But  in
 the  context  of  these  advisory  com-
 mittees,  namely  the  District  Develop-
 ment  Committees,  I  think  the  Chair-
 manship  does  not  take  much  of  his
 time.
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 Shri  Bhagwat  Jha  Azad;  Is  it  not  a
 fact  that  the  chairman  of  this  Com-
 mittee,  who  is  also  the  District  Magis-
 trate,  calls  the  meetings  very  rarely,
 as  sometimes  the  dates  are  not  coui-
 venient  to  the  Chairman,  and  some-
 times,  the  dates  are  not  convenient.
 for  the  Members  of  Parliament?  If
 so,  may  I  know  whether  Government
 propose  to  reconstitute  these  Com-
 mittees  so  as  to  shift  the  initiative
 from  the  officer  to  the  public  hands?

 Shri  S.  N.  Mishra:  This  distinction
 between  officials  and  non-officials,  so
 far  as  the  development  purposes  are
 concerned,  is  not  very  apt,  because  we
 feel  that  all  are  serving  the  same
 cause.

 Pandit  D.  N.  Tiwary;  May  I  know
 whether  Government  are  aware  that
 the  District  Magistrate  does  not  find
 any  time,  and  notices  to  the  Members.
 who  are  here,  and  who  are  members
 of  Development  Committees  are  not
 sent?

 Shri  5.  N.  Mishra;  No  such  complaint.
 has  been  received  from  any  District.
 Development  Committee.

 Pandit  D.  N,  Tiwary:  But  the  Mem-
 bers  here  do  not  receive  notices.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  Government  are  sure  of  the
 fact  that  in  the  offices  of  the  chair-
 men  of  these  Development  Commit-
 tees,  no  sort  of  corruption  is  going  on,.
 and  the  peasants  who  are  members  of
 these  Committees  are  not  treated  in
 certain  States  on  equal  footing?

 Shri  Ss.  N.  Mishra:  That  kind  of  com-
 plaint  also  has  not  been  received  by
 us,

 oT  aster  किशोर  सिह  :  क्या  यह  बात  जहाँ
 हैं'  कि  एडवाइजरी  कमेटी  से  जो  भी  फासला  होता
 हैँ  उसके  अनुसार  डिस्ट्रिक्ट  में  काम  नहीं  'किया
 जाता  हैं  ऑर  जो  काम  कया  जाता  हैं  उनके

 सुपरविजन  का,  कंट्रोल  का  या  देखरेख  का  कोई
 भी  सरोकार  एडवाइजरी  कमेटी  के  मेम्बरों  से

 नहीं  रक्खा  गया  हैं  ?  आँख  क्या  सरकार...



 3807  Oral  Answers

 Mr,  Deputy-Speaker:  Order,  order.
 It  cannot  be  too  long  a  question,  with
 80  many  sub-questions  in  it.

 श्री  एस०  एन०  पैमा:  माननीय  सदस्य  ने  खुद
 कहा  कि  ये  सौ मात यां  परामर्शदात्री  हैं,  इसलिये

 इनके  द्वारा  निरीक्षण  का  कोई  सवाल  नहीं  उठता

 :हैं  उन  कामों  के  ऊपर  |  इनके  परामर्श  के  ऊपर

 ज्यादा  से  ज्यादा  ध्यान  बने  का  प्रयत्न  किया  जाता

 हैँ  1

 हीकर  चुगल  गैकशार  सिह  :  मेर  उस  प्रश्न  का

 उत्तर  नहीं  दिया  ।

 Mr.  Deputy-Speaker:  Al)  that  is  going
 to  be  discussed  now,  when  the  Pro-
 gress  Report  of  the  Five  Year  Plan  for
 ‘tthe  year  1953-54  comes  up  for  con-
 sideration.

 Pandit  Munishwar  Datt  Upadhyay:
 May  I  know  whether  the  amounts  al-
 lotted  for  different  purposes  under  this
 scheme  are  being  utilised,  or  most  of
 them  remain  unutilised  still?

 Shri  S.  N.  Mishra:  This  question  is
 an  entirely  different  question—far  re-
 moved  from  the  present  question,  and
 ‘we  would  like  to  have  notice  for  that.

 SINDRI  FERTILIZER  FACTORY

 "1500.  Shri  K.  0.  Sodhia:  Will  the
 Minister  of  Production  be  pleased  to
 state  the  period  within  which  the
 ‘development  expenditure  incurred  by
 the  Sindri  Fertilizer  Factory  on  the
 training  of  staff  and  maintenance  of
 the  town  will  be  written  off?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy):  The  development  ex-
 Penditure  will  be  written  off  over  a
 short  period  of  years  according  to  the
 availability  of  profits  for  this  purpose. It  is  difficult  to  forecast  the  exact  period
 within  which  the  entire  expenditure  on
 this  account  will  be  written  off,

 A  statement,  showing  the  total
 4@mount  of  such  expenditure  and  the
 4mounts  so  far  written  off,  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See  Ap-
 ®endix  VI,  annexure  No.  26.]
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 Almost  two-thirds  of  the  expendi-
 ture  has  been  written  off  in  the  last
 two  completed  years.

 Shri  हू,  0,  Sodhia:  Out  of  these  Rs.  39
 lakhs,  how  much  is  for  training  of
 staff  and  what  portion  for  maintenance
 of  the  town?

 Shri  K.  C.  Reddy:  I  am  sorry  I  have
 not  got  the  break-up  of  the  figure  here.

 Shri  K.  C.  Sodhia:  Is  the  mainten-
 ance  of  the  town  a  proper  charge  on
 an  industrial  undertaking?

 Shri  K.  C.  Reddy:  Yes.  I  do  not  see
 why  it  should  not  be.

 Shri  P.  C.  Bose:  I  do  not  understand
 how  the  maintenance  cost  of  the  town-
 ship  of  an  industry  can  be  written  off
 because  it  is  a  recurring  cost  and
 should  be  accounted  in  the  cost  of
 production.

 Shri  K.  C.  Reddy:  This  amount  re-
 lated  to  the  period  before  January
 ‘1952,  that  is  to  say,  before  it  was
 transferred  to  the  company,  and  so  it
 had  to  be  treated  on  a  different  basis.

 PLANTATION  ENQuIRY  COMMISSION

 *1502,  Shri  Biren  Dutt:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Plantation  Enquiry
 Commission  has  visited  the  Tea  In-
 dustry  of  Tripura;

 (b)  if  so.  what  are  their  findings  in
 regard  to  the  difficulties  of  the  in-
 dustry  and  of  the  labour;

 (c)  whether  it  is  a  fact  that  no
 medical  facilities,  sick  leave,  maternity
 allowance  or  education  facilities  are
 given  to  the  labourers  in  Tripura  tea
 gardens;  and

 fd)  if  so,  the  steps  proposed  to  be
 taken  by  Government  to  introduce  the
 labour  benefit  scheme  in  Tripura?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.
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 (b)  The  Commission’s
 awaited.

 report  is

 (c)  and  (d).  According  to  informa-
 tion  furnished  by  the  Government  of
 Tripura,  6  tea  gardens  in  the  State
 have  free  primary  schools  and  in  other
 gardens  children  get  educational  faci-
 lities  at  schools  situated  near  these

 gardens.  Model  Rules  under  the  Planta-
 tion  Labour  Act  have  been  framed  by
 the  Central  Government  and  the  State
 Governments  have  been  requested  to
 frame  similar  Rules  as  early  as  pos-
 sible,  when  facilities  contemplated
 under  the  Act  can  be  given.

 FLoop  WARNING  SYSTEM

 #1504.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 existing  system  of  flood  warning  by
 means  of  telephones  and  telegrams

 often  breaks  down  during  heavy  floods
 and  storms  because  of  dislocation  of
 transmission  lines;

 (b)  if  so,  whether  Government  pro-
 pose  to  install  automatic  flood  warn-
 ing  sets  and  _  radio-operated  §  rain
 gauges  in  the  river  basins  of  flood-
 affected  areas:

 (c)  when  such  sets  and  gauges  are
 likely  to  be  installed;  and

 (d)  the  mames  of  the  areas  where
 they  will  be  installed?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,  Sir.

 (b)  The  proposal  is  under  considera-
 tion  by  the  various  State  Governments.

 (c)  It  is  proposed  to  obtain  a  few
 sets  under  the  Technical  Co-operation
 Mission  Programme.  These  are  likely.
 to  be  received  in  about  six  or  seven
 months’  time.

 (d)  Generally  in  flood-affected  river
 basins,  The  arrangements  for  instal-
 lation  have  not  yet  been  finalized.

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  estimated  cost  of  these  automatic

 595  LSD.
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 flood  warning  sets  and  radio-operated
 rain  gauges?

 Shri  Hathi:  Each  set  will  cost  about
 $3,000.  We  propose  to  have  20  sets;

 so  the  cost  will  be  $60,000.

 Shri  K.  P.  Tripathi:  May  I  know
 whether  it  is  a  fact  that  North  Assam
 gets  cut  off  from  the  rest  of  India  for
 three  or  four  months  in  the  year?  If
 80,  whether  it  is  under  contemplation
 of  Government  to  replace  the  telephone
 and  telegraph  sets  by  radio-operated
 sets?

 Shri  Hathi:  The  idea  is  not  to  replace
 the  existing  telephone  and  telegraph
 sets  by  these  automatic  sets.  But  they
 will  be  in  addition  to  these.  These
 will  also  be  installed  in  those  basins,

 Shri  K.  P.  Tripathi:  Will  that  area
 be  considered  for  this  purpose?

 Shri  Hathi:  Yes.

 Dr.  Ram  Subhag  Singh:  In  reply  to
 part  (a),  the  hon.  Deputy  Minister  said,
 ‘yes’.  May  I  know  whether  during  the
 recent  floods  also  the  existing  system
 broke  down?

 Shri  Hathi;
 break  down.

 In  some  cases,  it  did

 Shri  L.  N.  Mishra:  May  I  know  whe-
 ther  any  special  team  has  been  sent  to
 Kathmandu  in  this  connection?  If  so,
 what  is  the  main  purpose  of  their
 visit?

 Shri  Hathi:  No  team  has  been  sent.
 But  a  team  is  coming  in  January  and
 then  they  will  be  installed.

 CHINA  CLAY

 #1505.  Shri  Deogam:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  China  clay  ore  pro-
 duced  in  the  country  is  sufficient  to
 meet  the  requirements  of  the  country;

 (b)  the  quantity  of  China  clay  im-
 ported  into  the  country;  and

 (c)  the  reasons  for  importing  it?
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 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir,  so  far  as
 ordinary  China  clay  is  concerned.

 (७)  1951-52  127,469  ewts,
 1952-53  216,698  cwts.
 1953-54  193,474  cwts.

 (c)  Non-availability  of  suitable  clays
 for  certain  specific  purposes.

 Shri  Deogam:  May  I  know  whether
 the  China  clay  of  our  country  is  in-
 ferior  to  foreign  clay?

 Shri  Karmarkar:  The  China  clay  of
 our  country  is  good  enough  so  far  as
 it  goes.  But  there  are  certain  varie-
 ties  which  are  not  available  here.  We
 have  to  import  them.

 Shri  दल  P.  Nayar:  I  find  from  the
 memoirs  of  the  Geological  Survey  of
 India  that  in  the  Kundara  farms  in
 Travancore-Cochin,  one  square  mile
 will  yield  about  4  million  tons  of  re-
 fined  clay,  best  variety.  May  I  know
 whether  Government  have  any  plan  to
 utilise  this  China  clay  which  is  esti-
 mated  to  be  about  30  to  40  square
 miles  in  Kundara  and  another  30  to
 40  square  miles  in  Varkala?

 Shri  Karmarkar:  Yes.  That  variety
 of  China  clay  is  available  only  in
 limited  quantities,  the  most  important
 source  being  Kundara  in  Travancore-
 Cochin,  As  to  what  steps  are  being
 taken  to  exploit  it,  I  should  like  to
 have  notice.

 Shri  दल  P.  Nayar:  The  hon.  Minister
 stated  just  now  that  some  quantities
 are  being  imported.  There  is  a  report
 also  that  the  quality  of  China  clay
 available  in  Travancore-Cochin  will  be
 suitable  for  any  purpose  for  which
 China  clay  is  used.  I  want  to  know
 whether  Government  contemplate  tak-
 ing  any  steps  immediately  so  that  this
 enormous  supply  of  China  clay  could
 be  utilised  in  India.

 Shri  Karmarkar:  The  supply  is  uot
 enormous.  Regarding  the  question
 Proper,  I  ask  for  notice.
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 Shri  Kasliwal:  Are  Government
 aware  that  in  the  Bundi  and  Sawal:
 Madhopur  districts  of  Rajasthan  some
 of  the  best  China  clay  is  available,
 and  if  so,  what  steps  do  they  propose
 to  take  for  its  exploitation?  ti

 Shri  Karmarkar:  I  shall  find  out  if
 it  is  so,  and  then  we  shall  consider,
 if  it  is  possible,  as  to  what  use  to  be
 made  of  it.

 Shri  Neswi:  May  I  know  whether
 this  clay  is  available  in  the  Belgaum
 district  in  Bombay  State?

 Shri  Karmarkar:  It  is  available  in
 some  small  quantities  in  many  parts.
 I  am  sure  that  my  hon.  friend  knows
 that  the  clay  which  is  available  in
 Dharwar  and  Belgaum  is  useful]  for
 some  purposes.

 INDIAN  SHIPPING

 #1506.  Shri  Sarangadhar  Das:  Will
 the  Minister  of  Production  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  Vizag-
 built  Scindia  Type  Motor  Vessel  of
 7,000  dead-weight  tons  for  coastal
 trade  is  assessed  at  Rs.  85  lakhs;

 (b)  whether  the  price  of  a  similar
 vessel  built  in  the  U.K.  is  much  lower;

 (c)  if  so,  by  how  much;  and

 (d)  whether  in  fixing  the  freight
 rate  for  coastal  trade,  the  price  of
 Indian  made  vessels  is  taken  into  con-
 sideration?

 The  Parliamentary  Secretary  to  the
 Minister  of  Production  (Shri  R.  G.
 Dubey):  (a)  Scindia  Company  have
 ordered  five  7,000  D.W.T.  Maierform
 vessels  on  Hindustan  Shipyard  and  the
 price  for  the  first  vessel  has  been  fixed
 at  Rs.  85  lakhs  and  for  the  subsequent
 four  vessels  at  Rs.  84  lakhs  each,  sub-
 ject  to  the  usual  escalator  clause  for
 adjustment  due  to  variations  in  the
 prices  of  steel,  timber  and  machinery.

 (b)  and  (c).  No.  It  is  far  from  easy
 to  determine  the  precise  U.  K.  price



 I8i3  Oral  Answers

 of  a  Maierform  vessel  but  the  price
 fixed,  viz.,  Rs.  85  lakhs  for  the  first
 and  Rs.  84  lakhs  each  for  the  further
 four  ships,  after  consultation  with  the
 buyers,  was  on  the  basis  that  the  price
 fixed  represented  the  U.K.  parity  price
 as  closely  as  could  be  ascertained.

 (d)  The  capital  cost  of  ships  is  one
 of  the  factors  governing  the  fixation
 of  freight  rates.  Although  Govern-
 ment  have  the  legal  powers  to  fix  che
 freight  rates  for  the  coastal  trades,
 the  raies  now  charged  on  the  coast
 have  been  determined  by  the  Coastal
 Conference  which  is  a  conference  of
 shipping  companies,

 Shri  Sarangadhar  Das:  May  I  know
 if  Government  are  aware  that  a
 recently  purchased  foreign  built  ship
 cost  the  company  only  Rs.  62  lakhs?  If
 that  is  so,  is  it  below  the  UK  parity
 price?

 Shri  R.  G.  Dubey:  No.  Government
 are  not  aware  of  any  such  thing.  But
 I  should  like  to  say  one  thing,  that

 when  the  Price  Committee  of  the
 Shipyard  discussed  this  problem,  this
 factor  was  considered.  For  example,
 the  Scindia  company  had  placed  an
 order  with  a  German  shipbuilding  firm,
 and  the  price  calculated  was  Rs.  05
 lakhs.  The  price  of  constructing  a  simi-
 lar  vesselin  U.K.  with  German  acces-
 sories  is  difficult  todecide.  Shri  Dande-
 kar  who  was  present  there  at  that  time,
 in  his  dual  capacity,  was  consulted.

 After  considering  all  these  factors,  it
 was  agreed  that  the  UK  parity  price
 would  come  to  between  Rs.  83  and

 Rs.  85  lakhs.

 Shri  Sarangadhar  Das:  What  is  the
 price  of  a  Norwegian  ship?

 Shri  R.  G.  Dubey:  We  have  no  in-
 formation.

 Shri  Joachim  Alva:  In  view  of  the
 persistent  demand  made  by  some  of
 us  that  we  should  buy  tankers,  we
 bought  a  brand  new  Italian  tanker  for

 Rs.  48  lakhs.  May  I  know,  when  a
 tanker  of  8,000  tons  costs  only  Rs.  48
 lakhs,  how  is  it  that  a  ship  in  our  own
 yard  costs  double  that  sum  of  money?
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 The  Minister  of  Production  (Shri
 हू,  Cc  Reddy):  The  hon.  Member  is
 aware  that  tankers  and  ships  are  of
 various  capacities.

 BUTTONS

 1507,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  small  scale  Indus-
 tries  Board  have  taken  in  hand  a
 scheme  for  the  manufacture  of  but-
 tons  from  coconut  shells;  and

 (b)  if  so,  the  quantity  of  buttons  to
 be  produced  annually  in  the  country?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Shri  S.  C.  Samanta:  Are  Govern-

 ment  aware  that  in  one  or  two  areas
 in  India  these  buttons  are  produced  in
 villages  from  coconut  shells?  Do  Gov-
 ernment  intend  to  help  them  in  pro-
 cessing?

 Shri  Karmarkar:  The  All  India
 Handicrafts  Board  have  not  yet  actual-
 ly  taken  up  the  question  of  buttons
 from  coconut  shells,  but  they  contem-
 plate  taking  it  up  in  the  near  future.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Rapro  Licence  Fes

 #1484,  Th.  Lakshman  Singh  Charak:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  Government  propose
 to  reduce  the  licence  fee  of  the  Com-
 mercial  Broadcast  Receivers;

 (b)  whether  any  representation  has
 been  received  from  the  dealers  for  re-
 duction  of  licence  fee;  and

 (c)  if  so,  the  decision  taken  there-
 on?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Representations  for  reduction  in
 the  Commercial  Broadcast  Receiver
 licence  fee  have  been  received  from  a
 few  dealers.  The  question  is  under
 examination.

 (c)  Does  not  arise.
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 विद्युत  शक्ति

 *evey.  सेठ  गोविन्द  दास  :  क्‍या

 सच्चाई  तथा  विद्युत  मंत्री  यह  बताने  की  कृपा

 करेंगे  कि  नगरों  और  गांवों  में  बिजली  की

 तुलनात्मक  प्रति  व्यक्ति  खपत  कितनी  है  ?

 The  Deputy  Mini§ter  of  Irrigation
 and  Power  (Shri  Hathi):  No  separate
 figures  of  consumption  of  electricity  in
 towns  and  villages  are  available.

 Forp  FouNDATION  TBAM

 #1486,  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  replies
 given  to  Starred  Question  No.  976  on
 the  9th  December,  954  and  the  Gov-
 ernment  Resolution  dated  the  7th
 June,  1954,  regarding  the  recurmnenda-
 tions  made  by  the  Forqd  Foundation
 International  Planning  Team  on  Small
 Industries  and  state  the  decisions  on
 and  the  progress  made  in  the  im-
 plementation  of  the  remaining  re-
 commendations  of  the  Team?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  The  remaining  recom-
 mendations  are  still  under  considera-
 tion,

 SECOND  Five  YEAR  PLAN

 Lt cy  Shri  N.  M.  Lingam:  Will  the
 Minister  of  Planning  be  pleased  to
 state  whether  any  time-table  has
 been  fixed  for  the  submission  of  vari-
 ous  plans  by  the  States  to  the  Plan-
 ning  Commission  for  inclusion  in  the
 Second  Five  Year  Plan  and  for  con-
 sideration  thereof  by  Parliament?

 The  Deputy  Minister  of  Planning
 (Shri  s.  N.  Mishra):  The  programme
 for  the  formulation  of  the  second  five-
 year  plan  is  at  present  under  the  con-
 sideration  of  the  Planning  Commission.

 TRANSFER  OF  POPULATION

 *1491.  Shri  C.  R.  Iyyunni:  Will
 the  Minister  of  Planning  be  pleased  to
 state  whether  the  Planning  Com-
 mission  propose  to  settle  some  people
 from  the  densely  populated  areas  in

 sparsely  populated  areas  to  relieve
 congestion  in  the  former  areas?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  A  small  beginning
 has  been  made  in  settling  persons  from
 densely-populated  to  less  densely-
 populated  areas.  There  are  two  schemes
 for  this  at  present:

 (l)  settlement  of  500  families  from
 Travancore-Cochin  on  the  Central
 Mechanised  Farm  at  Bhopal;  and

 (2)  settlement  of  8,000  Travancore-
 Cochin  families  on  50,000  acres  of

 grasslands  in  that  State.

 THE  BRAHMAPUTRA

 #1495,  Shri  L.  Jogeswar  Singh:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  Government  have  _re-
 ceived  any  memoranda  from  the
 Government  of  Assam  containing  pro-
 posals  for  the  taming  of  the  river
 Brahmaputra;

 (b)  if  so,  what
 suggestions;  and

 are  the  main

 (c)  the  financial  commitment  of
 the  Government  of  India  in  this  con-
 nection  and  the  share  to  be  borne  by
 the  Government  of  Assam?

 The  Deputy  Mimister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Tea  INDUSTRY  IN  KANGRA

 #1498,  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  starred  question  No.  28  on  the  I5th.
 November,  954  and  state:

 (a)  the  amount  of  financial  assist-
 ance  asked  for  by  the  Punjab  Govern-
 ment  under  the  scheme  submitted  to
 the  Central  Government;  and

 (b)  the  items  for  which  the  finan-
 cial  assistance  has  been  asked  for?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Rs.  75,l7l.
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 (b)  The  scheme  is  mainly  for  the
 establishment  of  a  factory  to  serve  as
 a  Laboratory  for  research  work  in  the
 manufacture  of  tea  on  modern  scienti-
 fic  lines.

 AGENCY  SALES  SCHEME

 *50l.  Shri  Viswanatha  Reddy:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  chief  features  of  the
 “Agency  Sales  Scheme”  for  which  the
 All  India  Khadi  and  Village  Indus-
 tries  Board  has  received  a  grant  from
 Government;

 (b)  for  how  long  this  scheme  has
 been  under  operation;  and

 (c)  the  names  of  the  States  where
 it  is  under  operation?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.  [See
 Appendix  VI,  annexure  No.  27.]

 CALIFORNIA  TRADE  FAIR

 "1503.  Shri  G.  L.  Chaudhary:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  names  of  the  commodities
 which  had  a  good  sale  in  the  Cali-
 fornia  State  Trade  Fair  which  was
 held  in  September,  1954;  and

 (b)  the  total  value  of  the  commodi-
 ties  sold  in  this  fair?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  No  com-
 modities  were  sold  at  the  California
 Trade  Fair  held  at  Sacramento  this
 year,  as  sales  were  not  permitted.

 संसद  सदस्यों  के  चलिये  नये  फ्लैट

 *2uod.  श्री  पी०  एल०  बारूपाल  :

 क्या  निर्माण,  आवास  तथा  संभरण  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  मालूम  है  कि

 जब  दिल्ली  में  पिछले  विनों  में  वर्षा  हुई  थी
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 उस  समय  संसद्‌  सदस्यों  के
 लिये  बनाये

 गये  नये  फ्लैटों  की  छतें  चूने  लगी  थीं,  कौर

 (ख)  यदि  हां,  तो  क्‍या  यह  दोष  ठेके-

 दारों  द्वारा  लगाये  गये  घटिया  सामान  के

 कारण  हैं  ?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 and  (b).  Asa  result  of  the  heavy  and
 continuous  rains  that  occurred  on  the

 30th  September  and  Ist  October,  some
 dampness  developed  on  the  walls  on
 the  east  and  north  of  the  flats  which
 had  then  recently  been  completed.  The
 Chief  Engineer  has  satisfied  himself
 that  this  is  not  due  to  any  inferior
 quality  of  the  materials  used.

 TRAINING  IN  SHIP-BUILDING

 *1509.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Production  be  pleased  to
 state  the  mames  of  scholars  or  engi-
 neers,  if  any,  deputed  to  foreign
 countries  to  specialise  in  ship-
 building?

 The  Minister  of  Production  (Shri
 K.  0.  Reddy):  A  statement  is  laid  on
 the  Table  of  the  Sabha.  [See  Appendix

 VI,  annexure  No.  28.)

 MACHHALI  CHARA  COLONY  OF
 KAILASAHAR

 *I50.  Shri  Dasaratha  Deb:  Will
 the  Minister  of  Kehabilitation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  sum
 of  rupees  fifty  was  recovered  from
 each  displaced  person  of  Machhali
 Chara  Colony  of  Kailasahar  at  the
 time  of  payment  of  relief  loan,  for
 the  purpose  of  Bazaar  construction;

 (b)  if  80,  on  what  principles;

 (c)  whether  Government  have
 received  any  complaints  in  this  re-
 gard;  and

 (da)  if  so,  what  steps  have  been
 taken  so  far  in  this  regard?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  No.

 (b)  ४७०  (d).  Do  not  arise.
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 Houses  In  MAN  NaGAR

 *l5ll.  Shri  Neswi:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  the  total  number  of  houses  in
 Man  Nagar  and  their  standard  rent;

 (b)  how  many  of  these  are  allotted
 to  officers  drawing  over  Rs.  1,000  per
 month;

 (c)  the  number  of  officers  in  the
 pay  range  of  Rs.  500  to  Rs.  1,000  who
 have  no  houses  allotted  to  them;  and

 (d)  the  reasons  for  not  allotting
 these  houses  to  the  lower  salaried
 groups  (that  is  below  Rs.  500)?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 112;  pooled  standard  rent  of  each  under
 F.R.  45-A  is  Rs.  73  p.m.

 (b)  75.

 (c)  398.

 (d)  The  accommodation  available  in
 these  flats  and  the  cost  of  these  flats
 would  involve  Government  in  an  undue
 expenditure  on  subsidising  the  accum-
 modation  of  such  people,  if  these  are
 allotted  to  those  drawing  below  Rs.  500
 as  salary  as  rent  recoverable  is  limited
 to  0  per  cent.  of  the  emoluments.

 FOREIGN  INVESTMENT

 *1512,  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  the  Planning  Commis-
 sion  has  considered  the  limit  upto
 which  foreign  investment:+can,  with
 safety,  be  permitted  in  India;

 (b)  if  so,  what  is  that  limit;

 (c)  whether  any  consideration  has
 been  given  to  the  necessity  or  other-
 ‘wise  of  Indianising  existing  foreign
 investments  against  fresh  foreign  in-
 vestments  in  India;  and

 (d)  if  so,  the  nature  of  the  decision,
 if  any,  taken  in  this  regard?

 The  Deputy  Minister  of  Planning
 (Sbri  8.  N.  Mishra):  (a)  and  (b).  Yes.
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 The  amount  of  foreign  investment  de-
 sirable  for  a  country’s  economic  de-
 velopment  cannot  be  determined  in
 absolute  terms  or  on  a  prior  considera-
 tion.  The  question  is  not  one  of  defin-
 ing  a  quantitative  limit  but  of  de-
 termining  the  terms  and  conditions  on
 which  foreign  investment  can  come  in.

 (c)  and  (9).  Transfer  of  foreign
 commercial  and  industrial  assets  to
 Indian  hands  has  been  in  progress  on
 a  voluntary  basis  during  the  past  few

 years.  No  new  decisions  were  called
 for.

 कलास  मानसरोवर  को  जाने  वाले  भारतीय

 तीर्थ  यात्री

 +१५९३,  श्री  भक्त  बदन :  क्‍या  प्रधान

 मंत्री  यह  बताने  की  पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  तिब्बत  में

 कैलाश-मानसरोवर  की  तिरे  यात्रा  पर  जाते

 हुए  तीन  भारतीय  साधुओं  ककी  ताक ला कोट

 और  राक्षस तल  के  बीच  हत्या  कर  दी  गई

 थी;  और

 (ख)  यदि  हां,  तो  इस  मामले  में  सरकार

 ने  क्‍या  कार्यवाही  की  ?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K,  Chanda):  (a)  and
 (b).  As  a  result  of  inquiries  made,  it
 has  been  found  that  one  sadhu  was  dis-
 covered  lying  dead  near  Rakshastal  in
 June,  1954,  but  nobody  could  say  how
 he  had  died.  No  other  death  or  murder
 of  pilgrims  was  reported  to  the  Trade
 Agent.  The  Trade  Agent  took  up  this
 matter  with  the  Chinese  authorities
 who  replied  that  the  sadhu  had  died  of
 hunger  and  cold  and  had  not  been  mur-
 dered.

 Bast  FURNACES

 +1514,  Shri  Niranjan  Jena:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  any  foreign  firm  has
 secured  permission  from  Government
 to  build  two  blast  furnaces  in  Burn-
 pur;
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 (b)  the  proposed  installed  capacity
 of  the  plant;  and

 (c)  the  capital  invested  in  it?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  No  foreign
 firm  has  been  permitted  by  Govern-
 ment  to  build  blast  furnaces  in  India
 on  its  own  account;  but  Government
 have  ,  recently  granted  an  import
 licencé’  to  the  Indian  Iron  and  Steel
 Company  to  import  equipment  for
 building  two  blast  furnaces  from  the
 United  Kingdom  to  be  set  up  at  Burn-
 pur,  in  connection  with  their  steel
 expansion  programme  which  has  been
 approved  by  Government.  These  blast
 furnaces  will  have  a  daily  capacity  of
 about  .200  tons  each  and  are  esti-
 mated  to  cost  about  Rs.  2  crores.

 CorTron

 *I55.  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  quantity  of  Indian
 cotton  consumed  by  textile  mills  and
 other  sources  during  the  year  1953-54;

 (b)  the  carry-over  of  the  cotton
 bales  during  the  current  season;

 (c)  the  exported  quantity  of  Bengal,
 Mathia  and  Dhollera  cotton  during
 1953-54;  and

 (d)  the  policy  of  Government  re-
 garding  allowing  export  of  short
 staple  and  Dhollera  cotton?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  A  statement
 is  laid  on  the  Table  of  the  House.
 [See  Appendix  VI,  annexure  No.  29.]

 (d)  The  policy  is  to  allow  export  of
 those  varieties  and  such  quantities  of
 cotton  which  are  surplus  to  internal
 requirements.

 CENTRAL  LOAN

 *1516.  Shri  N.  A.  Borkar:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  lay  a  statement  on  the  Table  of  the
 House  showing:

 (a)  the  total  number  of  applications
 for  the  Central  loan  received  by  Gev-
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 ernment  from  the  displaced  persons  of
 Madhya-Pradesh;

 (b)  the  number  of  cases  in  which
 Central  Loans  have  been  given  so  far;

 (c)  the  number  of  cases  in  which
 Central  Loans  have  been  refused  and
 the  reasons  therefor;  and

 (d)  the  number  of  cases  still  under
 considcration  and  the  time  that  will  be
 taken  for  iheir  final  disposal?

 The  Deputy  Minister  of  Eehabilta-
 tion  (Shri  J.  HK,  Bhonsle):  (a)  No
 separate  statistics  are  available  with
 regard  to  loan  applications  received
 by  the  Rehabilitation  Finance  Adminis-
 tration  from  displaced  persons  in
 Madhya  Pradesh.

 (9)  Upto  3lst  October,  1954,  loans
 have  been  sanctioned  in  favour  of
 648  applicants.

 (c)  No  separate  statistics  are  being
 maintained.

 (0)  On  the  3lst  October,  1954,  28
 loan  applications  were  pending  dis-°

 ‘posal  from  displaced  persons  in
 Madhya  Pradesh.  Out  of  these  27  loan
 applications  have  since  been  disposed
 of  in  November,  1954.  Only  one  appli-
 cation  is  pending  and  it  is  likely  to
 be  disposed  of  in  the  next  meeting  of
 the  Administration  to  be  held  in
 January,  ‘1955.

 DEVELOPMENT  OF  HILt  Distaicrs
 *1517,  Shrimati  Khongmen:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  nature  of  the  schemes,  if
 any,  submitted  by  the  Assam  Govern-
 ment  for  the  development  of  Autonom-
 ous  hill  districts  of  Assam  under  the
 First  Five  Year  Plan;  and

 (b)  whether  the  State  Government
 have  also  submitted  any  schemes  for
 the  development  of  these  districta  for
 inclusion  in  the  Second  Five  ‘Year
 Plan?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  A  statement
 ‘s  laid  on  the  Table  of  the  House.
 See  Appendix  VI,  annexure  No.  30.)

 (b)  No,  Sir,  not  yet.
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 CONSULTING  ENGINEERS

 *I58.  Shri  V.  B.  Gandhi:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  whether  Gruner
 Brothers  formerly  the  Consulting
 Engineers  of  the  D.V.C.  have  been
 uppointed  on  any  other  project  in  this
 country?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  infor-
 mation  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House.

 STATE  ‘TRADING

 1519,  Shri  Kasliwal:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  Government  are  work-
 ing  on  a  scheme  of  State  Trading;

 (b)  if  so,  whether  State  Trading
 would  be  confined  to  internal  trade  or
 foreign  trade  or  both;  and

 (c)  the  names  of  the  commodities
 which  would  be  brought  under  the
 purview  of  such  a  scheme?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  to  (c).  The  niatter
 is  under  consideration,

 CHANDERNAGORE

 ©520.  Shri  Tushar  Chatterjea:  Will
 the  Prime  Minister  be  pleased  to  state
 the  steps  taken  to  implement  Govern-
 ment’s  decision  on  Chandernagore’s
 representation  in  the  West  Bengal
 Assembly  during  the  interim  period?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  In
 exercise  of  the  powers  conferred  by
 clause  (b)  of  Section  6  of  Chander-
 magore  (Merger)  Act,  1954,  the  Presi-
 dent,  in  consultation  with  the  Election
 Commission,  has  decided  that,  Chander-
 nagore  may,  by  itself,  form  separate
 Assembly  constituency  for  t  West
 Bengal  Assembly.

 Necessary  notification  to  amend  the
 Delimitation  of  Parliamentary  and
 Assembly  Constituencies  (West

 Bengal)  Order,  95l,  was  published  in
 the  Gazette  of  India  Extraordinary
 Part  Il—Section  3,  dated  the  60
 December,  1954.

 The  Election  Commission  will  take
 necessary  steps  to  conduct  the  bye-
 electiun  in  the  Chandernagore  Assem-
 bly  Constituency  to  elect  a  represen-
 tative  to  the  West  Bengal  Legislative
 Assembly  in  due  course.

 Woo.

 *52l.  Shrimati  Kamlendu  Mati
 Shah:  Will  the  Minister  of  Commerce
 and  Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  very
 little  quantity  of  wool  has  been  made
 available  to  Tehri  and  Garhwal  Dis-
 tricts  from  Tibet  this  year;  and

 (b)  if  so,  the  reason  therefor?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  About
 2,06,394  lbs.  of  Tibetan  wool  have  been
 imported  into  Tehri  and  Garhwal
 Districts  during  June  to  October,  1954.
 This  covers  the  estimated  require-
 ments  of  2  lakh  lbs,  of  Tibetan  wool
 for  the  cottage  industry  in  U.P.  No
 complaint  has  been  received  about
 shortage  of  Tibetan  wool  in  these
 areas.

 Rapio  MONTH

 *1522,  Shri  Tulsidas:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state  whether  Govern-
 ment  intend  observing  the  Radio  Month
 every  year?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  No  deci-
 sion  has  yet  been  taken  in  the  matter.

 AMBERNATH  WOOLLEN  MILLS

 *522-A,.  Shri  U.  M.  Trivedi:  Will
 the  Minister  of  Rehabilitation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  3,000
 workers  of  the  Ambernath  Woollen
 Mills,  Kalyan,  Bombay,  are  faced
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 with  sudden  un-employment  and  star-
 vation;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  and  (b).
 About  1,000  workers  of  the  evacuee
 Mills  at  Ambernath  are  at  present
 reported  to  be  without  work  owing
 to  the  closure  of  the  Mills.

 Gaya  COTTON  AND  JUTE  MILLS,  LIMITED

 Shri  V.  Missir:
 Shri  R.  N.  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 quota  of  cotton  has  not  been  allotted
 to  the  Gaya  Cotton  and  Jute  Mills
 Limited,  Bihar,  this  year  as  it  has
 been  allotted  to  other  Mills;

 (9)  if  so,  the  reasons  therefor;

 *1523.

 (c)  whether  it  is  a  fact  that  the  Mil)
 is  going  to  be  closed  down  as  a  result
 of  the  non-allotment  of  the  usual  quota
 of  cotton;  and

 (d)  the  number  of  workers  who  are
 likely  to  be  rendered  unemployed  in
 case  the  Mill  is  closed  down?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  The  mill  has  been
 allotted  its  usual  quota.

 (9)  to  (d).  Do  not  arise.

 INDO-BHUTAN  TREATY

 #1524.  Shri  Bimlaprosad  Chaliha:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 has  been  a  demand  for  revision  of  the
 Indo-Bhutan  Treaty  of  1949;  and

 (b)  if  so,  what  are  the  modifications
 suggested?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  (a)
 and  (b).  The  Government  are  not
 aware  of  any  such  demand.

 INFORMATION  Posts  IN  FOREIGN  COUNTRIES

 #1525,  Sardar  Hukam  Singh:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  the  total  number  of  Information
 Posts  in  foreign  countries  that  are
 centrally  guided  by  the  External  Publi-
 city  Division  at  New  Delhi;

 (b)  whether  any  of  these  were
 opened  during  the  year  1954:  and

 (c)  whether  such  posts  are  in  exist-
 ence  in  Switzerland,  Mauritius  and
 Fiji?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Ani]  K,  Chanda):  (a)
 34  posts.

 (b)  and  (c).  Information  posts  have
 been  sanctioned  this  year  at  Berne
 and  San  Francisco.  There  are  no  In-
 formation  Posts  in  Mauritius  and  Fiji.

 CONSULAR  INSTRUCTIONS
 #1526.  Shrj  Krishnacharya  Joshi:

 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 publish  a  book  containing  consular  in-
 structions;  and

 (b)  if  so,  the  main  instructions  and
 documents  it  will  contain?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Ani]  हू,  Chanda):  (x)
 and  (b).  The  Government  of  India  do
 not  propose  to  issue  a  book  on  this
 subject  for  public  information.  The
 Ministry  of  External  Affairs  have
 taken  up  the  compilation  of  various
 instructions  in  regard  to  consular
 duties’  and  functions  for  the  guidance
 of  officials  serving  abroad.  The  sub-
 jects  dealt  with,  inter  alia,  are  the
 usual  consular  ones  such  as:  (l)
 Registration  of  persons  abroad  who
 are  citizens  of  India;  (2)  Passports
 and  Visas;  (3)  Procedure  for  dispos-
 ing  of  estates  and  assets;  (4)  Custody
 of  funds  of  Indian  nationals;  (5)
 Estates  of  deceased  Indian  nationals;
 (6)  Fees;  (7)  Exchange  Control;  (8)
 Shipping;  (9)  Registration  of  births
 and  deaths;  (10)  Marriages;  (il)  Ex-
 tradition;  and  (12)  Notarial  Acts.
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 SCHOOL  BROADCASTS

 ©4527  Shri  D  C.  Sharma:
 Shri  Bahadur  Singh:

 Will  the  Minister  of  Information  and
 Broadcasting  be  pleascd  to  state:

 (a)  the  progress  made  in  school
 broadcasts  since  1951:

 (b)  the  number  of  schools  receiving
 broadcasts  now;

 (c)  the  increase  in  the  number  of
 actual  listeners  irrespective  of  the
 number  of  the  stations;  and

 (d)  the  agency  that  has  been  em-
 ployed  to  make  the  school  broadcast
 assessment?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Since  95l,  School  broadcasts

 have  been  started  at  Lucknow-Allaha-
 bad,  Patna,  Nagpur,  Mysore,  Hydera-
 bad  and  Ahmedabad  Stations  of  All
 India  Radio.

 During  the  same  period,  ie,  95l
 to  3lst  July,  1954,  the  total  number
 of  licences  taken  out  by  Schools  has
 increased  from  2,382  to  4,440.

 (c)  Exact  statistics  regarding
 “actual  listeners”  are  not  available.

 (d)  No  separate  agency  as  such
 has  been  set  up.  Ajisessments  are
 made  through  the  advisers  and  the
 panels  and  by  contacts  with  the  listen-
 ing  Schools  and  the  educational
 authorities  of  the  State  Governments.

 तबाह  से  निकाला  जाने  बाला  तेल

 शी  विभूति  मिथ  :
 शो  झलन  सिंह  :

 क्‍या  वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  इस  देना  में  वर्जीनिया  तम्बाकू
 के  बीजों  से  तेल  निकाला  जाता  है;

 (ख)  यदि  हां  तो  प्रति  मन  कितना
 तेल  निकलता  हैँ;  और

 *ENRS,
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 (7)  क्‍या  तम्बाकू  के  बीज  का  तेल

 खाने  के  काम  में  श्र  सकता  है  ?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.

 (b)  About  30  per  cent.  on  the
 average.

 (c)  Yes,  Sir.

 STEEL  PLANT

 .  J  Shri  Gicewani:
 abe  ‘|  Shri  R.  N.  8.  Deo:

 Will  the  Minister  of  Production  be
 pleased  to  state:

 (a)  what  progress  has  so  far  heen
 made  in  the  construction  of  the  Steel
 plant  in  Orissa;

 (b)  how  much  staff  has  been  recruit-
 ed  so  far;  and

 (c)  the  amount  that  has  been  spent
 up  to  the  3ist  October,  9547

 The  Minister  of  Production  (Shri
 हू,  C.  Reddy):  (a)  A  statement  is  laid
 on  the  Table  of  the  Sabha.  [See
 Appendix  VI,  annexure  No.  31.)

 (b)  The  total  strength  of  the  Staff
 recruited  by  the  Hindustan  Steel,
 Limited,  up  till  the  lst  December,  1954,
 is  105,  Of  this  १7  are  technical  per-
 sonnel  and  88  are  non-technical  per-
 sonnel].  This  does  not  include  persons
 selected  for  training.

 (c)  The  total  expenditure  incurred
 by  the  Hindustan  Steel,  Limited,  upto
 the  3lst  October,  1954,  is  Rs.  46,35,605.

 FORWARD  MARKETS  COMMISSION

 *1530,  Shri  S.  N.  Das:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  answer  given
 to  starred  question  No.  690  on  the
 8th  September,  954  and  state:

 (a)  whether  the  Forward  Markets
 Commission  have  finally.  considered
 the  question  of  amending  the  Indian
 Cotton  Contract  in  order  to  curb
 certain  speculative  flendencies)  which
 have  been  in  evidence  recently;  and

 (b)  #  so,  the  decision  taken  by
 Government?
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 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Yes,  Sir.

 (b)  On  the  recommendation  of  the
 Forward  Markets  Commission  the
 following  amendments,  among  others,
 have  been  made  in  the  Bye-Laws  of
 the  East  India  Cotton  Association
 Ltd.,  Bombay  in  October,  1954,  which
 govern  the  Indian  Cotton  Contract:—

 (i)  Imposition  of  margins  on
 members’  daily  net  open  posi-
 tion  exceeding  a  certain  free
 limit;

 (ii)  prohibition  against  partners
 of  member  firms  transacting
 business  in  their  individual
 capacity;

 (iii)  maintenance  of  records  of
 transactions  by  members  for
 a  period  of  three  years;  and

 (iv)  submission  of  weekly  returns
 by  members  showing  details
 of  their  daily  transactions.

 ScrREws  AND  NUTS

 #1531,  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a),  whether  the  requirements  of
 Screws  and  Nuts  in  the  country  are

 met  by  the  indigenous  production;  and

 (b)  if  not,  the  steps  taken  to  step
 up  their  production?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  The  re-
 quirements  of  Screws  and  Nuts  are
 met  from  the  indigenous  production  to
 a  very  large  extent.  Certain  special
 types  of  Screws  as  well  as  some  Nuts
 which  are  not  produced  in  the  coun-
 try  or  the  local  production  of  which
 is  not  adequate,  are  imported.  The
 local  industry  has  been  advised  to
 develop  these  ranges  as  much  as
 feasible.

 Biocxep  DutcH  AND  INDIAN  ASSETS

 (  Pandit  Munishwar  Datt

 «532  Upadhyay: .  Dr,  Ram  Subhag  Singh:
 Shri  Ibrahim:

 Will  the  Minister  of  Commerce  and
 Industry  Sc  pleased  to  state:

 (a)  the  amount  of  blocked  Dutch
 assets  in  India;

 (b)  how  did  these  assets  come  to  be
 blocked;

 (c)  what  are  the  blocked,  Indian
 assets,  if  any,  in  Holland;  and

 (d)  whether  any  negotiations  are
 going  on  and  any  agreement  conclud-
 ed  on  the  question  of  such  blocked
 assets?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Rs.  2  lakhs,  ap-
 proximately.

 (b)  On  the  occupation  of  Holland
 by  Germany  during  World  War  II,
 Holland  became  an  enemy  territory
 and  all  Dutch  assets  in  India  were
 vested  in  the  Custodian  of  Enemy
 Property,  Bombay.

 (९)  No  up-to-date  information  is
 available,  but  according  to  the  claims
 registered  by  Indian  nationals  with
 the  Custodian  of  Enemy  Property,  the
 Indian  assets  amounted  to  Rupees  one
 and  a  quarter  lakhs  approximately,  of
 which  claims  of  a  sum  of  Rupees  one
 lakh  have  been  settled.

 (d)  Yes,  Sir.  A  tentative  agreement
 has  been  reached.

 Socio-EcONOMIC  SURVEY

 #1533.  Shri  Sanganmna:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  a  grant  of  Rs.  3,78,000/-
 has  been  made  to  the  Calcutta  Univer-
 sity  for  socioreconomic  survey  of  the
 city  of  Calcutta  by  Dr.  J.  P.  Niyogi,
 Head  of  the  Economics  Department
 of  that  University;  and

 (b)  if  so,  the  progress  made  so  far
 in  this  direction?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  Yes,  Sir.

 (b)  The  pilot  survey  has  been  com.
 pleted  and  the  questionnaire  finalised.
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 The  households  to  be  studied  have
 been  listed  and  the  main  investiga-
 tion  has  now  commenced.

 Hirakup  =  PRojecr

 #1535.  Shri  L.  N.  Mishra:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  Government  have  decid-
 ed  to  appoint  any  Chief  Technical
 Examiners,  for  major  works  and  big
 projects  as  recommended  by  the
 Public  Accounts  Committee  in  para.
 57  of  their  Report  on  the  Hirakud
 Dam  Project;  and

 (b)  if  so,  what
 functions?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  and  (b).
 The  matter  is  under  consideration  in
 consultation  with  the  authorities  in
 charge  of  the  major  projects  like  the
 DVC,  Bhakra  Nangal,  Hirakud,
 Tungabhadra,  Rihand,  Chambal,  etc.

 would  be  their

 FLoop  CONTROL

 1536,  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  nature  of  the  measures  pro-
 poseg  to  be  taken  to  avert  flood  dis-
 aster  in  North  Bengal  before  the
 ensuing  rainy  season;  and

 (b)  whether  it  is  a  fact  that  the
 construction  work  of  embankments  of
 Teesta  and  other  rivers  was  taken  in
 hand  last  year  very  late  and  as  the
 works  could  not  be  completed  in  time
 the  heavy  floods  resulted  in  a  loss  of
 about  7  lakhs  of  rupees  on  the  cons-
 truction  work  only?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Short-
 term  measures  to  protect  the  towns
 of  Siliguri,  Jalpaiguri,  Alipurduars,
 Mathabanga  and  Cooch-Behar  from
 floods  and  erosion  have  been  under-
 taken  by  the  Government  of  West
 Bengal.  Considerable  portions  of  the
 works  at  Jalpaiguri  and  Cooch-Behar
 and  the  entire  works  at  the  other
 three  places  are  expected  to  be  com-
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 pleted  before  the  coming  rainy
 season.

 (b)  No,  Sir.  The  Government  of
 West  Bengal  have  reported  that  the
 protection  works  could  not  withstand
 the  onrush  of  floods  which  were
 exceptionally  high  and  severe  this
 year.  The  extent  of  loss  resulting
 from  the  damage  caused  to  the  flood
 protection  works  in  Jalpaiguri  and
 Cooch-Behar  districts  was  about
 Rs,  2°25  lakhs.

 KoreaAN  Peace  SETTLEMENT

 91537,  Shrimati  Tarkeshwari  Sinha:
 Will  the  Prime  Minister  be  pleased  to
 state  whether  Government  have  made
 an  ‘informal  proposal  through  U.N.
 recommending  to  the  Western  Powers,
 to  resume  further  talks  on  the
 Korean  Peace  Settlement?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  When
 the  Korean  Question  came  up  before
 the  General  Assembly  of  the  United
 Nations  early  this  month,  the  Indian
 delegation  tabled  a  resolution  which,
 inter  alia,  expressed  the  hope  that
 progress  in  respect  of  the  settlement
 of  the  Korean  Question  will  be  made,
 and  requested  the  Governments  con-
 cerned  to  take  note  of  this.  The  5
 States  who  participated  in  the  United
 Nations  action  in  Korea  also  tabled  a
 resolution  on  the  subject  which  was
 basically  not  different  from  the  Indian
 resolution  except  that  it  approved  the
 report  on  the  Korean  Political  Con-
 ference  held  in  Geneva  in  April  to
 June,  1954.  The  5  Powers’  resolution
 was  approved  by  the  General
 Assembly.

 DISPLACED  PERSONS  OF  BELONIA  IN
 TRIPURA

 #1538,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  more  than  two  hundred  displaced
 persons  of  Belonia  in  Tripura  have  not
 yet  obtained  registereaq  cards  in  spite
 of  the  affidavit  having  heen  furnished
 to  the  department  concerned;  abe
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 (b)  if  so,  the  reason  therefor?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  and
 (b).  The  information  is  being  collected
 and  will  be  placed  on  the  Table  of
 the  Sabha  in  due  course.

 EXTRADITION  TREATY  BETWEEN  [NDIA
 AND  PAKISTAN

 #1539.  Sardar  Iqbal  Singh:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  answer  given  to  starred  question
 No.  112  on  the  22nd  May,  952  and
 state:

 (a)  whether  any  extradition  treaty
 has  since  been  concluded  between  the
 Governments  of  India  and  Pakistan
 after  India  became  a  Republic;

 (b)  if  not,  the  reasons  therefor;

 (c)  the  total  number  of  persons
 wanted  by  India  who  have  fled*  to
 Pakistan  and  who  could  not  be  got
 back  owing  to  the  absence  of  an
 extradition  treaty  between  the  two
 countries;  and

 (d)  the  number  of  persons  wanted
 similarly  by  Pakistan  from  India?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  हू,  Chanda):  (a)
 No.

 (b)  There  are  a  number  of  matters
 pending  between  India  and  Pakistan
 at  present  and  the  Government  of
 India  therefore  do  not  think  it  feasi-
 ble  to  start  negotiations  for  such  a
 treaty  with  the  Government  of
 Pakistan  for  the  present.

 (c)  and  (d).  Figures  are  not  readily
 available.

 TassaR  COCOONS

 *1540.  Shri  Deogam:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 Pleased  to  state:

 \a)  the  name  of  the  region  produc-
 fina  most  of  the  raw  tassar  silk
 eowwons;

 {b)  the  quantity  of  taassar
 produced  in  that  area;  and

 cocoons

 (c)  whether  that  area  has  any  irs-
 titute  for  making  finished  goods,  or
 any  training  centre  for  making  finish-
 ed  products?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  Bihar  and  Madhya
 Pradesh.

 (b)  230.4  million  cocoons.

 (c)  There  is  a  Government  Silk
 Institute  run  by  the  State  Govern-
 ment  in  Bhagalpur  where  training  is
 given  in  Tassar  Silk  Weaving.

 Evacugze  Houses  IN  SIMLA

 *]54l,  Dr.  Satyawadi:  Will  the  Minis-
 ter  of  Rehabilitation  be  pleased  to
 state:

 (a)  the  number  of  residential  eva-
 cuee  houses  allotted  on  rental  basis  to
 displaced  persons  at  Simla;

 (b)  the  total  monthly  rent  realized
 from  them;

 (c)  the  number  of  allottees  who  have
 not  paid  the  rent  due  for  six  months
 ‘or  more;  and

 (d)  the  number  of  cancellations  of
 allotments  during  the  month  of
 November,  1954?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  900
 (Nine  hundred).

 (b)  and  (c),  Information  is  not
 readily  available.

 (d)  9  (Nine).

 उत्तर  पर  सीमांत  अभिकरण

 #१५४२.  श्री  भक्त  दोन:  क्‍या  प्रधान

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  भारत  के

 उत्तरी  सीमान्त  प्रदेशों  की  विकास  योजनाओं

 में  सामंजस्य  कौर  सहयोग  लाने  के  लिये  जो

 विशेष  पदाधिकारी  नियुक्त  किया  गया  था

 उस  ने  भ्र भी  तक  कितनी  प्रगति  की  है  ?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  J.  N.  Hazarika):
 The  Special  Officer  was  appointed  on
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 27th  September,  1954,  and  he  had
 made  several  tours  in  the  border  areas
 including  Ladakh  and  Himachal  Pra-
 desh.  Other  parts  are  inaccessible  at
 present  because  of  winter.  During
 the  last  two  months,  he  has  been  able
 to  study  the  problems  involved  and
 to  help  in  the  preparation  of  develop-
 ment  and  welfare  schemes  and  their
 sanction  and  co-ordination  at  the
 Centre.  It  will,  however,  be  some  time
 before  a  comprehensive  report  will  be
 ready  on  the  subject.  Ii  is  natural,
 therefore,  that  concrete  results  of  co-
 ordination  etc.  may  not  become  appa-
 rent  until  the  next  working  season.
 that  is,  the  summer  of  1955.

 D.  V.  con

 #1543,  Shri  V.  B.  Gandhi:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state  whether  the  Damodar
 Valley  Corporation  has  taken  up  the
 matter  of  scaling  down  the  rates  of
 Messrs,  Hind-Patel  Ltd.  in  at  least
 important  items  in  view  of  Paragraph
 4  of  Part  II  of  the  Agreement?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Yes,  Sir.  The
 D.V.C.  are  conducting  negotiations
 with  the  contractors.

 TRADE  WITH  RUSSIA

 91544,  Shri  Tulsidas;  Wil|  the  Minis-
 ter  of  Commerce  and  Industry  be  pleas-
 ed  to  lay  a  statement  on  the  Table
 of  the  House  showing:

 (a)  the  volume  and  value  of  ex-
 ports  to  and  imports  from  Russia  in
 January—September  1954,  itemwise;
 and

 (9)  whether  the  volume  of  trade
 is  satisfactory  when  considered  in  the
 light  of  the  Indo-Russian  Trade  Agree-
 ment?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  Two  state-
 ments  showing  our  imports  from  and
 exports  to  the  USSR.  during
 January—September,  ‘1954,  and  the
 corresponding  period  of  1953,  when
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 there  was  no  trade  agreement  between
 the  two  countries,  are  placeq  on  the

 Table  of  the  House.  [See  Appendix  VI,
 annexure  No.  32.]  The  statements  will
 show  that  there  has  been  some  im-
 provement  in  the  total  trade  between
 the  two  countries.  There  is  consider-
 able  scope  for  further  increase  in
 trade  as  contacts  develop.

 N.  EB  FA

 #1545.  Shri  Bimlaprosad  Chaliha:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  no
 supplies  could  be  dropped  in  the
 NEFA  Area  recently  for  want  og  avia-
 tion  spirit;  and

 (b)  if  so,  the  arrangements  made  to
 meet  the  needs  of  the  people  in  the
 absence  of  aerial  supply?

 The  Parliamentary  Secretary  to  the
 Prime  Minister  (Shri  J.  N.  Hazarika):
 (a)  and  (b).  A  temporary  shortage  of
 aviation  spirit  did  cause  some  inter-
 ruption  in  the  air-dropping  pro-
 gramme,  but  that  did  not  affect  the
 supply  position  of  our  outposts  as
 these  had  sufficient  rations  to  last
 upto  the  end  of  December.

 INQUIRY  INTO  THE  CosT  oF  TYRES

 #1546.  Sardar  Hukam_  Singh:  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  starred  question  No,  37  on  the  3lst
 August,  954  and  state  when  the  re-
 port  of  the  Tariff  Commission  on  the
 cost  of  tyres  manufacture@  in  this
 country  is  likely  to  be  submitteg  to
 Government?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Sometime  next  year.

 VISAS

 *1547,  Shri  Krishnacharya  Joshi:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  the  number  of  Pukistani  natio-
 nals  who  have  come  to  India  on  short
 term  visas  so  far  during  ‘1954;  snd
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 (b)  the  number  of  persons  who
 have  returned  to  Pakistan  during  the

 Same  period?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Ani]  K.  Chanda):  (a)
 9,995,958,

 (b)  9,18,407.

 TRON  Pire  Fitrincs  (LICENCE)

 Shri  G'dwa:
 |  Shri  V.  P.  Nayar:

 1588,  {  Shrj  Sarangadhar  Das:
 (  Shri  R.  N.  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  ts  a  fact  that  for
 the  second  halg  year  of  1954,  a  quota
 of  24  per  cent.  for  imports  of  malle-
 able  pipe  fittings  was  fixed  and  that
 this  was  notified  on  the  l6th  June,
 1954;

 (b)  whether  it  is  a  fact  that  a
 meeting  of  both  the  indigenous  pro-
 ducers  and  importers  was  summoned
 for  the  22nd  July,  1954;

 (c)  whether  it  is  a  fact  that  a  total
 ban  on  the  imports  of  these  commo-
 dities  was  announced  at  this  meeting;
 ang

 (d)  if  so,  whether  it  is  also  a  fact
 that  a  licence  was  issued  to  a  parti-
 cular  firm  on  the  l3th  July,  1954,
 whereas  all  other  applications  were
 refused  or  the  ground  of  total  ban?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  (a)  and  (b).  Yes,  Sir.

 (९)  No,  Sir.  No  such  announcements
 are  made  at  such  meetings.

 (d)  An  import  licence  was  issued  to
 a  firm  on  l3th  July,  954  for  import
 against  important  Government  and
 Quasi-Government  Orders.  No  appli-
 cation  was  refused  on  the  ground  of  a
 tota]  ban.

 ‘Water  Supply  TO  ROURKELA  STEEL  PLANT

 #1549,  Shri  Sanganna:  Will  the
 Minister  of  Production  be  pleased  to
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 refer  to  the  reply  given  to  starred
 question  No.  I7l  on  the  l8th  November,
 954  in  regard  to  the  Hydrographic
 Survey  of  the  potentialities  for  water
 supply  from  the  River  Brahmni_  to
 the  projected  steel  plant  at  Rourkela
 and  state:

 (a)  whether  any  decision  has  been
 arrived  at  by  Government;  and

 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Production  (Shri
 K.  C.  Reddy):  (a)  The  Technical
 Consultants  of  the  Hindustan  Steel,
 Limited,  have  since  examined  the  pro-
 posals  mate  by  the  Chief  Engineer,
 Hirakud  Dam  Project,  in  his  report.
 They  have  made  certain  counter-
 proposals  which  suggest  a  compromise
 on  grounds  of  economy  between  the
 “non  re-circulation”  and  the  “re-
 circulation”  methods  of  water  supply
 to  the  Plant.  The  Consultants’  sugges-
 tions,  have,  at  their  instance,  been
 referred  to  the  Chief  Engineer.  Hira-
 kud  Dam  Project  for  his  comments.

 (b)  Does  not  arise.

 Hipes  AND  SKINS

 #1550.  Pandit  9.  N.  Tiwary:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  refer  to  the  reply
 to  unstarred  question  No.  347  on  the
 7th  April,  954  and  state  whether  the
 export  of  raw  hides  and  skins  is  still
 banned?

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Yes,  Sir.  Export  of  raw
 cow  ang  buffalo  hides  is  still  banned.

 CANADA

 *55l.  Shri  L.  Jogeswar  Singh:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Indian  student  at  the  University  of
 British  Columbia  was  refused  admit-
 tance  to  St.  Helem  Hotel  in  Vancouver;

 (b)  if  so,  the  reasons  therefor;

 (९)  whether  it  is  a  fact  that  his  four
 white  companions  were  also  refused
 service  at  this  hotel;  and



 839  Written  Answers  22  DECEMBER  954  Written  Answers  I840

 (d)  if  so,  the  steps  the  Indian  High
 Commissioner  in  Canada  has  taken  in
 the  matter?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Ani]  K,  Chanda):  (a)
 to  (d).  The  Government  of  India

 have  asked  their  High  Commissioner
 in  Canada  to  make  necessary  enqui-
 ries  in  the  matter.  A  statement  will
 be  laid  on  the  Table  of  the  House  as
 soon  as  these  enquiries  are  com-

 pleted.

 INDIANS  IN  SOUTH  AFRICA

 #1552.  Pandit  Munishwar  Datt
 Upadhyay:  Will  the  Prime  Minister  be
 pleased  to  state  whether  it,  is  a  fact
 that  the  plight  of  Indians  in  South
 Africa  is  likely  to  worsen  in  view  of
 the  new  policy  statement  by  her  new
 Prime  Minister?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Anil  K.  Chanda):  The
 new  Prime  Minister  of  South  Africa,
 Mr.  Strijdom  has  said  in  a  recent
 speech  that  it  might  be  necessary
 to  accelerate  and  expand  apartheid
 not  only  in  South  Africa  but  beyond
 its  borders,  This  statement,  coupled
 with  Mr.  Strijdom’s  avowed  extremist
 views  on  racial  problems  has  given
 rise  to  fears  that  race  relations  in
 South  Africa  would  deteriorate.  How-
 ever,  the  new  Prime  Minister  has  also
 stated  in  a“recent  broadcast  that  the
 non-European  population  in  South
 Africa  would  be  treated  fairly.

 In  the  present  situation  it  is  not
 possible  to  predict  the  likely  course  of
 events  in  South  Africa  or  forecast
 whether  the  plight  of  persons  of
 Indian  origin  in  South  Africa  would
 be  better  or  worse.

 UNEMPLOYMENT  IN  WEST  BENGAL
 "1553.  Shri  8,  C.  Samanta:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  the  results  of  the  sur-
 vey  cf  the  five  zones  in  West  Bengal
 undertaken  by  the  West  Bengal
 Statistical  Bureau  have  been  tabulated
 and  submitted  to  Government;  and

 (b)  if  so,  the  results  of  the  survey
 especially  with  regard  to  the  incidence
 of  unemployment?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (०).
 Information  is  being  obtained  from
 the  West  Bengal  Government  and  will
 be  supplied  when  received.

 SouTH  AFRICA

 *1554,  Shrimati  Tarkeshwari  Sinha:
 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 that  the  South  African  Government
 have  permitted  the  dissolution  of  the
 Rent  Board  of  Lydenburg,  Transvaal,
 to  make  it  possible  to  eject  Indian
 tenants  from  certain  buildings;

 (b)  the  number  of  Indian  tenants
 who  will  be  affected  by  this  action;
 and

 (c)  the  steps  taken  or  proposed  to
 be  taken  by  Government  in  this
 matter?

 The  Deputy  Minister  of  External
 Affairs  (Shri  Ani]  K,  Chanda):  (a)
 Yes.

 (b)  As  far  as  our  information  goes,
 about  75  persons  of  Indian  origin  were
 likely  to  be  affected.

 (c)  Government  are  not  in  a  posi-
 tion  to  take  any  effective  steps  in  this
 matter.  However,  we  have  made  a
 special  report  to  the  United  Nations
 regarding  the  difficulties  of  persons  of
 Indian  origin  in  South  Africa,  with
 particular  reference  to  the  dissolution
 of  the  Rent  Board  in  Lydenburg.  The
 general  question  of  the  treatment  of
 persons  of  Indian  origin  in  South
 Africa  is  also  before  the  United
 Nations.

 STARVATION  DEATHS  OF  DISPLACED  PERSONS
 IN  TRIPURA

 91555,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  some
 displaced  persons  died  of  starvation
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 in  November  954  in  Bathambari
 Basti  at  Belonia  in  Tripura;  and

 (b)  if  so,  the  steps  Government
 propose  to  take  to  prevent  such  inci-
 dents  in  future?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  No.

 (b)  Does  not  arise.

 INDIANS  IN  SOUTH  AFRICA
 "1556.  Sardar  Iqbal  Singh:  Will  the

 Prime  Minister  be  pleased  ‘to  state  the
 number  of  Indians  who  have  so  far
 been  penalised  by  the  Government  of
 South  Africa  for  participating  iri  the
 passive  resistance  movement  against
 the  Apartheid  policy  of  that  Govern-
 ment?

 The  Depuiy  Minister  of  External
 Affairs  (Stiri  Anti  K,  Chanda):  The
 last  passive  resistance  campaign  by
 the  Non-Europeans  in  South  Africa
 was  held  about  two  years  ago.  There
 has  been  no  active  movement  since
 then.  We  have  no  jnformalion  on  the
 number  of  persans  of  Indian  origin
 who  were  pedlized  in  connection
 with  this  camprign.  In  this  connec-
 tion,  the  hon.  Member's  attention  is
 invited  to  Starred  Question  No.  767,
 answered  on  the  l6th  March,  1953.

 N.  E.  F.  A.

 #1557.  Shri  Bimlaprosac,  Chaliha:
 Will  the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  starred
 question  No.  42  on  the  9th  February,
 954  and  state  the  specific  recom-
 mendations  made.  by  Dr.  Verrier
 Elwin,  Anthropological  Consultant  to
 the  NEFA  Administration  on  important
 matters  in  respect  of  the  tribal  people?

 The  Deputy  Minister  of  External
 Affairs  {Shri  Anil  KK.  Chanda):
 J.  Proselytising  activities  of  any  form
 should  be  discouraged  and  there
 should  be  no  preaching  of  superiority
 of  one  religion  over  other.

 Il.  Art,  Culture,  handicrafts  and
 other  special  characteristics  of  the
 tribal  pears  vheeld  be  preserved  as
 far  as  possible.

 595  .LSD.

 Ill.  Basic  education  should  be
 introduced.

 IV.  Efforts  should  be  made  to  intro-
 duce  Hindi  as  carly  as  possible.

 V.  The  officiais  and  the  teachers
 should  be  carefully  selected  and  they
 should  study  the  language  and  cus-
 toms  of  the  tribal  people.

 Buy  AMERICAN  ACT

 ‘892.  Shr:  N.  B.  Chowdhury:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  the  Buy  American  Act
 of  U.S.A.  has  affected  our  trade  with
 that  country  in  any  way;  and

 (b)  if  so,  what  steps  Government
 have  taken  to  remove  such  difficulties?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T,  Krishnamachari):
 (a)  and  (b).  The  matter  is  being
 examined.

 LoAN  FOR  FERTILIZER-cum-CEMENT
 Factory

 893.  Mulla  Abdullabhai:  Will  the.
 Minister  of  Corimerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  Madhya  Pradesh
 Government  have  asked  the  Central
 Gcvernment  for  any  aid  or  loan  for
 starting  a  Fertilizer-cumeCement
 factory  in  that  State;  and

 (b)  if  so,  the  amount  that  has  been
 sanctioned  by  the  Central  Government
 by  way  cI  loan  or  grant  in  this  con-

 nection!

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T,  Krishnamachari):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 जस्ता  गलाने  का  संयंत्र

 ८९४.  श्री  बलवन्त  सिंह  मेहता  :  क्‍या

 वाणिज्य  तथा  उद्योग  मंत्री  ८  सितम्बर
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 १९५४  को  दिये  गये  अ्रतारांकित  प्रश्न  संख्या

 ३०४  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्‍या  भारत  में  एक  जस्ता  गलाने

 का  संयंत्र  लगाने  के  प्रश्न  की  जांच  करने  के

 लिये  जो  समिति  बनाई  गई  थी  उस के  प्रति-

 बदन  पर  विचार  करने  का  काम  पूरा  हो

 गया  है;

 (ख)  यदि  हां,  तो  उस  की  विभिन्न

 सिफारिशों  के  सम्बन्ध  में  सरकार  ने  क्‍या

 निश्चय  किया;  और

 (ग)  यदि  उपर्युक्त  भाग  (क)  का

 उत्तर  नकारात्मक  हो,  तो  उस  के  क्‍या  कारण

 हैं  पौर  उस  के  पूरे  हो  जाने  की  कब  तक

 संभावना  है  ?

 he  Minister  of  Commerce  and
 fadustry*  (Shri  T.  T.  Krishnamachari):
 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  Before  the  establishment  of  a
 zine  smelter  is  contemplated,  it  is
 necessary  to  ensure  a  minimum  daily
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 output  of  ore.  Government  have  under
 examination  certain  proposals  for  the
 development  of  the  mines  concerned
 towards  achieving  this  minimum  ore
 output.

 राजस्थान  को  सहायता

 ८९५.  श्री  बलवन्त  सिंह  मेहता  :  क्‍या

 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  प्रप्रैल--दिसम्बर,  १६४४

 में  निम्नलिखित  उद्योगों  के  लिये  प्रदान  या

 ऋण  के  रूप  में  राजस्थान  की  दी  गई  सहायता

 की  राशि  कितनी  है  :

 (१)  ग्रामोद्योग  ;

 (२)  खादी  ;

 (३)  ऊन  उद्योग  ;

 (४)  हाथ  करघा  कौर,

 (५)  मक्खी  पालन  ?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 The  requisite  information  is  given  in
 the  table  below:—

 Name  of  Industry  |  Amount  sanctioned
 |

 Remarks

 Grant  Loan  |

 Rs  Rs.
 Information  is  avai~

 (i)  Village  I5,375  40,875  lable  upto  November
 Industries

 (ii)  Khadi

 due  course.
 (iii)  Wool

 ‘Industry  Nil
 Civ)  Handlocimns  87,240
 (४७)  Hee  keeping  Nil

 WORK-CHARGED  STAFF  OF  C.P.W.D,

 I954.
 Information  is  being  collected  from  the  All  India  Khadi  and  Village Industries  Board  and  will  be  laid  on  the  table  ‘of  the  House  in

 Nil
 3419,500

 Nil

 (a)  whether  any  decision  has  since
 been  taken  to  treat  the  work-charged
 staff  in  the  Central  P.W.D.  as  identi-
 cal  with  regular  Government  establish-
 ments  in  the  matter  of  pay  and
 allowances  etc;  and

 896.  Shri  Ramananda  Das:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  refer  to  the
 repiy  given  to  starred  question  No,  33l
 on  the  3lst  August,  954  and  state:
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 (b)  if  so,  the  nature  of  the  decision
 taken?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 and  (b).  The  matter  is  under  con-
 sideration.

 ‘WORK-CHARGED  STAFF  oF  C.P.W.D.
 (Chowkidars)

 897.  Shri  Ramananda  Das:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  mini-
 mum  wages  are  applicable  to  the
 chowkidars  in  the  work-charged
 establishment  in  Central  P.W.D.  for
 whom  minimum  wages  have  been  fix-
 ed  vide  Ministry  of  Labour  Notifica-
 tion  No.  S.R.0.-065,  dated  the  ilth
 July,  1951;

 (b)  whether  it  is  a  fact  that  accord-
 ing  to  Minimum  Wages  Rules,  no
 worker  can  be  asked  to  work  more
 than  nine  hours  a  day  and  48  hours  a
 week;

 (c)  if  so,  whether  it  is  in  contra-
 vention  of  the  rules  that  the  chowki-
 dars  are  compelled  to  work  twelve
 hours  a  day;  and

 (d)  if  so,  what  steps  Government
 propose  to  take  to  regularize  the
 matter?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 to  (d).  The  question  whether  these
 chowkidars  are  governed  by  this  noti-
 fication  and  if  so  to  what  extent,  is
 under  examination  of  Government.

 N.  E.  F.  A.

 898.  Shri  Bimlaprosad  Chaliha:  Will
 the  Prime  Minister  be  pleased  to
 state:

 (a)  the  total  nunber  of  incidents
 that  took  place  in  the  N.E.F.A.  area
 since  950  which  have  resulted  in
 deaths  of  Government  servants;

 (b)  the  number  of  persons  killed
 and  the  causes  for  such  incidents  in
 each  case;  and

 (९)  the  steps  that  Goverr.ment  are
 taking  to  prevent  recurrence  of  such
 incidents?

 The  Prime  Minister  and  Ministe
 of  External  Affairs  and  Defeno.
 (Shri  Jawaharial  Nehru):  (a)  to  (c).
 The  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the
 House  when  received.

 PARAFFIN  WAX

 899.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  total  quantity  of  paraffin
 wax  produced  in  India  during  954  so
 far;

 (b)  the  quantity  consumed  locally
 and  the  quantity  exported  during  the
 same  period;  and

 (c)  the  amount  of  the  foreign
 exchange  earned  by  this  export?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 to  (c).  It  is  not  in  the  public  interest
 to  disclose  information  relating  to
 production  and  consumption  of  Petro-
 leum  products.  As  regards  the  quantity
 of  Paraffin  Wax  exported  upto  the
 end  of  June,  1954,  and  the  value  of
 such  exports,  a  statement  is  placed
 on  the  Table  of  the  House.  [See
 Appendix  VI,  annexure  No.  33.]

 Suprpty  DEPARTMENT  STORES

 900.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  state:

 (a)  the  book  value  of  the  stores
 that  were  released  to  Government
 indentors  from  the  lst  January  to  the
 30th  November,  954  by  the  Director-
 General  of  Supplies  and  Disposals;
 and

 (b)  the  value  of  surplus  stores,  not
 taken  over  by  Government  indentors
 or  other  priority  indentors,  sold  by  (ij
 tenders  and  (ii)  public  auction?

 *
 The  Minister  of  Works,  Housing  and

 Supply  (Sardar  Swaran  Singh):  (a)
 Ks,  0.70  crores.

 (b)  (i)  Rs,  ‘5:97  crores  (Book
 Value).

 (ii)  Rs.  6;39  crores  (Book  Value).



 7847  Written  Answers  22  DECEMBER  954  Written  Answers  ¥8  48

 INTERIM  RELIBF  SCHEME

 $0l.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  the  extent  of  immediate  relief
 given  under  the  Interim  Relief
 Scheme,  during  1954,  to  the  investors
 of  Postal  Certificates  and  depositors
 of  Post  Office  Savings:  Bank  whose
 accounts  could  not  be  transferred  from
 Pakistan;  and

 (b)  the  total  amount  of  claims  veri-
 fled  under  this  Scheme?

 The  Deputy  Minisier  of  Rehabilita-
 tion  (Shri  J,  K.  Bhonsle):  (a)
 Rs.  1,16,529.

 ‘b)  Rs.  13,63,910,

 AADVANCES  TO  DISPLACED  PERSONS
 902.  Shri  Krishnacharya  Jeshi:  Will

 the  Minister  of  Rehabilitation  be
 pleased  to  state:

 (a)  the  total  amount  advanced  to
 displace  persons  during  1054;  and

 (b)  the  total  amount  recovered  trom
 them  during  the  same  period?

 The  Deputy  Minister  of  Kehabilita-
 tion  (Shri  J.  K.  Bhousle):  (a)  and
 (b).  The  information  is  not  readily
 available,  The  labour  and  time  in-_
 volved  in  collection  of  this  informa-
 tion  will  be  incommensurate  with  the
 results  to  be  achieved,

 GRANT  TO  PUNJAB
 y03.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  ana  Industry  be
 pleased  to  state  the  amount  granted
 for  the  improvement  of  small-scale
 industries  in  the  Punjab  during  1954.
 65  so  far?

 The  Minister  of  Commerce  and
 Industry  (Siri  T.  T.  Krishnamachari):
 Rs.  TULLI2.

 INDIAN  FILM  FESTIVALS

 904.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  Indian  film  festivals
 are  going  to  be  held  in  some  countries
 of  the  world;  and

 (b)  if  so
 countries?

 the  names  of  those

 The  Prime  Minister  aud  Minister
 of  External  Affsirs  and  Defence
 (Shri  Jawaharlal  Nehru):  (a)  and
 (b).  Yes.  In  the  U.S.A.

 INDIAN  POLICEMEN  IMPRISONED  IN
 PAKISTAN

 905.  Shri  Negeshwar  Prasad  Sinha:
 Will  the  Prime  Minister  be  pleased  to
 refer  to  the  reply  given  to  starred
 question  No.  347  on  the  23rd  Decem-
 ber,  953°  and  state:

 (a)  whether  it  is  a  fact  that  a  dozen
 policemen,  who  were  arrested  by
 Pakistan  police  on  the  borders  of
 Rajasthan  and  subsequently  imprison-
 ed  fur  35  months  have  since  been
 released  and  sent  back  to  India  on  the
 Ist  October,  1954;  and

 (b)  whether  it  is  a  fact  that  they
 were  tortured  in  t.c  Pakistan  jail?

 The  Prime  Min  s:2r  and  Minisier
 of  External  Aifairs  and  Defence
 (Shri  Jawaharlal  ‘Jehru):  (a)  Two
 head  constables  ad  =  0  constables
 were  ambushed  by  Fakistani  police  in
 Indian  territory  in  Rajas‘han  on  the
 s0th  July,  1952,  and  taken  away  to
 Pakistan.  They  were  sentenced  to  one
 year’s  rigorous  imprisonment  and  a
 fine  of  Rs.  500  each  on  one  count  and
 seven  years’  rigorous  imprisonment
 and  a  fine  of  Rs,  2,000  each  on  anoiher.
 As  a  result  of  representations  made
 by  the  Government  of  India  they
 were  releascd  on  the  23rd  September,
 1954,

 हु

 (b)  No,  Sir.

 ENGINEERS
 906.  Shri  Gidwani:  Will  the  Minis-

 ter  of  Irrigation  and  Power  be  pleased
 to  state:

 (a)  the  number  of  sanctioned  posts
 of  Engincers  of  different  cafegories  on
 all  the  multi-purpose  projects;

 (b)  how  much  of  the  =  sanctioned
 strength  is  unfilled;

 (c)  the  reasons  therefor;  and

 (d)  the  steps  proposed  to  be  taken
 to  fill  the  vacancies?

 The  Depriy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  The  requi-
 site  information  in  respect  of  Centrally-
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 controlled  multi-purpose  projects
 ‘Hirakud,  D.V.C.  and  Bhakhra  Nangal
 are  given  below:—

 (a).  Senior  -Engineers  of
 the  rank  of  Executive  Engi-
 neers  and  above  243

 Junior  Engineers  of  the
 rank  below  Executive  Engi-
 neers  870

 (b)  Senior  Engineers  7
 Junior  Engineers  79

 (०)  (i)  General  shortage  of  suitably
 qualified  and  experienced  Engineers;
 and

 (ii)  Time  lag  between  sanction  to
 the  posts  and  recruitment  of  officers
 from  the  open  market  or  on  deputa-
 tion  from  State  Governments.

 (d)  (i)  Schemes  for  the  training  of
 fresh  Engineering  graduates  and  serv-
 ing  Engineers  from  the  States  have
 been  introduced

 (ii)  Suifable  officers  within  the
 organization  are  being  promoted;

 (iii)  Officers  rendered  surplus  by
 the  closing  of  divisions  due  to  com-
 pletion  of  certain  works  on  the  pro-
 ject  are  transferred  to  fill  vacancies
 elsewhere  on  the  project;

 (iv)  a  scheme  is  being  formulated
 for  the  creation  of  an  all-India  Service
 of  Irrigation  Power  Engineérs;  and

 (v)  for  long-term  planning,  a  Com-
 mittee  has  been  appointed  to  assess
 the  available  technical  manpower  in
 the  country  and  make  recommenda-
 tions  on  measures  to  be  adopted  to
 meet  the  requirements  of  technical
 personnel  for  the  irrigation  and  power
 projects  under  execution  and  {o  be
 undertaken  in  the  future.

 गृह-अथ  व्यवस्था  में  महिलाओं  वन

 प्रशिक्षण

 ९०७  क्रि  आर०  एन०  सिह:  क्‍या

 वाणिज्य  तथा  उद्योग  मंत्री  यह  बताने  की

 कृपा  करेंगे  किः

 850

 (क)  फिन-किन  राज्यों  मे  दस्तकारी

 प्रशिक्षण  केन्द्रों  में  गृह-अर्थ  व्यवस्था  विभाग

 खोले  गये  हैं  शौर  इन  विभागों  में  इतनी

 महिलायें  प्रशिक्षित  की  जा  सकती  हैं  ;

 (ख)  क्‍या  गुह-अर्थ  व्यवस्था  प्रशिक्षण

 केन्द्रों  मे ंकाम  करने  वाली  महिलायें  को

 कोई  वेतन  दिया  जाता  है;  कौर

 (ग)  यदि  हां,  तो  कितना  ?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  to  (c),  <All  State  Governments
 were  addressed  for  the  desired  infor-
 mation,  Replies  have  been  received
 from  all  except  Andhra,  Bihar,  Delhi,
 ‘Travancore-Cochin  and  Andaman  and
 Nicobar  Islands.  Their  replies  indi-
 cate  that  none  of  them  have  so  far
 opened  Home  Economics  Department.

 FOREIGN  FILMs

 908.  Shri  Bahadur  Singh:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  number  of  Foreign  films
 previewed  by  the  Examining  Com-
 mittees  and  approved  for  purchase
 during  ‘1954;  and

 (b)  the  amount  spent  on  their  pur-
 chase?

 The  Minister  of  Injurmation  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House.

 Pandit  Munishwar  Datt
 909  Upadhyay:

 Shri  Naval  Prabhakar

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  steps  that  are  being  taken
 by  Government  to  popularise  Indian
 tea  in  foreign  countries;

 (b)  the  amount  spent  over  such
 campaign  during  the  current  year;  and

 (९)  the  countries  in  which  these
 steps  have  been  taken  and  the  rerults
 achieved  so  far?
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 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  Setting  up  of  joint  tea  promotion
 councils  or  corporations  in  certain
 principal  tea  producing  countries  in
 collaboration  with  the  tea  trade,
 participation  in  International  Exhibi-
 tions  and  Fairs,  distribution  of  suit-
 able  publicity  material,  posters,
 exhibition  of  films  etc.

 (b)  About  Rs.  33  lakhs  in  1954.

 (c)  In  the  U.S.A.,  Canada,  West
 Germany,  Eire  and  the  Netherlands
 joint  tea  promotion  councils  have
 been  set  up.  The  results  in  U.S.A.  are
 reported  to  be  good.  In  other  coun-
 tries  it  is  too  early  to  assess  the
 results,

 TECHNICAL  AID

 910.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Information  and  Broadcast-
 ing  be  pleased  to  state:

 (a)  whether  India  has  received  any
 proposals  or  offer  for  technical  aid  in
 equipment  and  manpower  for  the  Film
 Industry  from  any  country  under  the
 Colombo  Plan  or  the  Point  Four  Pro-
 gramme;

 (b)  whether  any  offers  have  been
 considered  so  far;  and

 (c)  in  case  any  help  is  forthcoming,
 how  it  is  proposed  to  be  made  avail-
 able  to  the  Industry?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  No,  Sir.

 (c)  Does  not  arise.

 RUL"S  FOR  THe  ALLOTMENT  OF  QUARTERS
 911.  Shri  Thimmaiah:  Will  the  Minis-

 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  officers
 drawing  more  than  Rs.  500  per  month
 under  the  Central  Government  are  al-
 lotted  quarters  next  below  the  class  ta
 which  they  are  entitled  if  quarters
 suitable  to  their  status  are  not  avail-
 able;  and

 (b)  if  so,  the  reason  why  this  con-
 cession  cannot  be  granted  to  officerr
 drawing  less  than  Rs,  500  p.m.?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 Yes.

 (b)  Unlike  those  drawing  more
 than  Rs.  500  and  above  per  mensem,
 in  whose  case  the  priority  date  is
 reckoned  from  the  date  of  entitle-
 ment  to  a  particular  class  of  accom-
 modation,  those  drawing  less  than
 Rs.  500  per  mensem  are  allowed  to
 count  their  entire  qualifying  service
 for  allotment  irrespective  of  the  class
 of  accommodation  to  which  they  may
 be  entitled  from  time  to  time.  This
 concession  was  found  to  be  more
 advantageous  to  a  larger  number  of
 such  officials  than  the  concession  of
 being  made  eligible  to  the  next  below
 class.  In  any  case,  officials  drawing
 less  than  Rs.  500  per  mensem  are  also
 considered  for  special  accommodation
 which  may  be  slightly  inferior  to  the
 regular  accommodation  of  the  appro-
 priate  class.

 SALE  OF  SURPLUS  STORES

 9l2,  Shri  K.  C.  Sodhia:  Will  the
 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  the  total  amount  realised  from
 the  sale  of  surplus  stores  by  the  Dis-
 posal  Directorate  from  the  lst  January
 to  the  3lst  October,  1954;

 (b)  the
 stores;

 total  book  value  of  these

 (c)  the  value  of  the  surplus  stores
 made  over  to  the  Disposal  Directorate
 during  the  same  period  and  by  which
 Departments;  and

 (d)  the  value  of  the  surplus  stores
 handed  over  to  other  Departments  for
 use  during  the  same  period?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran  Singh):  (a)
 Rs.  3°0  crores.

 (b)  Rs.  0°59  crores,
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 (c)  A  statement  is  attached.  [See
 Appendix  VI,  annexure  No.  34.)

 (d)  Rs,  0°57  crores  (Book  Value).

 ELECTRICAL  INSULATORS

 913,  Shri  Viswanatha  Reddy:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  Ceramic  Factory  at  Gudur
 in  Andhra  has  been  refused  permission
 to  manufacture  electrical  insulators;
 and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  No,  Sir.  The  Government  of
 Andhra  have  been  advised  to  re-
 examine  their  plan  for  the  manufac-
 ture  of  electric  insulators  in  the  light
 of  existing  and  projected  capacity  for
 this  item  and  to  use  the  equipment
 already  importea  for  manufacturing
 items  in  short  supply  such  as  sanitary-
 ware,  etc.

 (9)  The  existing  and  projected
 capacity  in  the  country  for  the  pro-
 duction  of  High  tension  insulators  is,
 as  at  present,  considered  to  be  more
 than  adequate  to  meet  the  country’s
 requirements.

 VAMSADHARA  PROJECT

 914,  Shri  Sanganna:  Will  the  M:nis-
 ter  of  Planning  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  2l  on  the  l5th  November,  954  in
 respect  of  the  Vamsadhara  Project  in
 the  Andhra  State  and  state:

 (a)  whether  the  views  of  the  Gov-
 ernment  of  Orissa  and  Andhra  on  this
 Project  have  since  been  received;  and

 (b)  if  so,  their  nature?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  (a)  and  (b).  The
 project  report  for  the  Vamsadhara
 Project  has  not  been  received  so  far.
 It  is  understood  that  consultations  are
 in  progress  between  the  Orissa  and

 Andhra  Governments  on  details  con-
 nected  with  the  project.

 INDIAN  MINISTER  IN  PHILIPPINES

 9I5.  Shri  L.  Jogeswar  Singh:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Minister  to  Philippines,  was
 quoted  in  an  article  in  a  Delhi  paper
 on  the  2th  November,  954  by  Rawle
 Knox,  as  allegedly  saying:  “What  can  I
 report  about  this  place?  It  is  an
 American  Colony  and  Filipinos  do  not
 know  it”;

 (b)  whether  it  is  a  fact  that  the
 President  of  the  Philippines  has  taken
 exception  to  the  alleged  statement;  and

 (c)  what  steps  Government  have  so
 far  taken  in  the  matter?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Defence
 (Shri  Jawaharlal  Nehru):  (a)  and
 (b).  Yes.

 (९)  Shri  Baig  has  denied  having
 made  such  a  statement  to  Rawle  Knox,
 Mr.  Knox  has  since  issued  the  follow-
 ing  s‘atement  in  the  Manila  Press.  “If
 Mr,  Baig  denies  having  made  such  a
 remark  I  have  no  hesitation  in  saying
 that  he  must  be  correct  and  that  my
 memory  must  tTave  been  badly  at
 fault.  Furthermore  in  discussion  with
 the  Indian  Minister  I  found  in  his
 attitude  no  trace  of  unfriendliness
 towards  the  Philippines,  only  solici-
 tude  for  the  future  welfare  of  the
 nation”.

 MIca
 916,  Shri  Nageshwar  Prasad  Sinha: Will  the  Minister  of  Commerce  and

 Industry  be  pleased  to  state:

 (a)  the  names  of  foreign  firms  en-
 aged  in  the  export  trade  of  mica  and
 their  places  of  business  in  India;  and

 (b)  the  total  amount  invested  by
 them  in  the  trade  during  the  years
 1952-53,  and  ‘1953-54  (up  to  the  3ist
 March,  (1954)?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):
 (a)  and  (b).  Exports  of  mica  are  not
 controlled  and  names  of  firms  in  the
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 export  trade  of  mica  are  not  register-
 ed.  Information  required  is,  there-
 fore,.not  readily  available.

 GRANT  TO  RAJASTHAN
 917.  Shri  Bheekha  Bhaj;  Will  the

 Minister  of  Planning  be  pleazed  to  state
 the  amount  of  aid  in  the  shape  of  loans
 and  grants  given  to  the  State  of  Rajas-
 than  so  far,  during  the  Plan  perlod  for
 the  following  purposes:

 (i)  Smal!  scale  Industries;
 (ii)  Small  dams;
 (iii)  Roads;  and
 (iv)  Bridges?

 The  Deputy  Minister  of  Planning
 (Shri  §.  N.  Mishra):  A  statement  is
 placed  on  the  Table  of  the  House.
 See  Appendix  VI,  annexure  No.  36.]

 FoRWARD  MARKETING

 918.  Shri  Ibrahim:  Will  the  Minister
 of  Commerce  and  Industry  be.  pleased
 to  state  the  names  of  the  principal  com-
 modities  for  which  there  is  forward
 marketing  in  our  country?

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamacthari):
 Cotion  (in  the  East  India  Cotton
 Association  Ltd.  Bombay);  Non-
 edible  oilseeds;  Coconut  oil  (permit-
 ted  in  Travancore-Cochin  only);  spices
 (permitted  in  Travancore-Cochin

 only);  bullion;  gur;  shellac;  art  silk
 yarn;  non-ferrous  metals;  pulses;
 juwar;  oilcakes;  tobacco;  and  cashew-
 nuts,

 LAND  ALLOTMENT

 919.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  whether  Government  have  con-
 sidered  the  cases  of.  those  allottees
 whose  lands  have  been  washed  away
 by  the  recent  floods;

 (b)  whether  there  is  any  reserve  of
 the  evacuee  lands  still  lying  unallotted
 in  the  States  of  Punjab  and  Pepsu;  and

 (c)  if  80,  whether  it  is‘  proposed  to
 allot  these  reserved  lands  to  the  dis
 placed  persons  affected  by  the  floods?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  हू,  Bhonsle):  (a)  The
 Punjab  Government  ‘have  |  received
 some  reprcsentations  -from  .alottees
 that  during  the  last  monsoons  the
 lands  allotted  to  them  had  been.
 washed  away.  These  representations
 are  being  inatired  into  by  the  State
 Government.

 (b)  Yes.  '

 (vr)  The  State  Government  will
 consider  the  question  of  allotment  of
 alternative  lands  on  receipt  of  re
 ports  from  the  District  .  authorities:
 who  are  making  inquiries.

 Loan  To.  DispLacep  Persons  Ww

 920.  Shri  Dasaratha  Deb:,  Will.  the
 Minister  of  Rehabilitation.  be  pleased
 to  state:

 (a)  the  number  of  displaced  pérsons
 in  Tripura  who  have  been’  given
 notices  so  far  for  the  repayment  of
 their  loans;  and

 (b)  the  number  among  them  from
 whom  it  has  been  realized?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  11,512
 persons.

 yah
 (b)  7i8  persons.

 GOVERNMENT
 Guanes

 For  DISPLACED
 S

 921  Shri  Ramji  Verma:  Will  the
 Minister  of  Rehabilitation  be  pleased
 to  state

 (a)  whether  it-is  a  fact  that  displac-
 ed  nersons  in  tnauthorised  occupation
 of  Government  quarters  at  Delhi  were
 given  alternative  accommodation  be-
 iote  eviction;  oe  4५

 (b)  whether  it  is  also  a  fagt  that,
 Government  have  stopped,  allotment
 af  rehabilitation  quarters  since  April
 i953.  and
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 (ce)  if  so,  the  manner  in  which  Gov-
 ermment  propuse  to  rehabilitate  those
 displaced  persons  who  as  Government
 servants,  were  in  authorised  occupa-
 tion  of  Government  quarters  and  were
 therefore,  deprived  of  rehabilitation
 quarters?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  J.  K.  Bhonsle):  (a)  Yes,
 in  accordance  with  the  Press  Note
 issued  on  l3th  August,  949  a  copy  of
 which  is  placed  on  the  Table  of  the
 Sabha.  [See  Appendix  VI,  annexure
 No,  36.]

 (b)  Sale  of  houses/tenements  in
 rehabilitation  colonies  of  Delhi  was
 stopped  in  April,  1953,  in  view  of  the
 Compensation  Scheme.  Allotment  of
 alternative  accommodation  to  eligible
 displaced  persons  squatting  on  road-
 sides  etc.  or  is  unauthorised  occupa-
 tion  of  Government  quarters  is,  how-
 ever,  still  being  made.

 (c)  Like  other  displaced  persons,
 displaced  Government  servants  also
 could  purchase  houses/tenements/
 plots  in  rehabilitation  colonies.  Pro-
 vision  has  also  been  made  for  the
 allotment  of  accommodation  on  rental
 basis  to  such  of  them  as  are  required
 to  vacate  the  accommodation  allotted
 to  them  by  the  Estate  Officer  as  a
 result  of  resignation,  retirement,  dis-
 missal,  death  etc.,  provided  they  have
 no  other  place  to  live  in.

 River  CAUVERY

 922.  Shri  Boovaraghasamy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  the  percentage  of  water  of  the
 River  Cauvery  which  is  being  utilised
 for  irrigation  purposes  each  year;

 (b)  the  total  acreage  irrigated  by
 the  River  Cauvery;

 (c)  the  percentage  of  water  which  is
 utilised  for  Second  and  Third  crops  in
 a  year;  and

 (d)  the  percentage  of  water  found
 surplus  in  a  year?
 595  LSD...  a)

 The  Deputy  Minister  of  Irrigatlor
 and  Power  (Shri  Hathi):  (a)  to  (d).
 The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  as  possible.

 Himakup  Project
 923.  Shri  Sarangadhar  Das:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state  the  number  of  Superin-
 tending,  Executive  and  Assistant
 Engineers  and  of  Supervisors  in  the
 service  of  the  MHirakud  Project,  and
 the  number  of  engineers  from  Orissa
 in  each  grade?

 The  Deputy  Minister  of  Irrigatica
 and  Power  (Shri  Hathi):—

 Designation  Total  No.  No.  of  Ori-
 ssa  Engineers

 Supdtg.  Engineers  4  Nil
 Executive  Engrs.  24  a
 Asst.  Ex.  Engineers  7  -
 Asst.  Engineers  97  डा
 Supervisors  382  723

 BORDER  INCIDENT

 924.  Shri  Gidwani:  Will  the,  Prime
 Minister  be  pleased  to  state:

 (a)  whether  Government  ara  aware
 that  on  the  8th  December,  1954,  some
 armed  Pakistani  Policemen  entered
 into  Indian  territory  near  Pattoke  22
 miles  from  Ferozepur  by  crossing  the
 River  Sutlej  with  a  view  to  take
 forcible  possession  of  some  area  of  the
 Indian  territory;

 (b)  whether  it  is  a:  fact  that  this
 was  their  second  attempt  during  the
 last  fortnight;  and

 (c)  if  so,  the  action  taken  by  Gov-
 ernment  in  the  matter?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Defence
 (Shri  Jawaharlal  Nehru):  (a)  to  (c).
 Information  has  been  called  for  from
 the  Government  of  Punjab  (I)  and
 will  be  laid  on  the  Table  of  the  House
 when  received.
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 925.  Shri  Bimlaprosad  Chaliba:  Will
 the  Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Cash  Book  of  the  office  of  the  Political
 Officer  of  Subansiri  Division,  North
 East.  Frontier  Agency  was  missing  this
 year  at  the  time  of  the  annual  audit;

 (b)  whether  it  is  a  fact  that  the
 Register  for  Contingent  Expenditure
 was  lost  last  year  also  at  the  time  of
 audit;

 (c)  whether  {t  is  a  fact  that  the
 audit  found  a  discrepancy  of  over
 Rs,  30,000  between  receipt  and  ex-
 penditure  last  year  and  a  mysterious

 860

 fire  gutted  the  whole  office  on  the  samw
 night;  and

 (d)  if  so,  whether  Government  piv
 pose  of  institute  an  enquiry  in  the
 matter?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Defence
 (Shri  Jawaharlal  Nehru):  (a)  to  (d).
 A  fire  broke  out  in  the  office  of  the
 Political  Officer,  Subansiri  Division  at
 Ziro  on  6th  March,  1954,  The  office
 building  was  completely  burnt  down
 and  all  the  official  records  and  furni-
 ture  were  destroyed.  A  _  thorough
 enquiry  has  been’  ordered  into  the
 matter  and  investigations  are  still  uw
 progress.

 aad
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 ABDUCTION—
 Question  re—

 Recovery  of
 (1778.79.

 abducted  persons.

 ABDULLABHAI,  MULLA—

 Question  by—
 Loan  for  fertilizer-cum-cement

 factory.  1842.

 ACHUTHAN,  SHRI—

 Question  (Supplementary)  by—
 State  emporia.  1793.

 AFRICA,  SOUTH—

 Question  re—
 Commonwealth  Prime  Ministers’

 Conference,  794—97.
 Indians  in  वि  1839,  1841.
 South  Africa.  1840.

 AGENCY  SALES  SCHEME—-

 Question  re—
 Agency  Sales  Scheme.  1817,

 AID—

 Question  re—
 Mysore  Rural  Inaustrialisation

 Scheme.  1799-1800,
 Tea  industry  in  Kangra.

 ALL  INDIA  KHADI  AND  VILLAGE
 INDUSTRIES  BOARD—

 Question  re—
 Agency  Sales  Scheme.

 ALVA,  SHRI  JOACHIM—

 Question  (Supplementary)  by—

 1816,

 1817.

 Commonwealth  Prime  Ministers’
 Conference.  1796.

 Indian  shipping.  1813.

 AMBASSADOR—
 Question  re—

 Indian  Minister
 1854,

 Philippines,

 AMBERNATH  WOOLLEN  MILLS,
 KALYAN,  BOMBAY—
 Question  re—

 Ambernath
 ‘1824.25,

 Woollen  Mills,

 AMERICA,  UNITED  STATES  OF—
 Question  re—

 Buy  American  Act,  1842,
 Indian  film  festivals.  ‘1847.48,

 ANDHRA—

 Question  re—
 Nandikonda  Project.  802—04.
 Vamsadhara  Project.  ‘1853-54,

 ASSAM—

 Question  re—

 Development  of  hill  districts.  1822.
 Flood  Warning  System.  1809-10,
 The  Brahmaputra.  ‘1816,

 AUCTION—

 Question  re—
 of  evacuee  houses,  1777.

 AZAD,  SHRI  BHAGWAT  JHA—

 Question  (Supplementary)  by—
 District  Planning  and  Develop-

 ment  Committee.  1806,

 Indian  films.  1784,

 595  LSD
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 B

 BAHADUR  SINGH,  SHRI—

 Question  by—
 Foreign  films,  1849,

 School  broadcasts.  1827,

 BARUPAL,  SHRI  P,  L.—

 Question  by—
 Sansad  sadasyon  ke  liye  nai  flat.

 (संसद  सदस्यों  के  लिये  नये  फ्लैट)
 1817.18,

 BELGAUM  DISTRICT
 STATE)—
 Question  re—

 China  clay.  1810—12.

 (BOMBAY

 BELONIA  (TRIPURA)—

 Question.  re—
 Displaced  persons  of  Belonia  in

 Tripura,  1832.33,

 BHAKT  DARSHAN,  SHRI—

 Question  by—
 Kailash  Mansarovar  ko  jane  wale

 bhartiya  teerth  yatri.

 (ara  मानसरोवर  को  जाने  वाले  भारतीय  तीर्थ

 यात्री)  1820,

 Uttar  poorv  simant  abhikaran.

 (उत्तर  पूर्व  सीमांत  अधिकरण)  834-55.

 Question  (Supplementary)  by—
 Pilgrimage.  1782.

 BHEEKHA  BHAI,  SHRI—

 Question  by—
 Grant  to  Rajasthan,  ‘1855,
 Tea  industry  in  Kangra,  ‘1816-17,

 BHOPAL—

 Question  ‘re—
 Transfer  of  population.  1815.16,

 BHUTAN—
 Question  re—

 Indo-Bhutan  Treaty,  1825,

 BIHAR—

 Question  re—
 Cement,  787—9,

 BIREN  DUTT,  SHRI--

 Question  by—
 Plantation

 i808-09,

 BLAST  FURNACES—

 Question  tre—
 Blast  furnaces.

 BOOVARAGHASAMY,  SHRI—

 Question  by—
 River  Cauvery.

 Enquiry  Commission.

 1820-21.

 1857.58,

 BORDER  INCIDENT—

 Question  re—
 Border  incident.  1858,

 BORKAR,  SHRI  N.  A.—
 Question  by—

 Central  loan.  1821-22,

 BOSE,  SHRI  P.  C.—
 Question  (Supplementary)  by—

 Sindri  Fertilizer  Factory.  1808,

 BRAHMAPUTRA—

 Question  re—
 The  1916,

 BRIDGE(S)—
 Question  re—

 Grant  to  Rajasthan.  1855.

 BROADCAST  (S)—
 Question  re—

 School  ——.  1827,

 BUND]  DISTRICT  (RAJASTHAN}—
 Question  re-~

 China  clay.  8l0—2,

 BURNPUR—
 Question  re—

 Blast  furnaces.  820-2l.

 BUTTONS—
 Question  re—

 Buttons.  1814,

 BUY  AMERICAN  ACT—
 Question  re—

 Buy  American  Act.  1842,

 c
 CALCUTTA  UNIVERS.TY—

 Question  re—
 Socio-economic  survey,  830-3I.
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 CALIFORNIA  TRADE  FAIR—
 Question  re—

 California  Trade  Fair,  ‘1817,

 CANADA—

 Question  re—
 Canada.  1838-39,

 CAPITAL—

 Question  re—
 Blast  furnaces.

 CAUVERY  RIVER—

 Question  re—

 1820-21,

 River  Cauvery.  1857-58.

 CEMENT—

 Question  re—
 Cement,

 (सीमेंट)  787—9],

 CENTRAL  PUBLIC  WORKS  DE-
 PARTMENT—

 Question  re—
 Work-charged

 843—45,
 Work.-charged  staff  of  (Chow-

 kidars),  ‘1845,

 stall  of

 CHALIHA,  SHRI  BIMLAPROSAD—

 Question  by—
 Indo-Bhutan  Treaty.  1825.
 N.E.F.A.  1836,  ‘1841-42,  ‘1845_46,

 1859-60,

 CHANDERNAGORE—

 Question  re—
 Chandernagore.  ‘1823-24,

 CHARAK,  TH,  LAKSHMAN  SINGH—

 Question  by—
 Radio  licence  fee,  8I4,

 CHATTERJEA,  SHRI  TUSHAR—

 Question  by—
 Chandernagore,  1823-24,

 CHAUDHARY,  SHRI  G.  L.—

 Question  by—
 California  Trade  Fair.  1817,

 CHINA—

 Question  re—

 CHINA  CLAY—

 Question  re—
 China  clay.  8l0—l2.

 CHOWDHURY,  SHRI  N.  B.—

 Question  by—
 Buy  American  Act.

 CHOWKIDAR(S)—
 Question  re—

 Work-charged  staff  of  C.P.W.D.

 1842,

 (——).  1845,

 COCOONS—
 Question  re—

 Tassar  ——,  1833-34.

 COMMERCIAL  BROADCAST
 CEIVERS—

 Question  re—
 Radio  licence  fee,

 COMMITTEE(S)—
 Question  re—

 District  Planning  and  Develop-
 ment  ——,  804—07,

 RE-

 1814,

 COMMODITY  (IES)—
 Question  re—

 Forward  marketing.  1855.

 COMMONWEALTH  PRIME  MINIS-
 TERS’  CONFERENCE—
 Question  re—-

 Commonwealth  Prime
 Conference,  794—97.

 CONFERENCE(S)—
 Question  re—

 Commonwealth  Prime
 794—97.

 Recommendations  a!  the  Estimates
 Committee.  1784—86,

 CONSULAR  INSTRUCTIONS—
 Question  re—

 Consular  instructions.

 CONSUMPTION—
 Question  re—

 Cement,
 (सीमेंट)  787—9.

 Cotton,  1821.
 Paraffin  Wax.
 Vidyut  sakti,

 (विद्युत  शाक्त)  1815,

 Ministers’

 Ministers’

 1826.

 ‘1846,

 Pilgrimage.  78l—83.
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 CORRUPTION—

 Question  re—
 in  River  Valley  Projecis.

 1797,

 COTTON—

 Question  re—
 Cotton,  82l,
 Gaya  and  Jute  Mills,  Limit-

 ed’,  1825.

 D

 DACOITY  (IES)—
 Question  re—

 Pilgrimage.  78!—83.

 DAM(S)—
 Question  re—

 Grant  to  Rajasthan.  1855.

 DAMODAR  VALLEY  CORPORA.
 TION—

 Question  re—
 D.V.C.  ‘1835,

 DAS,  SHRI  RAMANANDA—

 Question  by—
 Work-charged  staff  of  C.P.W.D.

 843—45,
 Work-charged  staff  of  C.P.W.D.

 (Chowkidars).  1845.

 DAS,  SHRI  S.  N.—

 Question  by—
 Forward  Markets  Commission.

 1828-29,
 Recovery  of  abducted  persons.

 778—79.

 Question  (Supplementary)  by-—
 District  Planning  and  Develop-

 ment  Committees.  1805,

 DAS,  SHRI  SARANGADHAR—
 Question  by—

 Hirakud  Project.  1858,
 Indian  shipping.  8l2—l4.
 Iron  pipe  fittings  (Licence),  1837.

 Question  (Supplememtary)  by—-
 State  Emporia.  ‘1794.

 DASARATHA  DEB,  SHRI—

 Question  by—
 Displaced  persons  of  Belonia  in

 Tripura,  1832-33,
 Loan  to  displaced  persons  in

 Tripura,  1856,
 Machhali  Chara  Colony  of  Kai.

 lasahar,  1818,
 Starvation  deaths  of  displaced  per-

 sons  in  Tripura,  1840-41,

 DELHI—
 Question  re—

 National  Building  Organisation,
 1791-92.

 Recommendations  of  the  Estimates
 Committee.  784—86.

 Sarkari  Quarteron  ke  liye  pani
 kar  ki  dar.

 (सरकारी  क्वार्टरों  के  लिये  पानी  कर  की  दर)
 —1801.

 State  Emporia,  1792—94.

 DEO,  SHRI  R.  N.  5.--
 Question  by—  gy

 Steel  plant.  1828.

 DEOGAM,  SHRI—
 Question  by-

 China  clay.  8l0—2.
 Tassar  Cocoons,  ‘1833-34,

 DEVELOPMENT—
 Question  re—

 of  hill  districts.  1821.

 DIRECTOR  “ENERAL  OF  SUPPLIES
 AND  DISPUSALS—
 Question  re—

 Supply  Department  Stores.  1846.
 DISPLACED  PERSON  (S)—

 Question  re--
 Advances  to  1847,
 Auction  of  evacuce  houses,  1777.
 Central  loan.  1821-22.

 of  Belonia  in  Trinura.  1832_
 33.

 Evacuee  houses  in  Simla,  ‘1834,
 Government  quarters  for

 ‘1856-57,
 Interim  Relief  Scheme.  847.
 Loan  to  in  Tripura.  1856.
 Machhali  Chara  Colony  cf  Kai-

 lasahar,  1818.
 Starvation  deaths  of  in

 Tripura,  1840-41,

 *
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 DISTRICT  PLANNING  AND  DEVE-
 LOPMENT  COMMITTEES-—

 Question  re—
 District  Planning  and  Develop-

 ment  Committees.  704—07.

 DUTCH-ASSETS—
 Question  re—

 Blocked  Dutch  and  Indian  assets.
 1829-30,

 DWIVEDI,  SHRI  M.  L..—
 Question  by—

 Doosri  panchvarshia  yojna,

 (दूसरी  पंचवर्षीय  योजना)  779—8!.

 ELECTRICAL  INSULATORS—
 Question  re—

 Electrical  insulators.  ‘1853.

 ELECTRICITY—

 Question  re—
 Vidyut  sakti.

 (विद्युत  शाक्त)  i325,
 *

 EMPLOYEE(S)—
 Question  re—

 Sindri  Fertilizer  Factory,  ‘1807-
 08,

 EMPORIA—

 Question  re—
 State  ——.  1792—94,

 ENGINEER(S)—
 Question  re—

 Consulting  ——,  1823,
 Engineers.  1848-49,
 Hirakud  Project.  1858,

 ESTIMATES  COMMITTEE—

 Question  re—
 Recommendations  of  the  ——,

 784—86,

 EVACUEE  HOUSE(S)—
 Question  re—

 Auction  of  ——,  1777,
 ——in  Simla.  ‘1834.

 EVACUEE  PROPERTY  (IES)—
 Question  re—

 Indo-Pakistan  dispute.  797—99.

 EXPENDITURE—

 Question  re—
 Machinery.  1791,
 Pilgrimage.  78l—83.
 Sindri  Fertilizer  Factory.  1807-

 08.
 State  emporia.  792—94.
 Stee!  plant.  1828,

 EXPORT  (S)—
 Question  re—

 Hides  and  skins,  1838.
 Indian  films,  1783-84,
 Mica.  ‘1854-55,
 Paraffin  Wax.  1846,
 Trade  with  Russia,  1835-36,

 EXTRADITION  TREATY—
 See  “Treaty  (ies)”.

 F

 FACTORY  (IES)—
 Question  re—

 Machinery.  1791,

 FAIR—

 Question  re—
 California  Trade  ——.  1817,

 FERTILIZER-CUM-CEMENT  FAC=
 TORY—

 Question  re—
 Loan  for  ——,  ‘1842,

 FIJI—

 Question  re—
 Information  Post  in  foreign  coun-

 tries.  1826,

 FILM(S)—
 Question  re—

 Foreign  ——.  1850.
 Indian  ——,  1783-84.
 Indian  festivals.  ‘1847-48,
 Recommendations  of  the  Estimates

 Committee.  784—86.

 FILM  INDUSTRY—

 Question  re—
 Technical  aid.  1851.
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 FIRM  (S)—
 Question  re—

 Mica,  ‘1854-55,

 FIVE  YEAR  PLAN,  FIRST—
 Question  re—

 Development  of  hill  districts.  1822.
 Nandikonda  Project.  802—04

 FIVE  YEAR  PLAN,  SECOND—
 Question  re—

 Doosri  panchvarshia  yojna,

 (दूसरी  पंचवर्षीय  योजना)  i779—  Bl.

 Second  Five  Year  Plan,  1815,

 FLOOD(S)—
 Question  re—

 Flood  control.  1831-32.
 Warning  System.  1809-10.

 Land  allotment,  ‘1855-56,

 FORD  FOUNDATION  INTERNA-
 TIONAL  PLANNING  TEAM—
 Question  re—

 Ford  Foundation  Team,  1815.

 FOREIGN  COUNTRY  (IES)—
 Question  re—

 Information  Posts  in  ——,  1826,
 Pilgrimage,  78l—83,
 Tea,  850-5l,

 FOREIGN  FILM(S)—
 Question  re—

 Foreign  films.  1850.

 FOREIGN  FIRM(S)—
 Question  re—

 Blast  furnaces.
 Mica,  ‘1854-55,

 1820-21,

 FOREIGN  INVESTMENT—

 Question  re—
 Foreign  investment.  1819-20.

 FORWARD  MARKETING—
 Question  re—

 Forward  marketing.  1855.

 FORWARD  MARKETS  COMMIS-
 sION—

 Question  re—
 Forward  Markets  Commission.

 1828-29.

 G

 GANDHI,  SHRI  V.  B.—

 Question  by—
 Consulting  engineers,
 D.V.C,  ‘1835,

 GAYA  COTTON  AND  JUTE  MILLS,
 LIMITED,  BIHAR—
 Question  re—

 Gaya  Cotton  and  Jute  Mills,  Limit-
 ed,  1825,

 1823,

 GIDWANI,  SHRI—

 Question  by—
 Border  incident.  1858.
 Engineers.  1848-49,
 Iron  pipe  fittings  (Licence),  1837.
 Machinery,  1791,
 Steel  plant.  1828.

 GOVERNMENT  CERAMIC  FAC-
 TORY—

 Question  re—
 Electrical  insulators.  1853.

 GOVERNMENT  EMPLOYEE(S)—
 Question  re—

 N.E.F.A.  1945-46.

 GOVERNMENT  OFFICER(S)—

 Question  re—
 Rules  for  the  allotment  of  quar-

 ters,  1851-52,
 Uttar  poorv  simant  adhikaran.

 (उत्तर  पूर्व  सीमांत  अधिकरण)  i834-35.

 GOVERNMENT  QUARTER(S)—
 Question  re—

 for  displaced  persons.
 57,

 Houses  in  Man  Nagar.  8i9,
 Rules  for  the  allotment  of  quar-

 1856-

 ters.  1851-52.  हि
 Sarkari  Quarteron  ke  liye  pani

 kar  ki  dar.

 (सरकारी  क्वार्टरों  के  लिये  पानी  कर  की

 दर)  80l.

 GOVIND  DAS,  SETH—

 Question  by—
 Vidyut  sakti.

 (विद्युत  शक्ति)
 '

 8i5,
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 GRANT(S)—
 Question  re—

 Advances  to  disoluced  persons.
 1847,

 to  Punjab.  1847,
 to  Rajasthan.  ‘1855,

 Rajasthan  ko  sahayata.
 (राजस्थान  को  सहायता)  ‘1844,

 Socio-Economic  Survey.  1830-31.

 GRUNER  BROTHERS—
 Question  re—

 Consulting  engineers,  1823,

 GURUPADASWAMY,  SHRI  M.  S.—
 Question  (Supplementary)  by—

 Commonwealth  Prime  Ministers’
 Conference,  ‘1795-96,

 H

 HAJ—

 Question  re—
 Pilgrimage.  78l—-83,

 HANDICRAFT  (S)—
 Question  re—

 State  emporia.  792—94,

 HEDA,  SHRI—
 Question  (Supplementary)  by—

 Nandikonda  Project.  1803,  1804,
 State  emporia.  1794.

 HIDES  AND  SKINS~—
 Question  re—

 Hides  and  skins.  1838,

 HILL  DISTRICTS—
 Question  re—  न

 Development  of  ——.  1822,

 HIMACHAL  PRADESH—
 Question  re—

 Uttar  poorvy  simant  abhikaran.
 (उत्तर  पूर्व  सीमांत  अम करण)  1834.25.

 HIND-PATEL  LIMITED,  MESSRS—
 Question  re—

 D.V.C.  1835.

 HIRAKUD  DAM  PROJECT—
 Question  re—

 Hirakud  Project.  83i,  1858.

 HOLLAND—

 Question  re—
 Blocked  Dutch  and  Indian  assets.

 1829-30,

 HOME  ECONOMICS  DEPARTMENT—

 Question  re—
 Griha-arth  vivashta  men  mahilaon

 ka  prasikshan

 (गृह-अर्थ  व्यवस्था  मॉं  महिलाओं  का

 प्रशिक्षण)  i849-50.

 HUKAM  SINGH,  SARDAR—

 Question  by—
 Auction  of  evacuee  houses.  l777.
 Information  Posts  in  foreign  coun-

 tries.  1826,
 Inquiry  into  the  cost  of  tyres.

 ‘1836,
 Interim  Relief  Scheme.  1847,
 Land  allotment,  ‘1855-56,
 Paraffin  Wax.  1846,
 Supply  Department  Stures,  1846,
 Technical  aid.  85i.

 Question  (Supplementary)  by—
 Recovery  of  abducted  persons,

 1779,
 HYDERABAD

 Question  re—
 Nandikonda  Project.  802—04.

 I

 IBRAHIM,  SHRI—

 Question  by—
 Blocked  Dutch  and  Indian  assets.

 1829-30,
 Forward  marketing.  1855,

 IMPORT  (S)—
 Question  re—

 China  clay.  1810—12.
 Indian  films,  1783-84,
 Iron  pipe  fittings  (Licence).  1837,
 Trade  with  Russia.  1835-36,

 INDIAN  (S)—
 Question  re—

 Canada.  1838-39.
 Commonwealth  Prime  Ministers’
 Conference.  ‘1794—97.

 in  South  Africa.  1839,  1841,
 Pilgrimage,  78l—83,
 South  Africa.  1840,
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 INDIAN  ASSETS—

 Question  re—
 Blocked  Dutch  and  ——.  1829-30,

 INDIAN  COTTON  CONTRACT—

 Question  re—
 Forward  Markets  Commission.

 ‘1828-29.

 INDIAN  FILM  FESTIVALS—

 Question  re—
 Indian  film  festivals.  1847-48.

 INDIGENOUS  PRODUCTION—

 Question  re—
 Screws  and  nuts,  1820,

 INDO-BHUTAN  TREATY—

 Question  re—
 Indo-Bhutan  Treaty.  1825,

 INDO-PAKISTAN  DISPUTE(S)—
 Question  re—

 Indo-Pakistan  dispute.  i797—99.

 INDUSTRY  (IES)
 Question  re—

 Rajasthan  ko  sahayata
 (राजस्थान  को  सहायता).  ‘1844.

 Tea  in  Kangra.  1816-17.

 INFORMATION  POSTS—
 Question  re—

 in  foreign  countries.  1826,
 INTERIM  RELIEF  SCHEME—

 Question  re—
 Interim  Relief  Scheme.  ‘1847,

 IQBAL  SINGH,  SARDAR—
 Question  by—

 Extradition  treaty  between  India
 and  Pakistan.  1833.

 Indians  in  South  Africa,  1841,
 Training  in  ship-building.  1818.

 IRON  PIPE  FITTINGS—
 question  re—

 (Licence).  ‘1837,

 IRRIGATION—
 Question  १७  *

 River  Cauvery,  ‘1857-58,

 IYYUNNI,  SHRI  C.  R.—

 Question  by—
 Transfer  of  population.  8i5-6.

 J

 JAIPAL  SINGH,  SHRI—

 Question  (Supplementary)  by—
 Recommendations  of  the  Estimates

 Committee.  ‘1786,

 JAMMU  AND  KASHMIR—

 Question  re—
 Indo-Pakistan  dispute.  797—99.

 JENA,  SHRI  NIRANJAN—

 Question  by—
 Blast  furnaces,  ‘1820-21,

 JOSHI.  SHRI  KRISHNACHARYA—

 Question  by—
 Advances  to  displaced  persoms.

 ‘1847,
 Consular  instructions.  ‘1826.
 Pilgrimage.  78l—83,
 Visas.  1836-37,

 K

 KAILASAHAR—

 Question  re—
 Machhali  Chara  Colony  of  ——.

 1818,

 KAILASH  MANSAROVAR—
 Question  re—

 Kailash  Mansarovar  ko  jane  wale
 Bharitiya  teerth  yatri

 tare  मानसरोवर  को  जाने  वाले  भारतीय

 तीर्थ  यात्री)  1820,
 Pilgrimage.  1781—83,,

 KANGRA—
 Question  re—

 Tea  industry  in  ——.  1816.

 KASHMIR—
 See  “Jammu  and  Kashmir”.

 KASLIWAL,  SHRI—
 Question  by—

 State  trading.  1823,

 Question  (Supplementary)  by—
 China  clay.  1812.
 andian  films,  1783,
 State  emporia.  1793.
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 KATHMANDU—

 Question  re—
 Flood  Warning  Systein,  1809.10.

 KHONGMEN,  SHRIMATI—

 Question  by—
 Development  of  hill  districts.  1822,

 KOREAN  PEACE  SETTLEMENT—

 Question  re—
 Korean  Peace  Settlement,  1832,

 KUNDARA  FARMS  (TRAVANCORE-
 COCHIN)—
 Question  re—

 China  clay.  8l0—I2.

 L

 LABOUR—

 Question  re—
 Ambernath  Woollen  Mills.  1824-

 25.

 LADAKH—

 Question  re—
 Uttar  poorv  simant  abhikaran.

 (उत्तर  पूर्व  सीमांत  अभिकरण)
 1834-35,

 LAND—

 Question  re—
 allotment,  ‘1855.56,

 LICENCE(S)—
 Question  re—

 Iron  pipe  fittings  (——).  1837,

 LINGAM,  SHRI  N,  M.—

 Question  by—
 Second  Five  Year  Plan.  1815,

 LOAN—

 Question  re—
 Central  ——.  1821-22.

 for  Fertilizer-cum-Cement
 Factory.  1842,

 to  displaced  persons  in  Tri-
 pura,  1856.

 Rajasthan  ko  sahayata.
 (राजस्थान  को  सहायता)  1844,

 M

 MACHHALI]  CHARA  COLONY  OF
 KAILASAHAR—

 Question  re—
 Machhali  Chara  Colony  of  Kai-

 lasahar.  1818,

 MACHINE(S)—
 Question  re—

 Machinery,  1791.

 MADHOPUR  DISTRICT
 THAN)—
 Question  re—

 China  clay.  8l0—2.

 (RAJAS--

 MADHYA  PRADESH—
 Question  re—

 Central  loan,  1821-22,
 Loan  for  Fertilizer-cum-Cement.

 Factory,  1842.

 MAN  NAGAR,  NEW  DELHI—

 Question  re—
 Houses  in  Man  Nagar.  ‘1919.

 MANUFACTURE—

 Question  re—
 Buttons.  1814.
 Electrical  insulators.  1853.

 MARKETING—

 Question  re—
 Forward  ——.  1855.

 MARKETING  FACILITY  ([Es)—
 Question  re—

 State  emporia.  792—94.

 MAURITIUS—

 Question  re—
 Information  Posts  in  foreign.

 countries.  1826.

 MEHTA,  SHRI  BALWANT  SINHA—
 Question  by—

 Jasta  galane  ka  samyantra
 (wen  गलाने  का  संयंत्र]

 842—44,

 Rajasthan  ko  sahayata
 (राजस्थान  कौ  सहायता)  1844,



 MEMBER
 Question  re—

 District  Planning  and  Develop-
 ment  Committees.  804—07.

 Sansad  sadasyon  ke  liye  nai  flat.

 (संसद  सदस्यों  के  लिये  नये  पैट)
 1817.18.

 MICA—
 Question  re—

 Mica.  1854-55.

 MILL(S)—
 Question  re—

 Ambernath  Woollen  ——.
 25,

 Gaya  Cotton  and  Jute  ——,  Limit.
 ed,  1825.

 “MISHRA,  SHRI  BIBHUTI—
 Question  by—

 Cement

 (सीमेंट)  787—92.
 Tambacoo  se  nikala  jane  wala  tael.

 (तब  से  निकाला  जाने  वाला  तेल)
 1827.28.

 -MISHRA,  SHRI  L,  N.—
 Question  by—

 District  Planning  and  Develop-
 ment  Committees.  804—07.

 Hirakud  Project.  1831.

 Question  (Supplementary)  by—
 Doosri  panchvarshia  yojna.

 (दस ही  पंचवर्षीय  योजना)  1780,
 Flood  Warning  System,  1810,

 “MISSIR,  SHRI  V.—
 Question  by—

 Gaya  Cotton  and  Jute  Mills,
 Limited,  1825.

 ‘MUSLIMS—
 Question  re—

 Pilgrimage,  78l—83.

 ‘MYSORE—
 Question  re—

 ——  Rural  Industria'isation
 Scheme.  1799-1800.

 1824.-

 N

 NANDIKONDA  PROJECT—
 See  “River  Valley  Project(s)”.

 NAYAR,  SHRI  V,  P,—
 Question  by—

 Iron  pipe  fittings  (Licence),  1837.
 Question  (Supplementary)  by—

 China  clay.  1811,

 NESWI,  SHRI—
 Question  (Supplementary)  by—

 China  clay.  1812.
 Houses  in  Man  Nagar.  8I6,

 NEW  DELHI—
 Question  re—

 Government  quartets  ‘or  displaced
 persons,  1856-57.

 NORTH  EAST  FRONTIER  AGENCY—
 Question  re—

 N.ELF.A.  1836,  84.—42,  1845-46,
 1859-60.  ?

 Uttar  poory  simant  abhikaran.

 (उत्तर-पूर्व  सीमान्त  अभिकरण  )  1834-1835,

 है
 OIL—

 Question  re—
 Tambacoo  se  nikala  jane  wala  tael.

 (तबाह  से  निकाला  जाने  वाला  तेल)
 ‘1827-28,

 ORISSA—
 Question  re—

 Hirakud  Project.
 Steel  plant.  1828,
 Vamsadhara  Project,  ‘1853-54,

 1858.

 PAKISTAN—
 Question  re—

 Border  incident,

 Extradition  treaty
 and  ——.  1833,

 Indian  films.  ‘1783.84,
 Indian  Policemen  imprisoned

 1848,
 Indo-Pakistan  dispute.
 Pilgrimage,  78l—83.
 Recovery  of  abducted  persons.

 1778-79,
 Visas,  1836-37.

 1858,

 between  India

 in

 797—99.

 (374)
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 PARAFFIN  WAX—
 Question  re—

 Paraffin  Wax,  1846.

 PAREKH,  DR.  J.  N.—
 Question  by—

 Cotton,  1821,

 PATIALA  AND
 STATES  UNION—
 Question  re—

 Land  allotment.  1855-56,

 PHILIPPINES—
 Question  re—

 Indian  Minister  in  ——,.  ‘1854,

 PILGRIM  (S)—
 Question  re—

 Kailash  Mansarovar  ko  jane  wale
 Bhartiya  teerth  yatri,

 (कैलाना  मानसरोवर  को  जाने  वाले

 भारतीय  तीर्थ  यात्री)  1820.
 Pilgrimage.  78l—83.

 PLANNING  COMMISSiION—
 Question  re—

 Doosri  Panchvarshia  Yojna,

 (दूसरी  पंचवर्षीय  योजना)  i779—82.

 EAST  PUNJAB

 PLANTATION  ENQUIRY  COMMIS-
 SION—

 Plantation  Enquiry  Commission.
 1808-09,

 POLICE—
 Question  re—

 Indian  Policemen  imprisoned  in
 Pakistan.  1848,

 POPULATION—
 Question  re—

 Transfer  of  ——.  ‘1815-16,
 POSTAL  CERTIFICATE(S)—

 Question  re—
 Interim  Relief  Scheme.  1847,

 PRABHAKAR,  SHRI  NAVAL—
 Question  by—

 Tea.  850—5]l.

 PRICE(S)—
 Question  re—

 Indian  shipping.  8l2—4.
 Inquiry  into  the  cost  of  tyres.

 836

 PRODUCTION—-
 Question  re—

 Cement

 (सीमेंट)  :787—92.
 Paraffin  wax.  1846,
 Tassar  cocoons.  1833-34,

 PUBLICATION—

 Question  re—
 Consular  instructions.  ‘1826,

 PUNJAB—
 Question  re—

 Grant  to  ——.  ‘1847,
 Land  allotment.  ‘1855-56.
 Tea  industry  in  Kangra,  i8]6.

 PURCHASE—
 Question  re—

 Foreign  films,  1850,

 Q

 QUARTER(S)—
 Question  re—

 Sansad  sadasyon  ke  liye  nai  flat.

 (संसद  सदस्यों  के  लिये  नये  फ्लैट)
 1817.18.

 RACHIAH,  SHRI  N.—
 Question  by—

 Mysore  Rural  Industrialisation
 Scheme.  1799-1800,

 RADIO  LICENCE  FEE—
 Question  re—

 Radio  licence  fee,  1814.

 RADIO  MONTH—
 Question  re—

 Radio  Month,  ‘1824,

 RAGHURAMAIAH,  SHRI—
 Question  by—

 Nandikonda  Project,  1802—04.

 RAJASTHAN—
 Question  re—

 Grant  to  ——,  1855,
 Rajasthan  ko  sahayata.

 (राजस्थान  को  सहायता)  1844.



 RAM  SUBHAG  SINGH,  DR.—
 Question  by—

 Blocked  Dutch  and  Indian  assets.
 1829-30,

 Flood  Warning  System,  1809-10.
 Question  (Supplementary)  by-

 District  Planning  and  Develop-
 ment  Committees.  1806.

 Indo_Pakistan  dispute,  1799.
 Recommendations  of  the  Esti-

 mates  Committee.  ‘1786,

 RAO,  SHRI  T.  8,  VITTAL—
 Question  (Supplementary)  by—

 Nandikonda  Project.  ‘1804,

 RECOMMENDATION  (S)—
 Question  re—

 Ford  Foundation  Team,  ‘1815,
 of  the  Estimates  Committee.

 784—86.

 REDDY,  SHRI  VISWANATHA—
 Question  by—

 Agency  Sales  Scheme.  1817.
 Electrical  insulators,  ‘1853,

 REPORT  (5)
 Question  re—

 Nandikonda  Project.  802—04.
 Recommendations  of  the  Esti-

 mates  Committee.  784—vs6,

 RIVER  VALLEY  PROJECT(S)—
 Question  re—

 Corruption  in  ——,  ‘1797,
 Nandikonda  Project.  802—04.

 ROAD(S)—
 Question  re—

 Grant  to  Rajasthan.  1855.

 ROURKELA—
 Question  re—

 Water  supply  to  Steel  Plant.
 1837-38,

 RUSSIA—
 Question  re—

 Commonwealth  Prime
 Conference,  794—97.

 Trade  with  ——.  1835.36,

 5

 Ministers’

 SALE—
 Question  re—

 of  surplus  stores.  1852;53.

 LOK  SABHA

 SAMANTA,  SHRI  5S,  C.—
 Question  by—

 Buttons,  1814,
 Flood  control,  1831-32,  .
 Unemployment  in  West

 1839-40,
 Bengal.

 SANGANNA,  SHRI—

 Question  by—
 Socio-economic  survey,
 State  emporia.  792—94.
 Vamsadhara  Project.  ‘1853-54,
 Water  supply  to  Rourkela  Steel

 Plant,  1837-38,

 830-3I.

 SATYAWADI,  DR.—

 Question  by—
 Evacuee  houses  in  Simla.  1834.
 Sarkari  Quarteron  ke  liye  pant

 kar  ki  dar

 (सरकारी  क्वाटेंदों  के  लिये  पानी  कर

 की  दर)  1801.

 SCHEME(S)—
 Question  re—

 Mysore  Rural  _  Industrialisation
 —.  1799-1800.

 State  emporia.  792—94.

 SCHOOL  BROADCASTS—
 Question  re—

 School  broadcasts.  1827.

 SCREWS  AND  NUTS—
 Question  re—

 Screws  and  nuts,  1829,

 SHAH,  SHRIMATI  KAMLENDU
 MATI—

 Question  by—
 Wool,  1824,

 SHARMA,  SHRI  D.  C.—
 Question  by—

 Grant  to  Punjab,  ‘1847,
 Indian  film  festivals.  ‘1847-48,
 Indian  films,  1783.84.
 School  broadcasts.  1827.

 SHIP(S)—
 Question  re—

 Indian  shipping.  8]2—i4.

 (376)



 SHIP  BUILDING—
 Question  re—

 Training  in  ——.  1818,

 SIKHS—
 Question  re—

 Pilgrimage.  78l—83,

 SIMLA—
 Question  re—

 Evacuee  houses  in  -——.  1834,

 SINDRI  FERTILIZER  FACTORY—
 Question  re—

 Sindri  Fertilizer  Factory.  1807.
 08.

 SINGH,  SHRI  L,  JOGESWAR—
 Question  by—

 Canda.  1838-39.
 Indian  Minister  in  Phil'ppines.

 1854.
 The  Brahmaputra.  1816,

 SINGH,  SHRI  R.  N.—
 Question  by—

 Gaya  Cotton  and  Jute  Mills.
 Limited.  1825,

 Griha-arth  vivastha  men  mahilaon

 ka  prashikshan.  (गृह-प्रथा  व्यवस्था
 में  महिलाओं  का  प्रशिक्षण)  849—50

 Iron  pipe  fittings  (Licence).  1837.
 Question  (Supplementary)  by—

 Cement.

 (सीमेंट)  1789,
 SINHA,  SHRI  G.  P.—

 Question  by—
 Commonwealth  Prime  Ministers’

 Conference,  744—.7,

 SINHA,  SHRI  JHULAN—

 Question  by—
 Forg  Foundation  Team,  1815,
 Tambacco  se  nikala  jane  wala  tael,

 (तबाह  से  ननि  गला  जाने  वाला  तेल)
 1827-28.

 SINHA,  _—  SHRI
 PRASAD—

 Question  by—
 Indian  policemen  imprisoned  in

 Pakistan.  ‘1848,
 Mica,  1854-55

 NAGESHWAR
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 SINHA,  SHRI  NAGESHWAR
 PRASAD—contd.

 Question  by—contd.
 Recommendations  of  the  Estimates

 Committee.  784—wus.

 SINHA,  SHRIMATI  TARKLSOUWARI—
 Question  by—

 Indo-Pakistan  dispute,  l797—99.
 Korean  Peace  Settlernent.  8°52.
 South  Africa,  1840,

 SINHA,  TH.  JUGAL  KISHORE—
 Question  (Supplementary)  by—

 District  Planning  and  Development
 Committees.  l806.

 SMALL  SCALE  INDUSTRY  (IES)—
 Question  re—

 Ford  Foundation  Team.  8I5.
 Grant  to  Punjab.  1847.
 Grant  to  Rajasthan.  1855,

 SOCIO-ECONOMIC  SURVEY—
 Question  re—

 Socio-economic  survey.  1830-31.

 SODHIA,  SHRI  K.  ©,—
 Question  by—

 Sale  of  surplus  stores.  ‘1852.53,
 Sindri  Fertilizer  Factory.  1807-

 08.

 ST.  HELEM  HOTEL,  VANCOUVER—
 Question  re—

 Canada.  1838-39,

 STARVATION—
 Question  re—

 deaths  of  displaced  persons
 in  Tripura,  1840-41,

 STATE(S)—
 Question  re—

 Cement

 (सीमेंट)  787—92.

 Doosri  panchvarshia  yojna,

 (दूसरी  पंचवर्षीय  योजना)  1779—81.,

 Griha  arth  vivastha  men  mahilaon
 ka  prashikshan.

 (गृह-अर्थ  व्यवस्था  में  महिलाओं  का

 प्रशिक्षण)  1849.50.
 emporia.  1792—94,



 STEEL  PLANT—
 Question  re—

 Steel  plant.  ‘1828-29.
 Water  supply  to  Rourkela  ——.

 1837-38,

 STORE(S)—
 Question  re—

 Sale  of  surplus  ——.  ‘1852-53.
 Supply  Department  ——.846,

 STUDENT  (S)—
 Question  re—

 Canada,  1838-39.

 SURESH  CHANDRA,  DR.—
 Question  (Supplementary)  by—

 Nandikonda  Project.  1804,

 SURVEY—
 Question  re—

 National!’  Building  Organisation.
 1791.92,

 Socio-economic  1830-31,
 Unemployment  in  West  Bengal.

 1839-40,

 SWITZERLAND—
 Question  re—

 Information  Posts  in  foreigt
 countries.  1826.

 T

 TASSAR  COCOONS—
 Question  re—

 Tassar  Cocoons.  1833-34,
 TEA—

 Question  re—

 Plantation  Enquiry  Corumission.
 1808-09,

 Tea,  850-5l,
 industry  in  Kanera.  1816.

 TECHNICAL  AID—
 Question  re—

 Technical  aid.  1851.

 TEHRI  AND  GARHWAL  oIS-
 TRICTS—
 Question  re—

 Wool,  1824,

 TELEPHONE(S)—
 Question  re—

 Flood  Warning  System,  1809.10.

 LOK  SABHA

 THIMMAIAH,  SHRI—
 Question  by—

 Rules  for  the  allotment  of  quar
 ters,  1851-52,

 Question  (Supplementary)  by—
 Mysore  Rural  Industrialisation

 Scheme,  1800.

 THOMAS,  SHRI  A.  M.—
 Question  (Supplementary)  by—-

 Cement.

 (सीमेंट )  i788,

 TIWARY,  PANDIT  0.  N.—
 Question  by—

 Hides  and  skins.  1838,
 National,  Building  Organisation.

 1791-92.
 Screws  and  nuts.  1829,

 Question  (Supplementary)  by—
 Cement.

 (सीमेंट)

 District  Planning  and  Levelopment
 Committees.  1806.

 1789.90,

 TOBACCO—
 Question  re—

 Tambacco  se  nikala  jane  wala  tael.

 (तम्बाक  से  निराला  जाने  वाला  तेल)
 ‘1827-28,

 TRADE—

 Question  re—

 Buy  American  Act,  1842,
 State  trading.  1823.

 with  Russia,  1035-36.

 TRADE  FAIR—
 Question  re—

 California  ——.  1817,

 TRAINING—

 Question  re—
 |.

 Griha-arth  vivastha  men  mahilaon
 ka  prashikshan,

 (गृह-अर्थ  व्यवस्था  में  महिलाओं  =T

 प्रशिक्षण)  1849.50,

 National  Building  Organisation.
 1791-92,

 in  ship-building.  1818,
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 TRAINING  CENTRE—
 Question  re—

 Tassar  Cocoons,.  1833-34,

 TRAVANCORE-COCHIN—
 Question  re—

 China  Clay.
 Transfer  of  population.

 TREATY  (IES)
 Question  re—

 Extradition  between
 and  Pakistan.  1833,

 Indo-Bhutan  ——,  1825,

 TRIBAL  PEOPLE—
 Question  re—

 N.E.F.A.—84-42.

 TRIPATHI,  SHRI  K,  P,—
 Question  by—

 Foreign  investment.  1819-20.
 Question  (Supplementary)  by--

 Flood  Warning  System.  1810,

 TRIPURA—
 Question  re—

 Displaced  persons  of  Belonia
 —.  1832.33,  8

 Loan  to  displaced  persons
 1856,

 Plantation  Enquiry  Commission.
 1808-09.

 Starvation  deaths  of  displaced  per-
 sons  in  ——.,  1840-41,

 india

 TRIVEDI,  SHRI  U.  M.—
 Question  by—

 Ambernath  Woollen  Mills.
 25,

 TULSIDAS,  SHRI—
 Question  by—

 Radio  Month,  824
 Trade  with  Russia.

 TYRE(S)—
 Question  re—
 Inquiry  into

 1836,

 1824.

 1835-36,

 the  cost  of  ——.,

 U

 UNEMPLOYMENT—
 Question  re—

 Ambernath  Woollen  Mills.
 25

 in  West  Bengal

 ‘1824-

 1839-40,

 8l0—2,  -
 85-l8.

 -

 'INITED  NATIONS  ORGANISATION—

 Question  re—
 Korean  Peace  Settlement.  1832,

 UPADHYAY  PANDIT  MUNISHWAR..
 DATT—
 Question  by—

 Blocked  Dutch  and  Indian  assets.
 1829-30,

 Corruption  in  River  Valley  Pro-
 jects.  1797,

 Indians  in  South  Africa.  1839.
 Tea.  850-5l.

 Question  (Supplementary)  by—
 District  Planning  and  Develop.

 ment  Committees,  1807,

 UTTAR  PRADESH—
 Question  re—
 National  Building  Organisation.

 1791-92,

 Vv

 VAMSADHARA  PROJECT—
 Question  re—

 Vamsadhara  Project,  1953-54,

 VERMA,  SHRI  RAMJI—
 Question  by—

 Government  quarters  for  displaced:
 persons,  1856-57.

 VERRIER  ELWIN,  DR.  (ANTHRO--
 POLOGICAL  CONSULTANT)
 Question  re—

 N.E.F,.A.—84-42,

 VISAS—
 Question  re—

 Visas,  1836-37,

 VYAS,  SHRI  RADHELAL—
 Question  (Supplementary)  by—

 Doosri  Panchvarshia  Yojna,.

 (दूसरी  पंचवर्षीय  योजना)  778

 Ww

 WAGE(S)—
 Question  re—

 Work.charged  staff  of  C.P.W.DL
 (Chowkidars).  1845,

 (379)



 ‘WATER  SUPPLY—

 Question  re—
 to  Rourkela  Steel  Plant.

 1837-38,

 ‘WATER  TAX—

 Question  re—
 Sarkari  Quarteron  ke  liye  pani  kar

 ki  dar,

 (सरकारी  क्वार्टरों  के  लिये  पानी  कर

 की  दर)  1801,

 “WELFARE  SCHEME(S)—
 Question  re—

 Uttar  poory  simant  abhikaran.

 (उत्तर-पूर्व  सोमांत  अभि  रण)  i834-35.

 WEST  BENGAL—

 Question  re—
 Flood  control.  1831-32,
 Unemployment  in  ——.  1839.40.

 LOK  SABHA

 |  WOMAN(EN)—

 Question  re—
 Griha-arth  vivastha  men  mahilaon

 ka  prashikshan,

 (गृह-अर्थ  व्यवस्था  में  महिलाओं  का

 प्रशिक्षण  )  1849.50,

 WwooL—

 Question  re—
 Wool,  1824,

 WORK-CHARGED  STAFF—
 Question  re—

 of  CP.W.D.  843—45.
 of  C.P.W.D.  (Chowkidars).

 1845,
 Zz

 ZINC  SMELTER—

 Question  re—
 Jasta  galane  ka  samyantra.

 (जस्ता  गलाने  का  संयंत्र)  1842—44,



 vy
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 LOK  SABHA

 Wednesday,  22nd  December,  1954.

 The  Lok  Sabha  met  at  eleven  of  the
 Clock

 (Mn.  Depury-SPeaKer  in  the  Chair.]

 .QUESTIONS  AND  ANSWERS

 (See  Part  I)

 42  Noon.  ao

 PAPERS  LAID  ON  THE  TABLE

 STATEMENT  RE  RECOMMENDATIONS  OF
 Press  ComMMIssION

 Yhe  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  I  beg  to
 jay  on  the  Table  a  statement  giving
 the  factual  position  regarding  con-
 sideration  of  certain  recommendations
 of  the  Press  Commission.  [See  Ap-
 pendix  VI,  annexure  No.  37]

 NOTIFICATIONS  UNDER  SEA  CusTOMS
 AcT

 The  Minister  of  Revenne  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 I  beg  to  lay  on  the  Table  a  copy
 each  of  the  Customs  Notifications  Nos.
 376  and  aw  dated  the  2nd  October,
 1954,  under  sub-section  (4)  of  sectian

 .43B  of  the  Sea  Customs  Act,  +1878,  as
 inserted  by  the  Sea  Customs  (Amend-

 ement)  Act,  4953  [Placed  in  Libfary.
 “See  Nos.—505/54]

 EvIbENcE  on  UNTOUCHABILITY
 (Orrexces)  Bru

 Shri  Barman  (North  Bengal—Re-
 oo  served—Sch,  Castes):  I  beg  to  lay

 on  the  Table  a  copy  of  the  evidence
 ‘tendered  before  the  Joint  Committee
 “on  the  Untouchability  (Offences)
 “Bill,  954  on  the.  2nd  November,  1904,
 ‘Placed  in  Library,  See  No.  S-5I/54)

 3696
 COMMITTEE  ON  ABSENCE  OF
 MEMBERS  FROM  THE  SITTINGS

 OF  THE  HOUSE

 Sevents  Rerort
 Shri  Altekar  (North  Satara):  I  beg

 to  present  the  Seventh  Report  of  the
 Committee  on  Absence  of  Members
 from  the  sittings  of  the  House.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLU-

 NINETEENTH  REPORT
 Shri  Altekar  (North  Satara):  I  beg

 to  present  the  Nineteenth  Report  of
 the  Committee  on  Private  Membera’
 Bills  and  Resdiutions.

 ESTIMATES  COMMITTEE
 Minors

 Shri  B.  G.  Mehta  (Gobilwad):  3
 beg  to  present  the  Minutes  of  the
 Estimates  Committee  (July  1952-
 June  1954),  Vol.  3.

 MOTION  RE  PROGRESS  REPORT
 OF  FIVE  YEAR  PLAN  FOR

 1953-54
 The  Minister  of  Planning  and  Irri-

 gation  and  Power  (Shri  Nanda):  I  beg
 to  move:

 “That  the  Progress  Report  of  the
 Five  Year  Plan  for  the  year  1053-54 -
 be  taken  into  consideration.”

 This  debate  is  a  very,  welcome  op-
 portunity  for  taking  stock  of
 the  nations  economy.  It  is  quite
 fit  and  proper  that  the  repre-
 sentative  of  the  people.  in  Parlia-
 ment  bring  under  review  periodi-
 cally  the  pace  .and  direction  of
 economic  development  in  the  country.
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 [Shri  Nanda]
 Sir,  for  this  purpose  the  Planning
 Commission,  at  intervals,  periodically,
 furnishes  Progress  Reports.  The  Re-
 port  that  we  have  before  the  House
 now  relates  to  the  year  953-HM.  I
 may  point  out  that  although  this  re-
 port  is  for  the  year  953-54,it  does  not
 restrict  itself  to  the  performance  in
 relation  to  that  year.  It  covers  all
 the  three  years  that  have  elapsed  as
 period  of  thé  Ptaii  and  it  would,  there-
 fore,  be  pogsible  for  Members  of  the
 House  to  take  a  compretiensive  view
 of  the  situation,  the  performance  for
 the  whole  period  and  the  trends  that
 have  manifested  themselves  during
 this  period.  This  ts  going  to  be  dis-
 cussed  as  a  whole,  I  believe.

 I  am  sare  Members  have  read  this
 Report  and  they  Will  find  it  to  be  a
 very  explicit  and  a.  very  straight-
 forward  document.  It  is  full  of  ma-
 terial,  packed  with  facts  and  figures.
 And,  it  will  be  found  that  this  mate-
 tial  has  been  presented  in  a  very  ob-
 jective  manner,  and  the  conclusions
 which  emerge  from  this  material  have
 also  been  presented  very  objectively.
 I  am  fot  surely  ‘expected  fo  repeat
 the  contents  of  tis  ‘document  here.
 I  think  all  that  is  necessary  for  me  to
 do  is  to  tonch  on  a  Tew  salfent  fea-
 tures  ‘and  to  attempt,  a  broad  assess-
 ment  of  the  way  the  Plan  has  worked
 and  the  manner  in  which  the  ‘econd-
 mic  situation  has  developed.

 Now,  we  ate  here  to  judge  flie  re-
 cord  of  activity  curing  this  period.
 How  shall  we  judge  it?  Hon.  Mem-
 bers  will  have  found  deficiencies.
 Thére  Gre  Weticiencies  afi  कट  do  not
 belittle  them.  We  do  not  make  light
 of  them.  We  are  conscious  of  them
 There  is,  for  txampie,  the  question  of
 our  Tesources.  Without  adequate  re-
 sources,  there  can  be  no  development.
 We  must  develop  an  adequate  capital
 Base.  ut  that  Can  कीलिएरघ56-
 fleither  production  nor  productivity
 And,  I  must  adsft  that,  in  the  matter
 of  ‘establish.  ment  ‘of  Heavy  indhistriés,
 we

 रथ
 gow.  ‘But  let  us  2९

 cogniiance  of  ‘this  ‘fact  thitt  ‘this  was

 We  Wil  Ge  able  ‘to  ‘spend  ‘about
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 Rs.  2,000  crores.  That  is  very  likely.
 But,  even  at  that  level,  of  spending,
 it  is  quite  possible,  it  is  quite  likely
 that  we  may  be  incurring  a  deficit  to
 the  extent  of  about  Rs.  600  to  650
 crores  and  we  are-thinking  of  greatly
 enlarging  the  of  the  Second  Five
 Year  Plan.  We  have  nit,  I  believe,
 as  yet  found  ways  of  mobilising  those
 Tesources  on  the  scale  required,  and
 on  the  much  bigger  scale  that  they  are
 going  to  be  required  in  future  and  we
 have  to  do  something  about  it.  All  of
 us  have  to  apply  our  minds  to  it.

 Then,  there  is  the  question  of  em-
 ployment,  for  example.  It  is  very
 clear  again  that  in  the  matter  of  em-
 ployment,  we  have  not  offered  any
 satisfactory  solution  so  far.  It  is  true
 that  so  far  as  the  Plan  is  concerned,
 there  was  awareness  of  the  fact  that
 in  View  of  the  conditions  and  circum-
 stances  it  would  not  be  possible  to
 liquidate  unemployment  in  the  count-
 ry  or  even  to  increase  ernployment
 opportunities  to  the  extent  that  addi-
 tional  population  might  warrant,
 Because  there  was  a  limited  amount
 of  investment  visualised.  There  aré
 other  factors,  apart  from  the  question
 of  resources.

 There  is  the  question  of  the  system
 of  education.  Have  we  been  able  to
 co-ordinate  the  system  of  education
 With  the  pattern  of  employment  that

 x
 haéve  ‘or  expect  to  create  to  servé
 néeds  of  oyment?  I  do  not

 thik  हम  ु  Bone  that  and  this  is
 Iiikel  up  With  the  question  of  ‘basie

 Sif  Velayiid@han  =  (Quilon  cum
 Mavelikkare—Reserved—Sch,  Castes):
 Who  is  responsible  for  that?

 Shri  Nanda:  This  is  linked  up  with
 basic  education  and  we  have  gone

 cost  Sues ive  ‘ot  y  ‘erystal
 hieve  ‘crystallbed  Sotiewhet,  and

 ‘tity  have  ict  beth  applied  tn  the
 Sette  ‘fHat

 pile
 We  tiédbssary  ‘for  the

 Biase
 “ibe  iihig  a  qlick  ‘enswet

 tii  rotitern.
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 We  have  also  another  difficulty  in
 the  matter  of  employment,  Employ-
 ment,  it  is  expected,  will  be  furnished
 very  much  more  through  cottage
 industries  and  small-scale  indus-
 tries,  And,  although  we  have  done
 something  in  that  direction,  I  am
 afraid,  we  have  not  found  the  key  to
 the  problem  of  finding  a  way  of  har-
 monising  the  various  techniques.  In
 a  country  Mke  ours  it  is  inevitable
 that  there  is  not  going  to  be  a  single
 technological  level,  Not  the  highest
 technological  level  for  everything.
 We  will  be  availing  ourselves  of  the

 highest  technological  level,  techni-
 ques,  mechanical  aids  in  certain  in-
 dustries,  and  yet  we  want  our  cottage
 industries  to  live.  This  requires  a
 great  deal  of  new  thought  and  of  new
 organisational  methods  and  approach.
 We  have  not  yet  been  able  to  find  an
 adequate  answer  to  that.  That  will  be
 hindering  the  expansion  or  progress
 of  employment  opportunities.  I  am
 discussing  the  question  of  employment
 where  we  have  deficiencies,  of  which
 we  are  aware,  There  is  also  the  fact
 very  well  know  that  while  there  is
 unemployment  on  one  side,  there  are
 shortages  on  the  other  side,  and  we
 are  trying  to  make  them  up.  ‘We  are
 expanding  our  training  programmes,
 ‘but  still  those  shortages  remain.  I
 meed  not  say  very  much  more  ebout
 this  aspect,  but  there  is  another  as-
 pect  aise  where,  we  feel,  deficiencies
 persist.  For  a  new  kind  of  economy,
 for  an  economy  which  has  get  in  it
 किए  dynamism  to  expand  so  that  it
 ean  answer  the  requirements  of  a
 nation  which  now  not  comtent  to  wait
 at  lower  levels  of  subsistence,  the  in-
 dustrial  framework  is  to  be  adjusted,
 re-organised  and  reformed.  We  have
 done  something  about  it.  I  do  not
 think  ‘we  have  done  everything.  We
 ‘have  to  do  very  much  more.  Take,
 for  example,  the  question  of  the  co-
 operative  system.  That  report  on
 mural  credit,  which  will  soon  be  in  the
 hands  of  the  Members,  makes  it  very
 clear  that  over  80  many  years,  we
 have  not  realy  been  able  to  find  a
 way  of  giving  such  impetus  to  the  co-
 operative  movement  that  it  can  play
 a  significant  role  in  mtr  economy.
 This  is  the  position  regarding  the  o-
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 operative  movement.  Regarding  land
 reform,  for  example,  this  is  a  part  of
 the  institutional  reform  which  is  an
 essential  part  of  the  whole  process  of
 the  change  that  we  have  visualised.
 There  has  to  be  a  radical  change
 particularly  in  order  that  the  institu-
 tional  framework  should  fit  into  the
 new  conditions  that  we  want  to  cre-
 ate.  About  the  land  reform  there  will
 be  occasions  to  give  more  details.  We
 have  made  some  progress  on  that
 front,  but  that  is  inadequate,  and  we
 are  now  insisting  that  the  States
 should  have  a  phased  programme  and
 go  ahead  with  that  as‘soon  as  possi-
 ble.  I  hope  that  the  progress  which,
 to  my  mind,  is  unsatisfactory—it  is
 considerable  but  unsatisfactory—will
 be  very  much  aecelerated  in  the  next
 two  years.

 I  have  given  a  clear  account  of  the
 deficiencies.  There  may  be  others
 also.  Let  us  not  forget  the  fact  that
 we  have  been  functioning  in  a  parti-
 cular  situation.  Let  us  not  forget  the
 inherent  difficulties  of  the  situation,
 and  the  immense  difficulties  of  the
 situation,  and  the  extent  to  which  we
 have  made  progress  in  various  direc-
 tions,  therefore,  has  to  be  judged  in
 the  light  of  those  difficulties.  Also
 let  us  see  this:  Are  we  not  making
 efforts  to  improve  things,  9

 and  make  up
 I  am  quite  clear

 in  my  mind  that  these  efforts
 efforts  are

 of  all  these  difficulties,  in  spite  of  all
 these  drawbacks  and  handicapes;  we
 have  done  not  a  little  and  now  we
 are  out  of  the  difficult  situation  re-
 garding  food,  for  we  were  all  nervous
 ‘about  the  next  day,  but  today  we  are
 free  from  all  those  risk:  and  all  those
 worries.  What  does  it  mean?  It  does
 not  mean  that  we  have  only  got  food;
 it  means  that  we  are  in  a  position  to
 go  forward  with  confidence.  We
 have  created  conditions  for  much  more
 rapid  development  in  the  future.  This
 is  the  implication  of  that.

 Yake  ‘the  organisational  site.  We
 are  improving  our  organisation,  setting
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 up  various  institutional  arrangements
 and  rectifying  the  defects  in  our  pro-
 weedures.  Take  the  instance  of  the
 ‘Community  Project,  the  National  Ex-
 tension  Service.  It  is  one  single  thing
 that  is  going  to  do  much  for  agricul-
 tural  production  and  bringing  other
 relief  and  advantages  to  the  village
 community.  It  is  a  very  big  organisa-
 tional  advance.  We  are  creating  a
 new  apparatus  through  which  we  can
 function  more  effectively.  On  the
 side  of  public  co-operation,  which  is
 essential  where  democracy  is  concern-
 ed  and  when  we  have  to  develop  on
 democratic  lines,  we  must  enlist  pub-
 lic  co-operation,  and  we  must  have
 the  fullest  participation  of  the  people.
 On  that  matter,  our  experience  in
 local  works,  and  our  experience  in
 many  other  directions  is  very  hear-
 tening.  Recently,  hon.  Members  have

 ‘-had  some  idea  of  the  fact  on  the  Kosi
 Project,  tho  ds  and  thousands  of

 :  people  are  offering  themselves  and
 *  the  latest  that  I  know  about  it  is  that

 they  have  offered  their  services  in  the
 ‘construction  of  eight  miles  of  embank-
 ment  on  one  side—on  the  western
 embankment.  These  are  indications,

 and  this  is  one  aspect.  Hon.  Members
 will  have  also  to  judge  this  effort  and
 the  Progress  Report  in  relation  to  the.
 task  that  were  set  out  in  the  Plan
 itself.  What  had  we  set  out  to  per-
 form?  We  have  to  judge  the  pro-

 gress  report  rightly,  legitimate-
 *ly,  in  relation  to  those  targets,  and

 it  will  be  said  that  during  this  period,
 when  we  look  at  the  figures,  they  will

 “be  shown  to  be  not  ‘auite  adequate.
 Tt  may  be  so,  but  I  will  request  hon.

 _  Members  to  look  at  another  aspect  of
 “it.  The  total  today  in  proportion  to

 the  five-year  period  may  not  be  quite
 adequate,  but  let  us  keep  in  mind  the

 fact  as  to  how  we  stand  today  in
 “comparison  with  what  our  position
 “wa;  in  the  first  year  of  the  Plan,  in

 the  second  year  of  the  Plan  and  now
 Our  figures  will  be—I  am  not  giving
 छा  the  figures;  I  am  giving  the  per-
 centages  to  bring  out  the  relation-
 ship——that  in  the  case  of  the  Centre,

 ;  tor  the  first  year  20°52  per  cent,  and

 ¢rores,  and  in  that

 -  what  were  those
 range  objectives

 ‘then  ‘expressed
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 for  the  third  year,  5°l7  per  cent,  and
 in  the  case  of  the  States,  (14:37  per’
 cent,  and  2022  per  cent.  respectively.
 If  we  take  ihe  two  together,  it  will
 be  about  2°44  per  cent.  against  Ang
 per  cent.  now.  Take  the  Budget  of
 the  fourth  year.  It  is  very  evident
 that  the  entire  size  of  the  Budget  or
 the  magnitude  of  the  Budget  is  not
 going  to  be  rea‘ised  completely,  but
 as  the  Budget  stands,  it  will  be  270
 per  cent.  It  may  be  a  little  less  in
 terms  of  realisation,  but  still  look  at
 the  jump.  This  shows  that  our  spend-
 ing  capacity  has  greatly  increased,  our
 tempo  has  moved  up  and  this  is  a
 fact  which  is  of  the  greatest  signifi-
 cance.  This  is  a  momentous  fact,
 which  shows  what  we  are  capable  of
 doing  in  course  of  time.  Therefore,
 we  can  understand  that  we  will  be
 able—if  not  the  whole  of  the  amount
 that  we  hdve  now  indicated  as  the
 size  of  the  Plan—to  do  about  Rs.  2,000

 Rs.  2,000  crares
 also,  coming  back  to“the  idea  of  re-
 sources,  our  deficit  may  be  Rs.  600
 crores  or  more.  Therefore,  the  ques-
 tion  of  resources  again  comes  back  as
 the  most  important  single  thing  to
 which  we  have  to  pay  attention.

 Ihave  spoken  of  the  tasks.  Now
 tasks?  ‘The  long-

 of  the  Plan  were
 clearly  stated  in  the  terms  of  reference
 of  the  Planning  Commission.  Those
 objectives  are  derived  from  the  Con-
 stitution  of  India  and  may  be  briefly
 expressed  as  the  attainment  of  a  rising
 standard  of  living,  full  employment
 and  economic  equality.  It  was  indi-
 eated  in  the  Plan  that  we  have  to
 advance  along  many  fronts.  It  was
 clearly  visualised  that  certain  imme
 diate  priorities  had  to  be  attended  to
 and  that  progress  in  many  directions
 had  to  come  after  planning  had  ini-

 .  tiated  the  process  of  development,  pre-
 »  pared  the  ground  and  realised  certain
 -  short-term  aims.our  immediate  task

 were  imposed  on  the  Plan  by  the  pre-
 vailing  situation.  It  was  a  situation  of

 serious  economic  dis  and
 uncertainty,  ‘The  pressing  aim  was

 as,  the  need  to
 correct:  the  maladjustment  in  the
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 economic  situation  caused  by  the
 war  and  the  partition.  This  re-
 ferred  particularily  to  the  acute
 shortage  of  food  and  raw  materials
 which  was  being  felt  and  the  rising
 Price  level  due  to  these  shortages  and
 the  inflationary  pressures  existing  at
 the  time.  These  shortages  had  to  be
 removed  and  the  rising  trends  in  the
 cost  of  living  had  to  be  checked.

 In  relation  to  the  wider  objectives,
 the  Five  Year  Plan  was  to  be  a  pre-
 paration  for  laying  the  foundation  for
 more  rapid  development.  We  may
 discuss  the  details  of  outlay  in  diffe-
 rent  directions,  the  progress  or  lack  of
 it  under  several  heads.  But  the  cru-
 cial  test  of  the  progress  of  the  Plan
 during  the  period  is  how  far  we  have
 succeeded  in  making  headway  in  these
 two  directions.  We  may  reeall  the
 economic  condition  which  determined
 the  shape  and  texture  of  our  First
 Plan  three  or  four  years  back.  When
 the  Plan  was  being  formulated  the
 position  in  respect  of  food-supplies
 was  grave  indeed.  In  the  year  950
 the  total  production  of  cereals  was
 45°52  million  tons.  We  imported  29°6
 lakhs  tons,  thus  giving  an  average  of
 3°67  oz.  per  adult  per  day.  Even  at
 this  low  rate  of  consumption  the  defi-
 cit  in  cereals  by  956  would  have
 been  7  million  tons.  The  situa-
 tion  was  such  in  95l  that  we  import-
 ed  foodgrains  of  Rs.  2I6  crores  and
 it  will  be  remembered  that  for  several
 years  food  had  to  be  subsidised.

 With  regard  to  industrial  raw  ma-
 terials  also,  acute  difficulties  were  be-
 ing  experienced.  The  textile  mills  did.
 not  have  enough  cotton,  the  jute  mills
 did  not  have  enough  jute.  There  was
 an  import  of  Rs.  38  crores  worth  of
 cotton  in  1951-52,  This  situation  na-
 turally  demanded  that  the  top-most
 priority  should  be  accorded  to  the  re-
 quirements  of  agriculture.  This  was
 done.  Large  allotments  were  made
 for  irrigation,  major  and  minor,  and
 ample  provision  was  made  for  other
 schemes  for  development  of  agricul-
 ture.  The  Plan  was  further  streng-
 thened  by  about  Rs.  40  crores  for
 chronic  scarcity  affected  areas  na-

 ture  too  co-operated  and  gave  fair
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 conditions  over  large  areas  of  the
 country.  As  a  result,  food  production
 went  up  by  l]°4  millions  tons,  cotton
 production  by  a  million  bales  and
 oil-seeds  by  half  a  million  tons.  Thus
 in  (1953-54  our  production  target:  have
 been  more  than  fulfilled  m  respect  of
 food-grains  and  oil-seeds.  For  cotton
 80  per  cent.  of  the  target  has  been
 achieved.  It  has  to  be  acknowledged
 that  in  respect  of  jute  and  sugar,  the
 position  is  far  from  satisfactory.  It
 may  be  useful  to  indicate  the  factors
 which  have  contributed  to  the  im-
 provement  in  the  economic  produc-
 tion.

 The  increase  in  irrigated  area  is
 perhaps  the  outstanding  factor  in  the
 sitution.  Major  irrigation  has  added
 28  million  acres  and  minor  irrigation,
 including  wells  and  tube  wells  was
 responsible  for  53  lakh  acres.  We
 have  already  spent  Rs,  28°5  crores  on
 minor  irrigation.  Reclamation  both
 by  the  Centre  and  the  States  has  help-
 ed  to  a  considerable  extent.  The
 total  acreage  of  reclaimed  land  so  far’
 is  2°3  lakh  acres,  a  little  more  than
 half  the  target.  It  is  a  significant  fact
 that  the  consumption  of  fertilisers  has
 increased  from  2  lakh  tons  before  the
 Plan  to  more  than  ¢  lakh  tons  last
 year,  and  nearly  6  lakhs  tons  this
 year.  There  are  various  other  pro-
 grammes,  including  land  improvement
 schemes,  supply  of  improved  seeds,
 plant  protection,  etc.,  which  have,  of
 course,  played  a  certain  part.  Efforts
 have  been  made  to  strengthen  the
 position  of  the  farming  community  by
 increasing  the  funds  available  to  them.
 There  has  been  considerable  improve-
 ment  in  respect  of  short  term  as  well
 as  long  term  credits.  The  Community
 Projects  and  the  National  Extension
 Services  have  made  their  own  contri-
 bution,  although  in  view  of  the  fact
 that  this  is  a  recent  development,  this
 contribution  has  to  be  measured  less in  terms  of  actual  quantities  than  in
 the  potentialities  which  have  bean
 created.  I  may  quote  from  a  recent
 assessment  by  the  Programme  Evalus-
 tion  Organisation:

 “The  success  of  new  tillage
 which  consists  in  better.  seeds,
 better  cultivation  methods,  better
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 fertilisers  and  a  more  plentiful
 and  assured  supply  of  water  is
 already  an  accomplished  fact  and
 the  overall  effect  is  so  striking
 and  obvious  that  there  can  be  no
 doubt  that  the  object  of  increasing
 production  is  being  steadily
 attained.”
 In  the  industrial  sector,  we  have,

 during  the  course  of  the  three  years,
 attained  a  position  of  having  reached
 or  fulfilled  the  targets  in  respect  of
 mill-made  cotton  textile  and  vegetable
 oils  and  made  an  appreciable  progress
 towards  plan  targets  for  cement,  salt,
 matches,  woollen  manufectures,  etc.

 We  cannot,  however  lose  sight  of  the
 fact  that  in  several  industries  where
 fuller  utilisation  of  capacity  was  envis-
 aged  in  the  Plan,  the  achievement  has
 been  small  compared  to  additional  pro-
 duction  envisaged  by  1955-56  as  in  the
 case  of  superphosphate,  glass,  sul-
 phuric  acid,  jute,  automobiles,  electric
 fans,  radio  receivers,  machine  tools
 In  the  case  of  the  sugar  industry  pro-
 gress  recorded  in  95l-52  received  a
 set-back  in  subsequent  years,  so  that
 there  is  a  considerable  gep  between
 capecity  and  production.

 While  it  has  to  be  acknowledge that
 very  largely  the  increase  in  production
 has  arisen  because  of  fuller  utilisation
 of  existing  capacity,  some  part  of  the
 increase  is  also  owing  to  the  creation
 के  additional  installed  capacity.

 electric
 ash,  cotton  textiles,  woollen  textiles,
 power  alcoho)  and  vanaspati  indus-
 tries......

 Sori  A.  MM.  Teens  =  (Ernakulam):

 छाले  Navida:  have  mainly  or  en-
 tirely  resulted  Jrom  a  better  utilisation.
 of  the  capacity  ‘that  was  already  in
 existence  in  I990-5i,  in  the  cage  of

 production
 threegh  the  few  ‘anits  which  wetit  in-
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 to  production  during  the  Plan  period.
 In  the  case  of  cement  and  rayon  indus-
 tries,  the  increase  in  production  re-
 sulted  both  from  the  new  units  that
 weft  into  production  during  the  plan
 period,  as  well  as  by  a  more  intensive
 utilisation  of  the  capacity  which  ex-
 isted  im  1950-51.

 The  Five  Year  Plan  includes  a  large
 number  of  long  term  industrial  pro-
 jects,  particularly  in  the  category  of
 capital  goods  and  consumer  goods  in-
 dustries  which  are  expected  §  to
 go  into  full  production  only  dur.
 ing  the  period  of  the  second
 Five  Year  Plan.  The  full  benefits
 of  these  schemes  would  be  felt  only
 in  the  Second  Plan  Period,  although
 considerable  investment  would
 bave  been  made  on  these  projects

 the  expansion  of  Tata  Iron  and  Steel
 Company,  the  expansiog  schemes  of
 the  Indian  Iron  and  Steel  Company.
 Rourkela  Iron  and  Steel  Plant,  the
 establishment  of  an  Aluminium  plant
 by  the  Indian  Aluminium  Co.,  Ltd.,

 ride,  Penicillin,  Streptomicin,  etc.,  the
 Industrial  Explosive  Factory  in  Bihar
 State  to  be  set  up  in  collaboration
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 three  years,  the  investment  was  esti-
 mated  to  be  about  Rs.  3]  crores.  It  is
 anticipated  that  against  the  total  in-
 vestment  of  Rs.  327  crores  for  both
 sectors,  investment  during  the  Plan
 period  might  fall  short  by  about  Rs.
 50  crores.

 The  House  is  well  acquainted  with
 the  problems  which  our  railway
 system  had  to  face  after  the
 war,  and  the  extent  pf  over-
 age  and  worn-out  equipment
 which  handicapped  the  railway  sys-
 tem,  and  confronted  the  Government
 with  a  heavy  programme  of  rehabilita-
 tion.  For  this  it  was  orignally  intend-
 ed  to  obtain  1,038  locomotives,  49,143,
 wagons  and  5,674  coaching  vehiclea.
 These  targets  were  later  increased  to
 and  orders  placed  for  a  larger  magni.
 tude.  In  actual  fact,  we  have  during
 the  first  three  years  5l0  locomotives,
 26,270  wagons  and  2,784  coaching  vehi-
 cles  added  to  the  rolling  stock.  Other
 Programmes  connected  with  the  rail.
 Ways  such  as  renewal  of  tracks,  slee-
 per  renewals,  etc.,  are  also  proceeding
 according  to  schedule.  Some  of  the
 dismantied  lines  have  been  restored
 and  some  new  lines  also  have  been
 constructed.

 On  these  immediate  priorities  of  the,
 कप ड--मैद्वरॉटए दा  Irrigation  and
 Power,  and  Transport—two-thirds  of

 the  outlay  on  development  had  been
 allocated.

 The  Progress  Report  for  the  third
 year  of  the  Plan  drew

 sire  both
 to

 the  short-fe  MF  expenditure  in
 the  Ceritre  and  in  the  States.  “This

 the  final

 index
 Pian,  but'to  get  the  right  perspective
 they  should  fe  seen  in  relation  to
 actual  physical  achievements.  ‘It  is
 also  necessary  to  remember  that  dur-
 ing  the  greater  part  of  the  first  two
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 years,  the  Central  Government  and
 the  States  wogked  on  the  basis  of
 draft  Plan.  The  Plans  for  the  first
 year  were  more  or  less  along  the  lines
 of  the  budgets  which  had  been  drawn
 up  for  that  year.  At  that  time,  the
 general  emphasis  was  on  keeping
 down  Government's  financial  commit-
 ments;  several  Part  B  and  Part  C
 States  were  still  now  to  their  tasks,
 and  States  like  Punjab,  West  Bengal,
 PEPSU  and  Uttar  Pradesh  were  faced
 with  large  problems  of  rehabilitation

 ning  of  the  second  year  of  the  Plan,
 following  the  general  elections,  new
 Governments  took  office  in  the  States
 and  devoted  attention  to  the  finalisa-
 tion  of  the  Plan.  It  was,  therefore,
 inevitable  that  during  the  first  two
 years  the  Plan  made  a  rather  slow
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 {Shri  Nanda]
 per  cent,  and  in  the  fourth  year  the
 amount  budgeted  was  more  than  a
 quarter  of  the  total  size  of  the  Plan.
 There  were  two  main  reasons  why
 the  Central  Ministries  needed  more
 time  than  State  Governments  in  in-
 creasing  the  tempo  of  expenditure
 with  which  they  were  directly  con-
 cerned.  The  first  reason  is  that  a
 number  of  programmes  at  the  Centre
 entailed  expenditure  through  the
 machinery  of  the  State  Governments
 such  as,  for  instance,  the  provisions
 for  Grow  More  Food,  welfare  of  sche-
 duled  tribes  and  backward  classes,
 cottage  and  small-scale  industries
 basic  and  social  education  and  health
 programmes.  It  took  time  for  the
 Central  and  State  Governments  to
 get  together,  determine  the  lines  of
 action  in  detail  and  strengthen  the
 machinery  for  the  administration  of
 these  programmes  in  the  States.  The
 second  reason  is  that  several  projects,
 specially  in  industry  and  transport,
 which  the  Central  Government  was
 itself  to  carry  out  required  prepara-
 tory  period  for  technical  study  and
 consultation  before  they  could  be  un-
 dertaken.  In  both  respects  the  situa:
 tion  has  now  greatly  improved  and
 the  Central  Ministries  as  well  as  the

 Plan  as  originally  drawn  up  will  be
 fulfilled  in  every  detail,  bu  would
 venture  to  suggest  that  the  more  im:

 seen  to  be  less  numerous  and  less
 significant  than  we  might  sometimes
 fear.

 The  Plan,  as  finalised,  contemplated
 an  addition  to  the  stock  of  produc-
 tive  capital  owned  by  Central  and
 State  Governments  to  the  extent  of

 three  years  is  Rs.  555  crores,  that  is,
 nearly  one-half.  The  outlay  on  social
 capital’  is  alse  similar  in  proportion,

 ‘being  Rs.  i99  crores  in  the  first  three
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 years  against  a  Plan  figure  of  Rs.  425
 crores,  There  are,  however,  larger
 gaps  in  that  sector  of  the  Plan  m
 which  the  primary  aim  was  to  build
 up  productive  capital  in  private
 hands  in  agriculture,  industry  and
 transport.  Here  the  outlay  in  the
 first  three  years  is  a  little  over  a
 quarter  of  the  figure  contemplated
 in  the  Plan.  Thus,  the  achievements
 up  to  the  third  year  are  more  con-
 create  in  these  flelds  which  received
 a  high  priority  in  the  Plan  such  as
 agriculture,  irrigation  and  power  and
 transport

 The  House  would  be  interested,  I
 am  sure,  to  learn  of  the  marked  pro-
 gtess  now  being  made  in  the  imple-
 mentation  of  road  construction  pro-
 grammes  throughout  the  country.
 The  bulk  of  this  programme  is  in  the
 States  where,  taking  the  country  as
 a  whole  performance  is  well  up  to
 the  programme  and  during  the  first
 three  years  about  60  per  cent.  of  the
 expenditure  provided  for  in  the  Plan
 was  incurred.

 In  the  field  of  social  services,  pro-
 grammes  at  the  Centre  are  intended
 mainly  to  supplement  and  strengthen

 /fPTogrammes  in  the  States  which  ac-
 count  for  the  bulk  of  the  provision  in
 the  Plan.  In  pursuing  this  objective
 the  Central  Government  has  taken
 several  steps  to  assist  States  in  pro-
 grammes  for  imdustrial  housing,  wel-
 fare  of  scheduled  tribes  and  back-
 ward  classes,  for  malaria  control  and
 rural  and  urban  water-supply,  for
 expansion  of  primary  education  and
 the  reorganisation  of  both  primary
 and  secondary  education  and  a  num-
 ber  of  programmes  for  the  training
 of  personnel  who  are  in  short  supply.

 The  third  year  of  the  Plan  was  in
 many  ways  a  vital  year  for  its  im-
 plementation.  In  particular,  one  de-
 velopment  which  took  place  during
 this  year  led  the  Government  to
 find  ways  of  strengthening  the
 Plan.  This  was  the  increase  in
 urban  unemployment  which  drew
 public  attention  during  the  early
 months  of  ‘1953-54,  The  House
 will  recall  the  measures  taken



 काया  Motion  re

 to  expand  the  Plan  by  something
 like  0  per  cent.

 Let  us  consider  now  the  impact  of
 all  this  activity  during  this  period
 on  the  overall  economic  situation  in
 the  country.  It  is  very  clear  that  the
 economic  situation  has  umproved  con-
 siderably  and  we  are  ready  to  go  for-
 ward  with  far  far-reaching  program-
 mez.  In  many  ways  the  economy  is
 now  better  balanced.  Shortages  of  the
 war  and  post-war  period  have  been
 removed,  prices  have  come  down  and
 the  balance  of  payment  position  has
 improved  with  the  reduction  in  food
 imports.  Although  in  several  res-
 pects  the  results  of  recent  years  are
 encouraging,  there  are  also  certain
 shortcomings.  Of  these,  one  of  the
 most  important  concerns  the  question
 of  resources,  to  which  I  have  already
 made  reference  in  my  introductory
 remarks.

 But  the  position  is  that  the  normal
 budgetary  resources  of  the  Govern-
 ment  have  to  be  increased  at  all  costs
 if  there  is  to  be  a  higher  rate  of
 development.  This  question  was  re-
 viewed  recently  by  the  National  De-
 velopment  Council  and  it  was  pro-
 posed  that  for  the  next  budget  States
 should  explore  fully  the  possibilities
 of  increasing  their  resources  for  de-
 velopment,  such  as  enhancement  of
 batterment  levies,  enhancement  of
 water  rates,  revenue  resettlements,
 surcharges  on  land  revenue  in  the
 higher  brackets,  receipts  from  com-
 mercial  undertakings  and  so  on.  The
 National  Development  Council  stress-
 ed  the  neeq  for  action  in  respect  of
 betterment  levies  on  new  areas  which
 were  coming  under  irrigation.  The
 mobilisation  of  the  savings  of  the
 community  through  every  means
 possible  lies  at  the  centre  of  the
 entire  problem  of  development.  In
 this  respect  our  effort  has  fallen
 short  of  what  we  were  expected  to
 do.

 If  one  surveys  the  field  of  plan-
 ning  in  our  country  and  reviews  the
 experience  of  the  past  three  or  four
 yeers  objectively,  certain  points  of
 strength  and  weakness  stand  out.  I
 have  already  mentioned  in  my  intro-
 ductory  remarks  the  features  which
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 will  encourage  us  and  also  shortcom-

 we  are  making  a  constant  effort.  It
 is  too  early  yet  to  strike  a  balance.
 In  the  picture  as  it  lies  before  us
 there  are  signs  of  hope  and  शान
 couragement  as  well  as  signs  of
 warning.  Large  as  some  of  the  re-
 sults  achieved  may  seem  to  be,  they
 are  smal]  in  comparison  to  the  mag-
 nitude  of  our  problem.  The  need  for

 opportunity  for  the  common  citizen
 that  the  nation  can  hope  to  succeed.

 Mr.  Deputy-Speaker:  Motion  mov--
 ed:

 “That  the  Progress  Report  of
 the  Five  Year  Plan  for  the  year
 i953-54  be  taken  into  considera-
 tion.”  ra
 Some  amendments  have  been

 tabled.  I  will  ask  hon.  Members  if
 they  want  their  respective  amend-
 ments  to  be  placed  before  the  House.

 I  reserve  to  myself  to  suggest  to
 any  hon.  Member  if  I  have  any
 doubts  regarding  any  portion  or  the.
 whole  of  any  amendment  and  ask
 him  how  far  it  is  in  order  and,  if  I
 find  it  is  not  in  order,  to  avoid  that
 particular  portion.  Subject  to  these
 conditions  I  am  admitting  these.
 amendments  now,

 Shri  Raghubir  Sahai  (Etah  Distt.—
 North  East  cum  Budaun  Distt.—
 East)  I  beg  to  move:

 That  for  the  original  motion,  the.
 following  be  substituted:

 “This  House  having  considered
 the  Progress  Report  of  the  Five
 Year  Plan  for  the  year  1953-54,
 while  appreciating  that—
 (a)  the  agricultural  production-

 ‘has
 (b)  the  industrial  production  has

 maintained  a  steady  upward
 trend,

 (९)  the  prices  especially  of  fond-
 grains,  have  fallen  consider-
 ably,



 [Shri  Raghubir  Sahai]
 (d)  the  controls  on  foodgrains

 have  been  relaxed,  and
 (e)  the  balance  of  payment  posi-

 tion  has  improved,  is  of  the
 opinion  that—
 (i)  there  are  as  yet  no  tangi-

 ble  signs  of  the  solution
 of  the  problem  of  un-
 emplyment,  especially  of
 the  educated  class,

 (2)  the  prices  of  other  com-
 modities  have  not  pro-
 portionately  come  down
 as  compared  with  the
 prices  of  foodgrains,  and

 (3)  there  is  very  little  pub-

 ple  as  a  whole,  which  is
 so  essential  to  make  the
 Plan  a  success,

 and  therefore,  considers  it  necessary
 that  greater  attention  be  directed
 towards  these  matters  and  suitable

 in  cchepge  of  which  should  possess
 gpecia)  qualifications  and  p  living
 faith  in  respect  of  the  Five  Year

 amd  the  entire  system  of  edu-
 cation  be  so  over-hauled  that  the
 Universities,  instead  of  pursuing
 thejr  ‘obsolete’  curricula  in  a  conser-
 yative  manner,  may  attune  it  to  the

 fitted  in  dn  the  implementation  of  the
 Plan  at  ali  levels.”

 Shri  Gadiligagsng  नीडयानं  (uma):
 I  beg  to  move:

 That  for  the  original  mefsion,  the
 tgllowing  .he  avbstituted:

 the  Progress  Report  of  the  Five
 Year  Plan  for  the  year  i953-54  is
 of  the  offfnfen  that  proper  steps
 have  not  been  taken  by  the  Gov-
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 ernment—
 (i)  to  give  adequate  publicity  to

 the  various  schemes  of  the
 Plan  in  the  rural  areas,

 (ii)  to  remove  red-tapism,  still
 Tampant  in  the  services,  to
 be  able  to  secure  early  ap-
 proval  of  various  schemes
 by  the  departments  to  speed
 up  the  works’  under  the
 Plan,

 (iii)  to  relieve  educated  unem-
 Bloyment  by  speedily  en-
 forcing  the  Central  Educa
 tion  Scheme  throughout  the
 country.

 (iv)  to  supplement  the  medical
 personnel  to  give  medical
 aid  to  the  rural  population,
 and

 (४)  to  give  facilities  to  the  agri-
 culturists  by  supplying  im-
 proved  agriqultural  imple-

 ds  of  4he  cpimion  that  while  the

 (a)  Community  Projects  and  Na-
 Extensiqn  Service,

 40)  land  reforms,
 (c)  village

 and.  mee
 in-
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 “This  House,  having  considered
 the  Progress  Report  of  the  Five
 Year  Plan  for  the  year  I933-54,
 is  of  the  opinion  that  in  view  of
 the  fall  in  prices  of  agriculturai
 commodities  proportional  reduc-
 tion  should  be  made  in  the  irri-
 gation  and  other  agricultural
 taxes  which  have  been  enhanc-
 ed  due  to  the  Five  Year  Plan”
 Shri  8,  V.  Ramaswamy  (Salem):

 I  beg  to  move:
 That  for  the  orifinal  motion,  the

 following  be  substituted:
 “This  House  having  considered

 the  Progress  Report  of  the  Five
 Year  Plan  for  the  year  1953-54,
 is  of  the  opinion  that—

 (a)  considering  the  magnitude  of
 the  difficulties  that  had  to  be
 encountered,  the  progress  of
 the  Fisrt  Five  Year  Plan,  has

 been
 generally  satisfactory,

 (b)  for  the  fulfilment  of  the

 the  measures  of  reorganisa
 tion  in  =  Agriculture,  Indus-
 try  and  other  fields  recom-
 ended  in  the  Plan.”

 Shri  Veeraswamy  (Mayuram—
 Reserved—Sch,  Casts):  I  beg  to
 move:

 Thet  for  the  original  motion,  the
 following  be  stibstrtuted:

 “This  House  having  considered
 the  Progress  Report  of  the  Five
 Year  Plan  for  the  year  T933-54,
 is  of  the  opinion  that—

 (a)  the  rural  ‘problems  such
 communications,  medical  aid

 shot  been

 fer  made
 fhe  tillers
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 (९)  no  steps  have  been  taken  to
 rehabilitate  the  beggars
 whose  number  is  Increasing
 day  by  day,  and

 (d)  Squth  India  has  not  been
 benefitted  by  the  Five  Year
 Plan,”

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  I  beg  to  move:

 (i)  That  in  the  substitute  motion
 proposed  by  Shri  Raghubir  Sahai,  the
 following  be  added  at  the  end:

 “but  regrets  to  record  that  tha
 Progress  in  respect  of  animal
 husbandry  is  extremely  unsatis-
 factory  and  immediate  steps  for
 rapid  improvement  in  this  dire.
 tion  should  be  taken.”

 (2)  That  in  the  substitute  motion
 by  Shri  Gadilingana  Gowd,

 the  foilowing  be  added  at  the  end:

 “(vi)  to  take  immediate  steps

 (3)  That  in  the  substitute  motion

 “(e)  animal  husbandry,  where
 the  progress  has  been  extremely
 unsatisfactory.”

 44)  That  in  the  substitute  motion
 proposed  by  Dr.  Ram  Subhag  Singh,
 the  following  be  added  at  the  end:
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 “(c)}  in  the  essential  interests

 of  rural  welfare,  it  is  necessary
 to  devote  special  attention  to
 animal  husbandry  in  respect  of
 which  the  progress  has  been  ex-
 tremely  unsatisfactory.”

 (6)  That  in  the  substitute  motion
 proposed  by  Shri  veeraswamy,  the
 following  be  added  at  the  end:

 “(e)}  the  question  of  animal
 husbandry  in  the  whole  of  India
 has  not  received  the  altention  it
 deserved  and  immediate  steps  are
 necessary  for  its  rapid  improve.
 ment.”

 Mr.  Deputy-Speaker:  If  one  is
 adopted,  the  others  will  be  barred
 later  on.

 The  original  motion  and  the  amend-
 ments  are  now  before  the  House  for
 discussion.

 Shri  s.  श्र,  Das  (Darbhanga  Centre}:
 I  would  like  to  make  a  submission.  In
 the  discussion  on  economic  affairs  a
 large  number  of  Members  were  given
 an  opportunity  and  I  think  that  the
 same  set  of  persons  may  be  given  an
 opportunity  to  participate  in  the  dis-
 cussion  on  this  motion  also.  I  would
 request  you  kindly  to  see  that  those
 who  had  not  participated  in  the  ds-
 cussion  on  economic  affairs  are  per-
 mitted  to  participate  in  thia

 Some  Hon.  Members:  We  support
 it.

 Mr.  Deputy-Speaker:  I  have  got  a
 list  of  those  who  took  part  in  that  dis-
 cussion,  88  many  as  twenty-three  in-
 eluding  the  Ministers.  I  have  got  that
 list  side  by  side.  But  I  cannot  avoid
 a  few  hon,  Members  who  will  be  the
 spokesmen  of  their  respective  parties.
 Therefore,  except  with  regard  to  two

 or  three  such  persons,  I  will  certainly
 try  to  give  an  opportunity  to  those  who
 have  not  taken  part  in  that  discussion
 and  an  opportunity  to  others  of  there

 is  sufficient  time.
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 I  would  like  to  remind  hon.  Mem-
 bers  that  eight  hours  have  been  allot-
 ted  for  this  discussion  on  the  whole.
 We  started  today  at  2  o’clock  at  12.
 Ql  to  be  precise,  We  shall  go  on  till
 five.  There  are  five  hours  today  and.
 three  hours  tomorrow.  But  I  would
 like  to  remind  hon.  Members  that  after
 this  the  discussion  on  the  Report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  is  com-
 ing  on.  Hon.  Members  have  been  stat-
 ing  that  somehow  the  discussion  is  not
 allowed  to  go  on  for  as  many  hours.
 as  are  provided  for  and  the  hours
 provided  for  are  not  sufficient.  Six
 hours  are  provided  for  that  discussion.
 On  Friday  we  have  only  got  two,  or
 two  and  a  half  hours  at  the  most.
 Therefore  we  may  not  be  able  to  finish
 that  discussion  during  this  session  un-
 less  hon.  Members  are  prepared  to  sit
 till  six  today  and  tomorrow.  But  even.
 at  four  o'clock  we  dq  not  have  quo-
 rum,  what  to  say  about  six  o'clock.
 That  is  the  difficulty.  Hon.  Members.
 will  try  to  make  up  their  mind  by
 4-30  and  if  they  are  inclined  we  will
 sit  for  half  an  hour  or  an  hour  more
 today  and  try  to  do  some  justice  to  it
 and  try  to  conclude  it.  Subject  to
 this  the  proceedings  will  go  on.

 have  already  received  chits  and  I
 have  noted  down  as  many  as  thirty-
 six  names.  There  are  others  who  may
 not  send  chits  but  on  account  of  their
 importance  they  have  to  be  called.  I
 am  not  bound  exactly  by  the  chits;  T
 am  bound  by  persons  who  rise  in  their
 seats  also.  Therefore,  may  I  suggest
 that  if  all  the  thirty-six  who  want  ta
 participate  are  to  get  an  opportunity,
 each  hon.  Member  may  try  to  make
 his  points  in  ten  minutes  or  at  the
 most  fifteen  minutes?

 Shrimati  Renu  Chakaravartty  (Basi-
 rhat):  In  an  important  debate  like
 this  debate  on  the  Five  Year  Plan,  if
 we  are  to  discuss  the  agrarian  sector
 which  has  not  come  in  for  any  discus-
 sion  at  all,  it  will  be  impossible  in  ten
 and  fifteen  minutes.  If  we  have  to
 speak  on  behalf  of  a  party  which  has
 a  particular  policy
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 Mr  Deputy-Speaker:  What  shall  I
 do?

 Shrimati  Rena  Chakravartty:  I
 would  request  that  we  may  be  given
 twenty  to  twenty-five  minutes.

 Mr.  Deputy-Speaker:  All  right,  I
 will  give  twenty-five  minutes  for  the
 Communist  Group.

 Shrimatti  Renu  Chakravartty:  Out
 -of  eight  hours  only  twenty-five  minu-
 ‘tes?

 Mr,  Deputy-Speaker:  Thirty-three
 divided  by  five  hundred  into  eight
 “hours.  It  comes  to....

 Shrimati  Renn  Chakravartty:  It  is
 ridiculous.

 Mr.  Depaty-Speaker:  What  is  ridi-
 «ulous?  You  have  fixed  eight  hours.
 I  have  no  objection;  if  it  is  eighty
 hours  I  would  have  distributed  one
 thour  each.  Hon.  Members  go  there

 ‘and  in  the  Business  Advi  Com-
 “mittee  say it  is  all  right  and  then  say
 there  ridiculous.  Whether  their  con-
 duct  is  ridiculous  or  mine  is  ridicu-

 -dous,  I  cannot  understand.

 Pandit  Thakur  Das  Bhargava:  It  is
 not  a  political  matter  at  all.  It  is  an
 economic  matter  and  therefore  more
 time  should  be  given  to  the  Congress
 Party  according  to  its  number.

 Shri  M.  S.  Gurupadaswamy  (My-
 sore):  Various  Groups  are  represent-

 ‘ed  in  the  Opposition.  I  suggest  that
 ‘half  of  the  time  may  be  given  to  the
 Opposition  Members.

 ‘Pandit  Thakur  Das  Bhargava:  No,
 no.  This  is  not  a  party  matter.  All
 Members  are  equally  entitled  to  a
 chance.

 Mr.  Deputy-Speaker:  All  right.
 There  are  eight  hours  or  480  minutes.

 +  Divide  it  by  500.  One  minute  for
 .  each  Member.  If  a  Group  consists  of
 -  33  Members,  they.  will  have  33  minu-

 ttes.  They  may  distribute  among  them-
 rweelves.  I  have  no  objection.  to  a
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 Group  consisting  of  30  or  40  Members
 distributing  among  themselves  the  30
 or  40  minutes.  Let  them  not
 put  up  more  Members  and
 want  20  minutes  or  Buy  minutes
 each.  This  is  a  Plan  where  everybody
 is  interested,  Merely  saying  that  it  is
 my  Government's  would  not  be
 useful  so  far  as  hon.  Members  com-
 ing  from  this  side  are  concerned.
 They  also  want  to  speak.  I  shall  give
 one  minute  for  every  Member.  At
 that  rate,  Groups  may  choose  their
 spokesmen.  Let  them  choose  one  per-
 son  and  let  him  take  all  the  time;  I
 shaye  no  objection.

 Sardar  Hukam  Singh  (Kapurthala-
 Bhatinda):  There  are  unattached
 Members  also.

 One  minute  for  each  individual
 will  not  be  sufficient.

 Mr,  Deputy-Speaker:  I  will  request
 them  if  possible  to  meet  and  choose
 their  speakers  and  I  shall  allow  five  or
 ten  minutes.  The  saroe  thing  will  ap-
 ply  to  the  Independent  Group  also.

 Shri  Veeraswamy:  As  Shri  8.  N.
 Das  suggested,  I  request  you  to  give
 chances  to  those  who  have  not  spoken
 on  the  economic  affairs  motion.

 Shri  Asoka  Mehta  (Bhandara):  This
 allotment  is  not  fair,  if  I  may  be  per-
 mitted  to  say  so.  After  all,  this  Report
 has  to  be  discussed  in  order  that  we
 may  draw  certain  conclusions  at  the
 end  of  the  discussion.  You  know  all
 the  Members  of  the  House.  You  know
 who  would  have  something  significant
 to  say  on  this  subject.  Not  only  on
 this  subject,  but  on  every  question.  I
 would  submit  that  efforts  should  be
 made  to  permit  the  Members  who  have
 something  significant  to  contribute
 whatever  their  party  to  speak.

 An  Hoo,  Member:  This  is  not  any
 thing  new.

 Shri  Asoka  Mehta:  The  debate  is
 not  for  the  satisfaction  of  the  Member
 here.  It  is  for  the  satisfaction  of
 those  who  have  sent  us.  It  is  not  fair

 distribute  time  like  that.  I  have ote
 got  the  least  objection  to  the  entire
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 time  being  given  to  the  Congress
 Party.

 Shri  Bogawat  (Ahmednagar
 Do  you  think  that  the  Con-

 nity.

 Pandit  8.  C.  Mishra  (Monghyr
 North-East):  In  that  case,  it  would

 ‘between  persons  competent  to  speak
 ani  not  competent  to  speak.

 ised ghould  J  take  this  on  my  ‘head?  १  an
 every  hon.  Member  is  competent  ‘to
 speak  on  every  subject.  Of  course,
 ‘I  shall  give  due  regard  to  all  these
 matters  and  try  to  distribute  ‘the  time.
 Perchance,  if  J  am  able  to  allow  to  a
 group  only  at  the  rate  of  one  minute,
 it  will  be  the  minimum.  It  would  be

 Sti  Rachdrametsh  ‘CFenali):  I  do
 “net  warlt'a  remoatk  ‘mea@e  ‘by  Shri
 Wadkea  Mehta  to  go  uncertradicted  It
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 affects  the  prestige  of  every  Member
 of  the  House.  I  can  understand  one
 saying  that  representative  groups
 should  be  given  time.  But,  to  go  fur-
 ther  and  say  that  only  some  hon.  Mem-
 bers™  have  got  something  to  contri-
 bute,  is  an  aspersion  which  I  think  we
 should  all  protest  against,

 Shri  Asoka  Mebta:  May  I  point  out,
 Sir,  that  I  have  made  it  clear  that
 there  are  different  subjects?  I  do  not
 think  that  every  Member  is  competent
 to  speak  on  every  subject  We  deal
 with  a  variety  of  subjects.  I  am  quite
 sure  that  different  Members  here  are
 competent  to  speak  on  different  sub-
 jects.  I  was  only  suggesting’  compe-
 tence  arising  in  reference  to  particu-
 lar  subjects.

 Dr.  Suresh  Chandra  (Aurangabad):
 What  is  the  use  of  making  this  re-
 mark?  ba

 Mr.  Deputy-Speaker:  What  is  the
 harm  if  an  hon.  Member  thinks  he
 knows?

 Shri  Bogawat:  He  should  say  that
 and  not  cast  an  aspersion  on  anybody.

 Mr.  Deputy-Speaker:  Nobody  can
 bean  expert  on  every  subject.

 Shri  Kared  Simghji  (Bikaner-Churu}
 As  a  citizen  of  free  India,  I  feel  ex-
 tremely  prond  of  the  progress  and  the
 gigantic  strides  that  my  country  has
 made  in  achieving  the  results  that
 we  have  already  achieved  in  the  first
 three  years  of  the  Five  Year  Plan.

 Mr.  Deptty-Speaker:  He  is  a  rep-

 are  Independent  representatives.  Shri
 Tulsidas  is  a  businessman.  Shri  Karné
 inghji  will  voice  their  grievances,

 Shri  Karni  Gingh}i:  It  is  extremely
 easy  ‘to  criticise  any  ककल  I  say  we
 should  look  at  this  ‘from  a-constructive
 point  of  view.  India  has  faced  terrific
 odds:  -pertition,  floods,  famine  and  to
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 on,  In  spite  of  that,  in  such  a  short
 time,  we  have  been  able  to  achieve
 something  and  I  think  as  free  citi-
 zeris,  We  havé  got  a  right  to  pat  ouf-
 selves  on  the  back.  But,  we  shoiild
 hot  rest  on  oiif  laiiréls.  We  have  got
 to  build  up  our  country  further.  It  will
 take  many  miore  years:  perhaps  with
 another  three  or  four  Five  Year  Plans
 we  Will  be  able  to  attain  self-suffici
 ency.  I  féel  that  to  attain  self-suffi.
 ciency  and  tc

 |
 move  on  With  our

 Five  Year  ,  al.  of  us  in  this
 House,  no  matt:  to  whatever  groups
 or  parties  we  may  belong,  have  got  to
 join  hands  and  pull  together.  I  would
 liké  to  take  this  opportunity  to  say,
 and  I  am  quite  sure  that  everybody  in
 Rajasthan  will  agree  With  me,  that  the
 Prime  Minister  and  the  Members  of
 ihe  Planning  Commission  deserve  to
 be  congratulated  on  what  we  have
 been  able  to  achieve  in  sich  a  short

 Looking  at  somé  of  our  achieve-
 ments  today  im  such  a  short  tinte,  we
 have  rome  of  the  World’s  largest  dams
 span  our  rivers.  To  quote  an  English
 man  whom  I  met  a  few  days  ago,  he
 said  that  he  could  hardly  belfeve  tha
 India  in  these  five

 —
 could  have

 achieved  so  much.  That,  I  feel,  is  the
 view  of  many  foreigners  who  have
 visited  India  after  four  or  five  yours.
 it  is  a  great  tribute  to  our  country
 and  to  our  administretion.

 The  hydro-poWer  ret-work  is  spread-
 ing  over  the  Yact  6९  India.  teven  the
 desert  of  Rajasthan  is  going  to  ‘have
 several  htindred  miles  of  hydro-power
 net-work  giving  power  to  the  smallest
 villages,  thereby  helping  to  solve  our
 tneiiployment  ‘problem  through  indus-
 ‘riaHisktion.  ‘Practicaliy  everythink
 that  we  366  ‘in  Indi  today  is  assem:
 tied  by  Thdihn  Tebotir.  Practically
 ‘every  ONotor  ‘chr  thet  कमेंट  Hee  ‘dn  he
 Foaa  fs  ‘hssembled  by  Indidh  Wien.  We
 ‘have  got  ‘a  ‘inhrked  sé#lf-sufficiency  fh
 kota.  ध  can  ‘bohit  of  Yome  oF  tHe

 find  leiiictis  ‘ndaeth
 Suifidings,  both  th  the  ‘Held  ‘df  ‘itidus-

 ‘Wan  ‘Be  sedh  StiyWhere  ih  ‘fHe  world.
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 Our  Indian  Airlifies,  today,  have  be-
 gun  to  cross  the  globe  and  carty  our
 message  of  goodwill.

 ]  PM,

 In  spite  of  all  the  good  things  we
 have  achieved,  there  are  certain  as
 pects  in  which  we  are  still  wanting.
 and  which  require  every  effort  an  our
 part  to  overcome.  Thé  biggest  hur-
 dle  in  the  path  of  full  implementation
 of  the  Hive  Year  Plan  is  corruption
 Everybody  here,  I  am  sure,  has,  at
 some  stage  or  other  felt  that  corrup-
 tion  is  coming  in  the  way  of  the  pro-
 gress.  I  may  be  pardoned  for  saying.
 this.  The  other  day,  while  discussing
 with  certain  important  people  sbout
 how  best  to  stamp  out  corruption,  है
 was  told  by  one  of  them  that  corrup-
 tion  is  so  rampant  that  a  person
 would  be  a  fool  who  does  not  accept
 bribes.  That  is  a  statement  of  fact.  I
 am  afraid  he  was  right

 An  Hea.  Member:  Who  was  that.
 man?

 Shri  Karn!  Singhji:  He  was  a  man.
 who  belonged  to  ‘Rajasthan.

 wr.  Deputy-Speaker:  But  be  is  #
 fool  who  gives  the  bribe.

 Br.  Rem  Bubhey  Sigh:  He  ४  com-
 pefitd  to  give.  ({hterruptions)

 Shri  Karni  Singhji:  He  who  gives.
 @nd  he  Who  takes  @re  Doth  Indian  citi-
 ‘gers,  ‘thd  therefore,  I  think  we  have
 fo  do  something  bout  it.

 ‘The  next  thing  that  comes  in  our
 way  is  red-tape.  As  you  know,  Sit,
 India  is  3  welfare  State,  and  8  poor-
 mah’s  country,  and  in  ‘this  country  of
 ours  the  poor  rhan  has  the  greatest.
 difficulty  in  achieving  speedy  justice.

 TI  would  like  to  illustrate  it.  For  ex-
 ample,  ‘there  is  a  villager  who  comes
 from  his  village  and  he  has  quite  a

 Negitimate  ase.  I  am  .sure  i  would
 take  him  at  least  tiree  yesra  ‘uf
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 “greasing”  hands  from  table  to  table
 before  he  can  get  even  elementary
 justice.  If  we  brag  to  be  a  welfare
 State  and  a  poor  man’s  country,  this
 is  the  first  thing  we  must  put  right,  so
 that  the  common  man  can  get  cheap
 justice  and  quickly.

 Another  thing  which  is  particularly
 true  of  Rajasthan  or  certain  Part  B
 States  is  what  I  term  the  poison  of  re-
 gionalism.  It  is  due  to  this  that  the
 Five  Year  Plan  cannot  be  given  its
 full  and  due  consideration,  as  regional
 considerations  play  a  more  important
 part  and  not  considerations  of  where
 natural  resources  are  most  abundant

 or  unemployment  is  the  most  acute.

 Switching  over  to  Rajasthan  and  the
 Five  Year  Plan,  I  feel  that  we  have
 seriously  lagged  ‘behind  in  Rajasthan
 sas  can  be  seen  from  the  Progress  Re-
 port.  On  pages  8—l9  it  says:

 “Relatively  speaking,  that  is,
 admitting  the  fact  that  the  overall
 tate  of  spending  has  been  behind
 schedule,  the  progress  of  expendi-
 ture  (50  per  cent.  and  over)  in  the
 first  five  States  listed  above  may
 be  said  to  be  satisfactory,  and  the
 progress  of  expenditure  in  the
 next  six  (ae  per  cent.  and  over)
 may  be  regarded  as  fair,  while  In
 the  rest  of  the  States  the  rates  of
 -expenditure  achieved  have  to  be
 considered  as  seriously  lagging
 “behind.”

 That  is,  Rajasthan  comes  under  that
 category.  I  feel  that  in  the  interests
 of  the  people  of  Rajasthan,  the  Cen-
 tral  Government  has  got  to  pull  up  the

 sadministration  there.  The  pre-requi-
 site  of  any  administration  which  can

 -cope  with  a  Plan  of  this  magnitude  is
 ‘ministerial  stability.  You  will  agree
 ‘with  me  that  in  Rajasthan  we  have
 anything  but  ministerial  stability.  In
 gix  years,  or  rather  in  less  than  six
 years,  we  have  had  six  Minlstries.

 An  Hon.  Member:  Nothing  but
 France.
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 Shri  Karni  Singbji:  I  am  afraid  I
 have  become  quite  tired  of  quoting
 France  every  time  here,  but  I  think
 we  are  getting  pretty  close  to  France.
 I  am  happy  to  see  that  the  High  Com-
 mand  has  at  last  put  its  foot.  down
 and  said  that  no  more  changes  will  be
 brooked.  I  wish  the  new  Ministry  all
 success,  but  I  hope  that,  if  any  fur-
 ther  changes  are  coming  in  the  Minis-
 terial  set-up  of  Rajasthan,  the  Central
 Government  will  consider  President's
 Tule  for  us,  for  I  am  sure  we  would
 be  much  better  off  that  way.  I  say
 that  because  I  feel  that  the  present
 Chief  Minister  is  a  young  man  and
 should  be  given  every  chance  to
 prove  his  mettle.

 The  Chief  Minister,  Mr.  Sukhadia,
 has  given  us  a  very  hopeful  picture
 of  industrialisation  for  Rajasthan,  and
 we  all  welcome  it,  particularly  as  it  is
 going  to  employ  a  large  number  of  our
 unemployed  labour.  Here  again,  I
 hope  that  he  will  live  up.  to  his  word.

 An  Hen.  Member:  How  long  will
 he  last?

 Shri  Karni  Singhji:  It  is  very  im-
 portant  in  a  place  like  Rajasthan  that
 we  should  industrialise  in  a  big  way,
 and  preferably  nationalise  the  indus-
 try,  so  that  thousands  and  thousands
 of  unemployed  labour—a  large  num-
 ber  of  them  caused  due  to  integration
 —are  fully  provided  with  jobs.

 Rajasthan—and  the  northern  part  of
 Rajasthan  in  particular—is  going  to
 @et  by  1956.  I  hope  a  very  large  net-
 work  of  hydro-electric  power,  and  un-
 less  we  plan  and  locate  our  industries
 at  the  right  places,  we  will  never  be
 able  to  use  this  hydro-electric  power
 properly.  We  know  for  a  fact  that
 there  is  going  to  be  a  surplus.  amount
 ef  hydro-electric  power,  and  I  alse
 know,  and  I-  am  sure  everybody  also
 feels,  that  no  large  industry  can  be
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 started  in  a  year.  It  will  take  at  least
 four  years  before  we  can  get  a  major
 industry  going.  I  had  suggested  ..this
 two  years  ago  speaking  on  the  _-Five
 Year.  Plan,  but  unfortunately  we  are
 still  where  we  started  and  Rajasthan
 can  hardly  boast  of  any  new  industry
 worth  the  name  Negias  pred  teeta.

 sa  Ob

 A  few  suggestions  have  been  put
 forward,  especially  ‘With  reference  to
 northern  Rajasthan,  for  industrialisa
 tion.  The  first  is  about  the  ammo.,.
 nium  ‘sulphate  factory.  We  hope,  that
 one  of  these  factories  will  be  situated
 in  Rajasthan.  This  ought  to  employ
 at  least  ‘000  people.  A  cement-cum-
 sulphur  factory,  which,  I  believe,
 ought  to  be  somewhere  near  a  gypsum
 deposit,  can,  with  effect,  be  located
 near  Bikaner.  ‘city.  This.  also  will
 employ  at  least  2,000  people.  A  car
 assembly  factory  can  likewise  be  jms:  ,
 talled  in  Rajasthan  e  have  the
 best  system  of  railways,  we  have  the
 man-power  and  the  labour,  and  skilled
 labour  for  work.  We  are  getting
 hydro-electric  power.  With  this,  we,
 may  employ  as  many  as  10.000.  people
 in  the  car  industry  ait

 The  existing  ¢oach-building  factory
 at  the  workshops  .of  the  Northern
 Railway  in  Bikaner.  can  be

 १०५४  है
 d.

 This  ought  to  employ  another  Ay
 people  in  Bikaner  ay  हक  Ae

 The  latest  scheme
 ४

 ifrigating
 Rajasthan  is  the  asthan  canal
 which  is  quite  differerit  from  the  exis-
 ting  canal  systems—that  is  the  Gang
 Canal  system  atid  the  Bhakra  system
 —and"it  is  reckoned  that  if  this  canal
 comes  into  being,  which,  I  believe,
 now  being  included  in  the  Second
 Five  Year  Plan,  we  shétifd  be  able  to
 find  employment  for  125.000  rural  uf
 employed  families,  taking.  32  acres  as
 a  basic  unit,  125.000,  families  is  a  lot
 of  people,  and  if’we  can  find  emplo
 ment  for  them,  even,  say,  within  |  फ्
 next  five  or  ten  years,  we  will  have
 taken  a  gigantic  stride  to  solve  our
 unemployment  difficulties  in  the  rural
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 While  concluding—I  should  not  like
 to  take  the  time  of  other  Members—
 I  sincerely  hope  that  in  the  interests
 of  the  welfare  of  our  country,  all  of  us
 here  will  pull  our  weighf  together,  no
 matter  what  party  we  belong  to,  80
 that  in  the  minimum  period  possible,
 India  will  have  attained  complete  self
 suffiedency.

 Shrimati  Renu  Chakravartty:  Yes-
 terttay,  in  the  course  of  the  economic
 deblite,  we  heard  an  amazing  speech
 by  Pandit  Nehru  which  was  largely
 devoted  to  bantering  a  very  respected
 and  efiihent  scientist  whom  any  other
 country  in  the  world  would  be  proud
 to  possess;  and  immediately  after
 speaking  about  the  pride  he  felt  in  the
 people  pf  India  and  charging  those

 ह  'Griticised  the  Plan  as  being
 agdinst  the  people,  it  was  a  surprising
 tone  he  adopted  towards  one  who  has
 rfsen  from  the  people  against  great
 odds  to  heights  of  eminence  which
 any  person  in  any  country  would  be
 proud  to  attain.  I  think  the  real  rea-
 son  was  that  Dr,  Saha  had  .reaily.  put
 his  hand  on  some  of,the.  sore  spats,
 and  I  hope  within  the  short  time  given
 to  me  to  point  out  one  or  two  of  them
 —facts  which  Dr.  Saha  had  correctly
 pointed..qut.  Here,  before  I  proceed,
 I  should  also.like  to  say.that  the
 demagogic  fashion  in  which  Pandit
 Nehru  tried  to  say  that  all  those  who
 criticise  the  Plan  really  undermine
 and-  actually  are,,going  against  the
 people  is  absolutely  wrong.  Just  be-
 cause  the  Plan  is.  there,  it  does  not
 mean  that  if  you  are  fpr  the  Plan  you
 are  for  the  people.  It  means  that  we
 have  to  see  today  what  the  people  of
 India  have  been  doing,  how  they  have
 been  fighting  against  many  of  the
 measures  which  have  actually  brought
 great  suffering  to  them,  and  how  the
 anti-people  policies  of  Government
 have  been  fought  by  them  with  so
 much  courage;  and  that  Is  why  we  say
 all  honour'to  the  people.  but  it  dors
 not  mean  necessarily  all  ‘honour  .to
 the  Plan.

 I  am  going  to  devote  myself  chiefly
 to.  that  sector  to  which  the  First  Five
 Year  Plan  has  given  the  greatest  em-
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 Phasis.  that  sector  being  the  sector  of
 agriculture.  Firstly,  I  should  like  to
 say  that  it  is  a  peculiar  thing  that
 both  Shri  C.  D.  Deshmukh  and  Pandit
 Nehru  said  that  the  huge  unemploy-
 ment  figures  which  we  face  today  have
 to  be  solved  outside  the  rural  sector.
 and  that,  chiefly,  it  is  a  problem
 which  has  to  be  solved  within  the  ur-
 ban  sector  and  within  the  sector  of
 industry.  Now,  there  is  no  doubt  that
 Wwe  cannot  progress  without  a  much
 larger  degree  of  industrialisation.
 But  still  if  we  are  really  to  see  the
 huge  figures  for  whom  we  have  to
 create  employment,  it  is  absolutely
 necessary  to  get  at  least  a  portion,  a
 significant  portion,  absorbed  in  the
 rural  sector.  Secondly,  we  have  to
 see  that  every  precaution  is  taken  so
 that  the  process  towards  landlessness,
 towards  destitution  by  eviction  and
 other  methods,  is  fully  protected
 against,

 I  would  like  to  point  out  here  that
 certain  figures  given  by  the  Finance
 Minister  have  to  be  reconsidered.
 Now,  take  the  question  of  the  employ-
 ment  potential  we  have  to  create,  the
 potential  which  will  be  necessary  in
 the  next  ten  years.  According  to  the
 figures  that  he  has  given,  there  are  5
 million  unemployed.  If  we  take  that
 as  a  static  figure,  and  accept  that
 there  will  be  no  increase  in  it  right
 throughout  the  ten  year  period  and
 that  we  shall  only  have  this  16  mil-
 lion  to  deal  with,  and  add  to  it  7.9
 million  of  annual  increase  in  the
 working  force.  If  you  multiply  that
 .9  million  by  ten,  it  does  not  come
 to  24  million  but  it  comes  to  34  mil-
 lion  in  all,  I  think  there  are  some
 wrong  calculations  done  by  the  Fin-
 ance  Minister.

 Mr.  Deputy-Speaker:  What  is  4.9
 million  muftiplied  by  ten?

 Shrimati  Renu  Chakravartty:  That
 will  come  to  9  million.  9  million
 plus  I5  million  is  34  million.

 22  DECEMBER  954  Progress  Report  of  Five  3930 Year  Plan  for  953-54

 I  am  very  wary  of  using  figures
 because  I  know  that  the  Finance
 Minister  is  a  master  juggler  in  these
 figures,  but  I  have  found  that  this  is
 a  substantial  figure.  24  million  is  a
 big  figure,  but  when  it  comes  to  34
 million,  certainly,  the  amount  of  in-
 vestment  will  have  to  be  even  more.
 That  is  why  it  is  all  the  more  neces-
 sary  to  find  out  how  we  will  be  able
 to  absbrb  a  larger  portion  in  that
 big  sector  of  national  income,  that  big
 and  important  sector  in  an  under-
 developed  ccuntry  like  India,  which

 is  the  rural  sector.

 It  is  here  that  we  have  to  see  what
 is  the  record  of  Government.  In  spite
 of  the  various  claims  about  the  great
 opportunities  of  employment  through
 production,  and  their  working  for  re-
 moving  inequalities,  what  is  {it  that
 we  see.  The  first  and  foremost  great
 phenomenon  we  have  to  face  today  is
 the  mass-scale  evictions  that  are  going
 on  right  throughout  India.  We  say
 that  if  you  are  unable  really  to  give
 land  to  the  peasant  without  compen-
 sation  which  is  their  legitimate  de-
 mand  and  right,  at  least  you  have  to
 see  that  you  stop  evictions.  Just  as
 stopping  of  retrenchment  is  impor-
 tant  in  the  industrial  sector,  so  it  is
 important  to  stop  the  evictions  that  are
 taking  place  in  the  rural  sector.  In
 Andhra,  for  instance,  Government  is
 one  of  the  biggest  land-owners.  It
 owns  about  i3  lakhs  of  acres  of  culti-
 vable  waste,  either  under  revenue  or
 forest  head.  Now,  what  has  been  hap-
 pening  there?  The  Andhra  Govern-
 ment  have  been  stubbornly  opposing
 the  distribution  of  this  waste  land.
 Even  in  those  areas  where  the  agri-
 cultural  labourers  have  taken  this
 waste  land  today,  they  are  being  evic-
 ted  under  the  plea  of  giving  them  to
 “political  sufferers”.  Then,  again,  we
 see  that  there  is  another  type  of  evic-
 tion,  for  instance.  in  the  inam  villages
 where  large  numbers  of  the  agricul-
 turists  are  being  evicted,  and  they  are
 being  evicted  from  lands  which  they
 have  been  cultivating  from  time  im-
 memorial,  There  is  another  category
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 ‘there,  where  the  tenants  and  share-
 croppers  are  under  the  pattadars:

 they  have  also  not  got  that  security  of
 tenure.  I  can  go  on  quoting  from
 Punjab  and  from  various  other  parts
 of  India  to  show  that  this  problem  of
 eviction  is  a  very  big  problem,  but  not
 one  word  has  been  said  in  the  whole
 review  and  assessment  of  the  Five
 Year  Plan  about  this  phenomenon,
 how  it  is  increasing,  what  is  its  effect
 ‘on  the  labour  potential,  whether  it  ts
 ancreasing  employment  or  unemploy-
 ment,  etc;  no  assessment  has  been
 wmade  of  this  big  factor  up  till  now.

 Mr.  Deputy-Speaker:  In  Andhra
 particularly,  if  the  Government  are
 trying  to  evict  those  landlords  or  rich
 men  who  have  kept  adjoining  lands,

 sand  if  for  the  purpose  of  giving  them
 to  landless  people,  they  pass  legisla-
 ‘tion,  is  the  hon.  Member  against  it?

 Shrimati  Renu  Chakravarity:  do
 mot  think  you  have  understood  my
 voint,  May  be,  it  is  my  fault.  My

 ‘point  was  that  the  Government  owns
 certain  waste  lands  there,  and  those

 ‘were  the  waste  lands  which  were
 ‘being  demanded  by  the  agricultural
 labourers:  some  of  it  has  been  taken
 ‘over  by  Government,  and  the  labou-
 rers  are  now  being  evicted.  The  same
 is  true  in  Malabar  also.  For  instance, in  the  Kuthali  estate.  which  belongs  to
 ‘Government,  there  are  2,000  acres  of
 fertile  land.  There,  an  agitation  has
 een  going  on,  but  up  till  now,  that
 land  has  not  been  given  to  these  peo
 ple.  I  can  give  other  examples  also.
 Actually,  instead  of  giving  them  the
 land,  they  are  béing  arrested.  This
 whole  question  of.........

 Shri  Velayndhan:  This  land  be-
 longed  to  a  particular  zamindar.
 ‘When  he  died,  it  was  taken  over  by
 JGovernment.

 Shrimat!  Renu  Chakravartty:  I  think
 ‘T  am  speaking  with  authority  on  this
 point,  and  I  feel  that  if  there  is  any-
 thing  to  be  said  against  it  or  for  it,
 dt  can  be  stated  lster  on.

 The  general  phenomenon  is  that  the
 question  of  evictions  assumes  serious
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 Proportions,  Not  only  is  eviction  being
 carried  out  in  areas  of  waste  lands,
 fallow  lands,  etc.  or  in  areas  of  a
 ryotwari  nature,  but  in  certain  areas,
 as  my  State,  for  instance,  it  is  taking
 place  under  the  plea  of  land  reforms.
 Certain  clauses  in  the  Bill  itself,
 which  is  intended  for  that  purpose,
 have  given  rise  to  further  eviction.
 For  instance.  in  the  .West  Bengal
 States  Acquisition  Act,  there  is  a
 clause  which  says  that  land  above  33
 acres,  which  is  given  to  share-crop-
 pers,  or  has  been  sub-let,  can  be  ac-
 quired  by  Government,  So,  imme-
 diately,  large-scale  evictions  have
 started  taking  place.  In  this  way,  we
 find  that  this  whole  phenomenon  of
 eviction  has  resulted  in  upsetting  the
 equilibrium,  or  I  should  not  use  the
 word  ‘equilibrium,’  but  say  that  it  has
 rather  upset  and  thrown  into  the
 ranks  of  the  unemployed  larger  and
 larger  numbers  of  the  cultivating
 peasantry.

 I  would  also  like  here  to  make  a
 passing  reference  to  what  we  feel......

 Mr.  Deputy-Speaker:  Certainly,  the
 House  would  like  to  know  this,  for  it
 is  a  matter  for  the  House  to  vote  for
 or  against;  and  if  I  put  a  question,  I
 put  it  on  behalf  of  the  entire  House.
 I  would  like  to  know,  in  regard  to
 eviction,  whether  it  is  the  hon.  Mem-
 ber’s  contention  that  these  big  land-
 lords,  who  have  occupied  Government
 waste  lands,  ought  not  to  be.  evicted,
 for  the  purpose  of  giving  it  to  the
 poorer  people.

 Shrimati  Reno  Chakravartty:  7
 have  made  very  specific  reference  to
 agricultural  labourers.  I  think  I  have
 made  that  point  clearly.

 Mr.  Deputy-Speaker:  Who  are  the
 persons  in  occupation  of  these  lands?

 Shrimat!  Renu  Chakrayartty:  Agri-
 cultural  labourers  are  im  occupation
 of  these  lands.  If  you  allow  me  to  go
 on  you  will  know  about  it.

 Shri  Kasliwa!l  (Kotah-Jhalawar)  :
 I  may  point  out  that  so  far  as  Pun-
 jab  is  concerned,  all  these  evictions
 have  been  completely  stopped.
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 ,  Pandit  Thakur  Das  Bhargava:  And
 tenants  have  been  secured  for  ten
 years.  oa

 Mr,  Beputy-Speaker:  Hdh.  members
 wilh  have  an  opportunity  later.

 Shrimati  Renn  Chakravartty:  Let
 us  know  which  part  of  India  has  com-
 pletely  stopped  evictions.  I  would,  be
 very.  glad  to  Kfiow  it.  The  general  and
 total  effect  is  that  there  is  not  one
 word  about  this  question  in  the......

 Mr.  Deputy-Speaker:  The  Hoyse
 would  certainly  like  to  know  whether
 eviction  by  itself  is  not  an  offence.
 Supposing  there  is  a  landlord  who
 has  an  enormous  wealth  of  land  and
 he  has,  occupied  the.  adjoining  land,
 and  Government  have  pot  evicted
 him  so  far,  is  it  wrong  foe  Govern-
 ment  to  evict  him  now  ee

 Shri  Dasaratha  Deb  (Tripura  East)  :
 Thirty  thousand  acres  of  land  belong-

 _ing  to  tribal  peasants  in  Tripura  has
 been  requisitioned  by  Government,
 and  now  those  peasants  are  landless.

 Shrimati  Renu  Chakravartty:  One
 can  go  on  arguing  in  this  way,  but
 the  point  is  this:  Have  the  evictions
 been  stopped  ch  every  occasion?  Is
 it  really  going  to  stop  now?  I  have
 not  heard  any  such  argument  that
 evicti@ms  cannot  be  stopped.  And
 what  is  the  category  for  whom  we
 want  to  give  land?  The  category  for
 whom  we  want  to  give  land  is  the
 agricultural  labour,  the  poorer  sec-
 tion.  We  are.  talking  of  unemploy-
 ment.  We  are  not  talking  about
 zamindars.  We  are  not  talking  about
 employment  for  the  zamindars.  We
 are  talking  about  employment  for
 those  for  whom  we  waht  to  give  em-
 ployment,  that  is,  the  agricultural
 labourer  and  the  peasant.  I  say,  that
 it  is  important  to  take  note  of  this
 question  of  eviction,  in  order  to  find
 out  how  much  we  can  stop  this  sec-
 tion  of  cultivating  peasants  from  slid-
 ing  back  to’  destitution  and  landless-
 ness...  That  ig  the  point  that  I  am
 trying  to  make:  It  ‘is  not  a  question
 of  giving  land  to  the  zamindar  by  the
 backdoor..of.  stopping  eviction  trying to  give  protection  to  them.

 The  other  point  which  I  would  like
 fo  make  in  this  connection is  .  the
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 question  of  ceilings.  Up  till  now,
 wherever  land  reform  has  been  car-
 ried  out,  there  we  find  that  this  land
 reform  has  not  actually  resulted  in

 _large  amounts  of  land  being  made
 available  for  distribution  to  the  peas-
 ants.  The  reason  for  this  is  this  whole
 question  of  ceilings.  If  we  really  take
 both  employment  .potential  and  pro-
 duction  into  consideration,  we  feel
 that  one  basic  factor  which  gives  the
 biggest  incentive  to  the  growth  of
 agrieulture  and  the  rise.in  productian
 is  the  incentive  of  ownership  in  land
 to  be  given  to  the  peasant.  That  is
 the  experience  of  China.  That  is  the
 experience  of  our  own!  country  itself.
 Wherever  the  peasant  has  felt  secu-

 _Tity  of  hig’  tenure  where  he  knows
 that  the  land  belongs  to  him  even  a  very
 small  plot  of  land,  he  has  doubled
 and  increased  the  production.  This
 whole  question  of  ceiling  has  raised  a
 great  controversy.  There  has  been
 instances  where  even  certain  Mfhis-
 ters  of  State  have  voted  against  put-
 tihg  a  e@ilirig  60  land,  with  the  restlt
 that  large  areas  of  land  still  remain
 in  a  few  hands,  we  say  that  the  ceil-
 ings  have  to  be  fixed  in  such  a  way
 that  the  maximum  amount  of  land  is
 made  available  to  the  peasant.  I  can-
 not  go  into  the  details  of  what  should
 be  the  unit  etc’  Obviously,  it  cannot
 be  done  within  the  short  space  of
 time  which  we  have'‘at  our:  disposal,
 but  we  do  say  that  that  amount  must
 be  of  the  minimum  and  that  mini-
 mam-*may  not  always  be  what  we
 would  cal]  an  economic  holding.

 Now,  the  question  arises,  how  then
 are  we  to  increase  production.  What
 is  it  that  we  have  seen?  We  have  seen
 that  it  is  an  incorrect,  and  a  fallaci-
 ous,  argument  to  say  that  by  giving
 the  largest  numbers  of  people  land,
 and  reducing  the  per  capita  share  of
 land  we  will  be  reducing  agricultural
 production.  The  first  step  that  we
 have  to  take  is  land  reform,  and  dis-
 tribution  of  land  to  the  largest  num-
 ber  of  people.  The  next  step  is  to-
 wards  forming  co-operatives.  In
 forming  co-operatives  we  have  to
 ensure  one  thing,  that  the  disparity
 between  the  amount  of  land  allotted
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 to  the  sharers  of  the  co-operatives
 will  not  be  too  great.  Otherwise,  what
 is  it  that  we  will  find?  A  person  who
 has  00  acres  of  land  and  another
 person  who  has  only  0  acres  of  land
 will  be  going  into  the  same  co-oper-
 ative,  and  we  say  that  that  will
 merely  make  the  rich  man  domiinate
 over  the  pour,  and  will  slowly  lead  to
 the  ruin  and  destitution  of  the  latter.
 This  whole  thing  has  to  be  assessed.
 Why  is  it  that  we  have  not  been  able
 to  go  forward  with  co-operatives?  It
 has  been  admitted  that  the  progress
 in  co-operatives  has  not  been-  great.
 What  is  the  reason  for  it?  It  is  this,
 that  we  have  to  have  a  minimum
 ceiling,  and  we  have  yet  to  release  a
 large  portion  of  land  for  distribution
 to  the  peasants.  These  are  the  two
 reasons  which  obviously  stand  in  the
 way,  and  I  feel  that  this  is  a  very
 important  point  which  we  have  to
 take  into  consideration.

 Now,  here  in  the  progress  report,
 we  have  seen  that  our  food  produc-
 tion  has  gone  up.  The  analysis  of
 why  we  have  got  this  production  has
 not  been  very  clearly  worked  out.  In
 one  place,  it  has  been  said  that
 almost  all  of  it  can  be  attributed  to
 good  weather.  In  another  place,  it  is
 said  that  a  part  of  it  is  also  due  to
 EBreater  coverage,  a  rise  in  the  area
 under  cultivation.  But  actually,  what
 do  we  find?  The  two  States  which
 have  spent  a  larfe  amount  of  money
 in  agricultural  development,  both
 Uttar  Pradesh  and  Bombay,  have  not
 shown  any  rise  in  comparison  with
 States  like  Rajasthan  where  very
 little  has  been  spent.  Therefore,  there
 must  be-something  more  in  it,  and  we
 have  to  have  a  right  assessment  of  it.
 We'have  to  see  that  this  increase

 does  not-  remain  an  unstable  thing,
 something  that  is  only  dependent  on
 the  vagaries  of  the  weather.  We  have
 had  good  crops  even  éarlier  without
 the  Plan  we  have  had  a  big  increase,
 due  to  good  weather,  timely  monsoons
 etc:  It  8४०9७  big"  factor  हशीश  new,  but
 if  we  have  to  assess  the  conscious
 efforts  made,  as  to  what  has  been  4he
 actual  arid  real  results  of*'ahe  Plan,
 then  we  have  to  go  to  the  assessment
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 of  land  reform,  land  distribution  and
 various  other  factors.  In  that  way,  we
 will-have  to  assess  it.

 Acharya  Kripalani  (Bhagalpur  cum
 Furnea);  What  about  removal’  of  con-
 trols?  i

 ‘Shrimati  Renu  Chakravartty:  I  am
 going  to  take  up  now  the  question  of
 agricultural  prices  today,  and  with  it
 also  I  will  have  to  ask  sométhing
 about  rural  finance,  which  we  are  not
 clear  about.  The  hon.  the  Finance
 Minister  says  that  in  a  month's  time,
 we  will  have  the  whole  report  before
 us.  But  one  thing  I  should  like  to  get
 clear.  The  question  of  giving  rura!
 finance,  either  on  short-term  or  long-
 term  basis,  will  be  on  the  basis  of
 credit-worthiness.  Now  this  question
 of  credit-worthiness  keeps  out  of  the
 area  of  rural  credit  those  whd  have
 at  the  moment  not  got  security  of
 tenure.  The  question  of  ownership  of
 the  land  also  has  to  be  taken  up  with
 this  question  of  credit-worthiness.  I
 would  like  to  know  how  far,  ‘and
 what  percentage,  will  really  be  able
 to  benefit  from  the  recommendations
 of  the  Committee  and  by  the  setting
 up  of  rural  co-operatives,  as  has  besu
 promised.

 Now,  the  other  factor  in  connection
 with  production,  after  the  question  of
 land,  is  the  question  of  fair  prices  for
 agricaltural  produce.  we  all  know
 how  prices  have  been  falling.  Prices
 of  sugar,  jute,  pepper,  coconut,  are-
 canut  tobacco,  tapiota,  -groundnuts.
 cashew-nuts—all  have  fallen.  I  have
 not  the  time  to  go  into  the  question
 of  sugar  and  jute.'We  have  seen  how
 we  have  not  reached  even  the  highest
 peak  levels  of  the  pre-l949  period.
 Actually,  whatever  increase  we  have
 recorded  in  record  years  has  again
 recorded  a  fall.  At  ‘the:  same  ‘time  as
 we  see  this  big  slide,  we  also  see  that
 profits  are  being  made  by  the  manu-
 facturers—huge  profits,  as  a  matter  of
 fact:  That  is  why  we  feel  that  in  this
 report,  unless  we  take  into  considera-
 tion  this  questtem  of  how  to  stabilise
 prices,  how  we  are  going  to  really
 stop  this  sliding  down  of  the  prices  of:
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 [Shrimati  Renu  Chakravartty.]
 agricultural  commodities,  we  will  not
 be  able  to  effect  a  steady  and  stable
 increase  in  production.  Even  if  we
 have  the  potential  of  increase  it,  there
 will  always  be  a  tendency  for  the
 production  to  fall.  Therefore,  there
 must  be  some  sort  of  a_  set-
 tled  price  policy  to  protect  the
 growers.  With  it  alse  inevitably
 comes  the  question  of  protect-
 ing  agricultural  labour.  The  entire
 question  has  to  be  examined.
 We  have  to  see  how  we  have  not  been
 able  even  to  apply  minimum  wages
 to  agricultural  labour  right  through-
 out  the  country.  Only  in  very  very  little
 areas  it  has  been  made  applicable.
 Sometimes  the  wages  of  agricultural
 labour  are  very  low.  Now  all  this
 plus  the  effect  that  it  will  have  on
 the  slide  in  prices  and  on  the  national
 economy  has  to  be  worked  out.

 I  can  give  other  examples,  but  I
 will  now  go  on  to  the  question  of  the
 national  income.

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  wants,  she  can  take  the  full
 29  minutes.  But  if  another  hon.  Mem-
 ber  from  her  Group  has  to  speak,  she
 must  resume  her  seat.  I  leave  it  to
 her.

 Shrimaii  Renu  Chakravartty:  I  will
 just  take  two  minutes  because  there
 is  another  Member  who  wishes  to
 speak.

 Although  I  had  much  to  say,  I
 would  just  like  to  point  out  two  facts.
 One  is  about  the  national  income.
 The  national  income  over  here,  in  the
 progress  report,  is  given  at  Rs.  252  in
 1951-52  and  Rs,  26]  in  1952-53.  Now
 this  increase,  I  think,  is  unreal.  This
 has  to  be  seen  from  two  points  of
 view.  One  has  already  been  pointed
 by  Shri  Meghnad  Saha,  that  the
 increase  in  the  population  between
 1949-1954  has  not  been  taken  into  con-
 sideration.  If  that  had  been  caleu-
 lated,  this  increase  would  have  been
 negligible.  The  other  factor  is  that
 the  national  income  is  derived  from
 agricultural  income  plus  industrial
 incorfie.  In  ‘1948-49,  prices  were  high.
 Mow,  there  is  a  steep  fall.  If  we  cal-
 ulate  today  the  total  income  in  terms
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 of  coustant  prices,  and  then  take  the
 population  of  ‘1953-54,  I  think  the
 increase  would  be  much  less.  As  such,
 I  think  we  should  know  in  real
 terms  what  the  national  income  is.  I
 am  not  now  going  into  the  standard.
 of  living,  though  that  is  the  real  indi-
 cation  of  the  increase  in  the  well-
 being  of  the  people.  But  judging  the
 national  income  by  averages  would
 lead  us  to  incorrect  conclusions.

 The  next  point  I  would  refer  to  is
 about  the  figures  which  Shri  Jawahar-
 lal  Nehru  gave  about  increase  in
 industrial  production.  Actually  he
 quoted  certain  wrong  figures.  He  said
 that  the  index  number  in  953  was
 lll.  I  think  that  the  correct  figure  is
 135.  It  is  a  small  correction.  Shri
 Jawaharlal  Nehru  who  always  says
 we  are  careless  about  saying  things,
 should  be  careful  in  quoting  figures.

 I  should  like  to  point  out  that  the
 base  year  here  is  1946,  But  we  have
 to  note  that  946  was"by  no  means  a
 good  year  for  industrial  production,  It
 was  much  less  than  the  peak  war
 years.  Therefore,  the  Eastern  Econo-
 mist  has  said  that  with  939  as  the
 base  year,  production  has  gone  up  to
 26.8  in  ‘1943-44,  and  in  ‘1946-47,  it
 dropped  to  105.  Seen  in  this  context,
 it  means  that  the  increase  in  produc-
 tion  in  the  third  year  of  the  Five  Year
 Plan  was  only  a  little  more  than  the
 peak  levels  reached  during  the  war,
 and  I  think  Shri  Meghnad  Saha  was.
 perfectly  correct  when  he  pointed
 this  out,  through  the  Prime  Minister
 in  a  bit  of  temper  lashed  out  at  him.

 I  am  afraid  I  have  not  been  able
 to  cover  all  the  points  I  had  to  put  in.
 But  I  would  iike  to  say  two  words  on
 this  question  of  “peaceful  approach*.
 Nobody  wants  violence.  If  things  can
 be  done  by  peaceful  means,  we  should
 do  it  that  way.  Nobody  wants  vio-
 lence.  The  point  is,  what  are  the

 things  that  we  are  seeing  today?  On
 the  one  hand,  in  regard  to  land  policy,
 we  see  that  the  question  of  evictions
 hag  not  been  dealt  with  firmly  on  an
 all-India  scale.  On  the  other  hand,
 the  question  of  land  reform,  and
 availability  of  land  for  distribution  to
 the  peasants  has  not  been  dealt  with
 properly.  The  question  of  bujlding  up
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 co-operatives  wift  the  ceilings  on
 land  has  also  not  been  taken  up.  We
 have  seen  that  the  medium  size
 industries  have  been  closing  down  In
 my  State.  I  have  got  the  figures  with
 me  but  I  have  not  the  time  to  give
 them.  We  have  to  help  these  medium
 size  industries.  How  to  control  the
 big  monopolists,  how  to  actually
 expand  the  pace  of  capital  production
 and  the  public  sector,  all  these  things
 have  to  be  taken  into  consideration.
 On  the  one  hand,  we  see  that  big
 industries  like  the  sugar  industry  are
 given  so  many  concessions,  so  many
 concessions  are  given  to  these  big
 capitalists  and  big  monopolists  in  the
 way  of  taxation  relief  and  other
 things—crores  of  rupees--and  yet
 what  has  happened.  The  prices  have
 not  fallen  down  and  huge  profits  have
 been  accumulated.  At  the  same  time,
 we  have  seen  retrenchment  both  in
 textiles  and  the  sugar  industry.  We
 see  that  the  question  of  labour  insur-
 ance  has  not  been  tackled.  I  believe
 a  Committee  has  been  set  up.  That  is
 all  we  did.  We  do  not  know  when  it
 will  come  into  force.

 When  we  talk  about  peaceful
 approach,  the  peaceful  approach  must
 be  judged  from  the  point  of  view  of
 an  objective  and  that  objective  must
 be  to  see  that  the  inequalities  are
 removed  that  the  poorer  sections  and
 the  labourers  and  the  workers  and
 peasants  get  a-fair  deal.  Those  who
 are  well  placed  will  have  to  be  curb-
 ed  by  peaceful  means,  certainly,  but
 if  peace  is  not  to  be  there,  it  has  to
 be  done  with  controls.  That  has  to  be
 done  by  the  State  and  that  is  what
 we  want  to  see.  There  is  no  question
 of  socialism.  We  are  far  far  from
 socialism,  Even  within  the  capitalist
 system  we  can  have  certain  improve-
 ments  and  that  is  what  we  want  the
 Government  to  go  ahead  and  do.

 डाक्टर  राम  सुभा  सिंह  :  में  बहुत  ध्यान  से

 सुन  रहा  था  आर  समझ  रहा  था  कि  कम  से  कम

 कोई  फंसा  सुझाव  आयेगा  फक  हिन्दुस्तान  मैं  केर

 का  जो  बोझ  बहुत  ज्यादा  हो  रहा  हैं  उंस  में

 कभी  की  जाय  ।  लोकेश  बैंसी  कोई  सुझाव  नहीं

 आंच,  इसलिये  मुझे  कुछ  कहना  हैं  ।
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 aa  संशांधन  बहुत  मामूली  हैं,  आर  वह  इस
 प्रकार  हैँ  :

 That  for  the  original  motion,  the
 folowing  be  substituted:

 “This  House,  having  considered
 the  Progress  Report  of  the  Five
 Year  Plan  for  the  year  I953-54.  is
 of  the  opinion  that  in  view  of  the
 fall  in  prices  of  agricultural  com-
 modities,  proporfional  reduction
 should  be  made  in  the  irrigation
 and  other  agricultural  taxes
 which  have  been  enhanced  due  te
 the  Five  Year  Plan.”

 यह  प्रस्ताव  मेँ  इस  लिये  रखत्ता  हूं.  चूंकि
 अभी  नन्दा  जी  ने  जौ  मांढ़ण  दिया  या  प्लैनिंग
 कमीशन  वगैरह  से  बाज  बाज  मौकों  पर  ॉ
 वक्तव्य  दिये  जाते  हैं,  उन  से  यह  ज्ञात  होता  हूँ
 पीक  उन  ल्ञांगाँ  को  वास्तविक  (स्थिति  का  पता
 नहीं  हैं  >  अभी  नन्दा  जी  ने  कहा  कि  हाल  मेँ  ही
 चो  इंवलपमेन्ट  कांसल  की  बैठक  हुई  थी
 उस  मां  सभी  स्टंट्स  के  चीफ  मिनिस्टर  वर्ग रह
 थे  1  उस  में  उन  लोगों  ने  बताया  कि  हर  प्रकार
 के  टैक्सेज  बढ़ाये  जायें  ऑर  उस  का  नाम
 उन्होंने  रक्खा  एन्हॉन्स्म॑न्ट  आफ  पीद  बेटरमेन्ट
 टैक्स,  वाटर  टैक्स,  सरचार्ज  आन  लेंड  एवेन्यू,
 ब्गॉरह  बर्ग रह  ।  हँसी  बातें  को  उन्होंने  कहा  i
 अभी  बीकानेर  के  महाराज  ने  जिस  बात  को  यहां
 कहा  अर्थात्‌  यह  क  घूसखोरी  बहुत  बढ़  गई  हें
 आर  शायद  प्लानिंग  कमीशन  का  ध्यान  इस  तरफ
 कम  गया  हैं.  मेँ  इस  बात  का  पूर्णतया  समर्थन
 करता  हूं  ।  जौ  पहली  पंचवर्षीय  योजना  बनाई
 गई  उस  माँ  यह  शामिल  ¢  कि  यहां  के  उन
 अफसरों  कौ  तरक्की  न  दी  जाय  बल्क  उन  के
 विरुद्ध  आवश्यक  कार्रवाई  की  जाय  जो  घूस खारी
 या  र  प्रकार  क॑  भष्टाचार  के  जलीय  जवाबदेह  हो  f
 लीक  इस  रिपोर्ट  में  अब  तक  मुझे  इस  की
 कोई  चर्चा  नहीं  मिली  i  आज  यहां  पर  एक
 सवाल  आया  था  उस  सवाल  के  जवाब  में  उपमंत्री
 महोदय  ने  कहा

 हर

 उन  का  एसी  बातोंको
 पता  नहीं  हैं  ।  a  माँ  कहता  हूं.  कि
 द्लैनंग  कमीशन  को  मौजूदा  वस्तुस्थिति  का,
 वास्तविकता  का  पता  नहीं  हैं '
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 [डाक्टर  शाम  सुभग  सिंह)
 जब  माँ  टेक्स  के  बार॑  में  यह  कहता  &  फक,

 टेक्स  को  कम  किया  जाना  चाहिये  तो  में  यह
 मी  कहता  &  कि  कस  में  वर्दी  स्थिति, ;  की

 जानकारी  किये  बर्गर  की  गई  ।  यादि  प्लैनिंग
 कमीशन  को  इस  बात  का  पता  होता  कि  हिन्दू,
 स्तान  की  किन  किन  नहरों  में  उत्तना  पानी
 नहीं  मिलता  हैं  जितना  पानी  मिलना  चाहिये,
 या  किन  कठिन  क्षेत्रों  में  जहां  पर  ट्यूब.  वेल्स
 सरकार  की  आंख  सं  या  पंचवर्षीय  योजना  क॑
 अन्तर्गत  लगाये  गये  उन  मेँ  कितने  वर्ग  फुट
 पानी  बने  की  व्यवस्था  की  जानी  चाहिये  थी  जर
 कितने  वर्ग  फुट  पानी  किसानों  को  मिलता  हैं,
 शादी  इन  सत्र  बाता  का  पत्ता  उन  अफसरों  का
 होता  या  दूसर॑  लागी  को  चाहे  वेह  मंत्री  हाँ  या
 प्लौनंग  कमीशन  के  मेम्बर  हाँ.  पता  होता  तो
 बे  छलांग,  इस  कर  का  न  बढ़ाते  |  में  अपने  यहां
 की  बात  कहता  हां  ।  हमार॑  यहां  जहां  एक  चंट
 #  35,000  वर्ग  फुट  पानी  मिलता  था  वहां  अब
 कंवल  Goce  वर्ग  फट  पानी  मिलता  हैं  ।  तो  यो
 ही  चिना  किसी  बात  को  जाने  हुए  कर  की  वृद्ध
 हो  गई  हैं  |  इसी  प्रकार  वाटर  रस  की  भी  वृद्ध
 इतने  प्रोत शत  दो  गई  क्योंकि  पानी  कम  मिलता
 #  1  इसी  प्रकार  सम्पूर्ण  दंश  में  कहीं  २००  प्रदत्त-
 शत  और  कहीं  ३००  प्रितशत  इस  हॉक्स  की

 बद्  की  गई  २६४९,  ९६४२  आर  ९६४२  में  -  उस
 को  साथ  किसानों  पर  आर  भी  तरह  तरह  के  टैक्स
 लगाये  गये  a  हमार॑  फाइनेंस  फैमानिस्टर  साहब,
 जों  यहां  से  इस  समय  चले  गये  हैँ,  हर  साल  एक
 कचटदूठी  पढ़ते  हैं  फक  फलां  किसान  ने  बहुत
 खुशी  से  ४  रण  मंजे  हैं  i  लोकिन  चांदी  वे  मुझ  से

 पूछते  ऑर  यादि  व॑  कार्रवाई  करने  को  तयार
 होते,  वे  कक  समय  हम  लागों  को  ते  तो  माँ
 उन  को  हजारों  कैचादिद्डयां  जिनका  सरोकार
 फाइनेंस  मिनिस्टर  के  अफसरों  जोर  तम्बाकू
 बोने  वाले  किसानों  से  हैं  दिखाता  तक  किस
 प्रकार  से उन  अफसरों  द्वारा  हिन्दुस्तान  भर  के
 रिक सा नाँ  को  सताया  जाता  हैं  आर  वे  किस  प्रकार
 से  घूस  लेने  क॑  लिये  'किसानों  को  तबाह  आर

 .“ बरबाद  करते  हैं  a  इस  के  अलावा  ऑर  भी  जफर
 ्  जहां  सक  प्रति  देने  अर्थात  पाएंगे  सेट्स
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 का  सवाल  हैं,  कहां  पर  कितना  पानी  मिलना
 चाहियें  या  किस  को  ट्यूब  वेल  लगाना  चाहिये,
 इन  बाता  का  पता  उन  लोगों  को  नहीं  होता  i
 ब्लॉगर  रिपार्ट  में  खच  के  सम्बन्ध  में  लिखा

 आ  हैं  कि  केवल  ४०"  प्रतिशत  रूपया  ही  खर्च
 हुआ  मंत्री  महोदय  ने  भी  कहा  कीक  इस  पर
 उन  को  भरोसा  हैं  कि  हमारी  ज्रांगूस  बहुत
 अच्छी  चल  रही  हैं  जर,  बहुत  कम  खर्च  हुआ
 हैं  ।  हम  को  भी  दो,  चार  कम्युनिटी  पजेक्टस
 के  दुखने  का  मौका  मिला  हें  ।  ज्यादा  खर्चे  का
 हिस्सा  एस्ट्ॉब्लिशमेल्ट  पर  जाता  हें

 आंकना  चाहिये  कि  उस
 खर्चे  का,  एंचीवम॑न्ट  क्या  हें  t  cart  फाइनेंस
 मिनिस्टर  या  बन्दा  जी  यदि  एंचीवमन्ट  बताते
 सके  कितने  प्रोत्तशत  वहां  क॑  लोगों  को  सन्तोष
 हुआ  तां  अच्छा  होता  याद  वह  यह  बतलाते  शक
 उन  के  काम  में,  उन  क॑  कार्यक्रम  में  कितनी
 तरक्की  हुई  तब  तता  हम  को  कड  सन्तोष  हो
 सकता  था  लेकिन  उन  का  आंकडा  यह  कि
 हम  ने  ४०  प्रोत्तशत  खर्च  किया  आर  खर्च  करने
 की  मशीनरी  हमारी  बहुत  संतोषजनक  रूप  से
 काम  किये  जा  रही  हैं  '  हम  उन  के  इस  सन्ता
 का  बहुत  नागवार  मानते  हैं,  क्योंकि  उन्हीं  सब
 आदमियां  क॑  कारण  हमार  ऊपर  कर  का  बोझ
 इतना  बढ़ा  जाता  हैँ  ।
 [Panpit  THakur  Das  BuarGava  in  the

 Chair]
 अब  आज  मां  हमारा  प्रस्ताव  हैं  उस  a

 अनुसार  एग गर कल्चरल'  प्राइसेज  में  जो  कमी  ड
 हैं  उस  अनुपात.  को  माँ  लेना  चाहता  हूँ  -  आज
 बन्दा  जी  ने  कहा  था  कि  हम  को  अब  फूड  नहीं
 इम्पोर्ट  करना  पड़  रहा  हैं  ऑर  हमारी  उपज  बढ़
 गई  हैं  |  खाना  अब,  बाहर॑  से  नहीं  मंगाना  पढ़ता
 हैं  इस  का  श्रेय  ता  किसी  असर  ब्यक्ति  को  हूँ
 ऑर  डस  क॑  लिये  भी  फक  हमार॑  कॉौल्टवेटर्स
 इतना  सहयोग  सी  रहे  हैं  L  प्कीनंग  कमीशन
 इस  के  लिये  अपनी  पीठ  नहीं  हाँक,  सकता.  फक
 क्यों  हमारा  फड़  प्रोडक्शन  बढ़ा  1  हां.  इतना
 जरूर  हैं  उन  लोगों  ने  गोदियों  को  बांधा  जार
 क़  सर  कार्रवाइयां  भी  की  |  लोकल  इस,  का
 ज्यादा  श्रेय  'कीवर्ड  साहब  को  हैँ.  ।तह्स  का
 शेष  प्रकट  को  4  हैं,  क्योंतिक:.हर्जा  ज्यादा
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 हुई  ।  में  पहले  टैक्सों  को  ही  लेता  हूं  |  इन  से
 कल्टीवेटर्स  पर  बहुत  बोझ  पड़  गया  हैँ  |  ऊख
 का  ही  सवाल  ले  लीजिए  |  पहले  जहां  इस  के
 कत्ए ८  या  ६  रूपये  प्रीत  एकड़  सिचाई  के  चने
 बढ़त  थे  अब  ९५  रुपये  बने  पड़ते  हैं  |  इस  के
 इलावा  लॉड  एवेन्यू  ऑर  बेटरमॉंट  चार्जेज  भी
 ने  पढ़ते  हैं  ।  इस  तरह  से  इस  की  कास्ट  आफ
 ओशन  पांच  गुना  बढ़  गई  हैं  t

 Shri  Meghnad  Saha  (Calcutta—
 North-west):  May  I  draw  your
 attention  to  the  fact  that  very  few
 Ministers  are  there  present  in  the
 House—the  Ministerial  Benches  are
 empty?  Would  you  kindly  see  that
 Ministers  are  present  on  this  impor-
 tant  discussion?

 Mr.  Chairman:  The  Deputy  Minis-
 ter  of  Planning  is  taking  notes.

 Shri  Punnoose  (Alleppey):  It  does
 not  leok  nice  that  Parliament  is
 attended  only  by  Deputy  Ministers.

 Mr  Chairman:  Shri  Nanda,  the
 Minister  of  Planning,  was  here  for  a
 long  time  and  he  has  gone  out  for  a
 short  time.

 An  Hon.  Member:  This  is  lunch
 time.

 Mr.  Chairman:  It  does  not  matter
 because  the  Deputy  Minister  is  there
 taking  notes  for  him.

 lo  राम  सुलग  सिंह  :  तां  में  कह  रहा  था
 पैक  किस  तरह  से  ऊख  की  कास्ट  आफ  प्रोडक्शन
 बढ़  गई  हैं  आर  इस  में  चार  या  पांच  गुना  की
 द्धि  हौ  गई  हैँ  1  वाटर  रंट  बढ़कर  ४४  रुपया
 हो  गया  हैं  ऑर  बंटरमेट  शाजिद  आर  लड
 एवेन्यू  इस  के  इलावा  हें  |  इसी  तरह  से  धान  की
 सिंचाई  के  लिए  पहले  ५०,०००  गैलन  पानी  दोने
 के  ८  रू०  ५  ao  लिए  जाते  थे  लेकिन  अब
 ax  रुपये  लिए  जाते  हैं  ऑर  बेटरमॉंट  चार्जेज
 आर  लॉड  रेवेन्यू  अलग  लिया  जाता  हैं  1  इतना
 ही  नहीं,  चौसा  कि  महाराजा  साहिब  ने  अभी
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 कहा,  अफसर  भी  बहुत  ज़्यादा  ज्यादतियां  करते
 हैं  ऑर  बोर  रिश्वत  ॥लए  बात  ही  नहीं  करत॑  ।
 में”  एक  छोटी  सी  मिसाल  आप  के  सामने  रखना
 चाहता  &  i  एक  "किसान  को  अपनी  जमीन  को
 सिंचाई  के  लिए  एक  रुपया  प्रीत  एकड़
 आंव रसी यर  को  जर  आठ  आना  प्रीत  एकड़
 आपरेटर  को  द॑ना  पढ़ता  हैँ  ।  आंव रसी यर  की
 तरफ  से  यह  भी  हुक्म  हो  जाता  हैं  कि  एक  बीघा
 जमीन  में  पं  भी  धान  पदा  हो  वह  उसक॑  घर
 पहुंचा  दिया  जाए  ।  याद  वह  फंसा  नहीं  करता  ता
 कई  तरीकों  स॑  हें रन  किया  जाता  हैं,  उस  को
 समय  पर  पानी  नहीं  गदिया  जाता  जार  जब  किसान
 देखता  हें  फके  उस  के  खेतों  को  पानी  नहीं  मिल
 रहा  हैं  ऑर  उसके  खेत  सूख  रहे  हैं  ता  उसे
 स्वभावतः  बड़ा  दुःख  होता  हैं  ,  उस  पर  भी  उससे
 कहा  जाता  हैं  कि  तुम्हें  कानून  क॑  अनुसार
 पेनल्टी  द॑नी  होगी  |  इन  सब  बातों  की  तहकीकात
 कराई  जानी  बहुत  जरूरी  हैं  |  आब  हमार
 किसानों  की  हालत  क्‍या  हैं  ।

 यू०  पी०  की  पार्ट  मेर  सामने  हैं  ऑर  उस
 में  दर्ज  हैं  कि  पांच  प्रितशत  को  खाना  पीना
 मिलता  हैं  ऑर  बालियाँ  की  हालत  बहुत  खराब
 हैं  ।  उन  पर  जो  कर्जा  हैं  उसका  भार  व॑  सहन
 नहीं  कर  पा  रहे  हैं  a  अगर  कोई  एक  गाय  बेचने
 के  लिए  जाता  हँ  तो  उसको  डू सक  ९००  रुपय॑  ही
 मिलते  हैं  जब  कक  पहले  उसकी  कीमत  लगभग
 ३००  रुपये  थी  |  अगर  आज  वेह  साड़ी  या  धांत्ती
 खरीदने  जाता  &  ता  उसको  एक  शांति  क॑  पीछा
 तकरीबन  तीन  आने  या  चार  आने  टैक्स  हना
 पड़ता  हैं  ।  इन  क॑  इलावा  लॉड लेंस  लंबाई  जो
 हैं.  ऑर  जिनके  प्रेस  सिर्फ  एक  बैलगाड़ी  ही
 होती  हैं,  उनकी  हालत  र  भी  खराब  हैं  r  कृषि
 पदाया”  के  भाव  गीत  जा  रहे  हैं,  परन्तु  जो
 टैक्स  उन  को  दन  पढ़ते  हैं  उनके  रोस  बढ़त॑
 जा  रहे  हैं  .ऑर  कहीं  कहीं  त्यों  यह  आठ  या  नौ
 गुना  बढ़  गए  हैं  1  इस  के  विपरीत  कृषि  दाया
 के  भाव  ्  आर  कप  रुपये  से  [गिर  कर  ६  रुपये
 प्रतिमा  पर  आ  गए  हैं  1  अभी  तक  इन  सब  चीजों
 की  ओर: ्लॉनिंग  कमीक्षन  का  ध्यान  नहीं  गया
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 [डाक्टर  राम  सुभग  सिंह)

 हैं  आँख  यादि  जल्दी  ही  कोई  कार्रवाई  इस  सम्बन्ध

 मेँ  न  की  गई  तता  सात  खराब  हो  जाएगी  |  इन
 मामला  में  शिव  कदम  उठाने  की  आवश्यकता

 हैं.  7  इसी  क॑  साथ  साथ  प्लैनिंग,  कमीशन  के  हाथ
 में  सभी  चीजें  हैं  ।  इसके  हाथ  में  हेल्‍थ  हैं,

 एजुकेशन  हैं.  आर  एक  दो  ऑर  चीजें  हैँ  ।

 बेलूफेयर  स्टंट  में  यह  माना  जाता  हैं  कि  हम  हर
 आवश्यक  सुविधा  साधारण  आदमी  की  दाँ ।
 साधारण  आदमी  का  हमार॑  दंश  में  एजुकेशन
 का  स्टॉन्डर्ड  बहुत  गिर  गया  हें,'  हेल्‍थ  का  भी

 स्तर  हमार॑  यहां  गिरा  हुआ  हैं  ।  अभी  हाल  मेँ

 यहां  पर  जब  भा  साहब  ने  उस  सम्बन्ध  में  सवाल

 किया  तता  तरह  तरह  को  उत्तर  मिलते  हैं  |  आज

 इस  बात  की  बड़ी  आवश्यकता  हैं  फक  हेल्‍थ  की

 कम  से  कम  सुविधा  गरीबों  को  मिले  -  आज

 जब  प्लैनिंग  कमीशन  इतना  रुपया  खर्च  कर

 रहा  हैं  त्यों  इतना  ता  होना  ही  चाहिये  कि  एक
 गरीब  आदमी  बिना  घूस  दिये  कम  से  कम

 अस्पतालों  मेँ  भरती  हो  सके  -  हम  दखते  हैं  कि

 हमार  दंश  मेँ  शिक्षा  का  स्टन्डर्ड  भी  उसी

 अनुपात  में  शिया  हैं  जिस  अनुपात  में  कि  हमार

 यहां  टैक्स  बढ़  हैं  -  इन  बातों  की  तरफ  हमारा
 आर  सरकार  का  ध्यान  जाना  चाहिये  |

 जहां  तक  अनइम्पलायमेंट  का  सवाल  हैं  हमें
 अभी  यह  सुन कर  बड़ी  खुशी  च्  क  २४

 मिलियन  जॉब्स  सरकार  क्रिएट  करने  वाली

 हैं  जॉ  मार  फाइनेंस  'मिनिस्टर  शायद  काफी

 जाँ बूस  ca  भी  चुक  हैं  c  लोकन  उसके  चलते  एसी

 स्थिति  चॉँद  हुई  हैं  कि  एक  नौजवान  आदमी
 भी  गांव  में  नहीं  रहना-  चाहता  र  जो  लसा

 काम  करने  लायक  होता  हूँ  वह  उसी  दिन  गांव

 से  उड़  कर  सरकारी  नौकरी  का  दरवाजा
 खटखटाने  व  लिये  उड़  जाता  हें,  ऑर  वह  नौकरी
 के  लिये  दरवाजा  क्यों  न  खटखटाये  ।  प्लानिंग

 कर्मी शम  द्वारा  श्रम  को  महत्व  नहीं  दिया  जाता

 कागज  पर  आस्जीक्टव  मेँ  दर्ज  हैं  लकिन

 वास्तव  मेँ  उस  पर  अमल  नहीं  होता  ।  हमार
 कैमनिस्टरों  को  ऑर  प्ली संग  कमीशन  को

 22  DECEMBER  7954  Progress  Reportof  Five  3746
 Year  Plan  for  953-54

 मेम्बरों  को  अपने  पीछे  चलने  वाले  चपरासी  की
 बा  फाइल  लेकर  उनके  पीछे  पीक  उल् लता  हूँ,
 उसकी  आर्थिक  दशा  की  ओर  भी  ध्यान  बना
 चाहिये  आर  जब  तक  हम  श्रम  को  उचित  महत्व
 नहीं  प्रदान  करेंगे  तब  तक  हम  इस  दश  से
 बेकारी  की  समस्या  को  सफलतापूर्वक  दूर  नहीं
 कर  सकेंगे  |  आज  जिस  तरह  की  नींद  पर  चला
 जा  रहा  हैं  उससे  अनइम्प्लायमेंट  की  प्राब्लम
 हल  नहीं  हो  सकती.  क्योंकि  आज  की  हालत  में
 पकवान  काहे  को  हल  चलायेगा,  वह  तो  सरकारी
 नौकरी  की  तरफ  भागंगा  !  किसी  साहब  ने  कहा
 था  कि  हम  चाहते  हैं  कि  अगर  क्य्छ  आदमी
 मोटर  पर  चले  तां  ऑर  दूसरों  को  भी  मोटर  चढ़ने
 को  मिले.  लोकेशन  आज  हमार  यहां  क्‍या  हालत
 हो  रही  हैं  -  आज  एक  आदमी  बड़ी  शान  से

 दसरे  तमाम  आदमियां  को  तबाह  करके  मोटर
 पर  चलता  हैं,  ्तो  हमें  इस  आर्थिक  शोषण  को
 समाप्त  करना  होगा  1  माँ  चावला  कि  जीवन  के
 हर  तंत्र  में  कृषि  क॑  पुत्र  में  और  हर  क्षेत्र  में

 मजदूरी  का  एक  न्यूनतम  वंतन  स्तर  स्थिर  किया
 जाय  कि  उतनी  मजदूरी  अवश्य दी  जाय  आर  एक
 एसा  वातावरण  तेयार  कर  जिसमें  गरीबों  को
 इतनी  आर्थिक  सुविधाएं  प्राप्त  हो  ताक  वह
 अपना  जीवन  यापन  कर  सकें  आर  ताकि  यहां
 के  बसने  वाले  गरीब  लोग  नौकरी  करने  के  वास्ते
 यहां  दिए  पौंड  कर  न  आयें  qd  में!  यह  नहीं  मानता
 पक  किसान  हिन्दुस्तान  के  पिछड़  हुए  हैँ  या
 जैसा  कि  कहा  जाता  हैं  कि  वे  रीएंक्शनरी  हूँ  t
 आज  पीहन्दुस्तान  में  जो  कछ  प्रोगूस हैं  वह
 किसानों  आर  मजदूरों  की  अदालत  ही  हुई  हें
 क्योंकि  याद  किसान  नहीं  होते  तो  शायद  हम
 लांग  र  कोई  भी  यहां  इस  पार्लियामेंट  माँ
 नहीं  होते  ऑर  न  कोई  आन्दोलन  दी  सफल  हुआ
 होता  कैकसी  मी  पार्टी  की  जजों  क्  जड़  हैं  वह
 रिक सा नाँ  अथवा  मजदूरों  क॑  ही  बल  से  हैँ,  पार्टी
 इन्हीं  क॑  ऊपर  चलती  हैं  t  इसलिये  में!  चाहता
 हैँ.  कि  एगी कल्चरल  जनता  के  ऊपर  जितने
 डॉक्स  हैं,  वे  उसी  अनुपात  में  कम  किये  जियों
 जिस  -  अनुपात  में  कृषि  पं दा धाँ  का  मुल्य  जिस
 हँ
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 ‘Shri  Raghotamaiah:  The  speech  of
 the  hon.  Minister  of  Planning  this
 morning  in  commending  the  progress
 made  with  the  Plan,  I  think,  is  a  very
 modest  speech,  because  he  has  not
 only  pointed  out  the  very  many  items
 of  progress  which  we  have  achieved,
 but  also  some  of  the  difficulties  with
 which  the  planners  are  faced.  One  of
 them  he  has  stressed,  and  I  think
 quite  rightly,  and  that  is  unemploy~
 ment.  The  object  of  a  socialist  State,
 as  it  is  commended  to  be,  is  not  only
 to  increase  production  but  also—this
 is  more  important  or  rather  the  ulti-
 mate  objective—to  see  that  there  is
 proper  distribution  and  that  there  is
 an  increase  in  the  standard  of  living.
 The  success  of  the  Plan,  therefore,  is
 to  be  gauged  by  the  measure  in  which
 we  will  increase  the  employment  in
 this  country,  and  the  schemes  that  are
 being  added  on  to  our  First  Five  year
 Plan  with  this  objective  are  to  be  com-
 mended.  But  I  would  suggest  that
 perhaps  a  greater  effort  should  be
 made  in  that  direction  within  the
 period  of  two  years  at  our  disposal.
 Wherever  we  go  we  find  enormous
 number  of  young  people  queuing  up
 for  jobs.  We  have  created  that
 atmosphere  in  the  country  where
 government  service  seems  to  be  the
 be  all  and  end  all  of  a  young  man's
 career.  We  have  got  to  change  that
 atmosphere  and  the  question  arises  as
 to  how  it  can  be  changed.  By.  rapid
 industrialisation  and  by  employing
 all  the  young  men  in  the  new  indus-
 tries  that  will  come  up  in  the  coun-
 try.  But  there  is  one  great  hitch  for
 that,  because  as  stated  by  the  Finance
 Minister  yesterday,  the  Government
 of  India  seem  to  be  thinking  of  pro-
 viding  jobs  which  will  secure  for  a
 young  men  about  Rs.  1,000,  per  year.
 I  do  not  know  how  this  is  going  to  fit into  our  present  pay  structure.  The
 greatest  hindrance,  at  the  present
 moment,  to  the  country’s  progress  is
 the  pay  structure  of  the  government
 servants.  We  have  got  the  colossus  of
 some  people  drawing  Rs.  5,000,  and
 Rs.  10,000.  How  many  jobs  of  that
 category  can  be  created?  It  is  practi-
 cally  impossible.  Even  if  you  create
 I0  million  jobs  wherein  our  young-
 men  can  get  Rs.  i00,  by  itself  it  may
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 be  all  right,  but  when  compared  to-
 Rs.  3,000  and  Rs.  4,000  it  will  lead  to-
 more  dissatisfaction  and  greater  frus-
 tration.

 We  have  got,  therefore,  to  treat  it
 on  a  more  radical  basis.  While  creat-
 ing  employment  we  must  bear  in
 mind  the  economic  structure  of  this
 country.  We  should  not  make  the
 youngmen  who  are  going  to  get  Rs.
 300  feel  that  they  are  not  treated  in
 the  proper  manner  which  they  would
 feel  when  they  find  others  getting  ‘Rs...
 3,000  and  Rs.  4,000.

 The  question  has  been  raised  of
 late  in  a  very  prominent  way  in
 regard  to  the  privy  purses  of  the
 Maharajas.  There  is  a  growing  con-
 sensus  of  opinion  in  this  country  to-
 day  that  the.  anomalies  that  were
 created  by  the  privy  purses  must  be
 rooted  out.  I  would  say  there  is  a
 growing  feeling,  a  consciousness
 throughout  the  length  and  breadth  of
 the  country  that  perhaps  we  have
 made  a  mistake  in  having  allowed
 this  high  pay  structure.  So,  some
 radical  reform  is  called  for.  It  may  be
 by  voluntary  appeal  and  if  voluntary
 appeal  fails  it  may  be  by  legisla-
 tion.  I  would  therefore,  strongly
 impress  upon  the  Government  that
 they  should  take  up  the  question  of
 reducing  the  present  enormous  sala-
 ries  of  government  servants,  while  at
 the  same  time  they  should  go  ahead
 with  further  and  further  increase  in
 employment.

 Sir,  however  many  jobs  more  we-
 may  create,  whatever  further  employ-
 ment  we  may  add,  there  is  one  thing
 which  is  now  eating  the  very  vitals.
 of  the  body  politic  of  this  country
 and  the  earlier  we  cure  it  the  better
 it  will  be  for  the  progress  of  this
 country.  The  Maharaja  of  Bikaner
 has  referred  to  corruption.  I  am
 sorry  to  say  that  corruption  is  on  the
 increase,  corruption  in  every  walk  of
 Public  life,  and  I  do  not  know
 whether  we  are  doing  enough  to  stop
 that  corruption.  The  removal  of  cor-
 ruption  from  the  body  politic  of  this
 country  must  be  taken  up  as  the
 biggest  target  im  our  Plan.  Unless
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 [Shri  Raghuramaih}
 that  is  done,  public  opinion  will
 not  be  behind  any  plan  that  we  may
 put  forward.  Everywhere  there  is  a
 feeling  that  a  good  portion  of  the
 money  that  is  put  into  this  Plan  is
 going  into  the  private  coffers  of  the
 employees  who  are  administering  the
 Plan.

 Shri  Gidwani  (Thana):  May  I  ask
 whether  our  Prime  Minister  believes
 like  that?

 Shri  Raghuramaiah:  I  am  not  the
 Prime  Minister.  I  am  giving  expres-"“7e

 sion  to  my  own  personal  views.
 It  is  no  use  hood-winking  ourselves  ,

 “that  wonderful  -things  are  taking
 place.  They  are  taking  place,  there  is’
 no  doubt.  But  the  public  conscious-
 ness  is  impaired  by  the  feeling  that
 there  is  corruption  everywhere.  In

 every  country  from  which  corruption
 has  been  rooted  out,  I  have  heard  that
 they  have  done  it  as  major  pro-
 gramme  their  plan—a  two  year  pro-
 gramme,  or  three  year  programme  to
 root  out  corruption.  The  most  severe
 punishment  should  be  given  to  those
 who  receive  bribes  and  they-  must

 ‘be  made  publicly  ashamed  of  their
 conduct.  Six  months  imprisonment,  or
 eight  months  imprisonment  for  a  man
 ~who  has  accumulated  some  Rs.  30
 -crores  or  Rs.  40  crores  of  money  by
 “way  of  corruption  is  a  mockery.  I
 would  therefore,  suggest  to  Govern-
 ment  that  they  should  give  the  high-
 est  priority  to  this  and  see  that  cor-
 ruption  is  rooted  out.  Unless  we  root
 out  corruption,  whatever  we  may  do
 will  not  achieve  that  amount  of  pub-
 Jie  approbations  as  it  ought  to  achieve.

 There  is  another  thing  which  I
 would  commend  to  Government.
 ‘Young  people  today  are  not..  only
 without  employment,  but  they  are
 Suffering  from  a  sense  of  frustration
 and  there  is  &  high  sense  of  indisci-
 pline  among  them.  Of  late  we,  some
 of  us,  have  had  the  good  fortune,  of
 visiting  an  institute  here,  the  tur-
 ‘ba  Niketan,  one  of  the  Rehabilitation
 Centres,  wonderfully  organised  by
 cone  6१  “‘otir’  Deputy”  *  Ministers,  Mr.
 ‘Bhonsle.  The  amount  that  is  spent  on
 the  training  given  to  the  young
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 people  there  is,  I  am  told,  very  negli-
 gible.  The  time  factor  involved  is
 very  little;  within  a  period  of  two
 weeks  or  three  weeks,  or  six  weeks,
 they  are  able  to  train  up  a  whole  let
 of  young  people  into  a  disciplined
 life.  That,  Sir,  is  a  thing  which  I
 would  very  greatly  commend.

 We  imust  not  forget  the  fact  that  we
 are  in  a  democracy,  Democracy  has  its
 own  disadvantages.  Many  more  things
 are  possible  in  a  totalitarian  State

 which  are  not  possible  to  us.  To  get
 things  done  under  fear  of  penalty  or “under  fear  of  death  is  easy  in  a  totali-
 tarian  State;  but  in  a  democracy
 everything  has  to  be  done  by  persua-
 sion,  by  training,  by  a  proper  handi-
 ing  of  the  youth  of  the  country.  I
 feel  that  we  have  not  started  in  right
 earnest  about  it.  We  have  got  to  ex-
 Pand  the  scheme  which  is  now  being worked  out  so  wonderfully  well  by
 Mr.  Bhonsle  througout  the  length
 and  breadth  of  the  country,  Young
 people  want  a  slogan.  We  have  got  to
 give  them  a  slogan,  and  unless  you
 give  it,  you  will  not  have  that  youth-
 ful  co-operation  for  your  Plan.

 They  talk  of  economic  equality.  We
 certainly  have  done  something.  This
 Government  has  and  I  feel  is  doing,
 its  very  best  to  achieve  that  economic
 equality  which  is  the  objective  of  a
 socialist  State.  I  am  not  referring
 merely  to  the  Estate  Duty  Act.  Of
 late,  the  returns  are  not  perhaps  so
 very  encouraging.  I  mean  the  land
 reform  to  which  some  of  the  previous
 speakers  have  referred.  Some  of  the
 States  have  limited  holdings.  Some  of
 the  States  are  going  to  limit  holdings.
 But  I  would  stiggest  that  limitation
 of  holdings  of  agricultural  land  is  not

 «the  be  all  and  end  all  of  this  program-
 me.  You  must  at  the  same  time  take
 up  limitation  of  all  other  property.
 It  is  not  fair  to  the  agricultural  class-
 es  that  you  should  limit  only  land
 holdings  and  you  should  not  limit
 éther  acquisitions.  A  man  having
 crores  and  crores  of  rupees,  and  hav-
 ing  several  buildings  ina  City
 untouched;  that  is  not  ‘fair’  to  the
 other  sectors  which  you  are  going  to

 equalise,  we  =
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 Take  companies.  The  amount  and
 the  extent  of  the  dividends  which
 some  of  the  shareholders  get  enor-
 mous:  20  per  cent,  30  per  cent,  40
 per  cent.  In  the  name  of  the  socialist
 State  I  ask  Government  to  see  that  a
 limitation  is  placed  even  on  these
 dividends,  in  the  sarme  manner  as  the
 Government  is  now  trying  to  limit
 agricultural  holdings.

 Ahout  the  minimum  price  of
 agricultural  labour,  I  certainly  agree
 with  some  of  the  previous  speakers
 that  the  ‘time  has  come  for  assuring
 labour  a  minimum  standard  of  living.
 There  are  difficulties  of  course.  Mini-
 mum  wages  for  agricultural  labour
 can  only  be  fixed  when  you  are  in  a
 position  to  fix  the  price  of  agricul-
 tural  commodities.  Yesterday  I  under-
 stood  that  Government  is  contemplat-
 ‘ing  some  kind:  bf  a  prize:  fixation  for
 some  of  the  sagricuityral  products  like
 maize,  etc.  I  would  suggest  that  they
 should  fix  the  minimum  price  for  all
 agricultural  commodities  and  that
 will  facilitate  the  fixing  of  minimum
 wages  for  agricultural  labour.

 Sbyi  Heda  (Nizamabad):  But  not  as
 low  as  they  are  reported  in  the  papers
 —Rs,  5-8  per  maund  of  jowar.
 2  P.M,

 Shri  Raghuramaiah:  The  price  fixed
 must.be  reasonable.  The  prices  must
 enable  the  agriculturists  to  make  both
 ends  meet.  It  must  be  econcmical.  As

 a  matter  of  fact.  we  are  very  proud  of
 the  achievements  of  the  Planning
 Commission  in,  having  increased  food
 production.  But  what  is  happening?
 In-some  of  the  States,  the  price  of
 agricultural  produce  has  gone  down
 enormously..  It  is  slowly  becoming

 uneconomical  for  agriculturist  to
 raise,  for  instance,  paddy  in  that  part

 of  the  country  from  which  I  come.
 Therefore,  in  fixing  a  minimum  price
 for  agricultural  products,  I  entirely
 agree  with  some  of  my  friends,  we
 should  see  that  the  prices  are  econo-
 mical  to  the  agriculturists.  In  com-
 menting  thus  upon  agricultural  prices,
 it  is  not  my  object  to  take  away  the
 approbation  which  is  certainly  due  to
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 the  work  that  has  already  been  dane
 by  the  Planning  Commission.  The
 work  is  enormous.  There  has  been  4
 general  public  awareness  of  the  fact
 that  we  are  going  ahead.  There  are
 difficulties,  of  coupse,  and  the  greatest
 thing  which  the  Planning  Commission
 has  so  far  done  is  to  make  the  public
 realise  that  planning  is  not  such  aD
 easy  thing,  that  it  is  a  very  difficult
 process,  espegially  when  so  many
 crgres-.of  people  are  involved  It  is:
 easy,  of  course,  to  decry.  I  yas  think-
 ing  that  probably  the  greatest  menace,
 the  greatest  danger  to  the  success  of
 the  Five  Year  Plan  is  not  any  defect
 or  default  on  the  part  of  the  Govegn-
 mgnt.  but  the  existence  of  what  I
 would:  call  a  sixth  column  in  the  coun-
 try.  I  call  it  sixth  column  because  we
 have  already  heard  of  the  fifth  column
 In  war-time,  if  a  national  of  a  country
 helps  the.  nationals  of  oVher  countries
 by  espionage,  he  is  said:  to  indulge  in
 fifth  column  activities.  In  peace-time,
 time  in  time  out.  when  certain  people
 g0  on  decrying,  go  on  criticising  what-
 ever  comes  in  the  name  of  their  coun-
 try,  whatever  the  country  has  achiev-
 ed,  and  if  that  becomes  a  habit,  well,
 the  person  who  acquires  that  habit  ig —I  would  call  him—a  member  of  the
 sixth  column.  Unfortunately,  those  of
 us  who  have  been  outside  this  country
 lately  have  come  to  realige  that  there
 are  a  good  many  members  of  the  sixth
 eolumn  in  this  country.  Of  late,  one
 of  our.  friends  .had  been  to  Russia
 Having  gone  there,  he  has  written
 some  love  letters  to  some  people  in
 this  country,  and  in  those  love  letters,
 he  has  stated  that  the  so-called  dams.
 in  India  are  just  like  municipal  drains
 when  compared  to  the  big,  the  wonder-
 ful  dams  that  are  being  built  in
 -Russia.  Well,  it  is  a  shameful  state-.
 ment.  I  do  not  know  whether  that
 gentleman  has  toured  this  country  and
 seen  the  wonderful  things  that  are
 being  done  in  this  country...

 श्री  विभाग  मिथ  (सारन  व  चम्पा रन)
 जिन्होंने  पत्र  लिखा  हें  मेँ  उन  ay  माम  जानना
 चाहता  है,  ।  ae  ak
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 Shri  Raghuramaiah:  It  is  unneces-
 sary  to  mention  names,  nor  is.  it
 possible  for  me  to  do  it.  because  there
 are  so  many  of  them  going  out  every

 “day  and  trying  to  decry  the  greatness
 and  glory  of  this  country.  I  happened

 ito  mention  this  because  in  some  coun-
 tries  which  we  happened  to  visit,  some

 .people  told  us--they  told  me  parti-
 ularly—that  some  people  decry  our
 country  and  that  they  are  our  own  na-
 tionals.  They  say:  “Your  own  na-
 stionals  come  and  tell  us  that  you  are
 doing  nothing.  that  your  Government

 is  wasting  money  and  that  there  is
 terrible  distress  and  dissatisfaction
 -among  the  people”.  In  view  of  the
 ibell  you  have  rung,  Sir,  I  shall  close
 my  speech  with  the  remark  that  while
 we  should  be  proud  of  the  achieve-
 ments  which  the  Planning  Commission
 -has  made,  this  is  not  the  time  for  any
 complacency.  We  should  certainly  do
 नम  bit  more  to  create  employment  in

 the  ccuntry,  to  create  that  amount  of
 @ublic  confidence  and  public  co-oppra-
 tion  without  which  it  would  be  im-
 wossible  for  any  Plan  to  succeed.

 Shrimati  Iarkeshwari  Sinha  (Patna
 ‘East):  I  would  have  liked  the  Finance
 Minister  or’  his  deputies  to  be  present
 -here  because  I  would  like  to  deal  with
 the  financial  aspect  of  the  progress  re-

 iport  of  the  Five  Yesr  Plan,  but  unfor-
 tunately  they  are  not  here.  There  is
 no  doubt  that  India’s  achievements  in
 the  first  three  years  of  the  Five  Year

 -Plan  which  have  been  reviewed  in  the
 Planning  Commission's  progress  re-
 port  of  ‘1953-54,  are  very  commendable
 in  the  spheres  of  agriculture  as  well  as
 Andustry.  Agricultural  production  has
 vastly  increased.  I  do  not  agree  with
 the  hon.  lady  Member  who  spoke  ear-

 ‘lier  that  agricultural  production  has
 increased  only  due  to  the  weather
 conditions.  This  is  not  a  fact.  Nobody

 can  challenge  this  fact  that  berause
 of  the  increase  in  fertilisers,  because
 of  the  scientific  methods  of  production,
 agricultural  production  has  increased.
 Even  in  foodgrains,  the  target  that
 was  fixed  for  the  Five  Year  Plan  has
 been  exceeded  during  the  course  of
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 three  years.  Two  more  years  are  left
 still  to  have  more  and  more  produc-
 tion  of  foodgrains,  and  I  think  in  the
 course  of  the  five  years  this  target  will
 be  very  much  increased,  much  more
 than  what  we  see  now,

 I  now  come  to  the  index  of  indus-
 trial  production.  My  hon.  lady  friend
 made  it  a  point  to  criticise  the  Prime
 Minister  and  the  Finance  Minister  as
 regards  the  figures.  I  was  surprised
 when  she  said  that  the  Government,
 with  all  their  departments  and
 bureaux  could  not  collect  the  figures,
 that  they  have  been  collecting  since
 years  and  years.  But  how  my  lady
 friend  could  be  in  possession  of  such
 vast  resources  as  to  say  that  the  Prime
 Minister  as  well  as  the  Finance  Minis-
 ter  have  made  mistakes.

 Shrimati  Renu  Chakravartty:  J.  is  a
 simple  case  of  multiplication.

 Shrimati  Tarkeshuar!  Sinha:  It  is  a
 very  strange  case  of  multiplication!  |
 want  to  tell.  the  House  that  the  index
 of  industrial  production  that  was-  ar-
 rived  at  in  the  base  year,  1948,  was  L05.
 The  hon.  lady  Member  said  that  she
 cannot  believe  it,  because  during  the
 war  period,  the  index  number  was
 very  high.  We  cannot  compare  the
 figures  of  the  war  period  with  those  of
 the  normal  times.  The  war  period  was
 certainly  an  abnormal  period  and  nor-
 mal  times  cannot  be  compared  to
 those  of  abnormal  times.  But  we  can
 find  from  the  present  report  that  in
 1954,  during  the  first  five  months,  the
 index  figure  carrie  to  140,  That  means
 there  was  a  spectacular  rise  in  the-in-
 dustrial  production  also.  Many  people
 have  said  that  agricultural  prices  are
 falling.  I  do  agree  that  they  are  fall-
 ing,  but  we  must  remember  that  with
 the  Korean  war  situation,  the  prices
 went  up  abnormally  high.  The  prices
 have  to,  in  the  normal  course,  come
 down  to  a  certain  extent,  acd  here
 also  they  had  to  come  down.  80,  if  the
 prices  have  come  down  to  a  certain
 extent,  there  is  nothing  to  worry
 about.  I  would  like'the  Members  of
 the  Congress  Party  to  say  that  there
 is  nothing  to  worry  about......
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 Shri  G.  H.  Deshpande  (Nasik  Cen-
 tral):  Why  only  Congress?  She  must
 appeal  to  the  House.

 Shrimati  Tarkeshwari  Sinha:......
 ‘because,  after  all,  the  situation  that  is
 at  present  obtaining  in  our  country
 does  not  indicate  that  the  prices  will
 ‘be  falling  further.  I  only  say  this  to
 ‘the  Congress  Benches  and  not  to  Op-
 ‘position  because  it  is  their  purpose  to
 make  this  issue  a  political  issue.  For
 them  falling  of  prices  is  very  welcome

 ‘because  they  can  make  it  a  political
 issue.  There  is  nothing  for  me  to
 suggest  otherwise  or  make  any
 amends  to  them.

 But  satisfactory  as  all  this  has  been,
 it  must  be  remembered  that  the  main-
 tenance  of  this  rate  of  progress  itself
 would  require  more  resources  than  are
 ai  present  available.  In  reply  to  4
 -question,  the  hon.  Minister  stated  that
 the  size  of  the  Plan  which  was  origi-
 ‘nally  Rs.  2,069  crores  had  to  be  in-
 creased  by  about  Rs.  2l6  crores  in
 order  to  mitigate  this  tide  of  unem-
 ployment.  Accordingly.  the  outlay  of

 the  Plan  in  the  present  schedule,  with
 the  additional  figures,  is  of  the  order
 of  Rs.  2,285  crores.  But  during  the

 three-year  period  which  ended  in
 March,  1954,  the  actual  expenditure
 ‘has  only  been  Rs.  885  crores.  This  is
 really  the  point  where  we  have  to  de-
 vote  all  our  attention.  This  low  level
 of  expenditure  is  very  undesirable,
 ‘during  the  plan  period  and  during  the
 period  of  planned  economy.  The  Cen-
 tre’s  share  accounts  for  Rs.  445  crores
 and  the  States  for  Rs.  440  crores.  Even

 ‘in  ‘1953-34,  the  actual  expenditure  by
 ‘the  Centre  and  the  States,  as  against
 the  budget  provisions  of  Rs.  237  crores
 and  Rs.  176  crores  respectively,  was
 Re.  88  crores  and  Rs.  67  crores  res-
 Pectively.  In  1954-55  a  substantially
 larger  amount  is  porposed  to  be  spent
 —a  sum  of  Rs.  356  crores  by  the  Cen-
 tre  and  a  sum  of  Rs.  26  crores  by  the
 States.  A  large  outlay  of  this,  I  am
 sure,  will  go  to  irrigation  and  power
 projects.

 The  lags  in  expenditure  on  the  Plan
 which  have  come  to  the  light  must  be
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 judged  in  the  context  of  the  circum-
 stances  of  the  last  three  years.  During
 the  first  year  before  the  Plan  was
 finalised  the  budget  was  presented.  In
 the  second  year  there  was  a  slight
 recession  of  the  Indian  economy,  and
 the  whole  energy  of  the  Government
 was  devoted  more  to  stabilise  the  eco-
 nomic  system  than  to  expand  the  eco-
 nomy  and  to  devote  its  attention  to
 the  Five  Year  Plan.  It  was  only  in
 1953-54  that  the  planners  devoted  their
 energy  to  the  implementation  and  ex-
 pansion  of  the  Plan.  Therefore  there
 is  nothing  surprising  in  the  fact  that
 there  was  a  lag  in  expenditure.  And
 we  hope  that  this  lag  will  not  be  there
 in  future.  The  authorities  say  that
 the  lags  were  due  to  the  insufficient
 working  out  of  schemes  in  advance.
 With  regard  to  this  attitude  of  the
 authorities  I  wish  to  say  something.  i
 do  admit  that  allowance  should  ne.
 doubt  be  made  for  teething  troubles.
 But  to  say  that  the  schemes  were  not
 worked  out  in  smallest  details  is  not
 an  excuse:  and  in  future  I  do  not  think
 that  this  should  be  an  excuse  thst  the
 Plan  could  not  be  worked  out  accord-
 ing  to  the  schedule  because  the  details

 of  the  programmes  were  not  worked
 out.  Schemes  should  be  ‘visualised  to
 the  smallest  details  and  the  fullest
 investigation  should  be  made.  It  is  not
 only  for  criticisms  that  the  fullest  in.
 vestigation  should  be  made  but  with
 the  object  of  preventing  recurrence  of
 mistakes,  when  the  plans  go  wrong,
 whether  in  terms  of  money  or  of  time
 Fy

 Some  of  the  defects,  which  accord-
 ing  to  the  authors  of  the  report  have
 caused  delay  in  the  implementation  of
 the  Plan,  include  the  lack  of  availabi-
 lity  of  certain  types  of  equipment.
 Three  vears  have  passed  now  and  I
 do  not  think  it  is  proper  for  the
 authors  of  the  Plan  to  say  there  is  still
 lack  of  material  to  push  forward  the

 ‘Pian.  The  second  aspect  they  have
 pointed  cut  is  that  they  are  faced  with
 the  shortage  of  technical  personnel.
 And  the  third  is  that  they  have  not
 been  able  to  set  up  and  put  the  ad+
 ministrative  machinery  into  gear.
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 {Shrimati  Tarkeshwari  Sinha]
 I  am  very  happy  to  know  that  they.

 are  trying  to  devote  their  attentign.to
 increase  the  technical  personne!  in  the.
 country.  But  to  say  that  the  adminis- trative  machinery  has  not  been  put
 into  gear,  I  do  not  think  can  be  a  good
 excuse..  The.  country  is  not  going  to
 take  it  as  a  good  excuse.  Most  of  the
 Members  have  raised  this  point  that
 the  attention  of  Planning  Commis-
 sion  must  be  directed  towards  putting the  administrative  machinery  in  gear.
 There  were  questions  by  some  bon.
 Members  and  I  could  see  the  anxiety
 of  the  Members  of  Parliament  who
 wanted  to  express  the  feeling  that  the
 officers,  the  administrative  machinery
 is  not  co-operating.  They  are  not  pre-
 judiced  agaitist-  theuofficers.  But  I  am
 sorry  to  say  that  the  ~hon.  Minister
 when  answering  the  quesiion  said  that
 nothing  objectionable  has  been  receiv-
 ed  so  far.  They  are  not:  supposed  to
 be  a  body  who  should  be  sitting  dle
 in.  this  matter.  Is-it  a  business  of  a
 Member  of  Parliament  to  go  and  re-
 port  about  the  misconduct  or  .Jack  of
 co-operation  of  the  administrative
 machinery  to  a  Ministry?  It  is  an
 indication,  a  proof  of  the  feeling  ip the  country  that  the  country  is  not
 inspired  with  the  ‘progress  of  the  pre-
 sent  administrative  machinery,  Jn
 spite  of  the  Plan—and  I  really  feel
 that  the  Plan  as  it  is  put  before  the
 country  is  highly  commendable,  I  am
 prouti  to  feel  that  no  country  in  the
 world,  in  a  democratic  set-up  has  put forward  such  a  comprehensive  and
 scientific  plan—but  to  say  that  the
 administrative  machinery  is  not  in
 gear  is  not  a  good  excuse,  and  I  think
 the  whole  attention  of  the  authorities
 should  be  directed  to  that  aspect.

 There  is  another  aspect,  namely
 shortfall  in  resources.  Even  the  Fin-
 ance  Minister  in  his  speeches  year  in
 and  year  out  has  said  that  there  has
 been  shortfall  in  resources.  And  the
 States  are  rather  more  guilty  in  this
 respect  than  the  Centre,  The  Centre
 is  expected  to  raise  during  the  ‘1951-56
 period  Rs.  726  crores.  It  has  raised
 Rs.  324  crores  over  the  three  year  per
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 iod,  and  4  think  at  this  rate  it  could  र
 raise  Rs.  540  crores  over  the  five  year
 period.  The  States  are  expected  to
 raise  Rs.  532  crores  during  the  Five
 Year  Plan  period.  But  so  far  they  bave-
 raised  during  the  period  under  review
 only  Rs.  22  crores.  At  this  rate  they.
 wotild  be  able  to  raise  only  Rs.  353
 crores  over  the  five  year  period.  We
 have  seen  that  the  Centre,  during.
 these  three  years,  had  to  devote  its.
 energy  for  providing  funds  for  Central
 purpdtés  as  well  as  for  State  purposes.*
 Almost  all  the  States  have  been  de-
 manding  resources  without  providing
 the  resources  that  they  themselves.
 have  been  allotted  to  provide  under
 the  Plan.  Although  the  States  have  so.
 far.  received  Central  assistance  to  the
 tune  of  Rs.  22  crores,  they  had  to  rely
 to  the  extent  of  about  25  per  cent  of
 their  share  of  expenditure  under  the
 Plan,  on  depletion  of  cash  reserves and  inerease  in  short-term  indebted-
 ness.  .  Therefore  the  report  rightly”
 holds  that  financing  in  this  manner  of
 asmuch  as  25  per  cent  of  the  Plan  at
 the  low  levels  of  expenditure,  record-
 ed  in  the  Plan  in  the,  first  three  years, | is  a  matter  which  must  cause  concern.
 The  Plapners  have  properly  realised
 the,  importance  of  this  matter  and  I hope  that  they  will  devote  their  ener-~
 gies  to  see  that  this  shurtfall  of  ex-
 penditure  in-the  Plan  is  not  there.

 I*havé  so  many  other  points  to-
 make,  but  as  the  time  is  not  there  I
 will  not  take  the  time.  of  the  House:  -~«

 Shri  so  s.  More  (Sholapur):-  We
 were  not  very  enthusiastic  about  the
 effects  of  the  Five  Year  Plan;  not  be-
 cause  we  belong  to  the  Opposition  but
 because  of  the  way  in  which  the  Plan
 was  framed  and  because  the  objective
 cofiditionsexpectedl  for  the  fruition  -ef
 the  Plan  were  not  existing.  We  feel
 that  the  hundred  and  one  problems
 with  which  we  are  faced  do  require
 very  serious  consideration,  a  sort  of
 consideration  which  is  beyond  party
 affiliations.  But  unfortunately  th®
 problems  of  this  country  are  being
 utilised  for  party  purposes.
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 Leaving  that  aside,  the  real  problem
 is  to  consider  whether  the  schedule
 framed  by  the  Five  Year  Plan  is
 implemented  or  not,  whether  certain
 results  which  they  anticipated  as  the
 Plan  goes  on  unfolding  itself  are  being

 concretised  or  not.

 Take  for  instance  corruption.  The
 Five  Year  Plan  stated  that  there  is
 rampant  corruption  and  that  we  will
 have  to  carry  on  a  continuous  war
 against  corruption.  What  is  the
 nature  of  this  war,  this  report  has  not
 given  us  any  information  about.  That
 is  one  aspect.

 Then,  securing  public  co-operation.
 Because  the  soul  of  a  Five  Year  Plan
 it  it  is  really  to  do  some  good  to  the
 country  must  be  the  voluntary,  enthu-
 siastic  co-operation  of  the  people.  No
 country  in  this  world  has  succeeded.  in
 implementing  any  Plan  worth  ~the
 name  without  securing  such  co-opera-
 tion,  What  do  we  find?  we  find  that
 this  Five  Year  Plan  is‘left  to  the  ten-
 der  mercies  of  inefficiency,  incompe-
 tence  and  the  wasting  habits  of.  a
 bureaucracy.  This  is  not  carrying  on
 the  Five  Year  Plan  with  the  co-opera-
 tion  of  public.  It  is  only  bureaucra-

 tising  the  administration  working  out
 the  Plan.  Naturally,  what  we  find  is
 growing  corruption.  Instead  of  creat-
 ing  more  food  and  more  jobs  for  the
 unemployed,  we  are  adding  to  the
 corruption  and  inefficiency.  Therefore,
 if  we  say  that  we  are  not  satisfied
 with  the  results  of  the  Five  Year  Plan,
 no  one,  even  no  Congress  member  can
 say  that  we  are  saying  this  because
 ‘we  happen  to  belong  to  this  side  of  the
 House.

 I  do  not  want  to  utilise  my  time  by
 traversing  over  a  larger  number  of
 areas  than  I  should.  I  propose  to  pin-
 point  the  agricultural  conditions  that
 are  obtaining  in  this  country.  A  sepa-
 rate  chapter  was  devoted  in  this  big
 tome  for  the  purpose  of  developing
 sgriculture,  particularly  for  solving
 the  food  problem.  In  this  Plan,  on
 page  180,  it  is  said:
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 “A  policy  of  price  stabilisation
 must  have  in  view  certain  maxi-
 ma  as  well  as  certain  minima.  At
 a  time  when  the  economy  is  sub-
 ject  to  inflationary  pressures,  the
 emphasis  is  inevitably  on  the
 maintenance  of  the  maxima.  But,
 if  the  trend  of  prices  is  persistent-
 ly  downward,  a  system  of  controls
 with  defined  procurement  prices
 can  be  used—indeed  should  be
 used—to  safeguard  the  interests
 of  the  producers  by  preventing
 prices  from  falling  unduly.  Judi-
 cious  purchases  by  Government  at
 defined  prices  are  thus  an  excel-
 lent  device  for  establishing  prices
 and  for  evening  cut  to  some  ex-
 tent  inter-State  disparities.”
 I  shall  be  more  justified  in  asking

 whether  this  para  of  the  Five  Year
 Plan  has  been  implemented.  You
 know  that  when  céatrols  were  remov-
 ed,  we  feared  that  there  will  be  a  rise
 in  agricultural  prices.  Because,  that
 happened  in  I947  when  the  controls
 were  raised.  When  these  controla
 were  removed,  immediately  there-
 after,  Shri  H.  N.  Mukerjee  did  table
 an  adjoumment  motion  in  order  to
 invite  discussion  about  the  enormous
 rise  in  prices.-  Unfortunately,  instead
 of  an  inordinate  rise:in  prices,  which
 would  hit  the  consumer  hard,  we  find
 a  precipitate  fall  in  agricultural  pri-
 ces.  What  is  the  fate  of  this  agricul
 tural  community?  I  am  spéeking-  with
 great  feeling,  because  the  agricultural
 community  forms  a  very  large  section
 of  the  picture.  Out  of  36  crores  of
 people,  about  24  crores  live  on  agri-
 culture,  to  put  it  properly.  Most  of
 them  are  small  peasants.  What  is
 their  fate?  Shri  Jawaharlal  Nehru  has
 on  many  occasions  said  that  the
 peasant  in  India  js  the  most  neglected
 creature.  It  is  the  middle  classes  who
 are  in  power.  The  middle  classes  are
 controlled  by  the  vested  interests.  The
 industrialists  and  manufacturers  from
 merely  a  fraction  of  our  population.
 Still,  their  interest  is  becoming  the
 predominant  interest.  Everybody  talks
 about  capital  formation,  talks  about
 incentives  to  industry.  Is  it  not
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 necessary  that  we  should  see  that
 even  the  agriculturists  get  some  in-
 centive?,  Have  they  been  created  by
 God  as  automatic  machines  which  can
 work  without  the  petrol  of  incentive?
 That  is  my  question  to  the  Treasury
 Benches.  What  is  the  fate  of  our  agri-
 culturists  due  to  the  falling  prices?  I
 am  referring  to  the  Reserve  Bank  of
 India  Bulletin  for  November,  I954
 which  gives  index  figures  of  prices.
 You  will  find  the  figures  there
 are  very  instructive.  The  pri-
 ces  of  rice,  wheat,  gram  have  gone
 down.  Only  tea  has  shown  some  ac-
 cretion.  Otherwise  there  is  fall  in  the
 prices  to  the  tune  of  6.8  points  in  the
 case  of  rice,  7.6  in  the  case  of  wheat,
 35.8  in  the  case  of  gram,  13.1  in  the
 case  of  gur  and  0°3  in  the  case  of
 sugar.  Take  for  instance  industrial
 Taw.  materials.  The  Prices  of
 cotton  and  jute  have  gone  dcwn;
 the  price  of  groundnut  has  gone  down
 to  the  tune  of  50.4  points.  I  need  not
 give  all  these  figures.  It  is  a  very  dis-
 mal  picture  which  gives  a  feeling  of
 disquiet,  of  something  disastrous
 which  is  going  to  happen  in  this
 country.  What  has  Government  dope
 to  stabilise  the  prices?  That  is  a  very
 pertinent  question  that  one  can  ask.  I
 have  read  in  today's  papers  that  Gov-
 ernment  intend  to  make  some  relief
 purchases:  bajra  at  Rs.  6  8  maund,
 maize  at  Re,  5-8-0  a  maund  and  jowar
 at  Rs.  5-8-0  a  maund.  You  are  aware
 that  the  peasant  has  no  staying
 power.  The  moment  the  crop  is
 gathered,  there  are  so  many  inelastic-
 ally  pressing  claims  which  force  him
 to  take  his  produce  to  the  market.  In
 a  month  or  two,  the  produce  will  have
 gone  into  the  hands  of  the  middlemen
 and  they  will  be  benefitted  by  your
 delayed  schemes.

 In  spite  of  what  the  Planning  Com-
 mittee  has  recommended  and  their
 declaration  that  they  want  to  have  a
 stabilising  machinery  where  a  mini-
 mum  price  shall  be  fixed  and  a  maxi-
 mum  price  shall  be  fixed  and  that
 prices  will  not  be  permitted  to  go  peasants.  Look  at  the

 22  DECEMBER  954  Progress  Report  of  Five  3762
 Year  Plan  for  1953-54

 under  &  certain  minimum  and  go.  be-
 yond  a  certain  maximum,  some  ma-
 chinery  has  yet  to  be  devised,  why
 that  machinery  has  not  been  devised?
 The  prices  are  showing  a  tendency  to
 fall  in  a  precipitate  manner,  Yet,  the
 Government  in  their  complacency  feel
 that  they  have  got  the  requisite  ad-
 ministrative  machinery  to  stabilise
 prices.  They  have  said  in  their  Press
 Note  that  necessary  instructions  for
 the  purpose  of  purchasing  these  arti-
 cles  which  are  showing  a  tremendous
 fall  in  prices,  have  been  issued.  But  I
 fear  that  there  is  no  machinery  worth
 the  name.  My  submission  is  that  this
 is  not  a  very  happy  thing  to  think
 about.  It  is  a  fact  that  our  food  situa-
 tion  has  eased  to  some  extent.  But,
 it  has  eased  to  some  extent  not  because

 of  the  cleverness  of  the  Treasury
 Benches  or  the  drive  of  the  Govern-
 ment.

 Some  Hon.  Members:  Ob!
 An  Hon,  Menrber:  Because  of  Shri

 S.  5.  More.
 Shri  8.  8.  More:...  .or  the  vigour  or

 capacity  shown  by  the  planners,  but
 it  is  the  small  peasant  who  has  la-
 boured  hard  to  show  better  results.
 (interruptions),

 Mr.  Chairman:  Order,  order.  The
 hon.  Member  should  be  allowed  to
 proceed  in  his  own  way.

 Shri  5.  s.  More:  Are  we  showing
 solicitude  to  the  small  peasant?  Are
 we  showing  any  solicitude  to  safe-
 guard  the  interests  of  these  peasants?
 I  think  my  hon.  friends  from  the
 Congress  will  not  be  so  allergic  to  cri-
 ticism  from  the  opposition.  Facts  are
 facts  and  they  must  be  accepted
 whether  the  Congress  is  in  office  or
 somebody  else  is  in  office.  The  falling
 prices  are  going  to  ruin  the  peasant
 even  if  the  Congress  is  in  power.  or
 somebody  else  is  in  power.  It  is  ex-
 tremely  necessary  that  all  sections  in
 this  House  should  stand  solidly  and
 irrevocably  for  the  interests  of  the

 capitalsts.
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 Those  who  represent  the  interests  of
 the  capitalists,  whether  they  belong  to
 this  side  of  the  House  or  that,  speak
 with  the  voice  that  their  interests
 should  be  protected,  that  they  should
 be  given  some  incentives,  that  they

 should  be  given  some  protection.  Un-
 fortunately,  the  so-called  spokesman
 for  the  peasant  and  the  landlord,  are
 more  obsessed  by  their  party  slign~
 ments  and  they  speak  with  different
 voices  with  the  result  that  the  peasant
 for  whom  we  are  supposed  to  stand
 suffers  and  there  is  nobody  to  place
 his  case.

 Some  Hon,  Members:  No.
 Shri  S.  8.  More:  My  submission  is

 that  the  prices  are  going  down.  What
 is  to  be  done?  We  say  we  are  plan-
 ning  democratically.  But  a  democratic
 Government  is  expected  to  take  les-
 sons  from  the  conditions  prevailing,  I
 would  refer  you  to  the  report  of  the
 Prices  Sub-Committee  of  which  Shri
 Vv.  T.  Krishnamachari,  who  happens
 to  be  the  Vice-Chairman  of  the  Plan-
 fing  Commission,  was  the  Chairman,
 and  what  did  they  say?  I  quote  from
 Page  60,  paragraph  112:

 “We  are  aware  of  the  desire  in
 certain  quarters  to  reduce  the
 level  of  agricultural  prices......”
 And  what  are  those  quarters?  They

 are  the  industrial  quarters,  the  manu-
 facturing  quarters.  They  want  the
 raw  material  at  the  cheapest  rate.  The
 imperial  powers  were  trying  to  pur-
 chase  raw  material  at  the  rock  bottom
 rate.  Now,  an  indigenous  imperial
 interest  is  developing  in  this  country
 which  is  likely  to  goin  the  same
 direction.

 “We  are  aware  of  the  desire  in
 certain  quarters  to  reduce  the
 level  of  agricultural  prices,  parti-
 cularly  the  prices  of  foodgrains,
 on  the  plea  that  agricultural  pri-
 ces  influence  the  costs  of  produc-
 tion  of  industry,  and  weaken  the
 competitive  capacity  of  Indian
 manufacture  in  the  domestic  as
 well  as  in  the  foreign  markets.
 While  we  are  not  unmindful  of
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 ihe  importance  of  these  conside-
 rations,  we  are  of  the  view
 that  prior  consideration  should
 be  =  giv  to  assuring  an
 adequate  return  to  the  tiller  of
 the  soil.  Once  this  is  achieved  the
 increased  purchasing  power  of
 the  agricultural  masses  will  be
 adequate  insurance  for  the  suc-
 cess  of  industry.  Any  deliberate
 efforts  to  reduce  agricultural  pri-
 ces  merely  to  safeguard  the
 interests  of  urban  areas  or  of  the
 manufacturing  industry  will  be  at
 the  cost  of  the  standard  of  living
 in  the  rural  areas  which  is  al-
 ready  notoriously  low.”

 I  would  request  you  to  note  this:

 “The  unorganised  character  of
 agricultural  interests  in  this
 country  has  resulted  in  their  case
 having  gone  by  default  in  the
 past,”  rR

 I  know  that  time  is  pressing,  but  I
 want  to  point  out  that  this  prices  Sub-
 committee  recommended  that  in  fix-
 ing  prices,  we  must  e  into  consi-+
 deration  not  only  the  cost  of  produc-
 tion,  but  also  the  cost  of  living.  Now,
 here,  the  cost  of  production  is  not
 taken  into  consideration.  I  asked  on
 many  occasions  whether  Government
 have  any  reliable  statistical  data  to
 give  us  thé  cost  of  production  of  the
 different  foodgrains,  the  different  arti-
 cles,  the  raw  materials  which  are
 Produced  by  our  illiterate  and  ignay
 rant  peasant,  and  the  Finance  Minis-
 ter  on  one  occasion  was  frank  enough
 to  admit  that  there  was  no  such  data.
 Even  after  the  prices  Sub-committee
 recommended  this—it  was  a  report
 submitted  in  l946—during  the  last
 eight  years  we  have  not  been  able  to
 collect  any  reliable  data  for  the  pur-
 Pose  of  fixing  what  should  be  the
 remunerative  price  for  the  peasant,
 with  the  result  that  the  fate  of  the
 Peasant  is  left  in  a  very  fluid,  nebu-
 lous  state,  and  nobody  is  there  to  look
 after  him.  .

 In  the  Five  Year  Plan  which  was
 planned  by  Eastern  ‘Germany,  they



 3  76  5  ५  Motion  re:

 {Shri  S,  S.  More]
 made  it  a  point  to  say:  ‘We  shall  fix
 the  minimum  prices,  we  shall  fix  the
 maximum  prices,  we  shall  devise  a
 machinery  for  the  purpose  of  giving
 ample  protection  to  the  peasant  who
 is  the  backbone  of  the  country.”  But,
 here,  the  backbone  is  being  ignored,
 neglected,  slighted,  and  possibly  only
 the  collar-bone  of  industry  is  taken
 care  of.

 In  the  progress  Report,  some  refer-
 ence  has  been  made  on  page  52;  they
 give  figures  about  the  failing  prices,
 but  they  speak  in  a  sort  of  complacent
 way.  They  speak  in  a  self-satisfied
 manner.  They  seem  to  heave  a  sigh  of
 relief  tha:  prices  have  gone  down
 They  say:

 “The  improved  food  situation
 has  also  led  to  a  marked  fall  in
 the  prices  of  cereals  and  pulses
 which  at  the  commencement  of
 the  Plan  were  causing  consider-
 able  anxiety.”
 I  say  that  this,  marked  fall  in  prices

 is  #  marked  symptom  of  a  calamity
 which  is  going  to  overtake  this  coun-
 try,  b  if  the  peasants  lose  their
 incentive,  what  is  there  for  them—
 nothing  but  despair  and  frustration.
 Whatever  gains.  we  have  secured
 during  the  last  two  or  threp  sears  are
 likely  to  be  frittered  away.

 Again,  I  would  refer  to  the  interim
 report  of  the  Foodgrains  Policy  Com-
 Mittee.  You  will  realise  that  the  food-
 grain  prices  as  they  were  devised
 under  the  procurement  scheme  were  a
 bit  higher  than  the  prices  that  are
 obtaining  now.  In  spite  of  that  fact,
 this  Foodgrains  Policy  Committee
 which  was  presided  over  by
 Shri  Purshottamdas  Thakurdas,
 says  this  at  page  20.  In
 almost  every  case  they  say  the  price
 paid  to  the  producer  must  be  in-
 creased.  What  was  the  ground  for
 this  recommendation?  The  prices  fix-
 ed  by  Government  even  for  purposes
 of  procurement  were  not  remunera-
 tive  prices,  were  not  giving  a  suffi-
 cient  incentive  to  the  producer,  and
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 therefore  they  said  that  the  prices
 ought  to  be  increased.

 I  would  refer  to  one  instance.  Take
 the  instance  of  gur  prices.  Now,  I
 have  got  figures  which  I  have  no  time
 to  disclose  to  the  House,  but  the  cost
 of  cultivation  per  acre  for  sugarcane
 comes  to  Rs.  1,900.  And  what  is  the
 actual  price  the  peasant  gets?—some-
 thing  like  Rs.  1,400  to  Rs.  i,500.  So,
 the  peasant  is  likely  to  suffer  a  net
 loss  of  Rs.  400  per  acre.  Is  it  going  to
 help  the  situation  in  the  country?  If
 the  production  of  sugarcane  goes
 down,  our  sugar  situation  becomes
 not  sweet,  but  difficult,  bitter,  and
 what  will  happen?  Government  will
 have  to’  come  out  with  an  import
 policy.  They  are  not  prepared  to  take
 into  consideration—the  interests  of  the
 indigenous  peasant  who  is  bearing  all
 the  burnt,  who  f§  carrying  all  the  load
 of  the  difficulties  on  his  broad  should-
 ers,  but  they  are  prepared  to  give
 better  prices  to  the  producers  from
 other  countries  when  they  go  in  for
 import.

 I  do  see  that  you  are  persisting  with
 your  bell,  but  I  say  it  is  high  time  for
 Government  to  realise  that  they  must
 take  into  consideration  the  interests
 of  the  small  peasants  who  constitute
 about  65  per  cent  of  the  total  popula-
 tion,  and  that  alone  will  save  the
 situation,  and  not  such  wordy,  bulky
 plans  which  lead  us  nowhere.

 stadt  रणधीर  सिह  (रोहतक)  :  में  पहले
 प्लानिंग  कमीशन  को  जर  श्री  गुलजारी  लाल
 नन्दा  जी  को  बधाई  दंता  हां  कि  अब.  तक
 उन्होंने  इस  तरह  से  इस  प्लैनिंग  को  प्लैन
 किया  a  ऑर  जो  काम  हुआ  हैं  उस  क॑  लिये  वह
 बधाई  क॑  पूरे  मुस्तहब  हैं  |  इस  के  साथ  साथ
 मेँ  द॑श  के  किसानों  को  भी  बधाई  दंता हूं।

 इस  प्लेन  के  अन्दर  अन्दाजन  ६५०  करोड़
 रुपया  ककिसात्तां  की  पेंदा दर  को  बढ़ाने  के  लय
 रक्खा  गया  था  in  प्लॉन  का  नतीजा  यह  होगा  कि
 हिन्दुस्तान  की  आजादी  के  पहल॑  पांच  साला  मेँ
 जां  अन्दाजन  Soo  करोड़  रुपय॑  का  अ:.प्ज  बाहर
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 से  आया  ।  इसी  प्रकार  से  अन्दाजन  २४०  करोड़
 रुपये  का  पटसन  बाहर  से  आया  ।  ॉ  ९४०

 करोड़  रुपये  की  कपास  बाहर  से  मंगानी  बड़ी  a
 जस  का  अन्दाजा  कोई  ९२००  करोड़  रुपया

 बैठता  हैं प्लैन  पर  करीब  ८४०  करोड़  रूपया

 खर्च  करने  का  नतीजा  यदे  होगा  कि  आने  वाले
 पांच  सालों  @  अन्दर  दश  को  ९२००  करोड़  रुपये
 का  सामान  बाहर  से  नहीं  मंगाना  पढ़ेगा 1
 इसलिये  यह  जो  प्लैनिंग  का  काम  हैं  उस  के
 लिये  हूँ  प्लानिंग  कमीशन  आर  किसानों  को

 फर  बधाई  दत्ता  हूं  |

 लोकल  इस  के  साथ  साथ  माँ  कछ  अर्ज  भी
 करना  चाहता  ह  ।  (हिन्दुस्तान  के  अन्दर  पिछले
 ९३  सालों  के  अन्दर  कंज्यूमर  को  बचाने  क॑  लिये

 कंट्रोल  लगाया  गया  और  हिन्दुस्तान  की  सरकार
 ने  अन्दाजन  ३००  करोड़  रुपया  हर  साल  इनवेस्ट
 किया  ताकि  कंज्यूमर  के  मफाद  सुरराकित  रहें
 र  कंज्यूमर  की  खर्च  करने  की  ताकत  के

 मुताबिक  उस  को  इतना  सस्ता  अनाज  मिल  सके
 फक  उस  की  जरूरत  पूरी  की  जा  सके  ।  लोकल
 आज  हिन्दुस्तान  में  कृषि  संसार  के  अन्दर  एक
 अजीब  हालत  हैं  -  आप  चाहे  च्य्ण  पी०  के  अन्दर

 जाइये  या  बिहार  के  अन्दर  जाइये,  वहां  कहीं
 गन्ने  की  कीमत  गिरने  के  खिलाफ,  कहीं  गह,
 की  कीमत  क॑  गिरने  के  खिलाफ  आवाज  हैं  तो

 कहीं  मकई  की  कीमत  के  गिरने  के  खिलाफ
 आवाज  हैं  ।  कहीं  रबर  की  कीमत  के  गिरने  के

 खलाफ  आवाज  हैं  ।  सभापति  महोदय,  एक
 जमाना  था  जिस  जमाने  के  अन्दर  एक  नारा  था,

 बड़ा  असर  रखने  वाला  नारा  था  :  “लंड  &  दि
 शैटनर!  ।  लोकल  आज  हमार  प्रधान  मंत्री  ऑर

 कांगेस  की  कृपा  से  वह  नारा  तकरीबन  कार्य

 रूप  में  परिणत  हो  चुका  हैं  -  ऑर  आज  जमीन
 तकरीबन  काश्तकार  के  पास  हैं  -  लोकल  आज

 एक  आर  सवाल  पदा  हो  गया  हैं  |  पहले  जिस

 वक्‍त  भार  बढ़ाने  की  बात  कही  जाती  थी  वा

 लोग  कहा  करते  थे  कि  यह  बड़  बड़  जमी  दारों
 का  सदया  हैं  |  आज  यह  ६०  डॉट  ७०  फीसदी
 लागों  का  सवाल  हैं  -  अगर  उनकी  पैदावार  की
 कीमत  ितनां  फक  उनका  खर्चा  हैं  उसके

 मुरार  “Ft  et  जाती  हैं  जो  आप  यकीन  रखते
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 क  आने  वाले  जमाने  में  कोई  भी  ताकत  चाहे

 वह  कितना  ही  मरदूद  क्या  न  हो,  कोई  भी
 गवर्नमेंट,  चाह  वह  कितनी  ही  मजबूत  क्या  न

 हो,  किसानों  की  इस  आवाज  को  दबा  नीं
 सकेगी  कि  इसका  नतीजा  यदे  होगा  फक  यह्  जो

 प्लैन  की  कामयाबी  हमें  दिखाई  बती हैं  व६
 नाकामयाबी  मेँ  तबदील  हो  जाएगी  चूंकि  अगर

 ऐके सानों  के  पास  परचौजंग  पावर  नहीं  होगी  तो

 आप  की  ो  इंडस्ट्री  हें  चाहे  वह  प्राइवेट  सेक्टर

 में  हैं  आर  चाहे वह  पब्लिक  सेक्टर  में  हैँ  वह  घर

 -की  घर  रह  जाएगी  ।  कई  दोस्त  हैं  जो  यह

 समझते  हँ  कि  यह  बहुत  मु/श्कल  सवाल  हें  आर

 इमारी  कछ  दिन  द्य  एग्रीकल्चर  सिमी निस् ट्री  के

 एक  बहु  अफसर  के  साथ  बात  च्  आर  उन्होंने
 भी  कहा  कि  यह  एक  बड़ा  कठिन  सवाल  हैं  ।

 मेँ  समानता  हूं  कि  यह  उस  मिनिस्ट्री  के  लिए.
 जिस  ने  किदवई  साहब  के  होते  हुए  इतनी  बंडी
 खाद्य  समस्या  को  हल  किया  यह  कोर्ड  मुश्किल
 चीज़  नहीं  हैं  ।  वे  समझते  हैं  कि  इस  माँ  कोई
 खतरा  हैं  लोकल  इस  मेँ  कोई  खत्तरा  नहीं  हैं  t

 में?  अर्ज  करना  चाहता  &  कि  आप ने  पीछे  दिखा
 हैं  के  सकिंदवई  साहिब  के  सँंक्रेटरयंट  ने  एलान
 करवाया  था  पंजाब  सरकार  आर  यू०  पी०  सरकार
 से  किक  हं  के  भाव  अगर  १०  रूपये  फी  मन  से
 अगर  तो  यह  दोनों  सरकार  गह,  को  खरीदने  के

 फैलए  बाजार  में  आ  जाएंगी  /  इस  एलान  का  असर

 यह  हुआ  कि  गह  के  भाव  ९०  रूपये  से  नीचे
 करने  से  रूक  गए  इसी  तरह  का  एक  एलान
 सरकार  की  तरफ  स॑  आज  भी  शाया  हुआ  हैं  जिस
 में  कहा  गया  हैँ  क  वह  मकई,  (मंज)  बाजार

 इत्यादि  के  भाव  एक  खास  कीमत  से  नीच  नहीं
 गिरने  देगी  आर  याच  ये  भाव  पीटर  तो  सरकार

 खुद  बाजार  में  आएगी  आर  ये  चीजें  खरीदनी  t

 मैरा  ख्याल  हैँ  क  इससे  चुकने.  कुछ  फायदा
 जरूर  होगा  गो  यह  माँ  मानता  &  कि  जो  कीमतें

 रखी  गई  हैं  वह  किसानों  के  साथ  एक  मजाक

 हैँ ।
 Mr,  Chairman:  Is  it  economic  price?

 ato  रणबीर  सिंह  :  में  अर्ज  कर  रहा  भा  कि
 आज  के  जमाने  में  जो  कास्ट  आफ  प्रोडक्शन  है
 उसके  हिसाब  से  अमर  हम  सोच  ता  चाहे
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 [चौधरी]  रणवीर  सिंह]
 इकोनोमिक  प्राइस  नहीं  हें  ।  लोकन  बहरहाल
 सरकार  ने  एक  कदम  उठाया  हैं  ऑर  उस  कदम
 के  उठाने  के  लिए  मेँ  श्री  जन  ऑर  श्री  देशमुख
 को  बधाई  दिये  वर्गों  नहीं  रह  सकता  माँ
 समझता  हूं  कि  आगे  को  भी  अगर  सरकार  की
 दूसरी  मिशनरी  उनके  रास्ते  में  रोड़ा  न  बनी
 र  प्लैनिंग  कमीशन  ने  कोई  रोड़ा  न  अटकाया
 त्यों  शायद  जा  एक  तरफ  उनका  कदम  बढ़ा  हैं
 किसानों  की  मलाई  के  लिए  इसे  जॉ  आगे
 बढ़ाया  जाएगा

 रक्षा  संगठन  मंत्री  (थी  त्यागी)  :  किसानों
 की  उननाीत  में  कोई  दोड़  नहीं  अटका  सकता  |

 ग्बॉ०  रणबीर  मैस :  हां,  मेरा  तो  विश्वास  हें  कि
 डिफेंस  मिनिस्ट्री  मी  उनके  रास्ते  में  होता.  नहीं
 बन  सकती  क्योंकि  फौज  में  जो  आदमी  काम
 करते  हैं  व॑  उन्हीं  के  बाल  बच्चे  हैं  जिन  के  हाथ
 में  हमेशा  हल  ही  होता  हैं  ऑर  अगर  उनके  दिल
 को  आप  ने  आज  दुखाया  तो  आप  यकीन  रखिए

 मक  आप  की  डिफेंस  मिनिस्ट्री  जां  हैं  वह  एक
 कागजी  मिनिस्ट्री  रह  जाएगी  ।

 माँ  अर्ज  कर  रिदा  भा  कि  किसानों  +  इस
 दश  की  तरक्की  के  लिए  एक  बहुत  जापान
 रास्ता  बना  दिया  हैं  i  ईश  के  अन्दर  अनाज  की,
 कपास  की  जाँत  दूसरी  चीजों  की  पैदावार  बढ़ाकर
 दशकों  और  प्लेग नंग  कमीशन  को  एक  ताकत
 दी  फक  अगर  उन  के  दिल  में  कड  हिम्मत  हें,
 गुर्दा  हैं  तो  इस  दश  को  वे  आगे  बढ़ा  सकते
 हैं  -  इस  बात  को  कहते  हुए  मेरा  इशारा
 डॉ फो सट  फाइनेंसिंग  की  तरफ  हैं  ।  आज  शांति
 से  ऑर  बगर  किसी  किस्म  की  गड़बड़ी  के  ज्यादा
 से  ज्यादा  डौफिासिट  फाइनेंसिंग  के  जरिये  देश
 की  जितनी  आप  तरक्की  करना  चाहें,  कर
 सकते  हैं  |

 इसके  इलावा  अब  माँ  कुछ  अपने  इलाके  के
 बार॑  में  भी  कहना  चाहता  हूं  |  दिल्ली  के  पास

 से  एक  नदी  गुजरती  हैं  जस  का  नाम  यमुना
 हैं.  आर  जिस  में  कार्फी  पानी  आता  हैं  ऑर  कई
 दफा  तता  लोगों  को  यह  खतरा  पेंदा  हो  जाता  हैं
 ऐक  कहीं  दिल्ली  ज  न  जाए  1  द॑श  में  बड़  बड़
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 बांध  बनाए  बा  रहे  हैं  ऑर  कई  साँ  करोड़  रुपये
 इन  पर  खर्च  किए  जा  रहे  हँ ।  यमुना  नदी  पर
 बांध  बनाने  के  लिए  सिर्फ  २५  करोड़  रुपये  की
 जरूरत  हैं  i  आज  में  ने  न्यू  पी०  असेम्बली  की
 कार्रवाई  अख़बार  में  पढ़ी  हैं  ।  बढ  ताज्जुब  की
 बात  हें  कि  इतना  बड़ा  सबा  होते  हुए  बजाय
 इस  बात  के  फक  वह  यह  कोशिश  करता  कि

 यमुना  के  ऊपर  बांध  बनाने  क॑  लिए  कुछ  रुपया
 दँतिया  प्लैनिंग  कमीशन  से  पंजाब,  सरकार
 की  तरह  रुपये  की  मांग  करता  ताकि  यमुना
 का  पानी  किसानों  की  भलाई  के  लिए  इस्तेमाल
 में  आ  सके,  आज  वह  कविता  हैं  फक  इस  पानी
 का  बटवारा  ठीक  तार  पर  कर  दिया  जाए  ऑर

 ्य  पी०  को  ज्यादा  पानी  दिया  जाए।  मेँ
 निवेदन  करना  चाहता  हूं  कि  इस  बांध  के  हो
 जाने  स॑  यमुना  की  वादी  में  जो  भी  किसान  बसते
 हैं  उनका  बहुत  फायदा  हो  सकता  हैं  ऑर  इस
 में  न्यू  पी०  के  किसान  भी  आ  जाते  &  |  चिराग
 तले  अंधेर॑  वाली  मिसाल  पर  न  चलते  हुए  मेरा
 पनिवंदन  हैं  फक  यमुना  पर  बांध  बनाने  के  वास्ते
 जो  कि  दिल्ली  के  कैपिटल  के  पास  से  गुजरती
 हैं.  पंजाब  सरकार  की  ५५  करोड़  रुपये  की  मांग
 को  पूरा  कर  द॑ना  चाहिए।  यह  डर  हैं  कि  पंजाब
 सरकार  को  भाखड़ा  वगैरह  के  लिए  काफी  रुपया
 कर्ज  के  रूप  में  दिया  जा  चुका  हैं  ।  इसी  हर  से
 १५  करोड़  रुपये  दूसर॑  पांच  साला  प्लैन  में  दिये
 जायें  जस  की  पंजाब  सरकार  ने  मांग  की  हैँ
 लोकन  माँ  जज  करूंगा  फक  यमुना  पर  बांध
 बनाना  बहुत  जरूरी  हैं  सर  यह  रूपया  पंजाब
 सरकार  को  इसी  पांच  साला  प्लैन  में  द॑  दिया
 जाना  चाहिए  ।

 अब  माँ  थोड़ा  सा  लोकल  वर्क्स  के  बार  में  अर्ज
 करना  चाहता  हं  |  आज  हम  देखते  हैं  कि

 हिन्दुस्तान  के  अफसर  दश  की  तरक्की  उतनी

 तेजी  स॑  नहीं  कर  सके  हैं  जितनी  तेजी  से
 प्लैनिंग  कमीशन  या  सरकार  चाहती  थी  H  of
 मेर॑  ख्याल  से  इसकी  वजह  यह  हैं  कि  उनके
 सोचने  ऑर  काम  करने  का  तरीका  ही  अजीब
 हैं।  अब  हम  ने  ४  करोड़  पिछले  साल  के  लिये
 जाँच  करोड़  कृपया  इस  साल  लोकल  वर्क्स
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 पर  खर्च  करने  के  लिए  रखा  हैं  जो  फक  उन  लॉग
 को  दिया  चाए गाथा  कंपनी  मर्ची से  काम
 कहना  चाहेंगे  बसते  कि  वे  हस  खच  का  आधा
 हिस्सा  खुद  बरदाश्त  करे  ।  इस  काम  में  भी
 अफसरों  को  फंसा  दिया  गया  हैं  बिन  के  पास
 आग  ही  २०००  करोड़  रूपये  से  कहां  ज्यादा
 रूपया  खर्च  करने  को  हैं  ।  लोकल  वर्क्स  के
 कामों  के  लिए  रुपया  खर्च  करने  के  लिए  इन
 अफसरों  से  मंजूरी  लेना  जरूरी  रखा  गया  हूँ  t
 at  समझता  हूं  कि  इस  बात  की  रॉक-थाम  तो
 होनी  चाहिए  कि  दस  रूपये  का  नाजायज
 इस्तेमाल  न  हो  ।  लोकल  ो  अफसर  अपना  फर्ज
 पूरी  तरह  अदा  नहीं  कर  सकते  उनसे  इस
 रुपये  को  खर्च  करने  के  लिए  मंजूरी  लेने  की
 शर्त  लगाना  ठीक  न  होगा  1  मेरी  अर्ज  हैं  कि
 पांच  साला  प्लेन  की  प्रांगण  के  प्रचार  से  जिन
 लोगों  के  दिलों  में  जोश  पदा  हो  गया  हैं.  ऑर
 ये  काम  करना  चाहते  हैं  ऑर  उनकी  बनाती
 में  कोई  रोड़ा  न  अटकाया  जाए  ऑर  जितना
 रूपया  ्  खर्च  करना  चाहें  उसका  आधा  यानी
 ४०  फीसदी  उन  को  जल्दी  से  जल्दी  दिया  जा
 सके,  इन  स्कीमों  के  लिये  अफसरों  की  मंजूरी
 लेना  जावश्यक  नहीं  होना  चाहिए  ।
 _Skri  T.  Subrahmanyam  (Bellary):

 This  ebate  provides  today  an  op
 portunity  to  have  a  sort  of  stock-
 taking  and  an  assessment  of  what  bas
 been  achieved  and  what  remains  to  be
 achieved  with  regard  to  the  imple-
 mentation  of  the  Five-Year  Plan.  This
 great  national  undertaking  was  taken
 up  with  a  view  to  utilise  the  material
 and  human  resources  of  our  country
 for  the  purpose  of  eradicating  poverty,
 providing  employment  to  all  the  people
 and  raising  the  standard  of  life  of  our
 countrymen.

 While  we  assess  what  has  been
 achieved,  we  should  also  remember
 the  legacy  that  we  have  inherited
 from  the  past  foreign  rule,  There  is
 room  for  criticism  and  for  differences
 of  opinion,  but  an  unqualified  con-
 demnation  of  what  has  been  achieved
 and  a  deliberate  attempt  to  inculcate
 opposition  to  the  implementation  of
 this  great  Plan  is,  I  say,  almost
 ¢eriminal  You  remember  what  a
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 crisis  we  had  to  face  in  our  country  a
 couple  of  years  ago.  There  was  a  seri-
 ous  food  shor.age  and  then  we  had  to
 import  from  America  ब  million  tons
 costing  nearly  Rs,  2l6  crores.  Every-
 where  it  appeareg'  as  if  there  would
 be  a  breakdown  on  the  food  front,  Our
 Government  took  courage,  our  country
 gave  them  support  and  the  plan  was
 implemented.  Nature  also  was  bounti-
 ful,  helpful  and  favourable.  There-
 fore,  we  tided  over  the  crisis,  All  the
 ‘90d  controls  were  removed.  In  this
 connection,  it  will  not  be  out  of  place
 if  I  mention  here  that  [  took  a  very  an.
 xious  and’  tarnest  part  in  seeing  that
 these  food  controls  were  removed.  I  am
 gratified  to  note  that  against  the  tar.
 get  of  TH  million  tons  of  increase  in
 foocgrains,  we  have  actually  got  an
 increase  of  nearly  l°4  million  tons  in
 the  third  year  of  the  Plan,  With  re-
 gard  to  cotton  also,  there  has  been
 some  increase,  Bi.t  there  is  a  shortage
 with  regard  to  st:gar  and  jute.  With
 regard  to  sugar  in  the  first  year
 production  was  rearly  5  lakh  tons.
 Then  there  was  a  decrease  because
 there  was  a  fall  ‘n  the  price  of  sugar-
 cane.  Now,  an  attempt  is  made  to
 star:  more  sugar  factories  in  South
 India.  In  Bombay,  l  co-operative
 concerns  have  been  given  licences,  in
 Mysore  there  is  one  cooperative  con-
 cern  which  is  in  my  own  district  of
 Bellary  which  has  secured  a_  license.
 In  this  connection,  I  would  request  the
 Central  Government  to  provide  these
 co-operative  concerns  with  as  much
 financial  assistance  as  is  possible  and
 see  that  these  undertakings  are  success
 fully  implemented.

 Then  with  regard  to  irrigation  and
 sower,  the  immediate  programme  is
 expected  to  add  8  million  acres  of
 new  irrigation  and  :i  million
 kilowatts  of  electric  power  up  to
 March  1954,  More  than  28  million
 acres  have  been  or  are  being  brought
 under  irrigation  and  an  ddditional
 capacity  of  450,000  kilowatts  is  there.
 In  this  connection,  I  must  say  that  we
 must  pay  special  attention  at  this  stage
 with  regard  to  the  development  of  the
 acreage  that  is  to  be  brought  under
 irrigation.  Big  dams  are  being  on
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 [Shri  T.  Subrahmanyam)
 strucied.  In  my  own  district,  the  ttun-
 gabhadra  project  has  been  constructed,
 and  canals  have  been  dug.  We  should
 immediately  attend  to  the  problem  of
 completing  disiributaries  and  seeing
 that  fields  and  lands  are  levelled  to
 make  them  fit  and  suitable  for  irriga-
 tion.  For  this  purpose,  the  ryots  and
 villagers  require  some  long  term
 loans,  otherwise,  they  have  no  re-
 sources,  Day  before  yesterday,  the
 Finance  Minister  was  pleased  to  make
 a  statement  according  to  which  he  was
 thinking  of  starting  a  commercial
 banking  institution  to  provide  credit
 facilities  for  rural]  areas  also.  I  ap-
 peal  to  the  Government  that  this
 should  be  implemented  and  given
 concrete  shape  as  early  as  possible  so
 that  either  the  local  land  mortgage
 banks  or  other  banking  institutions  or
 the  local  State  Governments,  by
 means  of  taccavi  loans,  may  be  able
 to  provide  enough  credit  facilities  to
 the  villagers  and  peasants.

 I  must  say  a  word  with  regard  to
 industries.  Our  index  for  ‘1953-54  rose
 to  136-3.  Chittaranjan  produced  64
 units  in  (1953-54  as  against  i7  in
 i95-52  and  the  1955-56  target  is  00
 locomotives.  This  is  proceeding  well.
 With  regard  to  steel,  |  am  afraid  we
 are  not  making  as  much  progress  as
 possible.  It  is  gratifying  to  note  that
 in  Rourkela  a  plant  is  being  installed
 with  the  help  of  German  experts.
 Some  Soviet  experts  are  now  in
 India  with  a  view  to  help  Government
 to  start  a  third  steel  plant,  In  Bellary
 we  have  very  excellent  iron  ore  of
 the  most  precious  quality  and’  in
 limitless  quantity,  That  has  been
 recommended  by  Mysore  Government
 —it  has  come  out  in  newspaper  report
 —and  I  hope  that  the  Government  will
 take  up  consideration  of  this  matter.

 One  word  I  have  to  say  with  regard
 to  small  cottage  industries  and  vil-
 lage  industries.  For  lack  of  finance,
 marketing  facilities  end  technical
 assistance,  these  sma@i.-scale  industries
 and  village  industries  have  not  re-
 ceived  that  adequate  and  practical  en-
 couragement  they  should  receive.
 During  the  Plan  period,  Rs.  5  crores
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 were  provided  .for  .  expenditure  -gn
 these  cottage  and  village  industries.
 But  actually  Rs,  4  lakhs  were  spent
 in  95l-52,  Rs,  2978  lakhs  in  (1952-53
 and  79  9  lakhs  in  ‘1953-54,  In  addition,
 financial  assistance  to  khadi  and  hand-
 loom  has  been  provided  from  the  cess
 fung  expected  to  be  Rs.  6  crores  per
 year,  I  must  say  in  this  connection
 that  the  hon,  the  Finance  Minister
 and  the  hon.  the  Commerce  and
 Industry  Minister  have  given  very
 great  assistance  to  the  khadi  and
 handloom  industries,  I  am  afraid  that
 the  Textile  Inquiry  Committee  Report
 which  was  submitted  to  us  recently
 does  not  give  sufficient  encouragement.
 It  actually  depresses  the  handkom
 industry.  The  estimate  of  handlooms
 in  our  country.  according  to  one  ver-
 sion,  is  2:8  million:  according  to  an-
 other,  it  is  L:;5  million.  These  are  the
 limits.  The  d®pendents  on  these
 numerous  handlooms  are  several]  mil-
 lion.  According  to  one  report,  the
 number  is  5  million  and  according  to
 another,  it  is  20  million.  The  whole
 mill  industry  employs  only  about
 7,50,000  people  in  the  organised  cot-
 ton  textiles,  about  50,000  people  are
 employed  in  power  loom  units.  The
 mill  industry  produces  about  4,800
 million  yards,  The  pewer  looms  pro-
 duce  about  200  million  yards.  Hard-
 looms  produce  about  400  million
 yards  @  year.

 According  to  the  Textile  Inquiry
 Committee  report,  the  employment
 potential  in  the  handloom  is  very
 great;  it  is  20  times  what  it  is  in  the
 mill  industry.  If  the  recommendations
 of  the  Committee  are  implemented,  I
 am  afraid  the  handloom  industry  will
 be  ruined,  They  have  said  that  im
 some  areas  all  these  handlooms  should
 disappear  and  power  looms  should
 take  their  place.  Of  course,  some
 automatic  looms  are  also  recommend.
 ed.  In  this  connection,  [I  must  say
 that  I  am  positively  opposed  to  the
 introduction  of  power  looms  in  this
 context,  because  while  we  are  trying
 to  provide  employment  to  as  large  a
 number  of  people  as  possible,  we
 cannot  afford  to  take  up  a  process  or
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 en  idea  by  which  people  who  afe
 provided  with  employment  will  be

 ‘deprived’  of  it  and  thrown  out  of  it
 in  the  years  to  come.  Day  before
 yesterday,  the  Finance  Minister  was
 saying  that  in  a  decade  about  24  mil-
 lion  people  will  be  provided  with
 employment,  But  the  proposal  to
 introduce  power-looms  is  not  a  thing
 which  is  going  to  help.  I  am  not
 against  the  improvement  of  hand-
 looms;  I  am  against  outmoded  looms
 and  uneconomical  looms.  But  we

 ‘must  see  that  these  looms  are  re-
 placed  by  better  looms,  better  type  of
 looms,  by  which  the  production  rapa-
 city  will  be  increased,  the  output  will
 be  doubled,  trebled  and  quadrupled.  I
 am  certainly  against  a  process  which
 throws  large  numbers  of  people—lakhs
 and  millions  of  people—out  of  em-
 ployment  and  creates  a  problem,  a
 terrific  problem,  on  account  of  which
 there  may  be  a  breakdown  of  the
 economic  structure  altogether.
 3  PLM,

 Now,  the  idea  should  not  be  for
 having  labour  saving  machines  but
 for  labour  utilising  machines,

 I  will  refer  ta  only  one  matier,
 that  is  the  small  scale  or  village
 industries.  The  Ford  Foundation
 International  Planning  Team  for
 Small  Industries  recommended  the
 establishment  of  four  regional  insti-
 tutes  of  technology  for  small  indus-
 tries  which  would  act  as  agencies  and
 assist  the  small  industries  in  improv.
 ing  their  technique  of  production  and
 management  etc.  There  is  nothing
 wonderful  about  this  recommendation.
 At  the  same  time  I  must  say  that  it
 is  a  very  helpful  recommendation.
 Some  time  back,  3  put  a  question  to

 -the  hon.  Minister  for  Commerce  and
 Industry  ang  said  that  the  matter  of
 finalising  an  improved  charkha  should

 be  taken  up  by  the  Government
 Technological  Institutes  and  it  should
 not  be  left  only  to  the  All  India
 Spinners’  Association,  In  the  last
 exhibition  a  charkha  was  exhibited
 which  had  four  spindles  and  which
 could  produce  three  to  four  times  the
 yarn  that  can  be  produced  in  an
 ordinary  charkha.  The  yarn  was  also
 uniform  and  strong,  This  matter
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 shoulg  not  be  left  to  private  agencies.
 only  and  should  be  taken  up  by  Gov-
 ernment,  For  the  last  35  years  we
 have  been  trying  to  improve  the
 charkha  by  which  the  spinner  would
 be  able  to  get  three  or  four  times
 more  yarn  and  which  will  put  more
 purchasing  power  in  his  hands,  It  has
 not  been  done  till  now.  I  submit  that
 the  stage  has  been  reached  when
 priority  should  be  given  to  this  pro-
 blem  and  this  must  be  tackled  at
 once.  There  is  a  great  deal  of  urgency
 about  this  matter.  I  have  no  objection
 even  if  these  charkag  are  manufac-
 tured  in  large  factories  but  it  should
 be  neat,  plain  and  efficient—something like  the  Singer  Sewing  Machine  and
 should  give  an  output  of  three  to
 four  times:  and  give  more  purchasing
 power  to  the  spinner.

 Shrimati  Ta  (Naba-
 dwip):  After  hearing  all  the  speeches
 I  certainly  think  that  no  ‘ism’  is  going to  be  of  any  use  to  us.  It  is  national-
 ism  that  we  need.

 Pandit  EK.  .  Sharma
 Distt.-South):  Ladyism  also.

 Shrimati  Ila  Palchoudhury:  |  sup-
 pose  so.

 Our  plan  is  certainly  based  on  a
 nationalistic  spirit.  I  heartily  con-
 gratulate  the  makers  of  the  Plan.  It
 goes  without  saying  that  it  is  very
 good.  How  far  the  implementation  has
 gone,  whether  it  is  enough  or  not  is
 a  matter  for  consideration.  It  is  quite
 true  that  in  a  welfare  State  if  we  are
 fo  have  all  the  amenities  that  we

 (Meerut.

 want,  the  nationalisation  of  various
 industries  must  be  there  and  we  must
 not  be  frightened  to  go  ahead  with  it.
 An  Hon.  Member  opposite.  said  the
 other  day  that  “money  is  muck.”  I
 agree  that  money  is  much.  It  is  the
 amenities  that  money  can  bring  that
 really  matters.  If  we  are  to  have
 better  conditions.  better  educational
 facilities,  better  hospitals,  better  health
 facilities,  then  we  must  have
 more  money.  How  are  we
 to  get  it  until  we  nationalise  the
 industries  that  make  for  the  develop
 ment  of  the  country?  Private  enter-
 prise  could  not  do  this.  That  is  one  of
 the  things—as  another  hon.  Member
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 [Shrimati  Ila  Palehoudhury)
 opposite  put  it  to  the  House  the
 other  day.  What  have  we  learnt  from
 Russia  and  China?  I  think  what  we
 could  learn  with  profit  is  getting  for-
 eign  aid.  China  has  taken  aid  from
 Russia  and  Russia  took  aid  from
 America  and  England  during  her
 building  period,  We  need  mot  be  apre-
 hensive  of  taking  foreign  assistance
 on  honourable  terms,  because,  it  is
 quite  true  that  ultimately  it  is  trade
 and  not  aig  that  we  want.  We  want
 free  trade  ang  even  importing  is  not
 80  bad  if  we  can  get  un  to  exporting
 matter  more  than  what  we  import,  It
 has  been  said  that  politicians  think
 of  the  next  elections  but  statesmen
 think  of  the  next  generation.  It  is  on
 this  basis  that  we  must  builg  and  the
 Plan  will  undoubtedly  lead  us  on  to

 -build  for  the  future  generations.

 A  vast  field  yet  remains  for  private
 enterprise.  I  would  recommend  that
 the  Industrial  Finance  Corporation
 and  such  like  bodies—though  much
 fault  has  ‘been  found  with  the  person-
 nel  of  these  bodies  and  I  am  not
 competent  to  say  who  should  be  there
 and  who  should  not  be  there—should
 help  smaller  private  industries  more,

 ‘because  private  industries  form  a
 wery  big  sector.  It  has  become  the
 fashion  to  have  a  lot  of  loose  talk
 about  nationalisation  of  every  thing
 and  also  to  hurl  invectives  at  indus-
 trialists.  In  the  private  sector,  there  is
 much  scope  for  developing  employ-
 ment  and  giving  revenue  to  Govern-
 ment,  I  have  got  train  figure.  If  you
 only  look  at  the  private  sector  from
 the  employment  point  of  view,  it  will
 be  found  that  big  industries  like
 cotton  textile,  jute.  engineering,
 metals  and  minerals  and  chemical  and
 others  give  a  total  employment  for
 13,94,000-  workers  and  factories  and
 Plantations  employ  another  four  mil-
 Yon  and  odd  workers.  If  all  these  have
 an  average  of  four  or  five  persons
 dependent  on  them,  then  approxi-
 ‘mately  more  than  46  million  people  are
 directly  interested  in  the  continuance
 ‘and  proper  functioning  of  private
 enterprise.
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 In  this  connection,  I  would  say  that
 in  the  Five-Year  Plan  more  stress
 might  be  laid  on  the  private  sector,
 and  that  they  may  be  helped  in  every
 way.  Improve  labour  conditions  by
 legislation.  Impose  your  taxes  where
 there  are  bigger  profits  and  thus  in-
 crease  your  revenues  but  not
 to  the  extent  so  as  to  dis-
 courage  the  industrialist.  He  must
 have  a  certain  return  for  his  brains,
 work  and  risks.  George  Cannins—I think—said,  many  years  ago,  “In  mat-
 ters  of  Commerce  the  fault  of  the
 Dutch,  is  offering  too  little  and  asking
 too  much!”  It  would  not  be  feasible  to
 ask  too  much  in  that  sense  of  the  in-
 dustrialist  because  after  all  human  na-
 ture  is  human  nature.

 Why  is  the  industrialist  or  the
 capitalist  necessarily  anti-national?
 Have  we  not  had~people  who  had  a
 certain  amount  of  money  and  yet  who
 were  nationalistic?  Did  not  Subhash
 Bose  himself  come  from  a  family  that
 was  well  placed?  Is  not  our  Prime
 Minister  the  product  of  a  family  that
 had  a  certain  amount  of  wealth  and
 is  he  not  one  of  the  most  ardent  na-
 tionalists?  Why  should  our  industri-
 alists  be  necessarily  anti-national?  I
 have  never  understood  it.  To  get  the
 best  out  of  the  private  sector  and  the
 public  sector  would  mean  a  thorough
 co-operation  and  co-ordination  bet-
 ween  the  two.  I  am  sure  the  private
 sector  would  not  be  backward  in
 Putting  forth  their  efforts  for  nation-
 building.  It  is  the  human  element
 that  counts  and  nothing  else  does
 count.  There  may  be  bad  industri-
 alists  but  I  assure  you  there  are  bad.
 peasants  as  well.  Now  that  we  have  got
 over  the  difficulties  of  partition  to  a
 good  extent,  I  think,  the  private  sec-
 tor  should  have  a  little  more  help  in
 the  Five-Year  Plan  if  it  were  at  all
 possible.

 In  the  various  notes  that  have  been
 supplied  to  us  in  the  Progress  Report
 there  is  a  note  on  machine  tools.
 There  is  one  point  which  I  would  like
 to  bring  to  the  notice  of  the  Planning
 Section,  if  I  may.  We  are  yet  import-
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 ing  about  Rs.  i99°3  lakhs  worth  of
 machine  tools  and  there  are  l4  fac-
 tories  which  are  manufacturing  them.
 This  is  an  industry  which  goes  practi-
 cally  hand  in  hand  with  the  basic
 industries,  hence,  it  is  very  important
 and  for  this  reason  I  think,  it  should
 get  more  help  for  establishing  itself.

 There  is  another  industry  that
 causes  a  lot  of  apprehension  in  the
 public  mind  as  far  as  we  can  make
 out  when  we  £0  round  our  constituen-
 cies.  It  is  the  tea  industry  as  it

 _stands  today.  It  has  a  lot  of  foreign
 capital  in  it.  It  is  sold  by  foreign
 agency  houses  and  shipped  by  foreign
 shipping.  If  there  can  be  some  policy
 of  Indianising  these  things,  then,  I

 think,  the  Plan  would  find  more  sup
 port.  This  policy  should  be  enforced
 a  little  more.

 Secondly,  when  Government  gives
 orders,  surely  the  Government  orders
 should  have  the  first  priority  in  our
 own  factories  and  it  should  not  be

 given  to  companies  with  foreign
 capital.

 There  are  a  lot  of  things  said  by  the
 Trade  Unions.  My  submission  is  that
 members  of  Trade  Unions,  must
 realise  where  their  real  interest  lies,
 what  conditions  are  really  good  for
 the  country  and  what  is  not  good—
 even  for  the  Trade  Unionist  himself
 Jabour  must  realise  that  a  strong
 trade  union  is  very  good  but  that
 trade  union  must  be  practical  and
 fair.  Honest  discussion  can  get  over
 most  things.

 Regarding  the  publicity  of  the  poli-
 cies  of  Government,  I  think  the  Press
 today  must  take  8  very  great  part  in
 making  this  really  understandable  to

 the  public.  The  Press  in  India  is
 second  to  none  it  is  one  of  the  finest.
 It  is  vital  and  live,  not  muzzled  and
 dictated  to,  hence  the  Press  must
 enthusiastically  take  up  the  objects  of
 the  Plan  and  put  it  in  the  right  way
 so  as  to  create,  guide  and  form  public
 opinion.

 The  publicity  of  the  Plan  itself  can

 be  taken  up  much  better  by  the  In-
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 formation  and  Broadcasting  Ministry
 than  by  pamphlets.  Pamphlets  are
 read  by  very  few.  The  rural  parts  of
 India  can  be  reaehed  by  the  Broad-
 casting  Ministry  if  that  money  was
 spent  on  mobile  vans  and  various
 stations  that  would  give  publicity  to
 the  Five  Year  Plan.

 On  the  refugee  problem,  I  would
 only  stress  this  bit  that  Rs.  32  crores
 have  been  granted  to  West  Bengal.  No
 doubt  it  is  a  large  amount  of  money,
 but  really  the  scheme  needs  vast  €x-
 penditure  and  I  would  recommend
 that  some  more  money  be  granted  to
 deal  with  this  problem.  It  is  not  only
 grants  and  loans  that  the  refugees
 need,  there  must  be  some  Way  of
 looking  after  them  after  the  rehabilita-
 tion  has  been  done.  When  they  have
 invested  the  money  in  land,  surely
 they  must  have  something  besides  the
 30-acre  ceiling,  because  thirty  acres
 of  land  would  not  give  them  a  living
 in  many  places  and  they  will  be  made
 refugees  again!  In  this  connection,  the
 displaced  person  must  have  some
 special  conditions.  Whenever  we  are
 offered  a  Chinese  or  Russian  pill  as  a
 panacea  for  all  our  ills,  I  am  always
 reminded  of  a  story.  There  wa:  once
 a  vaid  and  he  said  to  his  patient  who
 was  very  ill,  “Look  here,  there  is  only
 one  cure  I  can  give  you  and  that  is
 that  you  have  to  swallow  a  whole
 cocoanut.”  The  patient  said  “If  I  do
 that,  vaidraj,  I  will  die.”  The  veid  said
 “Well,  that  is  just  it  till  you  die—you
 can’t  be  cured!”  The  Chinese  or  Russian
 pill,  taken  as  such,  would  mean  death
 for  us!  Our  own  policies  and  plans,
 administered  with  thought  and  imagi-
 nation  will,  I  am  convinced,  see  us
 through.

 Sardar  Hukam  Singh:  I  do  not  want
 to  minimise  what  has  been  achieved
 so  tar  by  the.  Planning  Commission
 and  I  do  appreciate  that  whatever
 has  been  done  is  for  the  good  of  the
 country.  Moreover,  Shri  Nanda,  our
 Minister  of  Planning.  was  so  apologe-
 tie  in  his  defence,  so  docile  in  his
 speech  and  so  weak  in  his  tone  that
 it  will  be  sheer  cruelty  if  we  criticke
 him  severely.
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 Pandit  EK,  C.  Sharma:  Pity  him  or
 sympathise  with  him.

 Sardar  Hukam  Singh:  He  began
 with  his  faults  and  concluded  with
 his  achievements.  That  is  a  good
 process  and  I  appreciate  it,  but  there
 are  certain  difficulties  which  I  must
 bring  to  his  notice  and  consideration.
 The  first  is  a  complaint  that  I  have
 to  make  and  it  is  this.  He  agree:  with
 me  that  there  has  not  been  any  im-
 provement  in  the  machinery  that  is
 to  execute  the  Plan.  That  is  most
 essential.  You  might  plan  anything
 and  you  might  write  out  volumes  of
 very  high  standards,  but  it  depends
 upon  the  machinery  that  is  to  execute
 that  Plan  whether  you  can  achieve
 anytning  or  not,  This  was  remarked  by
 my  friend,  the  Maharaja  of  Bikaner,
 about  some  officers  in  the  service  of
 Rajasthan,  that  is,  that  everybody
 thought  that  he  who  would  not  ac-
 cept  a  bribe  is  a  fool,  and  I  also

 endorse  that  there  is  such  a  feeling.
 because  people  say:

 लूट  पड़ी  मेँ  बां  पल्ट  न,  वह  भी  ना माक एल  t

 There  is  a  loot  going  on  on  every
 side  and  one  who  does  not  participate
 In  it  is  certainly  a  fool,  He  will  repent
 because  he  does  not  take  advantage
 of  the  opportunity  that  is  offered  to
 him.  Therefore,  the  first  thing  that
 the  Minister  ought  to  set  his  atten-
 tion  on  will  be  to  improve  the  machi-
 nery  so  that  this  work  can  be  done
 more  efficiently.  There  was  a  queztion
 this  morning  that  the  District  Magis-
 trates  are  left  with  these  tasks  and
 they  are  overburdened  with  other  res-
 ponsibilities  and  they  have  not  the
 spare  time  to  attend  to  these  things,
 these  meetings  etc.  and  therefore  the
 functions  that  these  Advisory  Boards
 have  to  perform  do  suffer.  I  have  also
 a  little  experience  of  that.  Perhaps
 without  consulting  us,  it  was  thought
 advisable  that  Members  of  Parliament
 and  Legislatures  should  be  associated
 with  these  Advisory  Councils.  Within
 these  two  years  I  have  been  calied
 many  a  time,  but  I  could  attend  only
 once,  and  when  I  went,  I  found  that
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 the  District  Magistrate  came  about  an
 hour  and  a  half  late.  We  sat  and
 waited,  and  I  do  not  blame  that  man
 because  he  might  bave  other  duties  to
 perform.  But  how  could  there  be  any
 enthusiasm  for  the  Members  of  Par-
 liament  or  of  State  Lgislatures  when
 I  myself,  going  after  two  years,  found
 that  the  presiding  officer  did  not  come
 and  there  was  nobody  ito  take  the
 initiative  to  conduct  the  meeting.
 When  some  of  us  thought  that  we
 could  transact  the  business  in  the
 absence  of  the  presiding  officer,  the
 District  Magistrate,  the  officers  over
 there  said  that  that  was  not  possible,

 Then,  there  is  another  Advisory
 Committee  and  from  them  I  have  been
 receiving  notices  for  meetings.  After
 three  or  four  meetings,  the  officer
 concerned  wrote  to  me  that  he  would
 report  to  the  higher  authorities  to
 reconstitute  the  advisory  body  be-
 cause  the  Members  of  Parliament  and
 the  State  Legislature  were  not  attend-
 ing  at  all.  I  just  sent  him  a  reply  that
 that  was  very  good.  These  meetings
 are  fixed  only  a  day  or  two  before  and
 then  the  notice  is  sent.  Sometimes
 you  get  the  notice  after  the  date  of
 the  meeting.  Anyhow,  it  is  not  pos-
 sible  for  us  to  attend  the  meeting  at
 such  short  notice.

 Mr.  Chairman:  In  Gurgaon  and
 Hissar  districts  the  meetings  are
 fixed  generally  on  particular  days  of
 the  month.

 Shri  U_  M.  Trivedi  (Chittor):  That
 is  because  you  are  there.

 Sardar  Hukam  Singh:  We  do  not
 know  on  what  date  the  meeting  will
 take  place.

 Shri  RB  EK.  Chaudhuri  (Gauhati):
 Even  during  Parliament  session  we  get
 notices  of  such  meetings.  (Interrup-
 tion).

 Sardar  Hukam  Singh:  Anyhow,  it
 is  not  possible  for  us  to  perform  any
 useful  functions.  Therefore,  I  would
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 request  the  hon.  Minister  to  recon-
 sider  thee  things,  and  if  really  they
 have  to  do  any  useful  service,  some
 revolution  should  be  brought  about
 so  far  as  this  thing  is  concerned.

 Now  come  to  land  reform.  I  am
 only  making  suggestions  ang  I  cannot
 make  a  long  speech.  I  am  in  favour
 of  equitable  re-distribution  of  land
 and  I  do  not  like  the  intermediaries  to
 continue,  I  am  against  the  big  hold-
 ings  of  these  jagirdars,  There  is  an-
 other  problem  as  well,  and  it  parti-
 cularly  exists  in  the  Punjab—I  do  not
 know  if  it  exists  in  other  States.  We
 are  peasant  proprietors  and  we

 ot
 fixing  the  ceiling  as  well.  I  do,
 know  whether  there  are  any  *
 States  where  this  is  done,  but  it  will
 do  good.  Anyhow,  I  am  in  favour  of
 giving  land  to  landless  proprietors.
 There  is  another  class  which’  ic  going
 landless,  and  that  is  not  being  looked
 into.  In  the  Punjab,  there  is  a  good
 number  of  peasants  who  have  un-
 economic  holdings—having  one  acre,

 “two  acres  or  three  acres—and  they
 depend  upon  agriculture.  Such  peas-
 ants  used  to  get  their  neighbours’
 lands,  Where  the  neighbour  had,  say,
 25  acres  and  he  kept  only  l2  or  १5
 acres  for  his  owneplough  and  bul-
 jocks,  he  used  to  spare  the  remaining
 0  acres  for  this  small  tenant,  which
 he  would  cultivate  as  a  tenant,  and  in
 that  case,  he  can  continue  in  agricul-
 ture  to  maintain  his  family.  But  now
 when  there  is  the  law  that  &  man
 can  claim  and  keep  to  himself  what-
 ever  he  can  cultivate  himself,  cer-
 tainly  that  man  is  very  jealous  of  the
 tenant  or  cultivator  because  he
 thinks  that  this  cultivator  might  ap-
 propriate  that  piece  of  land  and
 might  become  the  owner.  Therefore,
 he  is  shy  of  it  and  he  doe:  not  give
 that  land  even  to  that  tiller  for  cultiv-
 ation.  The  position  becomes  that  this
 man  is  a  small  holder  and  he  hes  un-
 economic  holding.  He  is  not  allowed  to
 till  his  neighbour's  land  because  the
 other  man  has  the  fear  that  this  man
 might  become  the  owner  of  that  part
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 of  the  land  if  it  is  given  to  him  for
 tilling.  Therefore,  he  is  thrown  out
 and  he  does  not  get  the  land,  and  he
 is  left  with  one  or  two  acres.  We  are
 focussing  our  attention  on  the  land-
 less  labour,  That  is  all  right  and  I  am
 also  in  their  favour,  but  what  about
 this  poor  man,  who  wants  to  stick  to
 agriculture  but  is  thrown  out?  He
 cannot  leave  his  land  and  go  to  the
 town  for  labour. He  has  to  remain
 there  on  the  land  and  starve  there,
 and  he  cannot  be  given-  fresh  land
 because  he  is  not  a  landless  labour.

 Mr.  Chairman:  You  want  that  he
 must  have  an  economic  holding?

 Sardar  Hukam  Singh:  Exactly;  that
 should  attraat  the  first  attention  of
 the  Planning  Commission.  When  these
 land  reforms  are  being  introduced,
 these  persons  who  have  .uneconomic
 holdings  should  have  preference,  even
 over  those  who  are  landless,  because
 they  should  be  retained  in  that  job
 first  of  all  and  they  do  deserve  our
 sympathy.

 Then  there  is  another  -industry  to
 which  |  want  to  draw  the  attention  of
 the  hon.  Minister.  During  the  last
 sessian  also  there  was  a  one-hour  de-
 bate  about  the  automobile  industry.

 “The  Minister  for  Commerce  and  In-
 dustry  admitted  that  so  far  Govern-
 ment  had  not  been  abled  to  do  much
 and  he  gave  us  an  assurance  that
 perhaps,  next  time  he  came  here  he
 might  give  u;  certain  concrete  things.
 IT  now  ask  the  Planning  Minister
 whether  really  something  is  being
 done  in  that  direction  or  not.

 The  automobile  industry  is  very
 "a  ST  YW  8sne3eq  ‘afqrssod  s#  uoos  se
 quired  in  times  of  peace  as  well  as
 essential  and  we  ought  to  develop  it
 war.  We  had  about  2  assembling
 plants.  Now  the  production  pro-
 gramme  has  been  taken  over  by  the
 Hindustan  and  the  Premier  Auto-
 mobiles,  Even  their  instalied  capacity
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 is  not  being  utilised,  because  the
 demand  is  not  sufficient.  The  Tariff
 Commission  was  asked  to  go  into  the
 question.  That  Commission  made  a
 thorough  enquiry  and  it  made  certain
 concrete  suggestions  in  that  direction.
 But  what  was  the  result?  They  advis-
 ed  that  the  States  should  adopt  a  go-
 slow  policy  with  regard  to  nationalisa-
 tion  of  transport.  In  that  case  only
 could  the  demand  increase.  But  what
 do  he  find.  The  States  are  going  on
 a  wreckless  speeq  without  having  any
 definite  or  phased  programme  which
 the  Planning  Commission  has  asked
 them  to  submit.  They  are  nationalis-
 ing  it.  Even  in  the  Progress  Report
 for  1953-54  it  is  put  down  that  the
 licensing  policies  of  some  of  the
 States  are  responsible  for  retarding
 the  growth  of  this  demand.  When  I
 raised  this  question  last  time,  I  gave
 some  instances.  The  Punjab  Govern-
 ment  has  been  issuing  licenses  from
 week  to  week.  With  the  Damocles
 sword  hanging  over  the  head  of  the
 operator,  he  is  not  inclined  to  go  in
 for  new  vehicles.  The  operators  are
 not  against  nationalisation.  Let  it
 come.  By  all  means,  we  would  wel-
 come  it.  But  Government  should  have
 some  policy.  The  Planning  Commis.
 sion  should  draw  up  a  plan  according
 to  which  the  States  should  proceed,
 or  putting  it  in  a  reverse  way  the
 States  should  submit  their  programme.
 to  the  Planning  Commission  for  the
 Planning  Commission's  decision.  In
 that  case  each  man  may  at  least
 known  when  he  is  to  hand  over  his
 vehicle  to  Government,  and  he  will
 adjust  his  programme  in  that  way.

 Now  the  policy  of  nationalisation
 of  road  transport  has  been  going  on
 for  the  last  eight  or  ten  years.  Some
 routes  have  not  been  acquired;  but
 because  the  licensing  period  is  re-
 newed  from  week  to  week  or  month
 to  month,  no  replacements  have  been
 made  and  therefore  the  demand  for
 motor  vehicles  has  remained  low.

 When  I  raised  this  question  last
 time  on  the  floor  of  the  House  it
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 was  taken  notice  of  and  in  one  region
 Jullundur.

 I  remember  when  the  time  came:
 for  renewal  of  the  license;,  instead
 of  renewing  them  for  a  longer  period,
 they  said:  “You  go  on  now;  they  will
 remain  valid  from  day  to  day.”  Previ-
 ously  the  validity  of  the  licence  was
 from  week  to  week;  they  now  said
 that  they  will  be  renewed  from  day
 to  day.

 Mr.  Chairman:  How  could  that  be
 managed?  How  could  license  be  taken
 every  day.

 Sardar  Hukam  Singh:  That  is  ex-
 the  difficulty.  The  authorities

 +he  operators:  You  go  home;
 we  want  we  will  take  it  over;
 is  no  question  of  any  further

 renewal.  Is  it  possible  for  the  auto-
 moblie  industry,  which  is  so  impor-
 tant  for  our  country,  to  be  developed
 under  these.  circumstances?

 When  I  wrote  to  the  Planning
 Commission  they  replied  to  the  effect
 that  they  had  asked  the  Punjab  Gov-
 ernment  to  submit  a  phased  pro-
 gramme,  and  when  that  is  received.
 they  would  take  a  definite  decision.
 There  was  a  statement  of  the  Pupiab
 Minister  that  he  had  submitted  a
 phased  programme  and  he  was  going
 on  with  nationalisation.  But  I  remem-
 ber  to  have  read  somewhere  that  the
 Planning  Commission  complained  that
 they  had  not  received  any  programme.
 I  do  not  know  which  of  the  two  is
 correct.  Anyhow,  if  the  Governments
 want  to  take  over  the  road  transport,
 the  operators  are  prepared  for
 it,  but  there  should  be  some  defi-
 nite  programme  by  what  stages  it  is
 going  to  be  taken  over,  50  that  these
 citizens  might  not  suffer,  and  the
 whole  capital  that  is  invested  in  it
 might  not  be  ruined.  That  is  also
 national  capital.

 One  thing  more:  that  is  about
 Singer  sewing  machines,  This  is  a
 very  important  industry.  There  are
 several  units  in  the  country  that  have
 been  producing  these  machines  and  I
 feel  that  we  can  be  independent  of
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 all  imports  if  we  chalk  out  a  definite
 programme.  There  are  about  250  units
 in  North  India  and  they  are  producing
 @  good  number  of  sewing  machines
 They  compare  favourably  with  those
 that  are  imported  from  abroad.  Even
 in  Ludhiana  alone,  the  investment  in
 this  industry  is  about  Rs,  28  lakhs.
 About  6,000  workers  are  engaged  in
 this  industry.

 The  Tariff  Commiasion  has  recently
 Tecommendeg  that  the  protection  en-
 joyed  by  this  industry  should  be
 withdrawn.  I  am  not  opposed  to  it.
 Tf  it  is  felt  by  the  Tariff  Commis-
 tion,  an  expert  body,  that  it  is  not
 necessary  to  continue  protection  to
 this  industry,  I  would  not  oppose  it.
 I  am  told  that  about  7,700  machines
 are  being  produced;  90  per  cent.  of
 the  components  are  produced  locally;
 the  remaining  l0  per  cent.  is  imported
 from  abroad.  Japan  is  the  main  coun-
 try  from  which  this  0  per  cent.  is
 imported.

 One  fact  which  I  wish  to  bring  to
 the  notice  of  Government—I  wish  the
 Commerce  and  Industry  Minister
 were  here—is  that  the  licenses  for
 the  import  of  this  10  per  cent.  were
 not  given  to  the  actual  consumers.
 Now  there  is  an  association  of  the
 producers  at  Ludhiana.  They  want
 that  the  license  for  the  import  of
 these  componente  should  be  given  to
 them.  But  that  licence  is  not  given  to
 the  actual  users,  but  to  thousands  of
 other  persons  who  are  professionals  in
 imports.  They  import  the  parts
 that  are  needed  here  and
 they  pass  it  on  to  the  industry  at
 flve  or  six  times  the  value,  and  in
 some  cases,  I  am  told,  ten  times  the
 value;  because  these  components  can-
 not  be  produced  here,  these  manufac-
 turers  have  to  go  in  for  them  at  what-
 ever  price  they  can  get.  That  black-
 marketing  can  only  be  stopped  if  it
 is  planned  like  this:  that  the  actual
 needs  of  the  consumers  or  of  those
 manufacturers  are  ascertained  and
 licente  is  given  to  them  directly,  or,
 it  should  be  ensured  that  they  get
 the  parts  that  they  require  at  reason
 able  profits.  But  this  is  not  happening
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 and  the  industry  is  suffering.  There  is
 danger  that  they  might  give  up  their
 business  altogether.  Therefore,  I  re-
 quest  that  this  might  also  be  looked
 into.  The  Planning  Minister  might  see
 that  this  difficulty  is  removed.

 DELIMITATION  COMMISSION
 (AMENDMENT)  BILL

 Shri  Barman  (North  Bengal-He-
 served-Sch  Castes}:  I  beg  to  present
 the  report  of  the  Select  Committee  on
 the  Bill  further  to  amend  the  Delimi
 tation  Commission  Act,  l952.

 Mr.  Chairman:  I  have  to  inform
 the  Members  that  copies  of  the  Select
 Committee's  Report,  which  gre  being
 stencilled,  will  be  available  at  about
 4  PM.  at  the  Table  Office.

 MOTION  RE  PROGRESS  REPORT
 OF  FIVE  YEAR  PLAN  FOR  953-54—

 Contd,
 ft  ऋुनभुनवाला  (भागलपुर  मध्य)  :  दो  रोब

 से  हमार॑  यहां  पर  इस  बात  पर  बस  हो  रही  थी
 कि  प्राइवेट  सेक्टर  के  जाये  हमार॑  दंश  की
 एकानमी  बने  या  स्टंट  के  जरिये  |  इसी  बात  के
 ऊपर  बहस  हो  रही  थी  ।  हम  लांगो  के  सामने
 मुख्य  उदय  यह  हें  फक  हमार  यहां  ज्यादा  से
 ज्यादा  माल  बने  जोर  उस  का  फायदा  सब  को
 मिले  ।  यानी  जितने  भी  लांग  हैं  सभी  में  जो
 प्रोड्यूस  हो  ऑर  जो  उस  से  धन  निकले  उस
 का  वितरण  हो  t  यही  उदय  होना  चाहिये  र
 यही  उदेश्य  हमारी  गवर्मन्ट  के  सामने  हैं  तथा
 इसी  द्रश्य  की  ष्टि  से  सब  बाते  होनी
 चाहिये  ।  फैजल  रास्ते  से  आधिक  production
 at  वही  रास्ता  अखीतियार  करना  चाहिए  किसी
 Dogma  <t  लेकर  बैठना  ठीक  नहीं  ।
 कल  जब  हमार  वित्त  मंत्री  जी  बोल  रहे  से  ऑर
 प्राइम  मिनिस्टर  साहब  ने  भी  कहा  था  कि  हम  लोग
 जो  बातें  यहां  पर  कर  रहे  हैं  प्राइवेट  सेक्टर  को
 आर  स्टंट  इन्डस्ट्रीज  की,  उस  से  यहां  पर  लोग
 यह  समझते  हैं  कि  चों  ही  से  प्राइवेट  सेक्टर
 और  1 अ  से  मल  जोनर  हैं  ऑर  यही  लांग  हैँ
 बन  के  कार  उन  का  ध्यान  चला  जाता  हैँ
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 लोग  समझते  हैँ  फक  यही  लांग  हैँ  ॉ  कि  धन
 पदा  करते  हैँ  ऑर  अगर  उसी  धन  को  किसी
 तरह  से  बांट  लिया  जाय  ता  यहां  पर  उन  का
 काम  खत्म  हो  गया  जोर  दश  का  भी  काम  ख़त्म
 हो  गया  1  ऑर  अगर  उन  की  तरक्की  होती  हें
 तो  हमार॑  दंश  की  भी  तरक्की  होती  हैं  ।  हमार
 वित्त  मंत्री  जी  ने  कहा  कि  लोगों  को  यह  नहीं
 समझना  चाहिये  |  इसी  तरह  प्राइम  मिनिस्टर
 ने  भी  कहा  d  परन्तु  हम  दखते  हैं  फक  हालांकि
 हमार  प्राइम  मिनिस्टर  ऑर  वित्त  मंत्री  यह  बात
 कहते  &  फिर  भी  उन  के  कहने  से  यह  मालूम
 होता  हैं  फक  हमारी  सरकार  का  भी  ध्यान  इंडस्ट्री
 चो  थोड़ी  बहुत  बढ़ी  हें  की  ओर  ही  हैं,  उसी  के
 ऊपर  ध्यान  रखती  हैं  जार  उसी  क॑  प्रात  ज्यादा
 विचार  करती  हैं  |  ऑर  असल  में  ो  करोड़ों  के
 प  में  हमार॑  यहां  प्राइवेट  सेक्टर  हैँ  उस  के
 प्रीत  उन  का  भी  ध्यान  इतना  अधिक  नहीं
 जाता  हैं  7  मेँ  नहीं  कहता  फक  बिल्कुल  ध्यान
 हीं  जाता  हैं,  यह  तो  गलत  बात  होगी,  यह  बात

 नहीं  द  फक  सरकार  उन  लोगों  की  ओर  नहीं
 देखती हैँ  1  मेँ  नहीं  कहता  कक  अमी  तक  पांच  वर्षा
 में  जा  उन्नति  च्  हैं  वह  कुछ  भी  नहीं  हैं,  जसा
 कक  द्वार  विरोधी  दल  वाले  कहते  हैँ  फक  कुछ
 नहीं  छुआ हैं  ।  में  चेस  मत  का  नहीं  हूँ.  ।  परन्तु
 मेँ  यह  जरूर  कहा  क  हमारी  सरकार  का
 ध्यान  बैंसी  उन  लोगों  के  प्रात  जाना  चाहिये  जो
 क  हमार  यहां  करोड़ों  के  रूप  मेँ  हैं  बसा  नहीं
 जाता  हैं  ।  जो  हमार  विरोधी  दल  वालों  ने  आँ२
 अशोक  मेहता  साहब  ने  भी  कल  कहा,  या  मां
 आंकड  दिये  वह  मी  उन्हीं  लोगों  के  ऊपर  ध्यान
 द॑  कर  दिये  जो  थोड़  से  बम्ब,  कलकत्ता,
 अहमदाबाद  आदि  जहाँ  के  प्राइवेट  सेक्टर  के
 लोग  हैं  उन्हीं  े  प्रीत  उन  लोगों  ने  इतनी
 बातें  कहीं  जॉ  उन्हीं  के  प्रति  उन्होंने  कहा  कि
 अगर  उन  का  राष्ट्रीयकरण  कर  दिया  जाय,  उन
 का  नेशनेलाइजेशन  कर  दिया  जाय  तो  उस
 राष्ट्रीकरण  से  किसी  सफलता  होगी  इस  के
 लये  क्क्  सुझाव  भी  दिये  t  उन  में  से  एक

 सुझाव  फंसा था  कि  जो  कि  नेशनेलाइज्ड
 इन्डस्ट्रीज  होती  हैं  वहां  पर  जौ  काम  करने  वाले
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 होते  है  वे  केवल  आई०  सी०  एस०  के  गुड  के
 रखे  जाते  हैं  इसलिये  इतनी  सफलता  सरकार
 को  नहीं  होती  जो  फक  होनी  चाहिये  ।  मँनेर्जीरियल
 स्टाफ  को  छोड़  कर  प्राइवेट  इन्डस्ट्रीज  में  जिस
 प्रकार  के  लोग  काम  करते  हैं  उस  प्रकार  के  लांग
 उन  नेशनेलाइज्ड  इन्डस्ट्रीज  में  रखे  जायें  इस
 के  प्रीत  सरकार  का  ध्यान  नहीं  हैं  |  मेँ  यह  नहीं
 कहता  फक  इस  तरफ  सरकार  का  ध्यान  नहीं
 हैं,  मेरा  यह  कहना  भी  नहीं  हैँ  के  आई०  सी०
 एस०  के  लोग  ॉ  काम  करते  हैं  वे  सभी  इस
 प्रकार  के  काम  नहीं  कर  सकती  हैं,  परन्तु  हां,
 वे  लोग  मुद्दत  से  ला  एंड  आर्डर  रखने  का  काम
 करते  आये  हैं  इसौ लये  वास्तविक  रूप  में  उन
 को  इन्डस्ट्रीज  में  किस  प्रकार  से  काम  करना
 चाहिये,  इस  की  आदत्त  उन  को  नहीं  हैं.  +
 अतएव  याद  सरकार  इस  की  ओर  ध्यान  रखती
 ्तो  अच्छा  बोता.  |

 अब  मूलतः  मां  मुझ  कहना  हैं  वह  यह  हें  कि
 हमार॑  बन्दा  साहब  ने  बताया  फक  यह  जां  फाइव
 इधर  प्लैन  हें  व्  दो  चीजों  को  दूर  करने  के  लिये
 हैं  ।  एक  तो  यह  कि  जो  हमार॑  यहां
 अनएम्प्लायमेन्ट  हैं,  बेरोजगारी  हैँ,  उस  को  हम
 लोग  दूर  करें,  जार  दूसर॑  यह  कि  अभी  जॉं  धम
 पौदा  हो  रहा  हैं  उस  में  एक  आदमी  के  पास
 अरबों  रूपया  #  जॉ  एक  आदमी  के  पास  खाने
 को  नहीं  हैं  एक  आदमी  तो  करोड़ों  रुपया  अपने
 शादी  विवाह  म'  सच  करता  हैं  ऑर  दरा
 आदमी  दो  शाम  के  लिये  खाना  भी  नहीं  जुटा
 सकता  हैं,  यह  ॉ  मंद  उन  दोनों  में  हैं  उस  को
 हम  दूर  करना  चाहते  हैं  t  परन्तु  जेसी  कि
 उन्होंने  हमार॑  सामने  रिपोर्ट  पेश  की  हैं  उस  से
 तो  हम  को  कुछ  सन्तोष  नहीं  हुआ  फक  वह  जरा
 सा  भी  उस  को  दूर  करने  में  सिम्त  हुए
 है!  4  उन्हांने  तो  सिर्फ  अनएम्प्लायम॑ंन्ट  बढ़ाने
 का  ही  काम  किया  हैं  1  उन्होंने  अनएम्प्लायमेंट
 के  बार॑  में  जो  बाती  कहीं  उस  से  तो  यही  पता
 चलता  हैं  फक  चों  अनएम्प्लायमैन्ट  था  उस  माँ

 वृद्धि  ही  हुई  हैं.  कमी  नहीं  हुई  हैं  !  जो
 अनएम्प्लायमेन्ट  हैं  बह  रोज  रोज  बढ़ता  ही  जाता
 हैं,  कम  नहीं  होता  हैं  -  यह  उन  का  कहना हैं1

 rst
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 जब  उन  का  ही  यह  कहना  हैं  तो  जो  हम  कहते
 हैं.  वह  साबित  हा  जाता  हैं  हम  लोग  जो  बराबर
 देहातों  में  जा  कर  दखते  हैं  उन  को  कोई  फर्क
 नहीं  मालूम  होता  हैं  7  इस  के  अलावा  जेसी
 हमारी  पापुलेशन  बढ़  रही  हैं  उस  में  यह  पत्ता
 चलता  हैं  कि  ex  मिलियन  लांग,  जेसा  कि  उन
 का  भी  फिगर  हैं,  हर  साल  काम  करने  के  लायक
 तयार  होते  हैँ  ।  एक  तरफ  तो  जितने  हमार॑
 बेरोजगार  लोग  हैं  उन  को  काम  नहीं  मिलता
 और  दूसरी  तरफ  रोज  रोज  हमारी  आबादी  बढ़
 रही  हैं,  उसे  तो  हम  लोग  कम  नहीं  कर  सकते
 हैं  -  जा  रिपोर्ट  अब  तक  हमार॑  सामने  पेश  ककी
 गई  हैं  उस  से  पता  नहीं  चलता  हैं  फक  कहीं  पर
 कोई  कमी  हुई  हो।

 अब  माँ  आप  लोगों  को  मां  बात  इत्तला  रहा
 था  किक  सरकार  उस  सेक्टर  की  तरफ  ध्यान  नहीं
 देती  जो  सेक्टर  करोड़ों  के  रूप  में  हैं,  उस  पर
 आता  हूं  t  हमार  वित्त  मंत्री  जी  ने  ऑर  प्राइम
 फमनिस्टर  साहब  ने  कहा  फक  यहां  पर  जो  थोड़
 &  लोगों  का  सेक्टर  हैं  उसी  क॑  ऊपर  लांगो  का
 ध्यान  जाता  हैं  लीक  इस  बढ़  सेक्टर  के  ऊपर
 पैक सी  का  ध्यान  नहीं  जाता  हैं  ।  हमार॑  नन्दा
 साहब  ने  बतलाया  फक  हमार  यहां  बहुत  कुछ
 तरक्की  हो  गई  हैं,  बहुत  सी  इन्डस्ट्रीज  उन्होंने
 बतलाई  फक  इन  इन  इन्डस्ट्रीज  में  तरक्की  हो
 गई  हैं  ।  उन्होंने  वनस्पति  का  नाम  लिया  कि
 आज  कल  हमार॑  द॑श  माँ  वनस्पति  की  इन्डस्ट्री
 में  इतनी  तरक्की  हो  गई  हैं  कि  बहुत  सी
 वनस्पति  इन्डस्ट्रीज  हो  गई  हैं  ऑर  सब  जगह
 चनस्पीत  घी  मिलने  लग  गया  हैं  ।  में  इस  को
 शक  आईड्यॉलोजी  के  रूप  में  आप  को  नहीं
 बतलाता  &  मेँ  यह  नहीं  कहता  कि  यह  जो
 वनस्पति  हें  उस  से  राष्ट्र  क ेऊपर  क्या  प्रभाव
 पड़ता  हैं  तथा  हमार॑  स्वास्थ्य  की  क्‍या  हानि
 होती  हैं  ।  परन्तु  मेँ  आप  लोगों  को  यह  बतलाना
 चाहता  &  फक  जो  प्राइवेट  सेक्टर  दातों  में  काम
 करता  हैं  उस  क॑  घी  क॑  आउटपुट  की  कीमत
 १०००  करोड़  रुपये  आंकी  गई  हैं  a  अब  अगर
 हमार  नन्दा  साहब  इस  बात  में  खुश  होते  हैँ
 सर  यह  कहते  हैं  फक  हमारी  तरक्की  हो  गई
 और  हम  ने  वनस्पति  इन्डस्ट्री  को  सब  जगह

 22  DECEMBER  1954  Progress  Report  of  Five  3792 Year  Plan  for  ‘1953-54
 कायम  कर  दिया  हैँ  ऑर  सब  जगह  वनस्पति  घी
 मिलता  हें  तता  हम  को  देखना  चाहिये  कि  उस
 का  असर  हमार  दास्ताँ  के  करोड़ों  प्राइवेट  सेक्टर
 पर  क्या  पड़ता  हैं  ।  जिन  के  प्रदत्त  हमार॑  वित्त
 मंत्री  सर  प्राइम  मिनिस्टर  ने  ध्यान  आकर्षित
 किया  चों  tooo  करोड़  रूपये  का  घी  ों  नापा
 गया  बताया  गया  हैं  इसका  किस  तरह  से
 इस्तेमाल  किया  गया  जर  यह  कहां  गया  कई
 लोग  गा  हत्या  बन्द  करो,  गा  हत्या  बन्द  करो  के
 नार॑  लगाते  हैं,  लेकिन  माँ  उनसे  पूछेगा  कि
 उन्होंने  ठोस  काम  क्‍या  किया  हैं  या  वे  सिर्फ
 बातें  ही  करना  जानते  हैं

 मेरा  कहने  का  मुद्दा  यह  था  कि  हम  लांगो
 का  जो  प्राइवेट  सेक्टर  हैं  वह  देहातों  में  हैँ  ऑर
 वहीं  पर  वह  काम  करता  हैं  a  वहां  पर  छोटी  छोटी
 इंडस्ट्रीज  चलती  हैं  जार  मेर  विचार  में  हमें
 उन्हीं  की  तरफ  ध्यान  दना  चाहिये  ।  जब  जब
 मिनिस्टर  साहब  यह  कहते  हैं  कि  माँ.  फुल
 एम्प्लॉयमेंट  दत्ता  हूँ  ऑर  माँ...  इकोनोमिक
 इक्वैलिटी  के  हक  में  हूं  तो  मेरी  समझ  में  यह
 बात  नहीं  आती  फक  किस  तरह  से  वह  फुल
 एम्प्लॉयमेंट  दगे  जर  कस  त्तरह से  वह
 इकोनामिक  इक्वैलिटी  लायेंगे  ।  जब  फक
 वनस्पति  के  कारखाने  कायम  करके  जिन  में
 कछ  ही  लोगों  को  काम  मिला,  करोड़ों  घी  बनाने
 वाले  प्राइवेट  सेक्टर  को  खतम  कर
 दिया  ।  यह  भी  कहते  हैं
 कि  खादी  के  लिये  हमारी  गवर्नमेंट  ने  तीन
 करोड़  रुपया  दिया  हैं  र  हर  रुपये  में  तीन
 आने  हम  ने  दिये  हैं  ।  मेँ  कहता  हं  कि  इस
 से  कुछ  भी  नहीं  होने  वाला  हैं  1  हमारा  चों
 प्राइवेट  सेक्टर  हैं  वह  देहातों  में  काम  करता  हैं,
 गांवों  में  काम  करता  हें  आर  जब  तक  हम  इस
 सेक्टर  की  उन्नति  नहीं  करेंगे  तब  तक  हम
 यह  नहीं  कह  सकते  कि  हम  ने  कोई  उन्नति
 की  हैं  ।  शहरों  के  प्राइवेट  सेक्टर  या  पब्लिक
 सेक्टर  की  उन्नति  या  अरून्धति  दख  कर  हम
 लोग  यह  कह  देते  हैं  फक  हमार॑  दश  माँ  इतनी
 उन्नत  हो  गई,  इतनी  प्रोइच्स  हो  गई,  इतने
 आदमी  काम  पर  लगाये  गये,  यह  यार्ड  स्टिक
 उन्नति  को  नापने  का  नहीं  होना  चाहिये,  यह
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 [at  भदुनभगुनवाला)
 गलत  याह  स्टिक  हैँ ।  जब  तक  दहता  के:
 Private  Sector  के  लिये  जिनका  खात्मा
 हमारी  विदेशों  सरकार  ने  तो  कर  ही  दिया  था,
 हम  लांग  भी  बात  ता  करते  हैँ  पर  कार्यवाही  कोई
 एसी  नहीं  करते  हैं  जिससे  वे  पनप  सकें  आर
 अपनी  खाई  च्  रोजगारी  को  फिर  जीवित  कर
 सको  ।  यह  तभी  सम्भव  हैं  ज़ब  कि  सब  लांग  जो
 गांवों  में  करोड़ों  की  तादाद  माँ  हर  प्रकार  के  काम
 करने  वाले  हाँ  उनकी  बनी  चीजों  का  व्यवहार
 करर  कम  से  कम  जब  तक  उनको  दूसरा  काम
 न  मिल  जाय  ।  इसके  लिये  हमें  आधिक  कीमत
 दमी  हाँ  ता  हैं  1

 Shri  Velayudhan:  When  I  was
 hearing  the  speech  of  the  Planning
 Minister  I  was  trying  ta  compare  it

 _with  the  speech  made  by  the  hen.
 Prime  Minister,  who  is  the  Chairman
 of  the  Planning  Commission,  in  the
 Development  Council  meeting  that  was
 held  in  November  last.  During  these
 last  five  or  six  months  we  had  come
 acro:s  a  lot  of  speeches,  commending
 as  well  as  criticising  the  progress  of
 the  Plan,  from  the  planners  as  well
 as  from  outsiders.  When  I  compar-
 ed  the  speeches  of  the  planners  as
 well  as  the  speeche:  of  those  who  cri-
 ticised  the  Plan,  I  could  discover  that
 the  bitterest  critic  of  this  Five  Year
 Plan  was  the  Prime  Minister  him-
 self.  You  might  have  read  the  speech
 made  by  the  Prime  Minister  in  the
 Development  Council.  I  was  to
 some  extent  amused  to  read  it  be-
 cause  it  was  a  downright  criticism  of
 the  Planning  Commission’s  activitie:
 and  its  progress.

 What  is  the  reason  for  this  apolo-
 getic  appearance  before  the  House  of
 the  Planning  Minister  in  regard
 to  the  activities  of  the  Planning  Com-
 mission  during  the  past  three  and  a
 half  years?  I  do  not  blame  him  at
 all.  Because  I  have  felt  that  the
 whole  basis  of  the  Five  Year  Plan,
 the  whole  philosophy  behind  it  was
 bazed  on  a  kind  of  an  imperialist
 economy,  based  on  an  economy  af  ex-
 ploitation,  based  practically  on  an
 economy  of  extortion  of  the  millions
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 of  people  of  this  country.  A  plan
 like  this  will  not  satisfy  the  people
 of  India.  During  the  last  two  days
 we  were  having  the  discussion  on
 the  economic  policy.  And  yesterday
 the  Prime  Minister  himself  bluntly
 said  that  not  only  the  objectives  but
 the  approach  to  the  planning  for  ple-
 nty  for  the  people  of  India  is  a  soci-
 alistic  approach.  I  do  not  know,  there
 was  a  terrible  confusion,  a  terrible
 conflict  in  the  mind  of  the  Treasury
 Bench  itself,  in  the  mind  of  the  party
 in  power  itself.  Otherwise  this  Plan
 would  not  have  been  a  haphazard
 development,  otherwise  it  could  not
 have  been  minimised  by  the  people
 of  this  country.  The  Prime  Minister
 Was  saying  the  other  day  that  there
 is  a  section  of  people  who  are  under-
 rating  the  progress  of  the  country.  I
 must  humbly  «ay  that  I  am  proud  of
 the  progress  made  by  the  country  In.
 the  laet  seven  years.  Wherever  we
 go  we  see  great  national  activity,  un-
 Precedented  in  the  history  of  the
 world  taking  place  in  India  teday—
 such  an  unprecedented  and  intense

 national  activity  not  to  be  seen  in
 any  country  in  the  world,  either  Eurcpe
 or  Russia,  except  China.  This
 progress  is  there.  But  I  am_  not
 willing  to  give  credit  for  this  to  the
 Treasury  Bench  or  to  the  Congress
 Party  which  is  in  power.  It  ig  be-
 cause  of  the  basic  factor  in  which
 we  are  placed,  in  which  India  is
 placed  today.  That  is  why  this
 national  activity  is  now  seen  all  over
 the  country.  It  was  here  that  this
 opportunity  should  have  been  seized
 by  the  Planning  Commission,  by  the

 planners  by  the  Congress  so  as  to
 see  that  a  target  i:  fixed  and  achiev-
 ed  in  the  swiftest  and  minimum  time
 possible,

 Yesterday  when  the  Finance  Minis-
 ter  spoke  on  the  economic  policy  he
 put  a  target  of  employment  in  the
 country  for  ten  years.  Do  you  think
 that  the  country  is  going  to  wait  for
 ten  years  for  full  employment?  It  is
 impossible  for  a  country  where  milli-
 ons  of  the  people  are  peasants,  where
 millions  of  the  people  are  workers,
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 where  milliom:  of  the  people  are
 suffering  on  a  starvation  basis.  It  is
 impossible  to  wait  for  ten  years  for
 full  employment.

 There  is  nothing  lacking  as  res-
 ources  in  the  country;  there  is
 nothing  lacking  asco-operation  in  the
 country;  there  is  nothing  lacking  as
 technicians  in  the  country.  The
 Prime  Minister  himself  when  he
 spoke  in  the  Development  Council
 reterred  tu  this.  There  is  something
 basically  wrong  when  we  have  plenty
 of  technicians  coming  that  there  isa
 clamour  and  a  complaint  that  there
 is  lack  of  technicians.  He  said  blun-
 tly  that  it  was  a  ridiculous  position.
 If  we  want  engineers  in  the  country
 we  have  got  thousands  of  people  com-
 ing  over.  But  at  the  same  time  if
 we  go  to  the  Planning  Minister,  Shri
 Nanda.  or  his  officers,  they  will  say:
 we  have  noi  got  enough  engineers,  we
 have  not  get  enough  technicians.

 Therefore.  the  Prime  Minister  has
 bluntiy  stated  that  we  must  make
 use  of  the  available  resources  in  the
 country,  whether  we  have  got  techni-
 cians  or  half-trained  men  or  even  un-
 trained  men.  We  cannot  wait  for
 long  and  allow  time  to  pass  to  pear
 up  the  machinery.

 Turning  to  my  State  which  I  think
 has  been  a  problem  State  for  India
 during  the  last  i5  or  46  years,  T
 must  say  that  the  unemployment
 position  in  my  State  is  most  acute  in
 India.  I  am  very  grateful  to  the
 Finance  Minister  as  well  as  to  the
 Prime  Minister  for  giving  a  lot  of
 attention  whenever  questions  regard-
 ing  Travancore-Cochin  come  in.

 Kumari  Annle  Mascarene
 drum):  They  are  not  doing  anything.

 ‘Shri  Velayudhan:  When  |  say  I
 am-egrateful  to  the  Government,  I  am
 not  saying  that  I  am  satisfied  with
 what  they  have  done.  I  -nurt
 say  that  the  problem  in  my  State  is
 tremendous,  It  is  an  _  import-
 ant  problem.  It  is  a  problem  which
 will  have  great  effect  and  =  in-
 ffuence  on  the  future  politica]  set-up
 of  India.  There  is  great  unemploy-
 ment  in  my  State.  In  the  statistics

 {(Triva-°
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 given  in  the  report  of  the  Planning
 Commission,  it  is  stated  that  we  have
 made  use  of  about  43  per  cent.  of  the

 grant  that  is  already  given.  At  the
 ‘same  time,  there  is  a  Budget  deficit  of
 Rs.  2  and  2/3  croresin  that  State,  This
 is  a  kind  of  capitalist  economy  which
 is  in  force  at  the  moment.  But,  I
 must  admit,  as  the  Prime  Minister
 pointed  out  yesterday  that  the  lar-
 gest  investor  in  the  country  is  the
 peasant  or  the  worker  and  that  any
 plan  of  economic  development  will
 have  to  be  based  on  the  peasant  or
 the  worker.

 There  is  political  uncertainty  in
 my  State:  an  uncertainty  created  not
 by  any  of  us,  but,  I  may  humbly  say,
 by  the  Congress  party  in  the  State  it-
 self.  It  is  said  that  we  are  in  the  lap
 of  the  Prazident’s  rule.  We  are  alsc
 told  that  the  Congress  is  coming  into
 power  again  through  some  backdoor.

 Some  Hon.  Members;  No  back-
 door.

 Shri  Velayudhan:  I  must  say  to
 my  friends  in  the  Congress  Benches
 and  Treasury  Benches  that  the  Con-
 gress  is  a  discredited  body  in  my
 State.

 Shri  Achushan
 Question.

 Shri  Velayudban:  The  Congrecs
 is  never  golng  to  De  in  Power  in  my
 State.

 Shri  A.  M.  Thomas:  On  a.  point  of
 order,  Sir,  I  do  not  know  what  rele-
 vancy  this  has  got  with  regard  to  this.
 discussion.

 Shri  Velayudhan:  It  has  got  every
 relevancy.

 Mr.  Chairman:
 of  Order.

 Shri  Velayudhan:  |  say,  the  Cong-
 ress  is  a  discredited  body  in  my
 State,  Therefore,  I  am  not  willing
 to  see  the  Congress  coming  into
 power  in  the  prerent  set  up.

 Shri  A.  M.  Thomas:  What  is  the
 reason  why  my  hon.  friend  wanted

 (Crangannur)-

 There  is  no  point
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 to  join  the  Congress  a  few  months
 back?

 Shri  Velayudhan:  This  allegation
 is  absolutely  false.

 Mr.  Chairman:  Order,  order.  This
 is  not  an  occasion  for  reciprocal  ex-
 changes.  The  hon.  Member's  time  is
 up.

 Shri  Valayudhan:  What  my  hon.
 friend  say  is  a  patent  lie

 Mr.  Chairman;  The  hon.  Member
 is  still  going  on.  Why  does  he  go  on
 like  this.  He  ought  to  have  stopped
 when  the  Chair  asked  him  to  stop.  He
 ought  to  have  sat  down  when  the
 Chair  was  standing  and  speaking.  He
 is  an  old  Member  of  the  House  and
 he  ought  to  observe  discipline

 Shri  Velayudhan:  What  my  hon.
 friend  said  is  absolutely  false.

 Mr.  Chairman:  Order,  order.  The
 hon.  Member's  time  is  up.

 Shri  Morarka:  (Ganganagar:  Jhun-
 q{hunu):  During  the  last  two  days  in
 the  debate  on  the  economic  policy

 and  today  in  this  debate  on  the  pro-
 gress  of  the  Plan,  we  have  been  often
 told  that  there  cannot  be  two  water-
 tight  divisions  of  the  Industrial  policy,
 as  private  sector  ang  the  public  sec-
 tor.  I  do  not  know  whether  there
 can  be  such  a  division  or  not  or
 whether  there  should  be  such  a  divi-
 sion  between  these  two  sectors  or  not.
 But  I  do  not  want  that  the  basic  in-
 dustrias  or  the  key  industries,  must
 te  reserved  exclusively  to  the  public
 sector  and  no  private  enterprise
 should  be  allowed  to  operate  in  that
 field.  The  948  Resolution  clearly  laid
 down  that  all  the  new  enterprises,  in
 the  future,  would  be  initiated  and
 developed  by  the  State.  Ang  even
 for  the  existing  enterprises,  it  was
 said  that  after  0  years,  that  is,  some-
 time  in  1958,  the  policy  wouid  be  re-
 viewed  and  if  at  that  time  it  was  con-
 sidered  necescary,  then,  they  may  be
 also  owned  by  the  State.  This  was  a
 deliberate  decision  of  policy  taken  by
 the  Government  in  1948.
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 Sir,  you  know  as  well  as  the  House
 does  that  the  nationalisation  policy  of
 the  Labour  Government  in  England
 sprang  from  a  deep-szated  conviction
 that  the  basic  industries  and  the
 essential  raw  materials  must  be  own-
 ed  and  managed  in  the  interests  of  the
 whole  community  and  not  by  any
 particular  section  or  by  private  enter-
 prise  in  the  interest  of  few.

 Our  progress  in  this  public  sector
 has  been,  by  and  large,  very  satis-
 factory.  Out  of  80  crores  which  the
 Central  Government  planned,  we  have
 already  inves'ed  Rs.  50  crores  in  the
 various  projects  and  public  entcr-
 prises.  This  is  an  evidence  of  our
 progres,  If  we  include  the  invest-
 ment  of  the  States  also,  then  out  of
 Rs.  89  crores  that  was  planned,  we
 have  invested  Rs.  60  crores.

 In  spite  of  this  progress,  I  must
 say  something  about  the  management
 of  these  public  corporations.  It  is
 gratifying  to  note  that  Government
 has  selected  the  public  corporation  a:
 an  instrument  or  as  an  institution  for
 owning  and  managing  these  state  in.
 dustries.  By  and  large.  the  manage-
 ment  of  these  public  corporations  is
 satisfactory  as  I  said  before.  But,
 there  are  a  few  guiding  principles
 which  must  be  observed,  when  one
 adopts  public  corporation  as  the  ins-
 titution  of  management  for  these
 public  enterprises.

 The  first  principle  is  that  the  public
 corporation  should  be  free  from  de-
 tailed  scrutiny  and  detailed  enquiry
 of  the  Parliament.  That  does  not
 mean  that  Parliament  should  have
 nothing  to  do  with  the  policy  of  these
 corporations.  But,  so  far  as  the  day
 to  day  management  is  concerned,

 Parliament  should  not  interfere.

 The  second  guiding  principle  ig  that
 the  persormel  of  these  public  corpora-
 tions  should  be  free  from  the  rigid
 rules  of  the  civil  service,  Here  again,
 this  sound  principle  was  evolved
 after  long  experience  in  other  coun-
 tries.  In  commercial  and  industrial



 3799  Motion  re

 enterprise,  no  rigidity  of  service
 should  be  allowed  to  come  in.

 The  third  principle  is  that  as  far  a5
 possible  these  public  corporations
 should  be  free  from  the  profit  motive.
 There  should  be  present  the  ‘social
 service’  motive.  Though  a  public

 corporation  is  supposed  to  pay  its  way
 and  beeself-sufficient,  profit  ehould  not
 be  the  guiding  factor.“

 The  fourth  guiding  principle  is  that
 the  finances  of  these  corporations
 should  be  self-contained  and  should
 be  divorced  from  the  national  Budget
 of  the  country.

 Then,  Sir,  I  want  to  make  a  few
 suggestions  regarding  these  corpora-
 tions.  The  first  is  that  so  far  as  the
 head  of  the  executive  or  managing
 director  of  this  corporation  is  con-
 cerned.  there  should  be  some  security
 of  tenure  of  service.  I  do  not  know,
 but  I  believe  that  in  one  corporation
 alone,  the  Sindhri  Fertiliser  factory,
 in  a  period  of  less  than  three  years.
 we  had  six  managing  directors.  On
 an  average  it  gives  a  life  of  less  than
 six  months  to  a  managing  director.
 Not  a  very  जाएं  period  either  for
 them  to  show  results  or  for  ७३  to
 expect  any  results.

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh:}:  The  Industrial  cadre.

 Shri  Morarka:  The  Finance  Minis-
 ter  says  Industrial  cadre.  Unfortu-
 nately,  we  have  not  yet  built  one.  I
 do  hope  that  the  Government's  atter-
 tion  will  be  directed  to  this  and  we
 would  very  soon  have  an  industrial
 cadre.

 My  second  suggestion  is  that  since
 most  of  these  corporations  are  in  a
 monopolistic  position,  and  since  these
 public  monopolies  can  be  as  danger-
 ous  as  any  private  monopolies,  I  wish
 that  in  each  corporation  we  must
 have  a  consumers’  committee  which
 will  safeguard  the  interests  of  con-
 summers.

 Thirdly,  since  in  these  public  corpo-
 rations  we  do  not  have  parliamentary
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 scrutiny  or  the  shareholders  to
 watch  their  interests  and  put  ques-
 tions  in  general  meetings  there  must
 be  an  Audit  Commission  appointed  at
 intervals  of  five  or  seven  years.
 is  done  in  England.  These  Audit
 Commissions  must  report  to  the  Gov-
 ernment,  to  the  Minister  concerned,
 and  also  to  Parliament  about  the
 achievements  of  the  various  Corpor-
 ations.  They  also  make  frecommen-
 dations  for  improvement,  if  any.

 Another  suggestion  is  that  the  cor-
 porations  should  take  more  and  more
 co-operation  from  businessmen  and
 public  men.  So  far  we  have  found
 that  the  management  of  these  cor-
 porations  has  been  left  to  the  civil
 servants.  The  management  of  these
 corporations  requires  something  more
 than  the  mere  ability  to  collect  reve-
 nue  or  to  maintain  law  and  order.
 4  PM.

 you  require  some  sort  of  imagi-
 nation,  some  sort  of  power  to  take
 decisions,  and  wider  experience  of

 managerial  ability,  There  is  ne
 doubt  that  in  this  country  we  have
 got  business  enterprise,  we  have  got
 persons  of  public  standing  who  can
 contribute  to  these  requirements
 greatly.  The  civil  servants  are  very
 capable  and  no  doubt  they  are
 eminently  suitable  for  administrative
 purposes,  but  it  is  yet  to  be  seen  how
 far  they  would  meet  the  demands  for
 economic  development.  In  this  connec-
 tion,  I  would  only  quote  what  Mr.
 Durbin,  an  ex-member  of  the  British
 Cabinet  said  once  about  these  civil
 servants.  He  said:

 “They  are  intelligent,  charming
 and  conscientious  men;  but  they
 are  not  men  of  imagination  or
 action.  They  are  siow,  cautios
 and  obstructive.  They  are  shr-
 ewd  but  not  wise,  dependable  but

 “not  creative.  They  are  too  often
 cynical  rather  than  realistic.”

 I  am  anxious  to  make  this  sugges-
 tion  because  it  is  on  the  success  0:
 the  failure  of  these  enterprises  that!
 the  case  for  future  nationalisation,
 for  future  socialisation  of  the  other
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 mean:  of  production  would  depend.
 If  we  fail  in  these  corporations.  then
 the  case  for  nationalising  other  indus-
 tries  would  also  be  prejudiced.  It  is
 therefore  imperative  that  we  take  all
 steps  and  reasonable  care  to  ensure
 that  our  public  enterprises  do  not
 show  lesser  degree  of  success  than  the
 enterprises  in  the  private  sector.

 Coming  to  the  private  sector,  I
 must  say  that  though  the  progress  in
 this  sector  is  not  unsatisfactory  or
 less  :atisfactery  than  the  public

 sector,  yet,  there  was  apparent  dis-
 ‘satisfaction  in  the  minds  of  the  pub-
 lic,  and  Government  was  also  not
 very  happy  about  its  development.
 ‘So  a  committee,  under  the  chairman-
 ship  of  Shri  A.  D.  Shroff,  was
 appointed  to  find  out  the  reasons  for
 the  slow  progress  in  the  private  sec-
 tor.  After  a  detailed  enquiry,  the
 committee  came  to  certain  conclusions
 and  diagnoged  certain  reasons  for  this
 slow  progress.

 The  first  reason  that  Committee
 fave  was  that  the  socio-economic  cli-
 mate  of  the  country  is  such  that  the
 people  are  discouraging  private  enter-
 prise.  They  are  deprecating  the  profit
 motive  and  they  have  developed  a
 “ort  of  prejudice  against  private
 enterprise.  This  reason  is  more  psy-
 chological  than  real,  and  I  do  not
 know  what  concrete  steps  can  be  taken
 to  overcome  this.

 The  second  reason  was,  according
 to  the  Committee,  the  threat  of
 ‘nationalisation.  The  Committee  says
 that  even  though  our  Plan  has  accept-
 ed  the  private  sector  and  assigned  a
 definite  role  to  this  sector,  yet  the
 people  in  the  country  seem  to  tolerate
 this  sector  rather  than  accept  it  as  a
 means  of  development.  Here  again,  I
 have  got  one  suggestion  to  make,  and
 that  is,  the  Government  should  ex-
 amine  whether  it  would  not  be  pos-
 sible  for  them  to  give  the  same
 guarantees  to  some  of  the  concerns

 -sawhich  require  big  investments  and
 “Sitake  longer  time  to  fructify,  guaran-

 tees  similar  to  those  given  to  the  oil
 refineries.  The  oil  refineries,  as  you
 know,  are  mostly  alien  concerns,  and
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 if  similar  guarantees  are  given  to  the
 Indian  nationals,  I  do  not  think  any-
 thing  would  be  lost.

 Another  reason  given  by  the  Shroff
 Committee  for  the  slow  progress  was
 that  the  labour  policy  of  the  Govern-
 ment  was  creating  a  lot  of  hinder-
 ances.  It  was  the  considered  opinion
 of  the  Shroff  Committee  that  the  Gov-
 ernment  had  recently  passed  so  many
 labour  legislations  that  the  cumula-
 tive  effect  of  all  those  was  to  slow
 down  or  curb  the  incentive  to  invest
 in  the  private  sector.  There  is  no
 doubt  that  we  are  pledged  to  the
 policy  of  social  justice,  but  we  also
 agree  that  our  ability  to  do  social
 justice  has  to  be  equated  to  the  eco-
 nomic  development  of  our  country.  It
 is  no  use  equating  that  to  the  high
 philosophy  oof™  social  justice  of
 advanced  countries  and  at  the  same
 time  carry  on  our  production  with
 inefficient  and  old  methods.  If  we
 want  to  have  the  full  standards  for
 labour,  if  we  want  to  have  ideal  con-
 ditions  for  labour,  then  our  means  of
 production  also  should  be  ideal.

 Finally,  I  will  say  only  one  thing;
 that  so  far  Government  has  given  a
 lot  of  attention  to  public  interest.
 They  have  exercised  control  over
 industry,  they  have  regulated  the
 means  of  production  in  the  public
 interest.  But  Government  has  com-
 pletely  ignored  the  other  aspect,  equ-
 ally  important,  and  that  is  the  eco-
 nomic  efficiency  of  the  enterprise.
 Government  should  keep  two  things
 in  mind  when  they  exercise  control
 over  or  regulate  any  enterprise,  viz.,
 the  public  interest  and  the  economic
 efficiency.  How  would  public  interest
 be  served  and  how  long  would  it  be
 served  if  there  is  no  economic  effi-
 ciency  and  as  8  result  the  concern
 ultimately  has  to  go  out  of  produc-
 tion?  The  public  interest  would  then
 be  in  greater  jeopardy  than  what  it
 would  be  otherwise.

 Mr.  Chairman:  Shri  Meghnad  Saha.
 I  would  request  him  to  be  rather
 brief  because  many  Members  are
 anxious  to  speak.

 Shri  Meghnad  Saha:  Yesterday
 there  was  some  talk  about  the
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 achievements  of  our  Planning  Com-
 mission.  I  was  told  that  my  figures
 were  not  correct.  I  want  to  correct
 that  idea.

 What  I  said  was  this,  that  Mr.  G.
 L.  Mehta  in  a  speech  in  New  York
 had  claimed  that  as  a  result  of  the
 Five  Year  Plan,  our  national  income
 had  gone  up  by  3  to  i4  per  cent.  I
 said  that  it  is  a  very  bad  way  of
 advertising  the  achievements  of  the
 Plan,  because  the  real  index  is  the
 increase  in  the  per  capita  income.  I
 have  got  these  figures  from  the  Sta-
 tistical  Institute,  Calcuta.  The  figures
 are:  248.6  in  1949-50;  246  next  year;
 95i°7  next  year;  and  this  year,  i.€.y
 1953-54,  it  is  261.2.  So,  if  you  ealcu-
 late,  apply  a  little  mathematics,  it
 comes  to  a  five  per  cent  increase  in
 the  per  capita  income  in  the  course
 of  four  years.  Therefore,  there  has
 been  practically  not  any  increment  in
 the  per  capita  income—only  one  per
 cent  per  year;  and  therefore,  to  reach
 the  doubling  of  the  national  income,
 which  Russia  did  in  ten  years,  we
 shall]  require  about  60  to  70  years.
 This  has  been  my  contention,  that  the
 whole  Plan,  the  First  Five  Year  Plan
 js  not  a  Plan  at  all,  it  is  a  muddle.

 Hon.  Members:  What  is  it?
 Shri  Meghnad  Saha:  Muddle.  It  is

 not  a  Planning  Commission,  it  is  a
 Muddling  Commission.  The  Plan  has
 been  a  miserable  failure.

 Now,  even  these  figures  are  subject
 to  a  certain  amount  of  suspicion.  In
 the  last  year,  the  average  per  capita”
 income  was  Rs.  2517,  and  this  year  it
 has  shown  a  huge  increase  to  Rs.
 261.2.  So,  I  looked  into  this  fact,  and
 J  find  from  the  report  of  the  Plan-
 ning  Commission  which  has  been
 given  to  us  that  almost  the  whole
 increment  has  been  in  agriculture,  if
 their  figures  are  to  be  believed.  On
 page  3  it  is  claimed  that  our  agricul-
 tural  production  has  gone  up  by  18
 per  cent  since  950-5l.  Since  our  pro-
 duction  in  that  year  in  agriculture
 qwas  Rs.  4,500  crores,  18  per  cent  of
 it  comes  to  Rs.  8l0  crores.  Mind  that
 all  these  figures  are  calculated  in  the
 standard  rupee  of  1949-50.  It  is
 claimed  that  we  have  got  a  I3  per
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 cent  increase  in  the  aggregate  nat-
 jonal  income.  Even  accepting  this
 figure,  suspicious  as  it  is,  the  total
 amount  of  increase  in  the  national
 income  comes  to  Rs.  1,100  crores.  If
 you  take  out  from  that  Rs.  800  crores,
 only  Rs.  300  crores  remain,  to  be
 attributed  to  industries  and  other
 causes  to  which  I  have  drawn  atten-
 tion  on  page  l4  of  my  Rethinking  our
 Future,  which  the  hon.  Finance  Min-
 ister  and  the  hon.  Prime  Minister
 must  have  got,  for  I  sent  them  com-
 plimentary  copies.  Our  total  indus-
 trial  production  was  worth  about  Rs.
 1,500,  crores,  and  if  we  ascribe  about
 half  of  these  Rs.  300  crores,  to  indus-
 tries  it  comes  to  Rs.  350  crores.  So
 the  industrial  production  could  not
 have  gone  up  by  more  than  ten  to
 twelve  per  cent.  The  claim  of  40  or  30
 per  cent  is  absolutely  incorrect.  And
 that  was  the  point  which  I  made  out,
 and  on  which  the  Prime  Minister  got
 wild.  I  had  never  compared  my
 figures  with  946  figures  as  stated  by
 the  Prime  Minister.  I  had  started
 from  the  year  1949-50.  I  think  I  have
 explained  the  position  taken  by  me
 yesterday,  and  if  the  hon.  Prime
 Minister,  instead  of  relying  on  hear-
 say,  had  before  him  the  Parliamen-
 tary  Debates,  he  would  not  have  com-
 mitted  the  blunder  which  he  had  done.

 Even  this  increase  in  agricultural
 production  is  not  ascribed,  even  by
 the  Planning  Commission,  in  thr
 Report  that  we  have  got  here,  to  their
 efforts.  They  say  that  much  of  it  is  due
 to  successive  good  monsoons.  Supposing
 in  the  next  two  years,  we  have
 got  bad  monsoons,  then,  I
 think,  the  mer  capita  income  will
 come  down  from  Rs.  26l  to  Rs.  258
 or  Rs.  256,  and  we  would  be  exactly
 where  we  had  been  in  the  beginning
 of  the  Plan.  So,  the  large  claims  that
 are  being  made  on  behalf  of  the  Plan
 are  absolutely  groundless.  I  am  sorry
 to  say  all  that,  and  I  shall  expand  it
 later.

 We  have  been  given  very  rosy  pic
 tures  of  the  plans  which  are  going  to
 come  in  the  next  five  years.  The
 Indian  Statistical  Institute,  under
 Professor  Mahalanobis,  has  engaged  a
 very  large  number  of  great  foreign
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 experts  to  make  the  second  Five  Year
 Plan,  of  which  we  expect  to  hear
 trom  the  hon.  Finance  Minister.  I  had
 gone  to  the  Statistical  Institute,  and
 I  had  talks  with  all  these  experts  and
 I  had  asked  them  to  read  my  Rethink-
 ing  our  Future.  They  have  read  it,
 and  they  have  told  me:  “what  you
 have  said  is  absolutely  correct,  we  do
 not  differ  from  you.”  But  our  friends
 here  on  the  Government  Benches
 seem  to  think  that  unless,  a  state-
 ment  comes  from  a  European  there  is
 no  truth  in  it,  and  that  we  Indians
 are  incapable  of  saying  the  truth.
 May  I  ask  the  hon.  Finance  Minister
 to  ask  Dr.  Rubinstein,  Dr.  Bettelheim
 and  other  three  really  great  experts,
 who  have  come  here,  their  opinion  on
 my  Rethinking  our  Future,  which  has
 been  given  to  him  as  a  complimentary
 copy,  as  also  to  the  Planning  Com-
 mission  as  well  as  others,  and  ascer-
 tain  whether  I  have  stated  the  correct
 view  on  Planning  or  not.

 We  have  been  told  that  they  are
 making  a  very  good  plan.  I  have  seen
 some  of  these  plans,  when  I  was
 there.  They  are  indeed  making  a  very
 good  plan;  they  are  making  a  very
 detailed  plan.  But  I  am  putting  a  per-
 tinent  question  to  our  Government
 members,  which  I  shall  illustrate  by
 means  of  an  example.  A  very  great
 painter  who  was  asked  to  make  a
 very  good  painting  made  it  and  gave
 it  to  his  master.  The  master  said,  well,
 we  have  got  a  very  good  painting,
 but  for  its  appraisal  I  shall  send  it
 to  my  private  friends  and  other
 experts.  He  sent  the  painting  to  his
 other  friends,  the  private  experts,
 and  asked  them,  would  you  kindly
 put  a  black  dot  wherever  you  think
 this  painting  is  not  good.  By  the
 time  the  painting  came  back  to  the
 master,  everything  was  a  mass  of
 black  ink.  It  is  a  very  good  plan  that
 has  been  made  by  the  Statistical
 Institute;  I  have  no  doubt  about  that
 and  our  thanks  are  due  to  Prof.
 Mahalanobis  and  his  coworkers.  But
 it  will  go  to  many  of  the  friends  of
 the  Government  for  opinion;  it  will
 go  to  all  our  industrial  friends,—I
 would  not  name  them  by  families—
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 the  Kungs,  the  Soongs,  the  Lis  and
 Chiangs  of  India,  and  all  of  them  will
 be  asked  to  put  a  black  dot  on  it,  and
 other  friends  also  will  put  a  black  dot
 on  it,  I  am  sure  when  it  will  come
 back,  you  will  find  nothing  but  a  mass
 of  black  ink  remaining  there.

 The  planning  which  we  had  made
 in  the  old  National  Planning  Com-
 mittee,  and  which  I  have  reviewed
 in  my  Rethinking  our  Future,  was
 quite  good.  There  was  nothing  wrong
 in  it.  It  was  not  detailed.  We  are  now
 making  a  detailed  plan,  and  I  hope
 that  when  this  plan  is  ready,  the
 Government  may  see  its  way  to  give
 effect  to  it.

 We  have  heard  something  about
 the  formation  ,  of  finance  from  the
 mouth  of  our  Finance  Minister.  It  is
 good  that  he  is  thinking  of  raising
 investment  finance  to  ten  per  cent  of
 our  national  income.  I  have  said  so  a
 year  ago,  that  unless  you  increase
 your  investment  from  the  present
 figure  of  five  per  cent  to  ten  or
 twelve  per  cent,  we  shall  not  subs-
 tantially  increase  our  national  per
 capita  income.  The  question  which
 comes  after  that  is  very  important.
 It  is  not  only  a  question  of  making
 investments.  We  may  make  ten  per
 cent  investment,  but  that  investment
 must  be  properly  done,  it  must  be  in
 spheres  which  will  give  a  return.  I
 find  no  indicatiédn  in  the  plan,  as  to
 how  that  will  be  done.  In  the  plan,
 we  find  that  a  large  amount  of  money
 is  being  diverted  to  sectors  which  are
 very  unprofitable,  the  community
 projects,  and  so  on,  which  do  not  give
 a  return  but  have  advertising  and
 vote  catching  value  for  the  Congress.
 The  only  sector  which  can  give  you
 a  good  return,  and  of  which  the
 country  is  in  great  need,  is  the  indus-
 trial  sector.  The  raw  materials  in  this.
 country  are  there  on  the  ground,  and
 we  have  to  pick  them  up  and  trans-
 form  them  into  industrial  goods,  iron
 and  steel,  soda  ash,  chemicals  and  so
 on,

 We  find  that  since  1947,  nobody  has
 given  an  iota  of  thought  as  to  how
 the  proper  investment  has  to  be  made
 in  the  industries.  The  much-lauded
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 948  policy,  of  which  we  are  hearing
 so  much  from  the  Government
 Benches,  does  not  come  from  their
 head.  I  know  it—I  had  been  contact-
 ing  the  Indian  Government  for  a  long
 time—it  was  the  late  Sir  Ardeshir
 Dalal  who  was  Minister  of  Planning,
 who  had  prepared  that  Plan  in  1946.
 And  that  Plan  has  been  taken  over
 by  this  Government,  and  nobody  in
 this  Government  has  given  an  iota  of
 further  thought  to  it.  The  Ministry  of
 Planning  was  somehow  I  do
 not  know  why  for  some  dark
 reasons,  abolished  in  4946  when
 this  Government  came  into  power,  we
 had  two  years  of  economic  confusion
 from  946  to  1948.

 Shri  S.  Ss.  More:  What  else  today?

 Shri  Algu  Rai  Shastri  (Azamgarh
 Distt—East  cum  Ballia  Distt.  West}:
 Much  improvement.

 Shri  Meghnad  Saha:  After  948
 the  industrial  policy  which  was
 stated  by  Sir  Ardeshir  Dalal  was  put
 before  us  by  the  Congress  Govern-
 ment,  and  they  are  taking  very  great
 glory  for  it,  just  85  they  are  taking
 all  the  credit  for  the  river  valley  pro-
 jects,  the  plans  for  increase  of  power,
 for  the  Sindri  Fertiliser  Factory  and
 other  things.  May  I  say,  as  one  who
 has  been  connected  with  the  Govern-
 ment  of  India  in  the  pre-Indepen-
 dence  days  as  member  in  several
 committees,  that  this  Government  do
 not  deserve  any  credit  for  any  of  the
 constructive  works  that  had  been
 started?  As  regards  the  Sindri  Ferti-
 liser  Factory,  I  might  claim  that  I  was
 responsible  for  bringing  that  point  of
 view  before  the  country  in  1943.

 Shri  Algu  Rai  Shastri:  Thank  you.

 Shri  Meghnad  Saba:  There  was  a
 great  famine  in  Bengal  then,  and  I

 sponsored  an  article  in  the  Science
 and  Culture  about  it,  and  I  was  told
 that  I  would  be  put  in  jail.  I  had  said,
 why  this  dearth  of  food,  it  is  because
 we  have  no  fertilisers  Jn  this  country
 and  Lord  Linlithgow,  the  Viceroy,
 was  against  the  use  of  artificial  ferti-
 jisers.  This  article  came  before  the
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 Viceroy’s  Cabinet,  and  Sir  Rama-
 swami  Mudaliar  took  it  up,  and
 appointed  a  committee  consisting  of
 Sir  James  Pitkeathly  and  two  other-
 Indians.  They  made  all  the  plans,  but
 when  the  plans  were  ready,  these.
 came  before  the  Congress  Govern-
 ment.  But  there  was  an  apprehension.
 that  the  whole  plan  was  going  to  be
 wrecked,  because  a  very  great  Cong-
 ressman  said,  we  have  got  plenty  ०:
 cow-dung  in  this  country,  and  there--
 fore,  no  artificial  fertilisers  are  neces-.
 sary.  Anyhow,  the  cow-dung  theory
 did  not  find  favour  because  the  late
 lamented  Dr.  Syama  Prasad
 Mookerjee  was  there.  He  said,  the
 plan  is  there,  some  work  has  been
 done  on  it,  I  must  see  that  it  is  work-
 ed  up  to  a  finish.  That  is  the  whole
 story  of  the  ‘Sindri  fertiliser  plant,
 for  which  the  present  Congress  Gov-
 ernment  is  taking  credit.  The  same
 thing  holds  good  about  the  Damodar
 Valley  project,  about  the  Bhakra-
 Nangal  project  and  other  projects  for-
 which  the  Congress  Government  are
 taking  all  the  credit.  The  credit  for.
 all  these  river  valley.  projects—if  it  is.
 to  be  given  to  anybody—should  be.
 given  to  Dr.  Ambedkar.

 An  Hon.  Member:  Or  to  the  British-
 ers.

 Shri  Meghnad  Saha:  He  was  a
 member  of  the  Viceroy’s  Council.  He
 saw  the  whole  thing  through  and  laid
 the  foundation  for  it.  All  that  this
 Government  have  done  is  to  mis-.
 manage  affairs.

 Shri  Algu  Rai  Shastri:  Was  he  then
 in  Government  or  not?

 Shri  Meghnad  Saha:
 time.

 Yes,  at  that.

 Shri  S.  S.  More:  Not  of  yours.

 Shri  Meghnad  Saha:  He  was  Minis-.
 ter  of  Fuel  and  Power  in  the  Vice-
 roy’s  Cabinet.

 l  wish  to  explode  the  myth  that
 the  Congress  has  been  responsible  for
 anything  constructive  which  has  been
 done  in  this  country,  except  to  waste
 money  on  community  projects  and  on.
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 {Shri  Meghrad  Saha]
 amany  other  themes.  If  you  have  to
 industrialise  this  country,  you  must
 give  your  brain  a  racking,  which  you
 ‘have  not  done  so  far.  Nobody  in  the
 .Government  has  gone  deep  into  this
 matter  of  industrialisation  of  the

 .country.  You  have  to  follow  what  the
 Chinese  have  done.  They  are  very
 ‘keen  on  industrialisation.  Formerly,
 they  followed  the  Chiang-Kai-shek
 pattern,  and  Chiang-Kai-shek
 brought  the  country  to  disasters.  Now,
 out  of  36  Ministers,  42  are  in  charge
 of  industralisation.  Here  we  have  got
 only  half-Ministers  and  quarter-Min-
 isters  for  industrialisation.  In  China,
 there  are  36  Ministers;  of  these,  १2
 are  for  industries.  We  have  got  here
 one  Minister  for  industry  and  com-
 merce  combined;  so  industry  is  only
 half  a  Ministry.  Now,  if  you  want  to
 industrialise  the  country  properly,
 you  must  do  it  seriously....

 Shri  Algu  Rai  Shastri:  More  Min-

 Shri  Meghnad  Saha:  There  should
 be  five  or  six  Ministers  for  industry

 _and  every  Minister  must  give  his
 whole  time  to  the  Ministry,  not  doing
 industry  and  commerce  and  every-

 “thing  else  simultaneously.
 So,  if  we  have  to  do  planning  for

 .the  country,  we  must  think  very
 _radically  and  I  think  my  Rethinking

 our  future,  which  everybody  there  has
 got,  will  provide  a  very  safe  guide.

 श्री  ए०  एन०  शविद्यालंकार  (जालन्धर)  +  पिछले

 दो  विन  मे  हमने  अपनी  आर्थिक  नीति  के

 सम्बन्ध  में  बहस  की  हें....
 Mr.  Chairman:  At  this  stage,  I  may

 announce  that  the  Delimitation  Com-
 “missidn  (Amendment)  Bill  will  be
 _taken  up  after  this  motion  is  con-

 cluded  tomorrow.
 श्री  go  एन०  रिदालंकार  :  कैकसी  भी  चीज  को

 लाने  क॑  लिये  यह  जरूरी  हैं  फक  हमार  सामने
 ध्येय  ऑर  नीति  बिलकुल  साफ  हो  ।  यह  बहुत
 ही  प्रसन्‍नता  की  बात  हैं,  ऑर  माँ  समझता  हा
 मक  यह  ,फरतिहासिक  तार  पर  एक  महत्व  की  बात

 हैं  /के  कल  इसी  हाउस  में  अपने  ध्येय  के

 ,  सम्बन्ध  में  हमने  विशाल  साफ  निर्णय  किया
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 हैं  कि  हमारा  ध्येय  एक  सांर्शालस्ट  सोसाइटी
 बनाने  का  हैं  i  में  सम भत्ता  &  कि  बहुत  सारी
 कठिनाइयां  जा  हमार  प्लानिंग  में  ऑर  हमारी
 आर्थिक  नीच  को  अमल  में  लाने  के  सम्बन्ध  में
 रही  हैं,  इस  ध्येय  के  साफ  ही  जाने  के  बाद  दूर  हो
 आयेंगी  i  जिस  आर्थिक  नीत  क॑  ऊपर  हम
 चलते  हैं  या  जिस  प्लान  पर  हम  कार्य  करते  हैं
 उसमें  बहुत  महत्व  की  वात  यह  हैं  कि  हमारा
 एटच्यूह  या  हमारा  दृष्टिकोण  क्या  हैं  |  भले
 ही  आप  अच्छा  से  अच्छा  प्लान  बनायें  लेकिन
 उस  को  चलाने  वालों  का  आर  उस  पर  काम  करने
 वालों  का  दृष्टिकोण  न  बदले  ता  अच्छा  स॑  अच्छा
 प्लान  र  अच्छी  से  अच्छी  योजना  भी  असफल
 हा  जाती  हैं  ।

 प्राइवेट  सेक्टर  ऑर  पालिका  सेक्टर  क॑  सम्बन्ध
 मेँ  हमने  काफी  सांच  विचार  किया  ौर  आखिर
 यह  हमने  तय  किया  कि  व्यवसाय  के  अन्दर
 प्राइवेट  सेक्टर  से,  काम  ल॑  कर  पर्वा लक  सेक्टर
 क॑  पास  आ  जाय  1  आख़िर  यह  भी  आपने  सांचा
 फक  हम  प्रबोधक  सेक्टर  क्‍यों  चाहते  हैं  ?
 उसका  कारण  साफ  हैं  फक  प्रबोधक  सेक्टर  से
 हम  यह  आशा  करते  हैं  कि  उसका  दृष्टिकोण
 प्रगतिशील  हैँ  -  उसके  अन्दर  हयूमन  आउटलुक
 या  सोशल  आउटलुक,  सामाजिक  ढष्टिकॉण  को
 ज्यादा  महत्व  दिया  जाता  हैं  जब  कि  प्राइवेट
 सेक्टर  मैं  प्राफिट  माटी  होता  हैं  अर्थात्‌  कप्फा
 कमाने  का  ध्येय  आर  उसी  को  ज्यादा  महत्व  क्या
 जाता  हैं  ।  प्राइवेट  सेक्टर  में  इस  बात  का  खयाल
 नहीं  किया  जाता  फक  नफा  कमाने  वाला  कं
 आतोौरक्त  जॉ  लोग  काम  करते  हैं,  यां  लोग

 वस्तुतः  सम्पीत्त  पैदा  करते  हैं,  उनकी  क्या  दशा
 हैं  ।  लोकल  पर्बोलक  सेक्टर  से  हम  यह  आशा
 करते  हैँ  फक  वह  इन  तमाम  चीजों  को  सामने
 रख  कर  तमाम  इकोनामिक  आर  आर्थिक  नीत
 के  अन्दर  एक  तरह  का  समन्वय  उत्पन्न  करना,
 चालीस  उत्पन्न  करा,  जिससे  ज्ञ  लोग  मेहनत
 करने  वाले  हैं,  आँख  जा  लोग  फायदा  या  नफा
 उठाने  वाले  हैं!  उनके  पीहत्तां  माँ  परस्पर  विरोधी
 भाव  न  रहे  1  अगर  हमार  पर् बालक  सेक्टर  में  भी
 वह  दृष्टिकोण  नहीं  आता  ऑर  पोलित  सेक्टर

 ~
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 में  पब्नतनी  इंडस्ट्रीज  हैँ,  ों  भी  काम  चलते  हैं,
 उनके  अन्दर  वह  ह्यूमन  एलिमेंट,  मानवीय
 आवना  काम  नहीं  करती  तां  हमारा  उद्देश्य
 सफल  हो  जायगा  ।  मुर्ग़ो  इस  बात  का  दुःख  हैं
 बैंक  पर्दा लक  सेक्टर  क॑  अन्दर  भी  हम  लोग
 आवंटन  सेक्टर  चालों  पर  बहुत  कुछ  निर्भर  करते
 हैं.  7  हमार  चन्द्र  एक  तरह  का  इन फोरिया रिटी
 'कम्प्लेवस  हैं,  हीन  भावना  हैं  |  हम  समझते  &
 शक  हम  लागों  कौ,  गवर्नमेंट  क ेकाम  करने  वालों
 को,  इन  कारोबारों  को  चलाना  नहीं  आत्मा  हैं  ऑर

 हर्सालयें  हमें  जॉ  लीड  लेनी  हें,  इनिशियॉटिव
 लेना  #  ऑर  दूसरी  जो  बहुत  सी  चीजें  करनी  हैँ,
 बह  हमें  प्राइवेट  सैक्टर  वाला  से  लेनी  हैं  ।  अभी
 कल  भी  बातचीत  हुई,  परसों  भी  इसी  बार  में
 आ्रातचीत  हुड  आँख  आज  भी  इस  बार  में  चचा

 हड  कि  हमें  एक  इंडस्ट्रियल  कार  की  जरूरत

 हैं  1  फंसे  लोगों  की  जरूरत  हैं  जो  इन  कारोबारों
 को  चलाना  जाना  हाँ  -  अभी  तक  हमारी  जितनी
 भी  कर्मियों  बनती  हैं,  ज्ञ  भी  सलाह  समरवीरा
 करना  होता  हैं  वह  प्राइवेट  सेक्टर  के  प्रांपराइटर्स
 पे  होता  हैं  a  उन्हीं  सं  सलाह  ली  जाती  हैं  |  हमने
 कभी  उस  बाहर  से  सलाह  मशवरा  करने  की

 कोशिश  नहीं  की  जो  प्राइवेट  सेक्टर  क

 प्ंपराटर्स  आर  बिलकुल  नीचे  दर्जा  के  मजदूरों
 का  हैं,  इन  दोनों  के  बीच  में  एक  और  भी  काडर
 काम  करने  वाला  हैं  मां  मैटीरियल  बाहर  होता
 हैं.  दे  लांग  तमाम  चीज  को  चलाते  हैं,  हमने
 उनको  अपने  विश्वास  में  लेने  की  ऑर  उनका
 भी  सहयोग  हासिल  करते  की  कोशिश  नहीं,
 की  ny  हमें  उनका  भी  सहयोग  और  विश्वास  प्राप्त
 करना  ब्वाहिये  ऑर  हम  बहुत  ज्यादा  भरोसा

 प्रॉपराइटर्स  जो  मालिकान  होते  हैं  उन  पर  न
 करे  a  अगर  हम  एसा  कर  तो  हम  काफी  फायदा
 उठा  सकते  हैं  |  हस  चीज  को  मानें  रखते  हुए
 मने जी रियल  काडर  का  आप  लांग,  उपयोग
 ऋषियो  जाँ  वे  नेशनल  भावना  स्व  ज्यादा  प्रभावित
 हो  सकते  हैं  बौ नस् वत  मालिकान  के  |  माँ  चह
 थाहता  हाँ  कि  जहां  पर  पर्वो लक  सेक्टर  ऑर
 प्राइवेट  सेक्टर  कौ  हम  मिला  कर  काम  करत॑  हैं,  जो

 वाइट  कंसर्न  हैं.  उनके  अन्दर  हम'  हीन'  भावना
 को  छोड़  दें,  दनफॉरियारिटी  कॉम्प्लेक्स  को  छोड़
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 दे  आँख  पर् बालक  सेक्टर  कं  अन्दर  इन्‍्नाशियोटव
 हम  अपने  हाथ  में  रखें,  इंडॉस्ट्रवल  कॉंसनुूस
 क॑  अन्दर  हम  अपना  डोमिनेशन  रखें  ।  कल
 हमने  यह  प्रस्ताव  पास  किया  हैं  आर  यह
 िशचय  किया  हैं  फक  हमारा  ध्येय  सोशलिस्ट
 स्टंट  बनाने  का  हैं  हमो  इस  वात  को  साफ  कर
 दना  चाहिए  फक  जितने  भी  इंडॉस्ट्रकल  चा
 'एगकिलचरल  कैमरन  हैं  उनके  अन्दर
 डोमिनेशन,  ऊपरी  हाथ,  अथवा  कंट्रोल  जार
 नीत  का  संचालन  पूरी  तरह  से  स्टंट  के  हाथ
 में  या  पर् बालक  सेक्टर  के  हाथ  माँ  रहेगा,  प्राइवेट
 सेक्टर  के  हाथ  में  नहीं  रहेगा  |  मेँ  चाहता  हूं
 कि  प्राइवेट  सेक्टर  का  यह  डोनेशन  खत्म
 होना  चाहिये  ।  माँ  अनुभव  करता  हूं  कि  जब  हम
 एक  सोशलिस्ट  सोसाइटी  बनाना  चाहते  हैं  ता
 हमें  उन  चीजों  को  सामने  रखना  चाहिये  |
 हमार  प्रधान  मंत्री  जी  ने  कहा  था  कि  आखिर
 हमारी  चा  प्रगत  होती  हैं  वह  कुछ  पहले  की
 एतिहासिक  अवस्थाओं  से  कंडीशंड  होती  हैँ,
 कछ  पहले  की  एतिहासिक  अवस्था यें  हमेँ
 प्रभावित  करती  हैं  t  यह  अलिकुल  ठीक  बात
 हैँ  लीक  साथ  ही  हमें  अपने  सोसाइटी  कौ
 पुरानी  अवस्थाओं  के  चंगुल  से.  अथवा  पुरानी
 श्रृंखलाओं  से  जकड़ो  नहीं  रखना  हैं,  उनसे
 कुछ  अपने  को  आज़ाद  रखना  हैं,  पुरानी
 श्रृंखलाओं  से  हमें  कुछ  अपने  को  बहुत  बांध
 कर  नहीं  रखना  हैं  ।  अभी  हमार  दोस्त  श्री
 मोरारका  ने  अपनी  स्पीच  के  दारान  माँ  शराफ
 कमेटी  की  रिपार्ट  से  कोटेशन  दिया  र  प्राइवेट
 सेक्टर  में  तरक्की  की  धीमी  रफत्तार  के  बार  माँ
 यह  वजह  बतलायी  कि  इस  गवर्नमेंट  ने  बहुत  सार
 लेबर  लाज  बना  दिये  हैँ  आर  नेशनलाइजंशन  का
 खौफ  हैं,  उसने  इंडस्ट्री  कौ  इन  कानूनों  मेँ
 इतना  जकड़  दिया  हैं  कि  वह  तरक्की  नहीं  कर  पाते,
 यह  जो  एक  मेन्‍्टॉलिटी  हैं  फक  हम  पुरानी  चीज
 से  अपने  को  रिकोड्शन  नहीं  करते,  हमें  उस
 को  भी  दूर  करना  हैं  1  हमार  सामने  आज  ॉ
 कोटेशन  हैं  यानी  इस  समय  जा  हमारी  जनता
 हैं,  पन्न  जनता  हैं,  हम  से  वह  कछ  'डिमान्ड
 करती  हैं  ।  उस  के  अन्दर  अपनी  अवस्था  कौ
 सुधारने  की  ख्वाहिश  हैं  ।  मेँ  जानता  हं  कि  वह
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 एक  दिन  में  नहीं  सुधर  सकती,  हम  तमाम
 जनता  के  लिविंग  स्टैंडर्ड  को  एक  दम  नहीं
 बढ़ा  चकत्ते,  लीक  यह  कहना  काफी  नहीं
 हैं  7  आज  ों  लोग  ४०,  ४४  रूपया  महीना  ले  कर

 क्षय न्य  गुजारा  करते  हैँ,  जिन  को  हम  बहुत  कम

 इस्क्रीमेन्ट  ्  कर  काम  लेते  हैँ,  चाहे  वह  गवर्नमेंट
 सांस  में  हाँ  था  किसी  दूसरी  जगह,  याद  हम
 उन  सं  कह  ईद  कि  तुम्हारी  अवस्था  एक  दम
 नहीं  सुधर  सकत्ती  इसलिये  तुम  चुप  बैठी,  या
 मां  बेकार  हैं  उन  से  कह  द॑  क  हम  तुम्हार॑  लिये

 कछ  नहीं  कर  सकते  इसलिये  तुम  कुछ  समय
 तक  सन्तोष  करो  फॉर  तुम  को  चुप  बैठना
 चाहिये  ,  ्तो  यह  चीज,  चल  नहीं  सकती  हैं  L  में”

 यह  इसलिये  कह  रहा  &  क  प्राइवेट  सेक्टर  मेँ
 आर  पब्लिक  सेक्टर  में  हम  रोज  कहते  हैँ  कि

 ो  स्टन्डर्ड  आफ  लिविंग  आज  हैं  उस  प्रकार
 को  स्टैंडर्ड  कुछ  समय  रहना  ही  हैं  ।  आज

 तंवर  का  जो  स्टोडार्ट  आफ  लिविंग  हें  उस  को

 हम  ही  करके  तो  हमारी  तमाम  इन्डस्ट्रीज  रूक

 जायेंगी  इस  को  मैं  नहीं  मानता  &  |  यह  ठीक  हें
 फक  लविंग  क्रो  स्टन्डर्डा  हम  बहुत  नहीं  बढ़ा
 सकते  हैं,  लकिन  फिर  भी  उस  को  बढ़ाना  हैं  ।

 बन  लांगो  कां  स्टॉन्डर्डा  नीचा  हैं  उन  के  स्टॉन्ड्ड

 को  ऊँचा  करने  के  लिये  मेँ  यह  नहीं  कहता
 फक  जिन  की  तन्ख्वाहें  ज्यादा  हैं  उन  की

 तन्ख्वाहें  एक  दम  कम  कर  दी  जायें  लेकिन  उन

 पर  तथा  ज्यादा  आमदनियों  पर  हम  कछ  रोक

 जरूर  लगा  सकतें  हैं  1  आप  ने  यह  चीज  नहीं

 की  हैँ  ।  आप  यह  कर  सकते  हैं  पक  प्राइसेस  इस
 तरह  से  रंगुलंट, कर क्र  कि  जो  आम  लांगो  के

 इस्तेमाल  की  चीजें  हैं,  आम  लांग  कैजन  चीजों

 को  खरीदते  हैं  वह  उन  को  सस्ती  मिलें  ।  भले

 ही  लग्जरी  गुड़स  गंदगी  हो  जायें  i  लग्जरी  गुड्स
 इतने  मंहगी  हो  जायें  फक  जिन  के  पास  दौलत
 हैं  वह  भी  उन  का  उपभोग  न  कर  सके,  यह
 अपनी  दौलत  का  डिसप्ले  न  कर  सकें।  एसा

 आप  कर  सकते  हैं  -  अगर  आप  आस्टीरटी  कौ

 चल्लाना  चाहते  हैं,  अगर  आप  जनता  के  बेटरमेन्ट

 का  इंतजाम  करना  चाहते  हैं  आर  जनता  की
 आमदनी  को  कपट ला इज  करना  चाहते  हैं  तो
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 हमें  इसी  नीत  पर  चलना  होगा  कि  आम  लोगो
 के  इस्तेमाल  की  चीजें  सस्ती  हाँ  लोकन  ो  ऑर
 लग्जरी  गुद्दी  हैं  वह  मंहगे  हाँ  मे  यह  नहीं
 कहता  फक  रेशम  एसी  चीजों  पर  अब  बहुत
 टैक्स  बढ़ा  दे  t  परन्तु  जो  फक  रोजमर्रा  इस्तेमाल
 की  शान शॉक तत  की  चीजें  हैं  उन  पर  आप  कीमत
 बढ़ायें  ।  एंसी  चीजें  जो  मामूली  अवस्था  के
 आदमी  खरीद  नहीं  सकते;  एसी  चीजों  ककी

 प्राइसेज  में  हम  इजाफा  कर  सकते  हैँ  ।  इस
 नीति  को  हम  अवश्य  बरतें  |  लीक  अगर
 हम  टैक्सेशन  के  जरिये  इस  को  करते  हैं  तो
 वह  आम  लोगों  का  नजर  नहीं  आता  हैं  ।  जिस
 आदमी  कों  २०००  रूपया  महीना  मिलता  हैँ  उस
 से  आप  goo  टैक्स  के  रूप  में  ले  लेते  हैं.  लेकिन
 वह  इतने  चुप  से  चला  जाता  हैं  कि  किसी  को

 इस  का  पत्ता  नहीं  चलता  हैं  |  आज  जो  हमार
 गरीब  भाई  हैं  जिन  को  २५  रुपया  महीना  मिलते
 हैं  वह  फर्क  नहीं  कर  सकते  हैं.  दूसरों  की
 अवस्था  मेँ  जो  कि  ६६००  रुपये  चत  हैँ  क्योंकि
 जो  कुछ  हॉक्स  के  रूप  में  -उन  से  लिया  जाता
 हैं!  वह  अलग  से  ही  चला  जाता  हैँ  ।  आज  जॉ
 आम  मन्दलिटी  हैं  इस  द॑श  के  अन्दर  बिना  कुछ
 रोकथाम  करं  अब  की  लगाये  आप  उसे  बदल
 नहीं  सकते  हैं  |  आज  आप  पैदावार  के  लिये.
 ज्यादा  प्रोडक्शन  के  लिये  लोगों  के  अन्दर  उत्साह
 नहीं  पौदा  कर  सकते  हैं  जाँत  लोगों  की  जॉ  भावना
 हैं  उस  को  भी  ठीक  नहीं  कर  सकते हैं  -  इसलिये
 माँ  चाहता  हूं  कि  हम  एसी  नीति  बनायें  जिस
 से  हम  जो  पुरानी  गुड्स  हैं.  जो  पुरानी  लकीरों  के

 अन्दर  सोचते  हैं,  उस  से  थोड़ा  हट  कर  सांच  ।

 अनएम्प्लायमंन्ट  के  बार॑  मेँ  इस  कहत  हैं
 फक  वह  हर  नहीं  हो  सकता,  लेकिन  अगर  हम
 एक  दूसरी  तरह  से  सांचे  कक  अनएम्प्लायम॑न्द
 क्या  चीज  हैं,  हम  देखेंगे  कभी  आज  हमार  देश
 के  अन्दर  कोई  आदमी  फँसा  नहीं  हैं  जॉ  खाना
 न  खाता  हो  कोई  भी  आदमी  भूखा  नहीं  रहता
 हैं.  -  वह  कुछ  न  करा  खाता  ही  हैं  >  अगर  वह
 क़  न  कुछ  खाता  हैं  ऑर  अब  तक  बेकार  हैं  तो

 इस  का  मतलब  हैं  कि  वह  सांसायटी  पर  किसी
 नन  किसी  रूप  में  एक  बांक  हैं  एक
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 लाया  अबिलिटी  हैं  1  सिर्फ  यह  हैं  फक  हमारी  प्लैनिंग
 इस  तरीके  की  नहीं  हें  फक  च्  काम  करने  वाले
 हैं  उन  के  गुज़ार  की  जा  चीजें  हैं  हम  उसे  अच्छी
 तरह  से  इकट्ठा  कर  सकें  ।  यह  नहीं  होना
 चाहिए  कि  वह  खाये  मी  ऑर  काम  भी  न  कर

 में:  समझता  हूँ  कि  हमारी  प्लैनिंग  का  यह
 काम  हैं  फक  हम  इस  तरीके  से  सांचे  जर  यह
 अनुभव  कर्स  कि  च्  आदमी  दश  के  अन्दर  रहता
 हैं  ऑर  खाना  खाता  हैं  वह  जरूर  कुछ  न  कुछ
 काम  कर॑  ऑर  उस  ों  लिये  एम्प्लायमेन्ट  दंगा
 जाय  t  यह  ठीक  हैं  फक  यह  एक  ध्योरीटकल  चीज
 हैं,  लकन  प्यारी  को  प्रैक्टिस  क॑  अन्दर  हम  ला
 सकते  हँ  अगर  हम  नई  दिशा  में  सांचे  सर
 पुरानी  ही  दिशा  में  न  सोचते  रहें  !  इसीलिये  माँ
 चाहता  था  जसा  फक  मेँ  ने  अभी  कहा  फक  जब
 हम  ने  एक  नई  दिशा  र  एक  नया  मार्ग
 कायम  किया  तो  हमार॑  सिंचन  के  तरीके  के
 अन्दर  भी  अन्तर  आना  चाहिये  सर  नई  दिशा
 में  हमें  सोचना  चाहिये  ।  पुराने  ढांचे  के  अन्दर
 जस  तरह  से  हमारी  सांचन॑  की  आदत्त  रही
 हैं  जब  तक  हम  उस  से  निकलेंगे  नहीं.  तब  तक
 हम  नई  दिशा  मां  नहीं  सांच  सकेंगे  ऑर  तब
 तक  हमारी  तरक्की  रुकी  रहेगी  आर  उस  के
 अन्दर  हमार  रास्ते  में  काफी  पदक्क्तों  पैदा
 होगी

 Pandit  8.  C.  Mishra:  It  was  only
 yesterday  that  the  Lion  of  India  roared
 in  this  hall.  Not  only  did  it  roar  but,
 if  I  may  be  permitted  to  say  so,  it
 lashed  its  tail  furiously  and  we  were
 told  at  our  own  peril  to  beware  lest
 we  minimise  the  efforts  of  the  Indian

 “people.  Sir,  evidently,  the  meaning
 was  that  whatever  is  being  done  by
 Panditji  or  his  associates  is  the  doing
 of  the  Indian  people.  I  won't  have
 much  quarrel  on  that  point.  But
 then,  this  morning,  I  saw  another  re-
 port  in  the  papers.  There  was  a  bye-
 elction,  right  in  Allahabad  and  the
 results  that  were  announced  showed
 that  the  votes  for  the  wicked  people,
 the  PSP  were  30,000  and  only  17,000
 for  the  Congress.  I  have  no  quarrel.
 I  only  say  that  it  came  from  Allahabad
 and  right  on  the  wake  of  what  had
 been  roared  in  this  hall.  I  only  say
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 now  that  the  lionine  voice  and  the
 voice  of  the  people  do  not  seem  to  be
 identical,  (Interruption).  Do  they?  If
 you  really  want  to  interrupt  me  please
 be  clear  so  that  I  may  reply  some-
 thing.

 That  is  what  I  am  saying.  I  do
 not  say  that  you  will  not  be  ruling  In-
 dia  for  another  76  years.  You  may  be.
 This  one  bye-election  or  that  does  not
 show  anything.  But,  surely,  to  say
 that  anybody  who  differs  on  this
 point  or  that  will  be  declared  a  traitor
 is  too  much.  Good  God!  What  is
 this?

 Recently  there  had  been  sore
 Gurudwara  elections  in  Punjab  in  the
 northern  part  of  India.  Except  two
 or  three  people,  two  or  three  Congress
 nominees  who  came  by  some  arrange-
 ment,  not  one  who  had  been  labelled
 with  the  Congress  label  or  associated
 with  the  Congress  could  enter,  out  of
 89.  We  know  what  is  happening  in
 the  south.  We  have  seen  now  what
 is  happening  even  in  the  heart  of
 India.  Therefore,  I  say,  there  are  two
 sides  to  every  picture.  Oone  side  is
 that  on  which  our  Kautilya  and  cur
 Burrah  Mihir  are  posing.  They  are
 trying  to  show  by  statistics  that  every-
 thing  is  O.K.,  and  progressive.  What
 is  the  other  side?  I  may  be  an  inte-
 rested  party,  these  friends  may  be  in-
 terested  parties  our  interest  may  be  in
 decrying  you.  But  what  is  it  that  the
 people  are  saying?  Goto  the  people.  On
 the  first  or  second  of  this  month,  I  do
 not  exactly  remember  the  date,  pro-
 bably  it  was  on  the  third,  I  was  again
 at  Allahabad  junction  somehow.  In
 the  morning  when  I  got  up  from  the
 train  there  was  one  set  of  people  cry-
 ing,  ‘Private  enterprise  not  to  be
 nationalised’  and  then  immediately
 after  what  happened?  The  next  cry
 was  ‘Complete  socialism  the  goal  of
 India.’  I  said,  what  is  this.  Then  I
 had  to  buy  both  sets  of  papers  to  find
 out  what  the  matter  was.  I  wanted
 to  know  which  of  them  was  right  and
 which  was  wrong.  I  found  both  of
 them  had  been  said  in  one  voice  by  our
 leader,  by  your  leader.  All  over  India
 the  feeling  is  this.  I  declare  it  before
 our  Planning  Minister  and  our  Finance
 Minister.  You  rightly  say  that  nothing
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 will  be  nationalised.  I  say  socialism
 is  the  goal  of  your  economic  policy.
 According  to  your  own  version,  take
 out  from  it  the  nationalisation  of  pri-
 vate  property  or  private  means  of  pro-
 duction.  Then,  let  my  hon.  friends
 just  consider  what  remains  of  their
 socialism.

 Dr.  Meghnad  Saha  irritates  you  very
 much.  I  am  sorry  it  is  a  poor
 Gandhian  method  (Interruption).  You
 tan  trample  upon  arguments,  you  can
 trample  upon  the  logic  of  the  argu-
 ments  that  we  advance  but  to  trample
 upon  the  nameor  the  body  or  soul  of  a
 man  who  advances  logic,  I  would  only
 say,  is  not  very  high  Gandhian
 method.  He  said  that  ingenious
 methods  and  institutions  have  been
 developed  in  this  country  to  take  out
 Public  money  and  put  it  into  private
 hands.  Is  that  wrong?  Is  that  a
 mistake?  I  say  that  you  are  not  na-
 tionalising  private  money  and  private
 resources,  and  you  are  not  nationalis-
 ing  private  means  of  production.  You
 can  reply  before  the  public  and  the
 whole  world.  All  sorts  of  public
 money  are  being  taken  out  and  put
 into  private  hands,  What  are  these
 corporations?  There  are  so  many  of
 them.  At  a  certain  stage  in  Europe,
 there  were  little  principalities  and  the
 whole  map  of  mid-Europe  was  dotted
 by  principalities.  Our  Cabinet  and
 our  Ministers  here  are  creating  small
 principalities  which  they  wish  to  re-
 main  outside  the  direct  control  even
 of  Parliament  and  to  be  private  prin-
 cipalities.  I  say  this  is  a  queer  method
 of  bringing  socialism—not  nationalis-
 ing  anything  and  going  on  taxing  and
 taxing  the  poor  people,  and  whatever
 comes  out  of  that,  again  sending  to
 augment  private  coffers.  Therefore,  it
 is  a  very  queer  short  of  socialism  that
 you  are  bringing  into  this  country.

 One  word  about  the  capitalists.
 They  are  your  friends,  but  go  and
 ask  them.  You  had  given  an  assu-
 rance  that  for  ten  years  nothing  will
 be  nationalised,  but  they  do  not  feel
 secure.  Everywhere  and  outside
 India  what  do  they  say  about  the
 pecple  of  India  from  the  great  capl-
 talist  to  the  smallest  private  culti-
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 vator?  Their  feeling  is  that  nothing
 shall  be  nationalised  and  yet  nothing
 is  secure.  The  position  in  India  is
 that  nobody,  not  even  the  agricul-
 turist  mor  the  capitalist,  is  secure.
 and  nobody  knows  which  is  the  way
 to  proceed.  If  Pandit  Nehru  has
 done  anything  at  all,  |  say  he  has  done
 one  thing  and  that  is  that  he
 has  completely  blotted  out  private
 initiative,  and  this  is  where  your  Gov-
 ernment  has  succeededin  doing  some-
 thing.  At  this  moment,  be  he  the
 highest  or  be  he  the  lowest,  he  cannot
 take  any  initiative  for  progress  in  any
 direction.  If  you  think  that  the
 Bataidars  are  your  friends,  come  with
 me  |  will  take  you  round  and  you
 will  see  for  yourself  what  they  feel.
 You  say  that  you  will  give  them  some
 right.  They  do  nct  get  the  right,  and
 in  the  hope  of  getting  some  right,
 they  are  trampled  under  foot,

 Dr.  Suresh  Chandra:  How  has  the
 food  production  gone  up?

 Pandit  S.  C.  Mishra:  I  think  it  was
 only  one  week  earlier  that  the  news-
 papers  brought  out  that  in  Assam  the
 agriculturists  are  refusing  to  harvest
 their  standing  paddy  crop  unless  the
 Government  comes  out  and  gives
 them  a  guarantee  of  some  minimum
 prices.  Perhaps  my  namesake  might
 have  come  across  it.

 Dr,  Ram  Subhag  Singh:  Your  name-
 sake!

 Pandit  8,  c  Mishra;  Yes.  He  is
 my  namesake.  I  have  a  very  high
 esteem  for  my  friend,  the  Finance
 Minister,  but  it  will  be  a  very  harsh
 thing  to  say  to  my  esteemed  friend
 that  if  he  is  not  the  enemy  of  the
 peasant  class,  he  is  very  nearly  so.
 All  these  three  years,  ,the  argicul-
 tural  prices  have  gone  down  and
 down  and  the  prices  of  other  commodi-
 ties  have  gone  up  and  up—because
 of  the  duty.  prices  cf  shoes  and  all
 other  things,  except  what  the  peasant
 produces,  have  increased.  It  is  not  I5
 or  20  per  cent.  fall,  but  it  ig  00  per
 cent  fall  as  everybody  knows.  For
 example  paddy,  which  was  selling  st
 about  Rs,  6  per  maund  is  selling  at
 nearly  Rs.  8  per  maund,  and  cnt
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 great  friend  will  not  raise  his  finger
 cn  behalf  of  the  peasant.  Let  them
 be  crushed.  Therefore,  I  make  one
 request.  I  do  not  say  that  you  are
 doing  nothing,  I  dig  not  think
 that  you  were  such  weak  people  that
 unless  praise  came  from  us  ycu  will
 wither  away,  I  thought  you  were
 a  bit  strong.  If  you  do  something.
 posterity  will  come  and  thank  you.
 Here  you  come  and  invite  criticism
 and  you  should  be  manly  people  to
 hear  criticism,  to  welcome  criticism
 and  to  correct  yourselves  if  there  be
 any  truth  in  it.  I  do  not  say  yeu
 are  not  doing  great  things,  but  I
 say  that  the  valley  projects  that  you
 have  taken  up  could  have  been  done
 in  three  years  by  Wavel.

 L  do  not  minimise  your  works,  you
 are  doing  many  things.  But  you
 should  nct  be  satisfied  with  that,  but
 you  must  attempt  more  and  correct
 your  picture  from  both  sides.  Do  not
 think  you  are  infallible  people  and
 {hat  whatever  you  do  is  correct,
 Examine  from  the  other  angle  also.

 श्री  एस०  एन०  कास :.  आज  प्लान  ककी  प्रगति
 ह...  प्रोत वेदन  पर  जां  बहस  डस  सदन  में  हो  रद्दी

 हैं.  उसके  सम्बन्ध  में  मुझे  कुछ  आवश्यक  प्रतीत

 होता  हैं  फ्क्  माँ  भी  अपने  विचार  यहां  रखे  ।

 चूक  बहुत  समय  हो  गया  था  इस  रास्ते  मुझे
 कड  निराशा  सी  हो  गई  थी  कि  आज  शायद

 मुझे  बालन  का  मौका  न  दिया  जाये  ऑर  माँ  ने
 अपने  कागज  पत्र  भी  सम्भाल  फ्ल्यू  थे  ।

 Mr.  Chairman:  Somebody  had  to  be
 called  last.

 श्री  एस०  एन०  दास  :
 coinplaining  about  it.

 आर्थक  समस्या  पर  जो  दो  दिन  इस  सदन
 में  विचार  हुआ  आर  उसके  सिलसिले  में  पंच
 वर्षीय  योजना  की  प्रगति  के  सम्बन्ध  में.  जो

 प्रात वंदन  हमार॑  सामने  रखा  गया  हें  उसके  बार
 में  a  ae  कहना  चाहता  &  कि  पिछले  तीन
 वर्षा  में  दस  योजना  के  अनुसार  द॑श  की  आर्थिक

 दशा में आँत  दूसरी  दिशाओं  में कूछ  |  भी
 परिवर्तन  नहीं  हुआ  हैं.  एसा  नहीं  कहा  जा
 सकता  हैं  |  इस  प्लान  की  सफलता  एक  इसी
 बाल  में  हैं  के  हम  ने  सार॑  देश  को  प्लान-माइकिल

 I  am  not
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 बना  दिया  हैं  आर  पत्ते  आर  सम्भालते,
 गलत  आर  सही  तरीकों  सं  कठिनाइयाँ  का

 मुकाबला  करते  हुए  हम  आगे  बढ़  रहे  हैँ  ।  इस
 बात  में  कोई  संदेह  नहीं  हैँ  कि  जिन  माननीय

 सदस्यों  ने  जब  यह  योजना  बनाई  थी  उस  वक्‍त

 उनके  सामने  हिन्दुस्तान  का  सच्चा  चित्र  नहीं
 था  ।  हिन्दुस्तान  का  सच्चा  कचर  जानने  वाले,
 मेर  मित्र  मुझे  माफ  करने  क्योंकि  उनमें  बढ़

 बड़  दश  के  सेवक  हें,  जहां  तक  मेरा  ख्याल  हैं  एक
 मात्र  महात्मा  गांधी  Pa  L  वही  यह  जानते  थ॑  कि.

 हिन्दुस्तान  कहां  बसता  हैँ  ।  वही  यह  जानते
 थे  कि  हिन्दुस्तान  गांवों  में  बसता  हैं  |  अगर  यह
 योजना  हिन्दुस्तान  के  पांच  लाख  गांवों  को  सामने
 रख  कर  के  बनायी  राय  होती  ता  जां  वश्य  हम
 आज  दख  हैं  बेकारी  का,  बीमारी  का  आर

 गरीबी  का,  वह  न  दिखायी  बूता 1

 कहा  गया  कि  हम  समाजवाद  चाहते  हैं
 लोकन  मेँ.  समझता  हां  के  कहना  यह

 चाहिये  कि  हम  गा मवाद  चाहते  हैं  ।  हमार
 संविधान  में  भी  कहा  गया  हैं  कि  हमार  यहां
 गाँवों  का  विशेष  महत्व  हैं  t  महात्मा  गांधी  ने

 कहा  था  फक  जब  तक  हिन्दुस्तान  के  सात  लाख

 गांव  सात-लाख-प्रजातंत्र  नहीं  हों  जायंगे  तब

 तक  हिन्दुस्तान  का  उद्धार  नहीं  होगा  लीक

 मुझ  यह  कहने  में  कोई  संकोच  नहीं  हैं  कि

 इस  प्लान  में  जो  आर्थिक,  औद्योगिक,
 व्यापारिक  आर  सामाजिक  विकास  के  काम
 किये  गये  हैं  उनमें  हिन्दुस्तान  के  गांवों  को
 समस्या  को  त्यों  छुआ  तक  नहीं  गया  हैं  ।  अगर

 इस  दिशा  में  सामुदायिक  योजनाओं  और
 राष्ट्रीय  विकास  सेवाओं  द्वारा  कछ  करने  का

 प्रयत्न  किया  भी  गया  हें  तों  वह  समुद्र  मेँ  चंद  के

 बराबर  हैं  r  इसलिये  हमारी  शिकायत  वित्त-

 मंत्री  से  रही  हैं  ऑर  यांजना  मंत्री  से  भी  हैं  ऑर

 हमारी  उनसे  प्रार्थना  हैं  फक  वह  अब  भी  आंख

 खल  कर  असली  भारत  की  ओर  देखें  t  मेँ  से

 अखबारों  मेँ  पढ़ा  हैं  ऑर  मुझ  यह  दख  कर  खुशी'
 च्  कि  अब  योजना  कमीशन  ने  कहां  हें  कि
 आगे  जो  भी  योजना  बनायी  जायगी  वह  गांवों
 से  प्रारम्भ  होगी  !  यह  शुभ  चिन्ह  हैँ  कि  योजना
 मंत्री  ने  यह  बात  दश  के  सामने  रख  दी  हैं  ad
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 DR  एस०  एन०  दास)

 बहुत  समय  नहीं  हैं,  इसलिये  मेँ  जब  आर
 बातों  को  छोड़कर  एक  ही  विषय  पर  ज्यादा
 जोर  द॑ना  चाहता  हूं  ।  मैं  कहना  चाहता  हूं  कि
 इस  योजना  कमीशन  ने,  यांजना  मंत्री  ने  ऑर
 :हमारी  सरकार  ने  गांवों  की  उपेक्षा  कों  हैं,  ऑर
 “उसका  प्रमाण  यह  हैँ  फक  जहां  एक  ओर  उन्होंने
 'कछ  नदियाँ  को  बांधने  की  योजना  के  लिये
 अरबों  रुपया  खर्च  किया  हैं  वहां  उन्होंने  गांवों

 के  लिये  एक  छोटा  सा  परन्तु  अत्यन्त  आवश्यक
 कार्य  नहीं  किया  हैं  जिससे  उत्पादन  में  जल्द
 से  जल्द  वृद्धि  हत्त  जोर  करोड़ों  किसानों  की
 एक  भारी  कठोनाई  दूर  होती  ।  वह  यह  हैं  कि
 उन्होंने  यह  प्रबन्ध  नहीं  किया  हैं  फक  ीहन्दु,-
 स्तान  क॑  गांवों  के  छोट  छोट  किसानों  की  ऑर
 इस्तकार  कौ  अपने  कामों  को  आगे.  बढ़ाने  &
 लिये  आसानी  से,  ऑर  कम  व्याज  पर  बिना

 'तरदीद  ण  मिल  सके  d

 aan  में  कहा  गया  हैं  कि  हमारा  उद/श्य
 "यह  हैं  पीक  हमार  दंश  माँ  कोआपरेटिव  कामन-
 बॉल्स  की  स्थापना  होनें  इस  सहकारी
 'कॉमनवेल्थ  का  अनुवाद  सहकारी  स्थानीय'  के
 रूप  में  करता  हूं  |  सहकारी  का  अर्थ  ता  यह  हें

 फेक  जिसे  सर्वसाधारण  मिलकर  करं ।  जोर
 कॉमनवेल्थ  का  अर्थ  ज़बाँ  का  कल्याण  अथिति
 स्थानीय  हैं  |  यह  कहा  गया  हैं  कि  हमार॑  मुल्क
 की  समस्याओं  का  समाधान  तब  तक  नहीं  हो
 'सकता  जब  तक  कि  हम  सहकारिता  को  राष्ट्र
 'क॑  जीवन  माँ  नहीं  बढ़ायेंगे,  लीक  अगर  कोई
 सहकारिता  के  कामों  कौ  देंखे,  उसक॑  संगठन
 को दूखे  कॉ  राज्य  सरकारों  जॉ  केन्द्रीय
 सरकार  से  उसके  सम्बन्धों  को  खे  ्तो  उसे
 निराशा  ही  होगी  ।  यह  बात  सही  हैं  कि  गांवों  में
 'कॉओपरीटव  सोसाइटीज  की  संख्या  मेँ  कुछ
 बौद्ध  हो  गयी  हैं  लकन  हम  गांव  के  रहने  वाले
 हाँ  हम  जानते  हैं  कि  हमार॑  दंश  की  आर्थिक
 समस्या  को  हल  करने  माँ  इन  सोसाइटीज  ने
 फैकत्तना  भाग  लिया  हैं  ।  मं  मानता  हं  कि  इन
 कॉआपरीटव  सोसाइटीज  का  उ्द/श्य  खराब
 नहीं  हैं  |  लोकल  जो  उनके  चलाने  वाले  लांग  हैं,
 चाह  व॑  सरकारी  आदमी  हदों  या  गांवों  के  रहने
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 बाले  लोग  हों,  उन्होंने  इस  उद्देश्य  को  ठीक  से
 समझा  नहों  हैं  -  खुशी  की  बात  हैं  के  अभी
 रिजर्व  बैक  आफ  ड्टौड़िया  के  द्वारा  जां  एक  कमेटी
 बनायी  गयी  थी  उसने  सार  दंश  के  देहाती  क्षेत्र
 को  आर्थिक  अवस्था  विशेषकर  साख  (credit)
 आर  ऋण-व्यवस्था  का  सर्वे  किया  हैं  जोर  उन्होंने
 अपनों  रिपार्ट  दंश  के  सामने  रखी  हैं  ।  जहां  तक
 मेंरा.  ख्याल  हैं  उस  रिपोर्ट  में  जो  भी  सिफारिशों
 की  गयी  हैँ  व॑  गांवों  के  हितों  को  सामने  रख  कर
 ही  की  गयी  हैं  जेसा  फक  उस  रोज  वित्त  मंत्री
 ही  ने  कहा  था  कि  वह  उस  रिपोर्ट  के  कुछ
 मूलभूत  सिद्धान्तों  को  मानते  हैं,  जैसे  फक  एक
 राज्य  बेक  की  स्थापना  क॑  सिद्धान्त  को  ।  परन्तु
 उन्होंने  यह  भी  कहा>कि  उस  पर  ्र  तार  पर
 अमल  करने  में  ऑर  सार  वितरण  तय  करने  मेँ
 उनको  समय  लगेगा  |  यह  ठीक  हैं  पर  फंसा  नहीं
 फक  इन  सिफारिशों  को  कार्यान्वित  करने  मेँ
 अवरोधक  समय  लग  जाय  a  मुझे  खुशी  हैं  कि
 पार्लियामेंट  में  ऑर  बाहर  इस  बात  पर  इतने
 परीशाँ  तक  बॉर  बने  के  बाद  देहाती  ऑर  खंती  के
 लिये  चित्त  आर  साख  सम्बन्धी  यह  रिपार्ट  हमार
 सामने  आयी  हैं  ।  मेँ  अपने  वित्त  मंत्री  जी  से
 कहूंगा  कि  हमार  गांवों  के  क्र  छोट  काशत कार
 जार  दस्तकार  हमार॑  राष्ट्र शरीर  की  रीढ़  की
 हद्द डी  हैं  ।  अगर  उनको  अपना  काम  चलाने  के
 डरने  का  प्रबन्ध  शिव  नहीं  किया  जायगा  ता  यह
 हमारी  रीढ़  की  हड्डी  द्  जायगी  ऑर  दंश  की
 आर्थिक  व्यवस्था  चकनाचूर  हो  जायगी  ।  हिन्दु-
 लिये  कम  तरद्दुद  से  ऑर  कम  सूद  पर  अरुण
 स्तान  की  सबसे  बढ़ी  आर  जबरदस्त  बीमारी
 गरीबी  हैँ  |  हमने  अपने  संविधान  में  हाइरौक्टव
 घ्रिशसिपल्स  आफ  स्टंट  पॉलिसी  में  उसकी  दवा
 रखी  हैं  t  प्लानिंग  कमीशन  वाले  भी  इस  बात
 का  स्वीकार  करते  हैँ  कि  हमें  गांवों  की  सन् नीति
 करनी  चाहिये  आर  पुरानी  गरीबी  कौ  हटाना
 चाहिये  |  जब  यहां  उद्योग  सम्बन्धी  नीत  पर
 विचार  किया  गया  था  उस  समय  भी  यह  स्वीकार
 फैला  गया  था।  मंत्री  जी  भी  इस  की
 आवश्यकता  को  स्वीकार  करते  हैँ  किन्तु  जब  इसको
 अमल  माँ  लाने  का  अवसर  आता  हैं  तो  यह  काम
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 att पीछ  पड़  बाता  हें  गांवों  की  समस्या  बल
 नहीं  tht  और  याब  को.  आर्थिक  खन्ना ति

 हो  पाती  हैं।  में  ज्यादा  नहीं  कहेगा  1  में न  मे
 केल  की  कहूंगा  फक  को  कश  में  आब  सबसे
 बी  ह  की

 गार्मोदागों  की  उपरांत  हो  t  धमकी  इस  मर रोसे
 नहीं  रहना  चाहिये  मैक  जब  दूसरी  कमेटी  बनेगी
 तो  owe  इस  काम  को  करेगी  |  फँसा  करने  से

 दा  ही  छीन  बांध  और  लगे  जायंगे  L

 में?  एक  बात  और  कहना  चाहा  ।  मुझे  याद
 नहीं  पीक  बम्पर  धान  मंत्री  ot  ने  वह  बात  संसद
 में  कही  थी  था  बदर  कड़ी  थी  परन्तु  यह  मुझ
 याद  हैं  कि  विशेष  प्रीशचण  के  विषय  पर  बोलते

 हुए  उन्होंने  कहा  था  कि  हमार  अफसरों  को
 विदेशों  में  ट्रेनिंग  के  लिये  जाने  की  उत्तनी
 आवश्यकता  नहीं  हैं  ।  उन्होंने  आवेश  के  साथ  कच्चा
 था  कि  हमार  अफसरों  को  प्रशिक्षण  के  लिये
 वर्धा  जाना  चाहिये,  जिसका  अर्थ  यह  हें  कक
 हमार  अफसरों  को  गांवों  में  जाना  चाहिये  आर
 गांव  वालों  को  समझना  जॉ  उनके  साथ  काम
 करना  चाहिये  |  यह  सबसे  महत्त्वपूर्ण  ट्रेनिंग
 हैं।  में  यह  मानता  हूं  कि  पंच  वर्षीय  योजना  को
 सफल  बनाने  में  जितना  सहयोग  हमको  द॑ना
 चाहिये  था  वह  हमने  नहीं  दिया,  लोकल  इस
 योजना  को  सफल  बनाने  के  लिये  जो  सबसे  बड़ी'
 चीज  ी  वह  नहीं  की  गयी  t  आज  जो  हमार
 अफसर  हूँ  में  उनकी  ध्बिन्दा  नहीं  करता  हूं
 माँ  मानता  हूं  कि  वे  लांग  मेहनती  हैं  ऑर  उनमें
 से  बहुत  से  लांग  इमानदार  भी  हैं,  लोकन  माँ
 यह  कहूंगा  कि  हमार  गांवों  में  जो  गरीबी  की
 समस्या  हैं.  at  बेकारी  की  समस्या  हैँ,  उसको
 हल  करने  के  लिये  जिस  सहानुभूति  आर
 उदारता  की  जोर  मिलनसार  की  भावना  की
 आवश्यकता  हैं  उसकी  उनमें  काफी  कमी  रहीं
 हैँ  ।  हमारे  प्रधान  मंत्री  ने  कहा  था  'कि  हमार
 कर्मचारी  कोट  आँ  टाई  पहन  कर  जनता  oe
 साध  नहीं  बैठ  सकते  हैं  ऑर  उसके  बीच  अच्छी

 तरह  से  काम  नहीं  कर  सकते  हैं  -  में  समझता
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 हूं.  शक  उन्होंने  यह  एक  अच्छा  मंत्र  फेका  फेक
 व  साधारण  बनता  से  मिलकर  काम  करना  सीलें।
 ल्लॉकन  में  देखता  ह  कि  हमार॑  अफ़सरान  ह: 1 2
 मंत्र  को  सुनते  ता  हैँ  लेकिन  कार्य  रूप  में
 पारित  नहीं  करते  हैं  ।  मतलब  रहे  कि  हमको
 इस  योजना  को  पूछ  करने  के  लिये  सरकारी
 अफसरों  कर  कर्मचारियों  में  ऊंपर  से  नीच  तक,
 उनकी  भावना  मेँ  आमूल  परिवर्तन  लाना  होगा  |
 उनकी  नियुक्ति,  प्रशिक्षण  आदि  में  इस  बात  पर
 काफी  ध्यान  रखना  करूंगा  |  प्लानिंग  कमीशन
 ने  अपनी  रिपार्ट  में  कहा  था  कि  दस  प्रशासन
 की  नियुक्ति  प्रशिक्षण  ऑर  निरीक्षण  सम्बन्धी
 नियमों  को  बदलेंगे,  उनका  भ्ुर्नसंशठेन  करेगी
 लकन  ज्ञ  रिपोर्ट  हमार  सामने  हैं  उसमें  मुझ
 इसके  सम्बन्ध  में  करी  भी  जिक्र  नहीं  मिला
 हैं  ।  हमार  योजना  मंत्री  भी  इस  बात  को  मानते
 हैं  लकन  हमको  य्  नहीं  मालूम  होता  हँ  कि
 हम  सरकारी  सेवा  के  प्रौशन्षण,  नियुक्ति  र
 निरीक्षण  आदि  के  नियम  मे  परिवर्तन  करने  में
 कहां  तक  सफल  द्वि  हैं  t

 दूसरी  बात,  सभापति  महोदय,  मेँ  ऑद्यागिगिक
 विकास  के  सम्बन्ध  में  प्राइवेट  सेक्टर  ऑर  प्रचारक
 सेक्टर  के  विषय  में  कहना  चाहता  हूं  ।  इमारत
 मित्र  जो  इस  विषय  में  बोले  थे  वह  बाहर  चले
 गये  हैं  |  उन्‍होंने  भी  इस  बात्त  पर  जोर  दिया  भा  a
 यह  बात  सही  हैं  कि  यदि  प्राइवेट  सेक्टर  में
 उत्पादन  करने  बालें  को  नफा  नहीं  होगा  तो
 प्राइवेट  सेक्टर  काम  ही  क्‍यों.  करेगा  ।
 साथ  ही  नफ  की  प्रवृत्ति  पर  नियंत्रण  रखना  भी
 आधिक  जरूरी  हैं  ।  बावजूद  इस  बात  के  फक  हम
 लोग  इस  बात  पर जॉर दूत  आ  रहे  हँनीपकतले  पांच
 वर्षा  में  हमने  दिखा  हैं  कि  जब  मौका  आया  हैं
 फक  प्राइवेट  सेक्टर  अपना  पूरा  पूरा  पार्ट  अदा  करी
 और  अपनी  पूंजी  के  साथ  विकास  के  काम  में  आगे
 आये,  आर  बावजूद  इसके  कि  उनको  हमेंशा
 कंसेशन  रियायतें  दी  जाती  रही  हैं,  प्राइवेट
 सेक्टर  अपनी  पूंजी  को  छिपाता  रहा  हैं  ऑर  हमेशा
 उसी  मुनाफे  वाली  भावना  को  लेकर  औद्योगिक
 विकास  के  कार्यो  मों  आगे  आया  हैं  ।  मेरा  ख्याल
 2  पीक  अभी  कछ  दिनों  तक  हमें  प्राइवेट  सेक्टर
 कौ  अपने  द॑श  में  काम  का  मौका  द॑ना  हैं  लोकल
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 नफे  की  नबे  प्रवृत्ति  हैं  उस  पर  सख्त  नियंत्रण
 रखना  हैं  ऑर  साथ ही  उनके  अन्दर  काम  करने
 बाले  व्यवस्थापक  एंजेसियां  के  कमीशन  बारह
 तथा  उनके  कर्मचारियों के  वेतन  पर  भी
 प्रतिबंध लगाना  हमें  इन  शब्दों के  साथ
 उम्मीद  करता  हं.  कि  जो  भी  योजना  आगे  बनेगी
 वह  गांवों  के  अधिकतम  कल्याण  को  आधार  पर
 बनेगी  ॉ  गांवों  क॑  अन्दर  आब  जो  गरीबी,
 बीमारी,  आर  बेकारी  आदि  की  समस्‍यायें हूँ  उन्हें
 हल  करने  की  अगली  माँजना  द्वारा  पूरी  कोशिश
 की  जायगी  ।

 Mr.  Chairmaa:  I  want  to  make  an
 announcement,  There  is  a  slight  change
 in  the  programme.  The  Delimitation
 Commission  (Amendment)  Bill  will
 be  taken  up  tomorrow  just  after  the
 Question  Hour,  ao  that  after  its  being
 passed  it  may  be  sent  to  the  other
 House.

 —
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 MESSAGE  FROM  THE  RAJYA
 SABHA

 ‘Secretary:  Sir,  I  have  to  report  the
 following  message  reeelveq  from  the
 Secretary  of  the  Rajya  Sabha:

 “In  accordance  with  the  provi-
 sions  of  sub-rule  (6)  of  rule  465
 of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  return
 herewith  the  Appropriation  (No.
 4)  Bill,  1954,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting
 held  on  the  l7th  December,  l954,
 and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations
 and  to  state  that  this  House  has
 no  recommendations  to  make  to
 the  Lok  Sabha  in  regard  to  the
 said  Bill".

 The  Lok  Sabha  then,  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  the
 23rd  December,  1954.


